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माननीय अ�य� : �� काल ।  

 �वे�न नंबर 41, डॉ. टी. समुित (ए) तािमझाची थंगापंिडयन  

… (�यवधान) 

माननीय अ�य� : आपको बोलने का अवसर िमलेगा। पहले �� काल चलेगा। बीच म� नह� बोल�गे। 

… (�यवधान) 

11.01 hrs 

At this stage Shri B.B. Patil and some other hon. Members came and  
stood on the floor near the Table. 
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11.01 ½ hrs 

ORAL ANSWERS TO QUESTIONS 

माननीय अ�य� : �� स�ंया  41, डॉ. टी. समुित (ए) तािमझाची थंगापंिडयन । 

(Q. 41) 

… (Interruptions) 

DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN:  Sir, I would 

request the hon. Minister of Electronics and Information Technology to provide 

details of the digital literacy programme called ‘Pradhan Mantri Gramin Digital 

Saksharta Abhiyaan.’ 

 In this regard, can he please provide the details of the rural households 

covered under this programme, and whether marginalised sections are being 

enrolled? … (Interruptions) 

 I would also like to know whether the Standing Committee on 

Information Technology emphasised the need to scale up and also conduct 

quality impact assessments and other digital literacy programmes; and if so, 

what is the action taken by the Government in this regard?  Thank you. 

SHRI ASHWINI VAISHNAW:  Sir, the hon. Member has raised a very valid 

point.  Of these marginalised sections, out of a total of 5.36 crore candidates, 

67,88,527 beneficiaries are from the SC category; 29,26,211 beneficiaries are 

from the ST category; 1,85,71,710 beneficiaries are from the women category; 
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and 5,86,291 beneficiaries are from differently-abled category. … 

(Interruptions) 

 The Standing Committee’s recommendations have been duly 

considered.  All the feedback which has come from the hon. Members of the 

Committee has been taken into account.   The scheme is evolving as per the 

feedback. … (Interruptions) 

DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN :  Sir, I have two 

more supplementaries, please. 

 When compared to other States, the number of individuals certified 

under the scheme in Tamil Nadu is less.  The figure is being boasted of.  

Please provide reasons for the same. … (Interruptions) 

 Secondly, what measures have been taken to ensure that the eligible 

households, who take the decisions to nominate one member for the scheme, 

nominate women and girl children from their homes? 

SHRI ASHWINI VAISHNAW: Sir, the hon. Member has again raised a very 

important point. The scheme provides for the State Government to select the 

beneficiaries. बेिनफ�शरीज़ के िसले�शन के िलए �क�म म� �टेट गवम�ट का रोल बह�त इ�पॉट�ट 

है। … (�यवधान) 

तिमलनाडु म� एक �ेडीशन रहा है, बह�त लबें टाइम से िडिजटल िल�ेसी के िलए �टेट 

गवम�ट ने अपने आप म� बह�त सार े�य�न पहले से िकए ह�ए ह�। … (�यवधान) स�सेिसव गवम�ट्स ने 

िपछले 15-20 साल� म� कई जगह लैपटॉ�स िदए ह�। … (�यवधान) इसीिलए तिमलनाडु का जो 
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िडिजटल िल�ेसी का इंडे�स है, that is already very high.  That is why there is a 

lesser enrolment under this scheme.  

            

________ 
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11.04 hrs 

ANNOUNCEMENT BY THE SPEAKER 
Welcome to Parliamentary Delegation from Mongolia 

 

माननीय अ�य� : माननीय सद�यगण, मझेु आपको सूिचत करना है िक आज सदन म� िविश� 

दीघा�  म� मंगोिलया के ससंदीय �ितिनिध मंडल के सद�य िवराजमान ह�। म� अपनी ओर से, सदन के 

सभी माननीय सद�य� क� ओर से भारत क� या�ा पर आए स�मािनत अितिथ, मंगोिलया क� �टेट 

�ेट �ूरल (संसद) के अ�य� महामिहम �ी गो�बोजव ज़दंनशथर और वहां के ससंदीय �ितिनिध 

मंडल के सद�य� का �वागत करता हूॅं, अिभनंदन करता हूॅं। मंगोिलया के ससंदीय �ितिनिध मंडल 

का भारत आगमन मंगलवार 30 नवबंर, 2021 को ह�आ। �ितिनिध मंडल के सद�य, िद�ली के 

अित�र� बोधगया और उसके बाद आगरा भी जाएगें। उनका सोमवार, 06 िदसबंर, 2021 को 

भारत से ��थान होगा। हम कामना करते ह� िक हमार े देश म� आपका �वास अ�यंत सखुद, 

आरामदायक एव ंफलदायी रहे। उनके मा�यम से हम मंगोिलया क� ससंद �टेट �ेट �ूरल, वहा ंक� 

सरकार और मंगोिलया क� िम�वत जनता को भी बह�त-बह�त बधाई और शभुकामनाए ंदेते ह� तथा 

उनका बह�त-बह�त अिभनदंन, बह�त-बह�त �वागत करते ह�।  

________ 
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11.05 hrs 

ORAL ANSWERS TO QUESTIONS …Contd. 

… (Interruptions) 

PROF. SOUGATA RAY : Sir, the convention in the House is that if a Question 

is asked in a language, say English, the reply should be in English.  Hon. 

Member Sumathy asked a Question in English and the Minister, who is a new 

Minister, has replied in Hindi. … (Interruptions) 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): यह प�रपाटी कब से बनी है? … (�यवधान) 

माननीय अ�य� : यहां पर सभी भाषाओ ंके साथ-साथ अनवुाद क� �यव�था है। 

… (�यवधान) 

�ी अधीर रजंन चौधरी : सर, िकसान आंदोलन के चलते आज तक 750 िकसान� क� मौत ह�ई 

है।… (�यवधान) जब सरकार दूसर े को यह नसीहत द े रही है िक हर बात पर माफ� मागँो।… 

(�यवधान) 

माननीय अ�य� : �� सं�या 42 - स�ुी दबेा�ी चौधरी जी। 

… (�यवधान) 

माननीय अ�य� : देबा�ी चौधरी जी, आप अपना �� पूिछए। 

… (�यवधान) 
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माननीय अ�य� : �� काल के बीच म� कोई भी चीज इिंगत नह� होगी। 

… (�यवधान)…  

11.06 hrs  

At this stage, Shri Adhir Ranjan Chowdhury, Shri T.R. Baalu and some other 
hon. Members left the House. 

 

                                                             
 Not recorded 
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(Q. 42) 

SUSHRI DEBASREE CHAUDHURI : Hon. Speaker, Sir, I would like to draw 

the kind attention of the hon. Minister towards the reply given in the Lok Sabha 

to an Unstarred Question No. 1577, dated 28th July, 2021, in which the hon. 

Minister had given a detailed answer zone-wise about the total broad-gauge 

route kilometer, electrified broad-gauge route kilometer and the balance broad-

gauge route kilometer to be electrified. … (Interruptions) In the said reply, the 

hon. Minister stated that as on 31st March, 2021, in the Northeast Frontier 

Zone, out of 4152 route kilometers, only 652 route kilometers were electrified 

and the balance 3500 route kilometers were yet to be electrified.  That show 

the percentage of the route kilometers electrified in the Zone, which is very 

less.  … (Interruptions) 

 I would like to know from the hon. Minister the main reasons for the huge 

route kilometers pending for electrification in Northeast Frontier Zone. … 

(Interruptions)  I would also like to know from the hon. Minister whether they 

would take up the works of route kilometers in the Northeast Frontier Zone in 

an expeditious manner.  If so, what are the steps taken by the hon. Minister in 

this regard? … (Interruptions)  

SHRI ASHWINI VAISHNAW: Sir, the hon. Member has asked a very relevant 

question.  I thank her for raising this point. … (Interruptions)  I would like to 

inform the hon. House that commissioning of electrification of railway tracks, in 

October 2021 and even last month itself, happened all the way upto Guwahati.  
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This was a dream of the Government and the people of North-east which has 

been fulfilled and works are going on at full swing on all other projects of the 

North-eastern States.  We are in constant touch with the Chief Ministers.  The 

General Managers of the North-east, North-east Frontier Railways and the 

construction organisations are having regular meetings. … (Interruptions) Our 

Minister of State has also visited some of the North-eastern States and there is 

a complete thrust on completing these projects on time.  It is a great vision.  

From 2007-2014, only 4337 route kilometers were electrified whereas from 

2014-2021, 24080 route kilometeres have been electrified.  That is the pace of 

development happening in Railways. … (Interruptions)  

SUSHRI DEBASREE CHAUDHURI: Hon. Speaker, Sir, I would like draw the 

kind attention of the hon. Minister towards one of the most important 

electrification projects of my Raiganj Parliamentary Constituency in West 

Bengal. … (Interruptions)  There is an electrification project of Barsoi-

Radhikapur, that is on Barsoi Section.  The length of the track is 55 kilometers 

and the work of electrification has already been awarded to L&T agency and 

the target date for competition of electrification is December, 2022.  I would like 

to know from the hon. Minister the present status of this project.  I would also 

like to know whether the said project is going on as per schedule and whether 

it would be completed by December 2022.  If not, what are the reasons?  … 

(Interruptions) 
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SHRI ASHWINI VAISHNAW: The hon. Member has asked the details of a 

specific project. … (Interruptions) I will get the details of the specific projects, 

and share with the hon. Member. As per my information, the project is going on 

at good speed. I will inform the current status to the hon. Member. … 

(Interruptions) 

�ी िवनायक भाउराव राऊत : अ�य� महोदय, म� माननीय मं�ी जी को बधाई देना चाहता ह� ँिक 

वह इंिडयन रलेवे के इलेि��िफकेशन का काम काफ� तेज गित से कर रहे ह�।… (�यवधान)  

महोदय, हमारा जो क�कण रलेवे �ोजे�ट है, वह भारतीय रेल नह� है, लेिकन भारतीय रले 

क� कई �ेन� क�कण रेल माग� पर चलती ह�।… (�यवधान) म� आपके मा�यम स ेमाननीय मं�ी जी से 

जानना चाहता ह� ँ िक क�कण रलेवे के इलेि��िफकेशन का काम िकतने समय म� पूरा कर�गे तािक 

इंिडयन रलेवे तथा क�कण रलेवे क� जो �ेन� चलती ह�, उनको चलाने म� आसानी हो सकती है।… 

(�यवधान) 

SHRI ASHWINI VAISHNAW: Sir, again, the hon. Member has asked a very 

specific question about one section. … (Interruptions) We are committed 

towards electrifying the entire railway network. … (Interruptions) इसम� क�कण 

रलेवे से संबंिधत िजतने भी �ोजे�ट्स ह�, उन �ोजे�ट्स क� अभी �या पोिजशन है, आगे �या 

स��शन होने वाला है, उसक� सूची के बार ेम� म� आपको अवगत करा दूगँा।… (�यवधान) 

SHRI N. K. PREMACHANDRAN: Thank you, hon. Speaker Sir, for giving me 

this opportunity. … (Interruptions) 

 I welcome the step taken by the Indian Railways to have 100 per cent 

electrification of the entire route in the Indian Railways. … (Interruptions) In 
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order to save fuel and also in order to have the green energy, definitely, it is a 

welcome step on the part of the Indian Railways. … (Interruptions)  

 Sir, as regards my constituency, a series of representations have been 

given by me. At serial no. 63 of your answer, it is mentioned that the work has 

already been started from Kollam to Punalur sector. … (Interruptions) I have 

given a specific representation about Punalur to Sengottai, which is a district 

bordering Tamil Nadu and Kerala. … (Interruptions) Unfortunately, that is 

missing in the list. But the administrative sanction has already been given for 

electrification of the route of Punalur to Sengottai. … (Interruptions) I would like 

to request the hon. Minister for expediting the process of electrification of the 

entire route, that is, from Kollam to Punalur, and then from Punalur to 

Sengottai. … (Interruptions) Total electrification is highly required on this route. 

So, I would like to know the status of this project and also the timeline by which 

this work will be completed. … (Interruptions)   

SHRI ASHWINI VAISHNAW: Sir, the section mentioned by the hon. Member 

has recently been sanctioned by the Railway Board, and the progress on this 

project will also happen now. … (Interruptions) I will request the hon. Member 

to visit the site and see whether there is any progress. If there is any delay, 

please do inform me. I will make sure the progress happens. … (Interruptions) 

�ी जगदि�बका पाल : अ�य� जी, म� आपका बह�त आभारी ह�।ँ… (�यवधान) म� आपके मा�यम से 

माननीय म�ंी जी और �धानमं�ी जी को ध�यवाद देना चाहता ह� ँिक भारत सरकार ने एक पॉिलसी 

तय क� है िक पूर ेदेश म� रलेवे का शत-�ितशत इलेि��िफकेशन वष� 2023 तक कर�गे। इस िदशा म� 
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काफ� तेजी से काम ह�आ है। वष� 2021-22 म� 6,000 िकलोमीटर इलेि��िफकेशन का काम ह�आ 

है।… (�यवधान) 

 महोदय, देश के नीित आयोग के �ारा जो आकां�ा जनपद ह�, जैसे िस�ाथ�नगर, 

बलरामपरु, बहराइच और �ाव�ती, गोरखपरु से गो� डा के बीच म� ये चार आकां�ा जनपद ह�। यहा ँ

नॉथ�-ई�ट रलेवे क� �ॉडगेज लाइन पर इलेि��िफकेशन का काम दो साल पहले �वीकृत ह�आ था।  

गोरखपरु से नौतनवा क� लाइन हो गई।… (�यवधान) म� आपके मा�यम से जानना चाहता ह� ँ िक 

गोरखपरु से फर�दा, िस�ाथ�नगर, बलरामपरु, गो� डा क� इलेि��िफकेशन का जो काय� �वीकृत हो 

चकुा है, वह कब तक पूरा होगा? … (�यवधान) 

�ी अ�नी वै�णव: सर, दशे म� इलेि��िफकेशन के सार े�ोजे�ट्स बह�त तेजी से चल रहे ह�। हमारा 

टारगेट है िक िदस�बर 2023 तक सार े�ोजे�ट्स को कं�लीट कर�।… (�यवधान) ऑनरबेल मे�बर 

ने िजस �पेिसिफक �ोजे�ट के बार ेम� पूछा है, उस �ोजे�ट क� किमशिनंग पर भी तेजी से काम 

चल रहा है। गो�डा से आनंद नगर तक फुल ि�वगं म� काम चल रहा है।… (�यवधान) गो�डा से 

बहराइच तक का भी काम वष� 2021-22 म� पूण� करने का टारगेट रखा गया है।… (�यवधान) इसके 

बार ेम� अगर आपक� कोई �पेिसिफक �ॉ�लम है और िकसी पािट� कुलर से�शन म� िद�कत आ रही 

है तो ऑनरबेल मे�बर मझेु बताए,ं म� डेफनेट्ली इसको सॉ�व क�ँगा।… (�यवधान) 

SHRI ADHIR RANJAN CHOWDHURY: Hon. Minister, the railway 

electrification move comes a year after the Railways and the General Electric, 

(GE) controversy. Last year, your predecessor, Mr. Piyush Goyal Ji asked the 

Indian Railways to review the GE diesel locomotive project as the Indian 

Railways wanted to go for complete electrification by 2022. … (Interruptions) I 

do not know whether the target will be fulfilled or not. Do you protect Mr. 

Piyush Goyal’s comments? The US-based company, General Electric, has 
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warned the national carrier that any decision to scrap the project would have a 

serious impact on job creation and skill development, and cause the 

Government to incur substantial cost. 

The GE was asked to set up a diesel locomotive factory in Bihar in 2014, 

and as per the Government’s decision, the Indian Railways would buy 1,000 

diesel locomotives each over 10 years. … (Interruptions) What is your 

reaction? Is the agreement that has been signed between the Indian Railways 

and the GE supposed to be scrapped?  Or, will it be continued? If it is not 

continued, what kind of compensation are you ready to offer to the GE? … 

(Interruptions) 

 And, the second part is, have the targets for the year 2020 been fulfilled 

or not? What is your present status of electrification across the country? 

SHRI ASHWINI VAISHNAW: Sir, the hon. Leader of the Opposition has asked 

three supplementaries in one question. I will come to the present status of the 

progress. Hon. Speaker, Sir, as on 1st November, 2021, out of 64,689 route 

kilometres of broad gauge, 46,776 route kilometres have already been 

electrified, which is 72 per cent of the entire target which we have kept for 

completing within 2023. … (Interruptions) Last year itself, the progress was 

huge, and more than or about 6,000 route kilometres have been taken up.  

 The other part of the question is not relevant to the main question. It can 

be asked as a separate question. … (Interruptions) 



01.12.2021        24 
 
माननीय अ�य� : �� स�ंया  43,  �ी �ीधर कोटािगरी । 

(Q. 43) 

SHRI SRIDHAR KOTAGIRI : Sir, while the subsidised LPG cylinders are 

controlled in a very organised manner in the market, in the case of the 

unsubsidised mini cylinders, the Government seems to have no control over 

illegal marketing. Sir, I would like to know, through you, from the Minister what 

steps the Government is taking to control the unsubsidised mini cylinder 

market in the country. … (Interruptions) 

सा�वी िनरजंन �योित: माननीय अ�य� महोदय, य�िप जो �वै�न है, उससे हटकर सद�य ने 

पूछा है।… (�यवधान) माक� िटंग म� जो िसले�डस� आ रहे ह�, उनक� कं�ोिलंग के िलए इ�ह�ने पूछा 

है, लेिकन �वै�न यह है िक खा� क� दकुान� म� जहां खा�ा�न िवतरण होता है, वहां �या छोटे 

िसले�डस� उपल�ध कराए जाएगें, �वै�न यह है।… (�यवधान)  

 महोदय, म� बताना चाहती ह�ं िक यह रा�य� का िवषय है।… (�यवधान) रा�य सरकार� जैसे 

गेह�,ं चावल के अलावा चीनी भी देती ह�, कह� गड़ु भी देती ह�, कह� नमक भी देती है।… (�यवधान) 

इसी के साथ, रा�य सरकार� यिद चाह�, तो उनके िलए छोटे िसले�डर का �ावधान है।…(�यवधान) 

अपने बजट से वे इसे दे सकती ह�।… (�यवधान)  

 माननीय अ�य� जी, मझेु बताते ह�ए अनभुव हो रहा है िक कुछ रा�य इसम� आगे आए 

ह�।… (�यवधान) जैसे गोवा, महारा�� और राज�थान, ये तीन रा�य छोटे िसले�डस� दकुान� म� द े

रहे ह�। अगर आप कं�ोल के िलए बात कर रहे ह�, तो म� यिद बात क�ं तो हम �� म� गैस िसले�डर 

दे रहे ह�।… (�यवधान) 
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SHRI SRIDHAR KOTAGIRI : Sir, more importantly, the price of gas today is 

almost Rs.1,400. So, what is the Government doing to help the poor people in 

the country? … (Interruptions) 

वािण�य और उ�ोग मं�ी; उपभो�ा मामले, खा� और साव�जिनक िवतरण म�ंी तथा व� 

म�ंी (�ी पीयूष गोयल): ऑनरबेल �पीकर सर, यह स�जे�ट हमार े िवभाग का नह� 

है।…(�यवधान) इंटरनेशनल �ाइसेज़ के िहसाब से इसक� �ाइस तय होती है।… (�यवधान) 

माननीय अ�य� : �ी एन. रड़ेड�प ।  

�ी गणेश िसहं। 

… (�यवधान)  

�ी गणेश िसहं : माननीय अ�य� जी, म� देश के माननीय �धान मं�ी मोदी जी को ध�यवाद देता ह�ं 

िक उ�ह�ने गरीब� के घर� म� नौ करोड़ क� सं�या म� म�ुत गैस िसल�डर पह�चंाए। एक मांग ज�र 

उठती थी िक गरीब� को छोटे िसल�डर कैसे िमल�ग?े 

 म� ध�यवाद दनेा चाहता ह�ं िक पे�ोिलयम और �ाकृितक गैस मं�ालय ने रा�य� को 

अनमुित दी है िक वह अपने खच� से चाहे तो छोटे िसल�डर राशन क� दकुान� के मा�यम से गरीब� 

तक पह�ंचा सकते ह�। माननीय म�ंी जी ने बह�त अ�छा उ�र िदया है। म� एक बात ज�र कह�ंगा, 

अभी िसफ�  तीन रा�य ह� – राज�थान, महारा�� और गोवा, म� चाह�ंगा िक देश के सभी रा�य� म� यह 

�यव�था लागू करने के िलए एक एडवाइजरी रा�य सरकार� को ज�र भेज�। … (�यवधान) 
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माननीय अ�य� : �� स�ंया  44,  �ी कु�वा गोरांतला माधव ।  

(Q. 44) 

SHRI KURUVA GORANTLA MADHAV : Sir, the establishment of a container 

manufacturing facility in the Eastern Coast will be a great utility given the long 

coast line and the significant ports located therein. ....(Interruptions)  Is the 

Government taking this factor into consideration in its proposal to set up 

container manufacturing facilities in the country? If yes, would the hon. Minister 

provide details of the same? ....(Interruptions)  

SHRI ASHWINI VAISHNAW: Sir, Indian Railways does not manufacture 

containers. Containers are manufactured by private sector. ....(Interruptions) 

CONCOR, which is one of the PSUs of Indian Railways, procures containers 

from private sector. As of now, there is no proposal to set up any factories for 

manufacturing containers. ....(Interruptions)   

माननीय अ�य�: माधव जी, �या आप स�लीम�टरी �� पूछना चाहते ह�? 

… (�यवधान) 

माननीय अ�य�: �ी तालारी रगैं�या। 

… (�यवधान) 

SHRI TALARI RANGAIAH : Sir, the growth of cargos and containers is the 

pulse of Indian economy. It is an economic indicator. We are overdependent 

on China for containers. ....(Interruptions) I request the Railway Ministry to 
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coordinate with the Ministry of Heavy Industries to set up container 

manufacturing facility in Andhra Pradesh under AatmaNirbhar Bharat Scheme. 

....(Interruptions)  I want to know whether we can make our country self-

sufficient in container manufacturing by setting up our own manufacturing 

facility in the country. ....(Interruptions) 

SHRI ASHWINI VAISHNAW: Sir, the hon. Member has raised a very pertinent 

point. To make India self-sufficient in container manufacturing, CONCOR has 

already placed orders on six Indian companies, namely, Braithwaite, BHEL, 

VAZRON, Amba Coach Builders, Railtech and Mazagon Dock Shipbuilders. 

....(Interruptions) Each of these contracts is for about 1,000 containers. That is 

the order quantity. So, for manufacturing orders, a total of 6000 containers 

have been placed on Indian companies. ....(Interruptions) This is a trend which 

will continue to strengthen in future as more and more private sector players 

come and start manufacturing containers. We will try to procure as much as 

possible from Indian manufacturers only. ....(Interruptions)  

SHRI T. R. BAALU: Sir, the Golden Rock Workshop at Tiruchirappalli has all 

the wherewithal and capabilities to manufacture containers. It is a well-

equipped workshop. At the same time, about 10,000 containers are imported 

every year from China. Golden Rock Workshop, which has existed in India for 

many years, which was set up during the British period, is not allowed to 

participate in the tender process itself. When they were going for bidding 

process, the Department, especially the Accounts Department very surprisingly 
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said that because of non-availability of procedure, Golden Rock Workshop is 

not permitted to participate in the tender process. We do not know what do 

they mean by ‘non-availability of procedure’. ....(Interruptions). The 

Government of India, especially the hon. Minister for Railways, who is a new 

Minister himself should interfere in the matter himself since it has got all 

capabilities to manufacture containers. ....(Interruptions)  

It has got the production capacity. It has got the technical capacity. 

....(Interruptions) 

 Sir, through you, I seek that the new Railway Minister should look into 

the matter and see that the Golden Rock Railway Workshop at Tiruchirappalli 

is allowed to participate in the tender process. If the bid is okay, they can allow 

it; otherwise, they can reject it.  I would like to have a response of the hon. 

Minister. … (Interruptions) 

SHRI ASHWINI VAISHNAW: I would like to say vanakkam to the hon. Member 

and eppadi irukkinga to you, Sir.  … (Interruptions) 

 Sir, I have already responded to this question. CONCOR has placed 

orders on six Indian companies, one of which is a Railway PSU. So, in 

response to the point raised by hon. Member, I would like to tell him that the 

Workshop mentioned by him should also participate in it. It is open to any 

Indian manufacturer to participate in it. If the Workshop he is mentioning is 

participating, definitely it can participate in the tenders. … (Interruptions) 
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 With respect to the point that the hon. Member has made, we are now 

definitely encouraging, as far as possible, the Indian container manufacturers. 

… (Interruptions)         

माननीय अ�य� : माननीय सद�यगण, आप सभी सदन के सद�य ह�। व�र� माननीय सद�य बोल 

रहे ह� और आप उनके आगे ति�तयां लहरा रहे ह�। आप सदन म� �या मया�दा बनाना चाहते ह�? 

आपके इ�यू पर कल म�ने आपके नेता को बोलने का पया�� समय और पया�� अवसर िदया है। सदन 

म� आपका ये तरीका �यायोिचत नह� है। इस तरीके से सदन नह� चलने वाला है िक कुछ माननीय 

सद�य पूर ेसदन म� �यवधान उ�प�न कर�। सदन ग�रमा और शालीनता से चलता है। कल म�ने 

आपको पूरा िवषय उठाने का समय िदया था। �या आप यहां पर ति�तयां लेकर नारबेाजी करने  

आए ह�? यह आपका गलत तरीका है। म� पूर ेसदन से आ�ह करना चाहता ह�ं िक ऐसे गलत तरीके, 

पर�पराओ ंऔर प�रपािटय� को रोकने के िलए हम� सामूिहक �यास करना चािहए। कल म�ने इनके 

िवषय को रखने िदया है। ये गलत तरीके से कर रहे ह�। माननीय नेता आप इनको समझाइए। सदन 

देश क� 125 करोड़ जनता का �ितिनिध�व करता है। 

… (�यवधान) 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): अ�य� महोदय, इसके िलए जनरल पप�जेज कमेटी क� मीिटंग बलुा लीिजए और उसम� 

चचा� क�िजए। आपका सझुाव ठीक है। … (�यवधान) 

माननीय अ�य� : सभी माननीय सद�य जनता क� भावनाओ ं को अिभ�य� करना चाहते ह�। 

��काल मह�वपूण� काल होता है। सरकार आपक� बात� का जवाब दनेे के िलए तैयार है। लेिकन, 

आप बाहर चचा� करते ह�। यहां जवाब िदए जाते ह�, लेिकन आप जवाब नह� सनुना चाहते ह�। यह 

तरीका ठीक नह� है। 

… (�यवधान) 

__________ 
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 माननीय अ�य� : सदन क� काय�वाही बारह बजे तक के िलए �थिगत क� जाती है।  

… (�यवधान) 

11.28 hrs 

The Lok Sabha then adjourned till Twelve of the Clock. 

_______ 

                                                             
 Available in Master copy of Debate, placed in Library. 
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12.00 hrs 

The Lok Sabha reassembled at Twelve of the Clock. 

(Shri Rajendra Agrawal in the Chair) 

माननीय सभापित : माननीय सद�यगण, कुछ िवषय� पर �थगन ��ताव क� सूचनाए ं�ा� ह�ई ह�। 

माननीय अ�य� जी ने �थगन ��ताव क� िकसी भी सूचना के िलए अनमुित �दान नह� क� है। 

… (�यवधान) 

12.0 ½ hrs 

At this stage Dr. G. Ranjith Reddy and some other hon. Members came and 
stood on the floor near the Table. 

… (�यवधान) 
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12.01 hrs 

PAPERS LAID ON THE TABLE 

माननीय सभापित : अब प� सभा पटल पर रखे जाएगें। 

डॉ. िजते�� िसहं जी। 

… (�यवधान) 

िव�ान और �ौ�ोिगक� म�ंालय के रा�य म�ंी; पृ�वी िव�ान म�ंालय के रा�य म�ंी; 

�धानम�ंी काया�लय म� रा�य म�ंी; कािम�क, लोक िशकायत और प�शन म�ंालय म� रा�य म�ंी; 

परमाणु ऊजा� िवभाग म� रा�य म�ंी तथा अतं�र� िवभाग म� रा�य म�ंी (डॉ. िजते�� िसहं) : 

सभापित महोदय, म� िन�निलिखत प� सभा पटल पर रखता ह�:ं- 

(1) सूचना का अिधकार अिधिनयम, 2005 क� धारा 24 क� उपधारा (3) के अंतग�त 

अिधसूचना सं�या सा.का.िन. 319(अ), जो 4 मई, 2021 के भारत के राजप� म� 

�कािशत ह�ई थी तथा िजसके �ारा उ� अिधिनयम क� दूसरी अनसूुची म� कितपय 

सशंोधन िकए गए ह�। 

[Placed in Library, See No. LT 5078/17/21] 

(2) (एक) वै�ािनक और औ�ोिगक अनसुधंान प�रषद, नई िद� ली के वष� 2018-2019 

के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण)। 

 (दो) वै�ािनक और औ�ोिगक अनसुधंान प�रषद, नई िद� ली के वष� 2018-2019 

के वािष�क लेखाओ ंक� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा उन पर 

लेखापरी�ा �ितवेदन। 
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 (तीन) वै�ािनक और औ�ोिगक अनसुधंान प�रषद, नई िद� ली के वष� 2018-2019 

के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ंेजी 

स�ंकरण)। 

(3) उपयु�� (2) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा� ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 5079/17/21] 

… (�यवधान) 

उपभो�ा मामले, खा� और साव�जिनक िवतरण म�ंालय म� रा�य म�ंी तथा पया�वरण, वन 

और जलवायु प�रवत�न म�ंालय म� रा�य म�ंी (�ी अि�नी कुमार चौबे) : सभापित महोदय, म� 

िन�निलिखत प� सभा पटल पर रखता ह�ं:- 

(1) भारतीय मानक � यूरो अिधिनयम, 2016 क� धारा 40 के अतंग�त भारतीय मानक � यूरो 

(अन�ुपता आकलन) (चौथा सशंोधन) िविनयम, 2021 जो 5 अग�त, 2021 के भारत 

के राजप� म� अिधसूचना स.ं एफ. स.ं बीएस/11/11/2021 म� �कािशत ह�ए थे, क� एक 

ि� त (िह� दी तथा अ�ेंजी स�ं करण)। 

[Placed in Library, See No. LT 5080/17/21] 

(2) पया�वरण (संर�ण) अिधिनयम, 1986 क� धारा 26 के अतंग�त पया�वरण (सरं�ण) 

दूसरा संशोधन िनयम, 2021 जो 29 जून, 2021 के भारत के राजप� म� अिधसूचना 

स.ं सा.का.िन 443(अ) म� �कािशत ह�ए थे, क� एक ि� त (िह� दी तथा अ�ंेजी 

स�ं करण)। 

[Placed in Library, See No. LT 5081/17/21] 

 

… (�यवधान) 
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ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल) : सभापित महोदय, म� मंि�य� �ारा चौदहव�, प�ंहव�, सोलहव� और स�हव� लोक 

सभाओ ंके िविभ� न स�� के दौरान िदए गए आ� वासन�, वायद� और वचन� पर सरकार �ारा क�-

गई-कार�वाई को दशा�ने वाले िन� निलिखत िववरण� क� एक-एक �ित (िह� दी तथा अ�ेंजी स�ं करण) 

सभा पटल पर रखता ह�:ं- 

चौदहव� लोक सभा 

1. िववरण स.ं 38 छठा स�, 2005 

[Placed in Library, See No. LT 5082/17/21] 

2. िववरण स.ं 37 सातवां स�, 2006 

[Placed in Library, See No. LT 5083/17/21] 

प�ंहव� लोक सभा 

3. िववरण स.ं 41 दूसरा स�, 2009 

[Placed in Library, See No. LT 5084/17/21] 

4. िववरण स.ं 34 तीसरा स�, 2009 

[Placed in Library, See No. LT 5085/17/21] 

5. िववरण स.ं 35 चौथा स�, 2010 

[Placed in Library, See No. LT 5086/17/21] 

6. िववरण स.ं 32 छठा स�, 2010 

[Placed in Library, See No. LT 5087/17/21] 

7. िववरण स.ं 32 सातवां स�, 2011 

[Placed in Library, See No. LT 5088/17/21] 
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8. िववरण स.ं 36 आठवा ंस�, 2011 

[Placed in Library, See No. LT 5089/17/21] 

9. िववरण स.ं 32 दसवा ंस�, 2012 

[Placed in Library, See No. LT 5090/17/21] 

10. िववरण स.ं 29 �यारहवां स�, 2012 

[Placed in Library, See No. LT 5091/17/21] 

11. िववरण स.ं 28 बारहवां स�, 2012 

[Placed in Library, See No. LT 5092/17/21] 

12. िववरण स.ं 30 तेरहवा ंस�, 2013 

[Placed in Library, See No. LT 5093/17/21] 

13. िववरण स.ं 25 चौदहवां स�, 2013 

[Placed in Library, See No. LT 5094/17/21] 

14. िववरण स.ं 26 प�ंहवां स�, 2013-14 

[Placed in Library, See No. LT 5095/17/21] 

सोलहव� लोक सभा 

15. िववरण स.ं 25 दूसरा स�, 2014 

[Placed in Library, See No. LT 5096/17/21] 

16. िववरण स.ं 25 तीसरा स�, 2014 

[Placed in Library, See No. LT 5097/17/21] 

17. िववरण स.ं 24 चौथा स�, 2015 

[Placed in Library, See No. LT 5098/17/21] 
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18. िववरण स.ं 21 पांचवा ंस�, 2015 

[Placed in Library, See No. LT 5099/17/21] 

19. िववरण स.ं 21 छठा स�, 2015 

[Placed in Library, See No. LT 5100/17/21] 

20. िववरण स.ं 18 सातवां स�, 2016 

[Placed in Library, See No. LT 5101/17/21] 

21. िववरण स.ं 19 आठवा ंस�, 2016 

[Placed in Library, See No. LT 5102/17/21] 

22. िववरण स.ं 18 नौवां स�, 2016 

[Placed in Library, See No. LT 5103/17/21] 

23. िववरण स.ं 16 दसवा ंस�, 2016 

[Placed in Library, See No. LT 5104/17/21] 

24. िववरण स.ं 16 � यारहवां स�, 2017 

[Placed in Library, See No. LT 5105/17/21] 

25. िववरण स.ं 14 बारहवां स�, 2017 

[Placed in Library, See No. LT 5106/17/21] 

26. िववरण स.ं 13 तेरहवा ंस�, 2017-18 

[Placed in Library, See No. LT 5107/17/21] 

27. िववरण स.ं 12 चौदहवां स�, 2018 

[Placed in Library, See No. LT 5108/17/21] 

28. िववरण स.ं 11 प�ंहवां स�, 2018 

[Placed in Library, See No. LT 5109/17/21] 
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29. िववरण स.ं 9 सोलहवां स�, 2018-19 

[Placed in Library, See No. LT 5110/17/21] 

30. िववरण स.ं 8 स�हवां स�, 2019 

[Placed in Library, See No. LT 5111/17/21] 

स�हव� लोक सभा 

31. िववरण स.ं 7 पहला स�, 2019 

[Placed in Library, See No. LT 5112/17/21] 

32. िववरण स.ं 6 दूसरा स�, 2019 

[Placed in Library, See No. LT 5113/17/21] 

33. िववरण स.ं 5 तीसरा स�, 2020 

[Placed in Library, See No. LT 5114/17/21] 

34. िववरण स.ं 4 चौथा स�, 2020 

[Placed in Library, See No. LT 5115/17/21] 

35. िववरण स.ं 2 पांचवा ंस�, 2021 

[Placed in Library, See No. LT 5116/17/21] 

36. िववरण स.ं 1 छठा स�, 2021 

[Placed in Library, See No. LT 5117/17/21] 

… (�यवधान) 
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRIMATI ANUPRIYA PATEL): Sir, I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Footwear Design and Development Institute, Noida, for the year 

 2019-2020, alongwith Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

 Government of the working of the Footwear Design and 

 Development Institute, Noida, for the year 2019-2020. 

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 5118/17/21] 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Export Promotion Council for EOUs & SEZs, New Delhi, for the 

 year 2019-2020, alongwith Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

 Government of the working of the Export Promotion Council for 

 EOUs & SEZs, New Delhi, for the year 2019-2020. 

(4) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT 5119/17/21] 
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(5) A copy each of the following Annual Reports and Accounts (Hindi and 

English versions) of the following SEZs for the year ended the 31st March, 

2020 together with Auditor’s Report thereon:- 

(i) Noida Special Economic Zone Authority 

[Placed in Library, See No. LT 5120/17/21] 

(ii) Falta Special Economic Zone Authority 

[Placed in Library, See No. LT 5121/17/21] 

(iii) Santacruz Electronic Export Processing Zone SEZ Authority 

[Placed in Library, See No. LT 5122/17/21] 

(iv) Visakhapatnam Special Economic Zone Authority 

[Placed in Library, See No. LT 5123/17/21] 

(v) Cochin Special Economic Zone Authority 

[Placed in Library, See No. LT 5124/17/21] 

(vi) Kandla Special Economic Zone Authority 

[Placed in Library, See No. LT 5125/17/21] 

(vii) Madras Special Economic Zone Authority 

[Placed in Library, See No. LT 5126/17/21] 

(6) A copy of the Consolidated Review (Hindi and English versions) by the 

Government of the working of the above SEZs for the year 2019-2020. 

(7) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (6) above. 

… (Interruptions) 
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THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT 

AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY 

OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAJEEV 

CHANDRASEKHAR): Sir, I beg to lay on the Table a copy of Notification No. 

S.O.3472(E) (Hindi and English versions) published in Gazette of India dated 

6th October, 2020 making certain amendments to the Second Schedule to the 

Information Technology Act, 2000 issued under sub-section (4) of Section 3A 

of the said Act. 

[Placed in Library, See No. LT 5127/17/21] 

… (Interruptions) 



01.12.2021        677 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PARKASH): Sir, I beg to lay on the Table:- 

(1)    A copy each of the following Notifications (Hindi and English versions) 

issued under Bureau of Indian Standards Act, 2016:- 

(i) The Sewing Machines (Quality Control) Order, 2021 published in 

Notification No. S.O.1239(E) in Gazette of India dated 17th March, 

2021. 

(ii) The Transparent Float Glass (Quality Control) Order, 2021 

published in Notification No. S.O.1928(E) in Gazette of India dated 

18th May, 2021. 

(iii) The Plugs and Socket-Outlets and Alternating Current Direct 

Connected Static Prepayment Meters for Active Energy (Quality 

Control) Order, 2021 published in Notification No. S.O.2166(E) in 

Gazette of India dated 7th June, 2021. 

(iv) The Bicycles-Retro Reflective Devices (Quality Control) Order, 

2021 published in Notification No. S.O.2028(E) in Gazette of India 

dated 25th May, 2021. 

(v) The Flux Cored (Tubular) Electrodes (Quality Control) Order, 2021 

published in Notification No. S.O.1203(E) in Gazette of India dated 

12th March, 2021. 

[Placed in Library, See No. LT 5128/17/21] 
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(2) A copy of the Geographical Indications of Goods (Registration and 

Protection) (Amendment) Rules, 2020 (Hindi and English versions) published 

in Notification No. G.S.R.528(E) in Gazette of India dated 26th August, 2020 

under sub-section (3) of Section 87 of the Geographical Indications of Goods 

(Registration and Protection) Act, 1999. 

[Placed in Library, See No. LT 5129/17/21] 

_________ 

 

… (Interruptions) 
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12.02 hrs 

COMMITTEE ON GOVERNMENT ASSURANCES 
48th  to 51st  Reports  

 

माननीय सभापित : �ी कौशले�� कुमार जी। 

… (�यवधान) 

�ी कौशले�� कुमार (नालंदा) : सभापित महोदय, म� सरकारी आ�ासन� संबंधी सिमित के 

िन�निलिखत �ितवेदन (िह�दी तथा अ�ेंजी स�ंकरण) ��ततु करता ह�ं:- 

(1) "मिहला और बाल िवकास मं�ालय से सबंंिधत लंिबत आ�ासन� क� समी�ा'' के बार ेम� 

 48वां �ितवेदन (17व� लोक सभा)। 

(2) "आवासन और शहरी काय� मं�ालय से संबिंधत लंिबत आ�ासन� क� समी�ा" के बार ेम� 

 49वां �ितवेदन (17व� लोक सभा)।  

(3) "आ�ासन� को छोड़ने के िलए अनरुोध (�वीकार िकए गए)" से संबिंधत 50वां �ितवेदन 

 (17व� लोक सभा)।  

(4) "आ�ासन� को छोड़ने के िलए अनरुोध (�वीकार नह� िकए गए)" से संबिंधत 51वां 

 �ितवेदन (17व� लोक सभा)।  

_______ 

… (�यवधान) 
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12.03 hrs 

STANDING COMMITTEE ON COMMUNICATIONS  
AND INFORMATION TECHNOLOGY 

26th to 31st Reports 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, I beg to present 

the following Reports (Hindi and English versions) of the Standing Committee 

on  

Communications and Information Technology (2021-22):- 

(1) Twenty-sixth Report on the subject ‘Suspension of Telecom 

Services/Internet and its impact’ relating to the Ministry of Communications 

(Department of Telecommunications). 

(2) Twenty-seventh Report on the subject ‘Ethical Standards in Media 

Coverage’ relating to the Ministry of Information and Broadcasting. 

(3) Twenty-eighth Report on Action Taken by the Government on the 

Observations/Recommendations of the Committee contained in their Twenty-

second Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2021-22)’ 

relating to the Ministry of Communications (Department of Posts). 

(4) Twenty-ninth Report on Action Taken by the Government on the 

Observations/Recommendations of the Committee contained in their Twenty-

third Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2021-22)’ of 

the Ministry of Communications (Department of Telecommunications). 
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(5) Thirtieth Report on Action Taken by the Government on the 

Observations/Recommendations of the Committee contained in their Twenty-

fourth Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2021-22)’ 

relating to the Ministry of Electronics and Information Technology. 

(6) Thirty-first Report on Action Taken by the Government on the 

Observations/Recommendations of the Committee contained in their Twenty-

fifth Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2021-22)’ 

relating to the Ministry of Information and Broadcasting. 

_______ 

… (Interruptions) 
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12.04 hrs 

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS 

Action Taken Statements 

SHRIMATI APARUPA PODDAR (ARAMBAGH): I beg to lay on the Table the 

Three Final Action Taken Statements (Hindi and English versions) showing 

further Action Taken by the Government on the following Action Taken Reports 

of the Standing Committee on Chemicals and Fertilizers (2021-22):- 

(1) Tenth Report of the Committee regarding Action taken on the 

recommendations contained in the 3rd Report (17th Lok Sabha) on ‘Demands 

for Grants (2019-20)’ of the Ministry of Chemicals and Fertilizers (Department 

of Fertilizers). 

(2) Twelfth Report of the Committee regarding Action taken on the 

recommendations contained in the 5th Report (17th Lok Sabha) on ‘Study of 

System of Fertilizer Subsidy’ of the Ministry of Chemicals and Fertilizers 

(Department of Fertilizers). 

(3) Fourteenth Report of the Committee regarding Action taken on the 

recommendations contained in the 7th Report (17th Lok Sabha) on ‘Demands 

For Grants (2020-21)’ of the Ministry of Chemicals and Fertilizers (Department 

of Fertilizers). … (Interruptions) 

______ 
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12.05  hrs 

STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY, 
ENVIRONMENT, FORESTS AND CLIMATE CHANGE 

348th to 357th Reports 

DR. JAYANTA KUMAR ROY(JALPAIGURI): I beg to lay on the Table the 

following ten Reports (Hindi and English versions) of the Standing Committee 

on Science and Technology, Environment, Forests and Climate Change: - 

(1) 348th Report on the Action Taken by the Government on the 

recommendations/observations contained in 316th Report on 'Air Pollution in 

Delhi and National Capital Region'. 

(2) 349th Report on the Action Taken by the Government on the 

recommendations/observations contained in 324th Report on 'Status of 

Forests in India'. 

(3) 350th Report on the Action Taken by the Department on the 

recommendations/observations contained in 325th Report on 'An Expanded 

Role for the Department of Atomic Energy (DAE) in Cancer Treatment in India 

through An Enlarged Network of the Tata Memorial Centre (TMC)'. 

(4) 351st Report on the Action Taken by the Department on the 

recommendations/observations contained in 341st Report on the Demands for 

Grants (2021-22) of the Department of Atomic Energy. 
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(5) 352nd Report on the Action Taken by the Department on the 

recommendations/observations contained in 342nd Report on the Demands 

For Grants (2021-22) of the Department of Biotechnology. 

(6) 353rd Report on the Action Taken by the Department on the 

recommendations/observations contained in 343rd Report on the Demands 

For Grants (2021-22) of the Department of Scientific and Industrial Research. 

(7) 354th Report on the Action Taken by the Department on the 

recommendations/observations contained in 344th Report on the Demands for 

Grants (2021-22) of the Department of Science and Technology. 

(8) 355th Report on the Action Taken by the Department on the 

recommendations/observations contained in 345th Report on the Demands for 

Grants (2021-22) of the Department of Space; 

(9) 356th Report on the Action Taken by the Government on the 

recommendations/observations contained in 346th Report on the Demands for 

Grants (2021-22) of the Ministry of Environment, Forest and Climate Change. 

(10) 357th Report on the Action Taken by the Government on the 

recommendations/observations contained in 347th Report on the Demands for 

Grants (2021-22) of the Ministry of Earth Sciences. … (Interruptions) 

_________ 
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12.06 hrs 

MOTION RE: JOINT COMMITTEE ON PERSONAL  
DATA PROTECTION BILL, 2019 -- EXTENSION OF TIME 

 

SHRI P.P. CHAUDHARY (PALI): I beg to move:  

“That this House do extend upto the last week of the Winter 

Session of Parliament, 2021, the time for presentation of the 

Report of the Joint Committee on the Personal Data Protection 

Bill, 2019”. 

माननीय सभापित: �� यह है :  

“िक यह सभा वैयि�क डाटा सरं�ण िवधेयक, 2019 सबंंधी सयं�ु सिमित के 

�ितवेदन को ��ततु करने के िलए समय को ससंद के शीतकालीन स�, 2021 के 

अिंतम स�ाह तक बढ़ाती है।” 

��ताव �वीकृत ह�आ। 

     _______ 

… (�यवधान) 
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12.07 hrs 

MOTION RE: 25TH REPORT OF BUSINESS ADVISORY COMMITTEE 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF CULTURE 

(SHRI ARJUN RAM MEGHWAL): On behalf of Shri Pralhad Joshi, I beg to 

move: 

“That this House do agree with the Twenty-fifth Report of the 

Business Advisory Committee presented to the House on 30th 

November, 2021.” 

माननीय सभापित: �� यह है : 

“िक यह सभा 30 नव�बर, 2021 को सभा म� ��ततु काय� म�ंणा सिमित के 25व� 

�ितवेदन से सहमत ह�।” 

��ताव �वीकृत ह�आ। 

_________ 

… (�यवधान) 
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माननीय सभापित: �ी अधीर रजंन चौधरी जी। 

… (�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, म� िह�द�ुतान के 62 करोड़ िकसान� का प� लेते ह�ए 

यह गहुार लगाने आया ह� ँ िक िकसान� का जो कज� है, उसे माफ िकया जाना ज�री है।… 

(�यवधान) आज िह�द�ुतान म� िकसान बड़ी परेशानी म� जी रहा है।… (�यवधान) 

माननीय सभापित: यह शू�य काल चल रहा है। कृपया आप सब अपनी-अपनी सीट्स पर जाइए।  

… (�यवधान) 

�ी अधीर रजंन चौधरी: सर, उनके हालात िदन-�ितिदन िबगड़ते जा रहे ह�।… (�यवधान) 

माननीय सभापित: माननीय सद�यगण अपनी बात को रख रहे ह�। �लीज, आप सब अपनी-अपनी 

सीट्स पर जाइए।  

… (�यवधान) 

�ी अधीर रजंन चौधरी: अपने िसर पर 72000 �पये कर का बोझ है।… (�यवधान) इस सरकार 

ने कहा था िक िकसान� क� डबल इंकम बनाएगें, लेिकन ऐसा कुछ भी िदखाई नह� देता है।… 

(�यवधान) 

डॉ. ढालिसहं िबसेन (बालाघाट): सभापित महोदय, मेरा शू�य काल का िवषय इस �कार है।… 

(�यवधान) पूव� �धान मं�ी �वग�य अटल िबहारी वाजपेयी जी के �ारा �ामीण अचंल म� आम जनता 

क� सिुवधा क� �ि� से �धान म�ंी �ाम सड़क योजना का शभुार�भ िकया गया था, जो जनता के 

िहत म� बह�त ही लाभदायक िस� ह�ई है।… (�यवधान) इस योजना के अतंग�त वत�मान म� वष� 2011 
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क� जनगणना के आधार पर 250 क� जनस�ंया तक के गांव� को एक ओर से म�ुय माग� से जोड़े 

जाने का �ावधान है तथा वष� 2011 म� िजन गांव� क� आबादी 250 से कम थी, िवगत 10 वष� म� 

इन गांव� क� आबादी 250 से अिधक हो चकु� है।… (�यवधान) 

 ये �ाम अभी भी �धानम�ंी �ाम सड़क योजना से वंिचत ह�। साथ ही, इस योजना म� एक 

गांव को एक ओर म�ुय माग� से तथा दूसर ेगावं को िकसी अ�य िदशा से म�ुय माग� से जोड़ा गया है। 

उ�ह� इंटरिलंक करने का कोई �ावधान नह� है। … (�यवधान) इस कारण अनेक गांव एक दूसर ेसे 

जड़ेु नह� होने से �ामवािसय� क� मूलभूत आव�यकताओ ं जैसे �कूल, िश�ा, िचिक�सा, राशन 

आिद के िलए क�चे माग� से ही जाना पड़ता है। … (�यवधान) 

अत: माननीय पचंायत म�ंी महोदय से अनरुोध है िक जो गावं 250 क� जनस�ंया से छूट 

गए ह� या अब िजनक� जनसं�या 250 से अिधक हो गई है, उन गांव� को जोड़ने वाले इटंरिलंिकंग 

क�चे माग� को �धानमं�ी सड़क योजना म� सि�मिलत करने क� योजना बनाकर, वहां प�क� सड़क 

बनाने क� िदशा म� काय� योजना बनाने का िनद�श देने का क� कर�। ध�यवाद।… (�यवधान) 

माननीय सभापित :  �ी आर. के. िसंह पटेल – उपि�थत नह�। 

�ी रतन लाल कटा�रया । 

�ी रतन लाल कटा�रया (अ�बाला): सभापित महोदय, सरकार ने �धानमं�ी जी के नेत�ृव म� 

शहरी िवकास म�ंालय को ‘अमतृ-2’ के अंतग�त 2 लाख 77 हजार करोड़ के प�र�यय का �ावधान 

िकया है। यह रािश वष� 2024-25 तक खच� क� जाएगी। इस �कार ‘अमतृ-2’ योजना के अतंग�त 

शहर� म� �व�छ जल, घरलूे सीवर, सिे�टक �बंधन का 100 �ितशत कवरजे करने का ल�य रखा 

गया है। … (�यवधान)  

महोदय, म� माननीय �धानमं�ी जी से मांग करता ह�ं िक मेरा अ�बाला संसदीय �े� एक 

आरि�त �े� है, िजसम� तीन नगर िनगम – अ�बाला, यमनुा नगर और पचंकुला पड़ते ह�। इसिलए 
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मेरी मांग है िक शहरी �े�� म� काय� को बढ़ावा देने हेत ु‘अमतृ-2’ योजना के अतंग�त रािश को मेर े

�े� म� भी आविंटत िकया जाए और जो नगर प�रषद ह�, उनको भी रािश �दान कराई जाए। 

ध�यवाद।… (�यवधान) 

माननीय सभापित :  आप लोग अपने �थान पर जाइए। माननीय सद�यगण शू�य �हर म� अपने 

िवषय रख रहे ह�। 

… (�यवधान) 

माननीय सभापित : कृपया आप लोग अपनी-अपनी सीट्स पर जाइए। सिुनए । कोआपरटे 

क�िजए। 

… (�यवधान) 

माननीय सभापित : कृपया आप लोग अपनी-अपनी सीट्स पर वापस जाइए।  

… (�यवधान) 

माननीय सभापित : यह उनका अिधकार है। आप भी उनक� बात सिुनए। 

… (�यवधान) 

माननीय सभापित : �ी मारगनी भरत – उपि�थत नह�। 

डॉ. टी.आर. पा�रव�ेधर – उपि�थत नह�। 

 �ी रघ ुराम कृ�ण राजू जी, आप अपनी सीट पर जाइए। �या आप बोलना चाहते ह�? 

SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): My dear friends, I 

have to raise an important issue. … (Interruptions). Sir, I would like to make a 

submission to the hon. Prime Minister through you. … (Interruptions).  The 
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FRBM limit fixed by the AP State Government is in total violation of Article 293. 

… (Interruptions). Our State has already got a debt of Rs. 7,00,000 crore and 

they are trying to increase it by another Rs. 1,00,000 crore, which is totally 

detrimental to the State of Andhra Pradesh. … (Interruptions). The banks do 

not want to get bankrupted. … (Interruptions). Let there be a regulation to 

control the States’ borrowing. … (Interruptions). Exceeding the FRBM limit out 

of the way as stipulated by the Government of India is in total violation of 

Article 293 … (Interruptions). The State would collapse; the banks would 

collapse. … (Interruptions). So, the hon. Prime Minister should make a note of 

this and stop the banks and the States from becoming bankrupt. … 

(Interruptions) 

�ी रिव�दर कुशवाहा (सलेमपुर): सभापित महोदय, भारत सरकार क� मह�वाकां�ी योजना – हर 

घर नल �ारा जल पह�ंचाने क� योजना के अतंग�त सरकार देश क� सभी �ाम सभाओ ंम� बनी या 

िनमा�णाधीन पानी क� टंिकय� को बनाकर �ाम सभाओ ंको सपुदु�  कर रही है।  

 महोदय, आपको अवगत कराना है िक �ाम सभाओ ंके पास कोई �िशि�त टेि�निशयन न 

होने के कारण इन टंिकय� का रखरखाव और पानी का सचुा� �प से सचंालन नह� हो पा रहा है। 

मेर े संसदीय �े� सलेमपरु म� पानी क� बह�त सारी टंिकया ंइसी वजह से चालू नह� हो पा रही ह�। 

साथ ही, पानी क� बह�त सारी टंिकयां िवगत कई वष� से ब�द पड़ी ह�, िजनक� कोई सधु लेने वाला 

नह� है।  

 इससे आम जन को अ�यंत किठनाईय� का सामना करना पड़ रहा है। मेरा �े� हैवी मैटल 

पानी का �े� है। पानी क� टंिकय� के सचुा� �प से न चल पाने के कारण सभी लोग हैवी मैटल 

य�ु पानी पीने के िलए मजबूर ह�। … (�यवधान)  
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म� इस सदन के मा�यम से माननीय जल शि� म�ंी जी से अनरुोध करता ह�ं िक इस ग�भीर 

िवषय पर �यान देते ह�ए, अपने �तर से ��येक �ाम सभा म� कौशल िवकास के �ारा �िशि�त 

टैि�निशयन यवुाओ ंक� भत� क� जाए, िजससे रोजगार का भी सजृन होगा और कौशल िवकास के 

�ारा हमार ेनौजवान� को रोजगार भी िमलेगा। ध�यवाद। … (�यवधान) 

माननीय सभापित : आपको ज�मिदन क� शुभकामनाए।ं 

… (�यवधान) 

SHRI K. SHANMUGA SUNDARAM (POLLACHI): Sir, train services have 

resumed in almost all sections in the Southern Railway post the COVID-19 

effect. … (Interruptions) But as of now, no trains are running permanently 

between Pollachi and Coimbatore since March, 2020 till date. … 

(Interruptions) Thousands of Government employees, private employees, 

traders, college and school students, and general public were daily 

using the train services between Pollachi and Coimbatore before the COVID-

19 pandemic. … (Interruptions) So, we would kindly request the Railways to 

immediately restart the train services like Pollachi-Coimbatore-Pollachi 

passenger trains - two trips daily and Coimbatore-Palani-Coimbatore 

passenger trains - two trips daily, which were operational till March 

2020 in the Pollachi-Podanur Section. … (Interruptions) 

We would also request the Railways to resume train service to 

Tiruchendur, which was operational -- before the COVID-19 pandemic -- 

through Pollachi, Udumalaipettai, Palani and Madurai. … (Interruptions) Since 
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Pollachi-Podanur Railway electrification work is completed we would urge the 

Railways to extend all the Mettupalayam to Coimbatore MEMU trains to 

Pollachi via Kinathukadavu. … (Interruptions) Thank you, Sir. … (Interruptions) 

माननीय सभापित : आप सब अपने-अपने �थान� पर जाइए। म� आपके नेता को बोलने का अवसर 

दूगंा। �लीज, आप सब अपने-अपने �थान और अपनी-अपनी सीट्स पर वापस जाइए। आपके नेता 

ह�, वह आपका िवषय रख सकते ह�, म� उनको अवसर दूगंा। उनको पीठ से अवसर िदया जाएगा। 

�लीज, आप सब अपने-अपने �थान� पर वापस जाइए।  

… (�यवधान) 

�ी रामदास तडस (वधा�) : सभापित महोदय, ध�यवाद। म� आपके मा�यम से माननीय वन एवं 

पया�वरण मं�ी महोदय का �यान अ�यंत मह�वपूण� िवषय पर आकृ� करते ह�ए कहना चाहता ह� ंिक 

मेर ेसंसदीय �े� वधा� के अतंग�त भारत का 47 वां बोर टाइगर �रज़व� 2016 म� �थािपत ह�आ है। … 

(�यवधान) बोर टाइगर �रज़व� भौगोिलक आकार से देश का सबसे छोटा टाइगर �रज़व� �क�प है 

और अनेक जगंल� को जोड़ने वाला एक �मुख गेटवे है। दशे का सबस ेछोटा टाइगर �रज़व� �क�प 

होने के बावजूद बोर टाइगर �रज़व� पय�टक वग� के िलए एक बड़ा आकष�ण का क� � बन रहा है। … 

(�यवधान)  

मेरा िनवदेन है िक देश के सबसे छोटे बोर टाइगर �रज़व� �क�प के िवकास के िलए �या� 

और वन सवंध�न को बढ़ावा दनेे हेत ु “�ोजे�ट-टाइगर” के अतंग�त क� � सरकार के मा�यम से 

अित�र� रािश �वीकृत करने क� कृपा कर�। … (�यवधान) 

�ी परबतभाई सवाभाई पटेल (बनासकाठंा) : आदरणीय सभापित महोदय, मेर े संसदीय �े� 

बनासकांठा म� वत�मान म� 6 माग�य सड़क ‘भारत माला प�रयोजना’ म� चल रही है। इस भारतमाला 
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प�रयोजना म� िकसान� के िलए खेत� म� जाने के िलए और बा�रश के पानी के िनकास से सबंंिधत 

बह�त िद�कत� आ रही ह�। … (�यवधान)  

म� सदन के मा�यम से माननीय सड़क म�ंी जी का �यान आकृ� करना चाहता ह�ं िक िजस 

िकसान के खेत से सड़क गजुरती है, उसका सव� नंबर �लॉक के दो िह�स� म� सड़ क के कारण बन 

जाता है। उसके दूसर ेिह�से म� जाने के िलए कह� से भी रा�ता नह� बचता है। मेरा आपसे आ�ह है 

िक उसके िलए सड़क के दोन� तरफ सिव�स रोड का �ावधान रखना चािहए या क�ची सड़क 

रखनी चािहए। … (�यवधान) इसके अलावा उसम� ऐसा �ावधान िकया गया है िक दोन� साइड 

सिव�स रोड न रखकर कंपनी क� ओर से दोन� साइड म� �ोटे�शन वॉल बनाई जा रही है।  

 मेरा आ�ह है िक जो �ोटे�शन वाल बनेगी, तो उसक� वजह से िकसान खेत� म� कैसे 

जाएगें? उनको खेत� म� आवाजाही के िलए जो �ोटे�शन वाल बन रही है, उसको बदं कर देना 

चािहए और वे क�ची सड़क रख� या सिव�स रोड भी बनाए।ं…(�यवधान) 

 महोदय, म� आपके मा�यम से मं�ी जी से अनरुोध करता ह�ं िक इन सम�याओ ंको अपने 

स�ंान म� लेकर उसका ज�द से ज�द हल िकया जाए, िजससे िकसान� क� सम�याओ ं का 

समाधान हो और प�रयोजना का काय� भी आगे बढ़ सके।…(�यवधान) यह सासंोरवाड़ा भी उनम� है, 

उसम� भी वही िद�कत है।…(�यवधान) 

माननीय सभापित : आप इसे सबं� कर दीिजए।  

… (�यवधान) 

�ी स�यदेव पचौरी (कानपुर): माननीय सभापित महोदय, आपने �यवधान के बावजूद शू�य काल 

जारी रखा है, इसके िलए म� आपका बह�त-बह�त आभारी ह�ं।…(�यवधान)  
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 माननीय सभापित महोदय, म� सदन के मा�यम से माननीय गहृ म�ंी जी का �यान उ�च 

�यायालय और सव��च �यायालय म� रा��भाषा िह�दी का �योग न होने के सबंंध म� िदलाना चाहता 

ह�ं।…(�यवधान) माननीय सभापित महोदय, भारत क� �वतं�ता के बाद जब संिवधान िनमा�ताओ ंने 

इस िवषय पर िवचार िकया, तो उ�ह�ने यह तय िकया था िक कुछ समय के िलए माननीय स�ुीम 

कोट�  और माननीय हाई कोट�  का काम अं�ेजी म� िकया जाए, लेिकन ससंद जब चाहे, तब वह िह�दी 

या �े�ीय भाषाओ ंको �योग म� ला सकती है।…(�यवधान) हम आजादी का 75वां वष� मना रहे ह�, 

लेिकन आज भी माननीय सव��च �यायालय म� िह�दी का �योग नह� हो रहा है।…(�यवधान) 

 माननीय सभापित महोदय, म� इस सबंंध म� सदन के मा�यम से आपका �यान िदलाना 

चाहता ह� ंिक देश क� सभी िनचली अदालत� म� अपनी भाषाओ ंका �योग होता है, �े�ीय भाषाओ ं

म� जजम�ट होते ह�, वक�ल �े�ीय भाषाओ ं म� वाद दािखल करते ह�, लेिकन माननीय सव��च 

�यायलय म� केवल अ�ेंजी म� ही वाद दािखल िकए जाते ह�।…(�यवधान) आज देश के िकसान, 

मजदूर, जो अपनी बात, तकलीफ माननीय सव��च �यायलय म� ले जाना चाहते ह�, वे अं�ेजी नह� 

जानते ह�, वक�ल �या कह रहा है, वे नह� समझते ह�।…(�यवधान) 

माननीय सभापित : आप समय क� सीमा का �यान रख�। 

…(�यवधान) 

�ी स�यदेव पचौरी : जज �या जजम�ट दे रहा ह,ै उ�ह� पता नह�।…(�यवधान) यह बा�यता समा� 

होनी चािहए।…(�यवधान) 

 माननीय सभापित महोदय, इस संबंध म� महामिहम रा��पित महोदय ने �वयं कहा था िक 

भाषाई सीमाओ ंके कारण कोट�  म� वादी को अपने ही मामल� के फैसल� को समझने के िलए संघष� 

करना पड़ता है।…(�यवधान) उ�ह�ने सुझाव िदया है िक सभी माननीय उ�च �यायलय अपने-अपने 
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�देश क� लोकल भाषाओ ंम� जनिहत के फैसल� का �मािणक अनवुाद �कािशत कर� और उपल�ध 

कराए।ं…(�यवधान) 

माननीय सभापित : कृपया, आप आिखरी वा�य बोल दीिजए। ध�यवाद 

…(�यवधान) 

�ी स�यदेव पचौरी : अमतृ महो�सव बनारस म� श�ु ह�आ था।…(�यवधान) 

 सर, कृपया मझेु दो िमनट बोलने दीिजए। 

माननीय सभापित : नह�, शू�य काल म� बोलने के िलए कुल समय दो िमनट है। आप आिखरी 

वा�य बोिलए। 

… (�यवधान) 

�ी स�यदेव पचौरी : सभापित महोदय, इस संबंध म� माननीय गहृ मं�ी जी ने वहां कहा था  िक छ: 

सकं�प ह�। …(�यवधान) 

माननीय सभापित : शू�य �हर क� समय सीमा है। 

…(�यवधान) 

�ी स�यदेव पचौरी : उन संक�प� म� एक सकं�प देश म� �याय �यव�था म� प�रवत�न का भी है। 

…(�यवधान) भारतीय भाषाओ ंम� प�रवत�न का भी है।…(�यवधान) भारतीय भाषाओ ंम� काय� होना 

चािहए, इसे �वयं माननीय गहृ म�ंी जी ने माना है।…(�यवधान) 

माननीय सभापित : �ी िवजय कुमार दबुे जी। 

कंुवर दािनश अली जी। 

�ी एस. आर. पािथ�बन जी। 

… (�यवधान) 
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SHRI S. R. PARTHIBAN (SALEM): Mr. Chairman, Sir, the yarn price for the 

month of November was announced on the 1st of last month and the industry is 

dissatisfied as Rs.50 additional charge has been imposed on all varieties. 

 Sir, Tamil Nadu accounts for one-third of the country’s textile trade. 

Garment exports in India have been hit hard by the sharp rise in yarn prices. If 

the price of yarn is not controlled, many companies in the textile industry in the 

State, the second largest in the country, will be forced to close down and 

consequent job losses will be huge. The major reason for the rise in cotton 

prices is the imposition of five per cent basic customs duty, five per cent 

agricultural infrastructure development tax, and 10 per cent social welfare tax 

in the Central Budget for 2021-22, and increasing the total import tax to 11 per 

cent. 

 Therefore, the Government should intervene in the matter to protect the 

textile industry and prevent job losses by removing the 11 per cent import duty 

on cotton to avoid speculation. In addition, in order to participate in the 

electronic auction for small, medium and micro enterprises, the existing terms 

and conditions should be adjusted to a minimum of 500 cotton bales. From 

December to March, the peak cotton procurement period, extension of five per 

cent interest subsidy to cotton mills should be given. Thank you. 

�ी गोपाल शे�ी (म�ुबई उ�र): माननीय सभापित महोदय, म� मु�बई शहर क� एक अ�यंत और 

जिटल सम�या पर आपका �यान आकिष�त करना चाहता ह�।ँ… (�यवधान) 
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 म� देश के �धानमं�ी स�माननीय �ी नर�े� मोदी जी का आभार �य� करता ह�,ँ िज�ह�ने 

आज़ादी के 75 व� साल यानी वष� 2022 तक देश के सभी लोग� को प�का घर दनेे क� घोषणा क� 

और देश भर के सवा करोड़ से अिधक लोग� को इसका अ�ूवल भी िदया, िजसके तहत महारा�� 

के साढ़े �यारह लाख लोग� को घर देने का अ�ूवल िदया गया।… (�यवधान) 

 अगर म� महारा�� क� बात क�ँ तो महारा�� के पूव� मु�यमं�ी �ी देवे�� फड़णवीस जी ने 

वष� 2018 म� कायदे म� बदलाव करके वष� 2011 तक जो अपा� लोग थे, उनको भी घर देने का 

िनयम-कायदा बनाया। के�� सरकार ने सभी को ढ़ाई लाख �पए देने का वायदा िकया और वह दे 

भी रही है। लेिकन इसके बावजूद, वत�मान नई सरकार वष� 2018 म� बदले ह�ए कानून पर अमल 

नह� कर रही है। म�ने मु�बई शहर म� बह�त-से आ�दोलन� के मा�यम से इस ओर �यान आकिष�त 

िकया है। म� म�ुयमं�ी से लेकर सभी अिधका�रय� से िमला, महारा�� के महामिहम रा�यपाल जी से 

भी िमला। रा�य मानवािधकार आयोग के पास भी गये, उ�ह�ने इसका आदशे भी िदया। अब यह 

िवषय रा��ीय मानवािधकार आयोग के पास �लि�बत है।… (�यवधान)  

 म� आपके मा�यम से, सरकार से िनवदेन करता ह� ँिक के�� सरकार तरु�त ह�त�ेप करके 

िदस�बर, 2021 पूरा होने से पहले और वष� 2022 आने के पहले के�� क� जो योजना है और 

�धानमं�ी जी का सबको प�का घर देने का जो सपना है, वह म�ुबई शहर के लोग� को भी िमले। म� 

यह िनवदेन करता ह�।ँ… (�यवधान) 

SHRI SAPTAGIRI SANKAR ULAKA (KORAPUT): Mr. Chairman, Sir, I would 

like to raise an important issue of my Constituency regarding railways. The 

Gunupur-Therubali rail line has been pending for a long time because of 

disagreement between the State and the Central Governments over its 

financing. I would request that this project be approved at the earliest and a 

Committee be set up in which representatives of the State Government, the 
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Railway Ministry and the Member of Parliament concerned be involved and the 

project be revived. In addition to this, the Raigada Railway Division work is 

pending for a long time. This was announced before the elections but this has 

not been taken up.  

Sir, the Vistadome coaches are currently put into service on 

Visakhapatnam-Araku line. We would request that this facility be extended to 

Koraput also. The Koraput-Raigada rail line is full of scenic beauty with lush 

green trees and lovely water falls and so on. We request the Railways to 

restart the trains from Koraput to Raigada and to make available Vistadome 

coaches on that line to promote tourism. The Rajya Rani Express in Gunupur 

runs thrice a week and we request that it be run daily. We request that 

Bhubaneswar-Palasa MEMU train be extended to Gunupur. In addition to this, 

stoppage of the train should resume in Jimidipeta, Therubali and Lakshmipur 

stations. The train stoppage at these stations was cancelled in the post-Covid 

times. These are some of the very genuine demands of the people of Odisha. I 

would request the Minister or Railways to kindly consider all the demands and 

do the needful and send a response back to us. Thank you. 

�ी िदलीप शइक�या (मगंलदोई): माननीय सभापित महोदय, आपने मझुे शू�यकाल म� बोलने का 

अवसर िदया, इसके िलए म� आपको ध�यवाद देता ह�।ँ… (�यवधान) 

 म� एक मह�वपूण� लोक मह�व के िवषय को आपके सामने रखना चाहता ह�।ँ मेर ेससंदीय �े� 

म� दरगं िजला अभी भी रले मानिच� म� नह� है। म� इस िवषय को पहले दो बार सदन म� उठा चकुा ह�।ँ 

म�ने 26 जलुाई, 2019 को अपने ससंदीय �े� मगंलदोई म� रले लाइन के िनमा�ण के संबंध म�  
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माननीय रले मं�ी जी से �� पूछा था, िजसके उ�र म� माननीय मं�ी जी ने बताया था िक इस रले 

लाइन के िलए वष� 2016-17 म� सव� का काम �वीकृत िकया गया था।   

 इस सव� का काय� भी पूण� हो चकुा है, लेिकन सव� क� �रपोट�  का िनरी�ण कर उसे अभी 

तक लागू नह� िकया गया है, िजसके कारण रिंगया से डेकरगांव वाया बेजेरा, डुमनीचौक�, 

सीपाझार, मंगलदोई, खा�पेिटया, दलगांव और ओरगं लगभग 140 िकलोमीटर क� रले लाइन 

िनमा�ण का काय� लंिबत पड़ा ह�आ है। 

 सभापित महोदय, मेर ेसंसदीय �े� मंगलदोई के दरगं िजले म� कोई भी रलेवे �टेशन नह� है। 

दरगं िजले स ेसटे ह�ए ब�सा िजले म� गोर�ेर रलेवे �टेशन ि�थत ह,ै िजसके कारण �े� क� जनता 

को काफ� किठनाइय� का सामना करना पड़ता है।  

 सभापित महोदय, मेरा आपके मा�यम से माननीय रले मं�ी जी से िनवेदन है िक रिंगया से 

डेकरगांव रलेव ेलाइन के सव� क� �रपोट�  को ज�द से ज�द �वीकृत कर के रले लाइन के िनमा�ण 

काय� हेत ुडीपीआर और फंड आवटंन को आने वाले रले बजट, 2022 म� शािमल िकया जाए और 

एक िनि�त समय सीमा म� यह काय� पूण� हो सके, इसके िलए िकसी क� जवाबदेही तय क� जाए, 

िजससे यह काय� तय समय सीमा म� श�ु िकया जा सके।  

 सभापित महोदय, म� आजादी के इस ‘अमृत महो�सव’ वष� म� माननीय रले मं�ी जी से िफर 

से एक बार गज़ुा�रश करना चाहता ह� ं िक मेर े दरगं िजले को रले मानिच� म� शािमल कर के 

दरगंवािसय� को सिुवधा महैुया कराई जाए। आपका बह�त-बह�त ध�यवाद। 

ADV. A.M. ARIFF (ALAPPUZHA): Sir, the Kerala Government is trying to build 

itself as one of the most important States. … (Interruptions) Unfortunately, the 

Central Government has become an obstacle to the development of Kerala 

State. … (Interruptions) The Centre and the State had agreed, in principle, to 
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build a semi-high speed railway line that would drastically reduce the travel 

time between Thiruvananthapuram and Kasaragod to less than four hours.  … 

(Interruptions) The Central Government changed the track and said to us that 

they are unwilling to give financial guarantee for the projects. … (Interruptions) 

The Centre seems to succumb to the pressure exerted by the nexus. … 

(Interruptions) It has back-peddled on the Sabarimala Airport. … (Interruptions) 

Thiruvananthapuram-Chengannur suburban highway and other critical 

infrastructure projects such as … (Interruptions) 

 The other demand is for you. … (Interruptions) 

SHRI LAVU SRI KRISHNA DEVARAYALU (NARASARAOPET): Sir, recently 

I had an opportunity to speak with the Agriculture Society Chairman and 

Members of my constituency in my area of Palnadu.  … (Interruptions) They 

came up with numerous problems with regard to the farmers. … (Interruptions) 

Primary among the problems they expressed was the non-availability of 

fertilizers like DAP and urea in our State of Andhra Pradesh. … (Interruptions) 

Considering this state of affairs, there is also big black-marketing happening in 

that area. … (Interruptions) Considering this state of affairs, I would request 

that the Centre makes fertilizers available to the State without any further 

delay, provides a detailed timeline when it will be done, and keeps the rate of 

the DAP at the rate of Rs.1200 per bag instead of Rs.1650 for farmers in areas 

experiencing severe economic losses due to the heavy rainfall.  … 

(Interruptions) I additionally request that urgent recognition may be given to the 
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farmers and development of indigenous capabilities to meet our fertilizer needs 

be ramped up. … (Interruptions) 

 Through the hon. Chairperson, I humbly request the Minister of 

Chemicals and Fertilizers and the Minister of Agriculture and Farmers Welfare 

to take action on the above issues.  Thank you very much. … (Interruptions) 
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�ी गणेश िसहं (सतना) : सभापित महोदय, मेरा जीरो आवर क� िल�ट म� नाम है, लेिकन म� 

चाहता ह� ं िक मझुे िनयम-227 के तहत िवशेषािधकार स ेसबंिंधत मामला उठाने क� अनुमित दी 

जाए। 

 माननीय सभापित महोदय, जैसा िक आपको िविदत है िक म� लोक सभा सतना ससंदीय 

�े� का लगातार चौथी बार �ितिनिध�व कर रहा ह�।ं मेर े ससंदीय �े� सतना के अतंग�त रैगांव 

िवधान सभा �े� है, िजसका उप-चनुाव 30 अ�टूबर, 2021 को ह�आ था। म� िदनाकं 28 अ�टूबर, 

2021 को सतना से नागौद िवधान सभा के कुलघड़ी गावं, रगैांव िवधान सभा �े� के िसतपरुा गांव 

होते ह�ए जा रहा था। रा�ते म� एक स�माननीय जनपद सद�य के िनवास पर एक छोटा सा 

पा�रवा�रक काय��म था, उनके आ�ह पर म� उ� काय��म म� कुछ पल के िलए सि�मिलत हो गया, 

लेिकन उसी समय एक अ�यंत आ�य�जनक घटना घिटत ह�ई और कां�ेस ��याशी िबना आमं�ण 

के जनपद सद�य के िनवास पर पह�ंचकर तेज आवाज म� मेर ेपास आकर िनतांत धमक� भर ेअंदाज 

म� कहने लग� िक म� वहा ंसे चला जाऊं, नह� तो अ�छा नह� होगा।  

जनपद सद�य के िनवास पर उनके अ�य �र�तेदार भी िवराजमान थे। का�ंेस ��याशी के 

इस अपमानजनक आचरण से वे भी आहत �तीत हो रहे थे। तब म�ने कां�ेस ��याशी को बड़ी 

िवन�ता से बताया िक म� उनके िनम�ंण पर यहां आया ह� ंजो िक पूण� �प से पा�रवा�रक और िनजी 

काय��म है और मेरी उपि�थित का िवधान सभा चुनाव से कोई भी संबंध नह� है और न ही आज 

यहां कोई चनुाव �चार हो रहा है। इसके तरुतं प�ात् म� नागौद िवधान सभा के कुलघढ़ी गांव के 

िलए ��थान कर गया, तािक मेरी उपि�थित जो पूण� �प से एक पा�रवा�रक काय��म म� थी, उसे 

लेकर कोई �पंच न रचा जाए या िफर उसे कोई राजनीितक रगं न िदया जा सके। लेिकन एक 

अ�यंत नाटक�य ढंग से थोड़ी देर म� ही िजला �शासन के साथ-साथ चनुाव आयोग के अिधका�रय� 

�ारा नागौद थाने म� मेर ेिव�� एक �रपोट�  दज� कराई गई। इस घटना क� खास बात यह रही िक न 
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तो िजला �शासन ने और न ही चुनाव आयोग के अिधका�रय� ने कोई �ारि�भक त�तीश क� और 

न ही मेरा प� जानने का �यास िकया। 

 महोदय, इस पूर े घटना�म से मझुे न केवल मानिसक �प से आघात पह�चंा है, बि�क 

सांसद होने के नाते मेर ेिवशेषािधकार� का हनन है, उ�लंघन है।… (�यवधान) इस संदभ� म� म� यह 

कहना चाहता ह�ं िक एक जन�ितिनिध होने के नाते िकसी काय�कता� या ससंदीय �े� के िनवासी के 

सखु-दखु म� शािमल होना, जो िक िवश�ु �प से मेरा एक िनजी दािय�व था, वह िकस �कार 

आचार संिहता का उ�लंघन कहा जा सकता है? यह ि�थित उस समय और भी गभंीर हो जाती है, 

जब इस �कार एक तरफा काय�वाही मेरा प� सनेु िबना कर दी जाती है।… (�यवधान)  

 महोदय, मेरा आपसे आ�ह है िक िवशेषािधकार हनन का मेर े�ारा �ेिषत इस नोिटस पर 

लोक सभा क� �ि�या तथा काय� संचालन के िनयम-227 के अतंग�त त�काल स�ंान िलया जाए 

और दोषी अिधका�रय� के िव�� कानूिनसंवत उिचत काय�वाही क� जाए।… (�यवधान) 

माननीय सभापित : म� कुछ अ�य माननीय सद�य� को बोलने का अवसर दूगंा, लेिकन आप सब 

कृपया एक िमनट म� अपनी बात किहए, िजससे िक अिधक से अिधक सासंद� को बोलने का 

अवसर िदया जा सके। 

 डॉ. िनिशकांत दबेु। 

… (�यवधान) 

डॉ. िनिशकांत दुबे (गोड्डा): सभापित महोदय, इस देश का बंटवारा वष� 1947 म� धम� के आधार 

पर हो गया, लेिकन उसके बावजूद भी भारत एक से�यलुर कं�ी रहा।… (�यवधान) अभी 

इलाहाबाद हाईकोट�  का एक बिढ़या जजम�ट आया है और उसम� एक इ�ं��शन, एक सलाह दी है 

िक जो सिंवधान है, िजसके िलए अभी हमने ‘सिंवधान िदवस’ 26 नव�बर को मनाया है, उसका 

डायरिे�टव ि�िंसपल आिट�कल-44 है, वह कहता है िक इस देश म� कॉमन िसिवल कोड लागू होना 
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चािहए। यह देश अपने आपम� एक बड़ा देश है और आ�य�जनक  ह ैिक पूरी दिुनया म� कह� धम� के 

आधार पर कुछ होता है, तो सीआरपीसी म� च�ज होता है। मिु�लम� का अलग सीआरपीसी होता है, 

ि�ि��स का अलग सीआरपीसी होता है, िहंदओु ंका अलग सीआरपीसी होता ह,ै �य�िक सभी 

धम� म� दडंा�मक अलग-अलग �या�या दी गई है। लेिकन यहां सीआरपीसी एक है, लेिकन आजादी 

के 75 वष� के बाद भी हम कॉमन िसिवल कोड लागू नह� कर पाए ह� और इसके िलए कोट�  को 

ह�त�ेप करना पड़ रहा है।… (�यवधान) 

 महोदय, मेरा आपके मा�यम से सरकार से आ�ह है िक ज�द से ज�द कानून लाकर यहा ं

यूिनफाम� िसिवल कोड लागू करना चािहए।… (�यवधान) 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you very much, 

Mr. Chairperson.  I wish to draw the attention of the hon. Minister of Petroleum 

and Natural Gas to the reduction in funds allotted for the provision of 

nonsubsidised kerosene through the Public Distribution System.  This supply 

particularly is vital for the fisherfolk who rely on kerosene as the fuel for their 

fishing boats.  For the year 2021-22, Kerala has been allotted 15,108 Kilolitres 

of non-subsidised PDS kerosene which is grossly insufficient to meet the 

needs of the fisheries sector, that is the backbone of the State’s economy. 

 I, therefore, urge the Minister to further increase the quota of non-

subsidised PDS kerosene available to Kerala, keeping in mind its immense 

importance to the State’s economic well-being as well as that of the fishing 

community that has been grappling with serious challenges due to the 

pandemic.… (Interruptions) 
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�ी नारणभाई काछिड़या (अमरलेी): सभापित जी, म� आपके मा�यम से माननीय �धान मं�ी जी 

का बह�त-बह�त ध�यवाद करता ह�।ं आज पूर ेदेश म� एक नई िश�ा नीित �धान मं�ी जी के नेत�ृव म� 

अमल म� लाई जा रही है। मेरे �े� अमरलेी, गजुरात क� बात म� जीरो ऑवर और िनयम 377 के 

तहत उठा रहा ह�ं। मेर े�े� अमरलेी म� क� �ीय िव�ालय का इ�यू है और �धान मं�ी जी के काय�काल 

म� इसे मंजूरी िमल गई है, लेिकन काफ� समय से यह इ�यू वैसा का वैसा ही है।  

म� आपके मा�यम से िश�ा मं�ी जी को कहना चाहता ह�ं िक ज�द से ज�द सबं�  कमेटी 

का गठन िकया जाए और मं�ालय क� तरफ से मेर े �े� के गरीब ब�च� को क� �ीय िव�ालय का 

लाभ िमले। म� आपके मा�यम से कहना चाहता ह�ं िक िश�ा मं�ी ज�द से ज�द इस काम को कर�। 

�ी गौरव गोगोई (किलयाबोर) : माननीय सभापित महोदय, म� वाय ु�दूषण पर अपनी बात रखना 

चाहता ह�।ं आज वत�मान म� के�� सरकार ने वाय ु�दूषण क� रोकथाम के िलए तीन कदम उठाए ह�- 

नैशनल �लीन एयर �ो�ाम, 15th फाइन�स कमीशन और कमीशन फॉर एयर �वािलटी मैनेजम�ट, 

लेिकन इन तीन� कदम� म� बह�त-सी किमयां ह�। … (�यवधान) नैशनल �लीन एयर �ो�ाम म� अभी 

तक कोई ठोस कदम नह� उठाए गए ह�, केवल कुछ �ला�स ही बनाए गए ह�। 15th फाइन�स कमीशन 

को लेते ह�ए लोकल �युिनिसपल कॉरपोरशेन को �ाट्ंस िदए गए ह�, लेिकन वहा ंपर पैसा आविंटत 

होने के बावजूद भी कोई ठोस कदम नह� उठाया गया है।… (�यवधान) कमीशन फॉर एयर 

�वािलटी मैनेजम�ट केवल नैशनल कैिपटल रीजन को देखता है, जबिक वाय ु �दूषण पूरे इंडो-

ग�जेिटक �लेन म� है।  … (�यवधान)  

अत: मेरी सरकार से यह दर�वा�त है िक वाय ु �दूषण क� रोकथाम के िलए माननीय 

�धान मं�ी जी को खदु ह�त�ेप करना चािहए। … (�यवधान) माननीय �धान मं�ी और इडंो-

ग�जेिटक �लेन के सभी म�ुय मंि�य� �ारा देश क� वाय ु �दूषण क� सम�या पर �यान देते ह�ए 

त�काल ठोस कदम उठाने चािहए। ध�यवाद। … (�यवधान) 
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SHRI A. RAJA (NILGIRIS): The headquarter of my constituency, Nilgiris, is 

located at Udhagamandalam. … (Interruptions) It is known as the Queen of 

Hills in Tamil Nadu. This area is known for film shootings. Various movies have 

been shot in this area in Tamil, Malayalam, Hindi and Kannada languages. Sir, 

vast strata of land is there which is surrounded by other important and beautiful 

dense forest cover and towns like Kotagiri, Cuddalore and Pullur. … 

(Interruptions) 

I remember that ten years back, a proposal was mooted by the Central 

Government to establish a film city in Udhagamandalam. For the reasons best 

known to the Government, it was stopped. … (Interruptions) 

My humble request to the Government is to consider the said proposal 

again. The State Government is ready to facilitate and is ready to extend all 

help to the Central Government. Therefore, I request the Government to 

establish a film city in my constituency, that is, at Udhagamandalam.  

SHRI MARGANI BHARAT (RAJAHMUNDRY): Hon. Chairperson, Sir, as we 

all know that covid-19 pandemic has devastated the whole world. It has 

shattered our country and especially the State of Andhra Pradesh has been 

shattered. 

 As we all know, the State of Andhra Pradesh got bifurcated. The 

promises, that were made, should be fulfilled. The Andhra Pradesh 

Reorganisation Act should be implemented. This has not yet happened.  
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 With regard to this pandemic, the Government of India has given 

provisions to all the States for raising the FRBM limits from three per cent to 

five per cent. In the Zero Hour, one of our hon. MPs, ... , just spoke about the 

same. He has been constantly criticising the Government of Andhra Pradesh. I 

would like to mention that the same person had made many allegations. He 

had also ... * and he has been making baseless and irrational allegations. 

Earlier also, he had ... *.  

 Through you, I request the hon. Finance Minister to take action ... *. 

About Rs. 3,500 crore of funds have been ... *. The allegations that he is 

making against the State Government … (Interruptions) 

HON. CHAIRPERSON : No, please, do not make any personal allegation. You 

can go directly to the hon. Minister.  

… (Interruptions) 

SHRI MARGANI BHARAT : I request to de-notify the … (Interruptions) I would 

request to delete it from the records. 

�ी राह�ल रमेश शेवाले (म�ुबई दि�ण-म�य): महोदय, ध�यवाद।… (�यवधान) 

 भगवान गणशे एकता, समिृ� और बाधाओ ंको दूर करने वाले िह�दू देवता ह�।… (�यवधान) 

अ�श�द आठ गणेश को सदंिभ�त करता है और अ�िवनायक या�ा भारत के महारा�� रा�य म� 

आठ गणेश मंिदर� क� तीथ�  या�ा को संदिभ�त करती है।… (�यवधान) िजसम� पूव� िनधा��रत �म म� 

गणशे के आठ अलग-अलग मंिदर �थािपत ह�।… (�यवधान) ले�या�ी मिंदर अ�िवनायक के आठ 

मंिदर� म� से एक है।… (�यवधान) यह मंिदर गफुा म� ि�थत है, जो मैदानी इलाक� से लगभग 30 

मीटर ऊपर ज�ुनर के आसपास क� सबसे बड़ी खदुाई म� �कट है।… (�यवधान) इस मंिदर म� 
                                                             
 Expunged as ordered by the Chair. 
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रोजाना कई लोग दश�न के िलए जाते ह�।… (�यवधान) के�� सरकार के अधीन आने वाला परुात�व 

िवभाग श�ु म� 5 �पये फ�स लेता था, अब उ�ह�ने इसे बढ़ाकर 25 �पये �ित �यि� कर िदया 

है।… (�यवधान) यहा ँआने वाले �यादातर ��ाल ुतीथ� या�ी होते ह�, जो िसफ�  गणशे मंिदर जाते ह� 

और बौ� गफुा म� नह�, िफर भी एएसआई िवभाग �ारा सभी तीथ�  याि�य� से फ�स ली जाती है।… 

(�यवधान) यिद एएसआई िसफ�  बौ� गफुाओ ंम� �वशे श�ुक ले तो गणेश मंिदर के तीथ�  या�ी म�ुत 

म� दश�न कर सकते ह�।… (�यवधान)  

इसिलए म� आपके मा�यम से माननीय पय�टन और स�ंकृित मं�ी जी से अनरुोध करता ह� ँ

िक कृपया उपरो� मामले म� ह�त�ेप करके संबिंधत अिधका�रय� को बौ� गफुाओ ंके पास श�ुक 

स�ंह करने के िनद�श द� और गणपित तीथ� याि�य� से दश�न के िलए श�ुक न ल�।… (�यवधान) 

ध�यवाद। 

�ी देवजी पटेल (जालौर): महोदय, ध�यवाद।… (�यवधान) 

 म� आज इस कोिवड महामारी म� �धान मं�ी जी का ध�यवाद क�ँगा, िज�ह�ने मनरगेा म� 

काम कर रहे हमार ेमजदूर� के िलए बजट बढ़ाने का काय� िकया है।… (�यवधान) आज राज�थान 

म� एक सम�या खड़ी हो गई है।… (�यवधान) मनरगेा के मजदूर� का जो एफटीओ चढ़ता है, उस 

एफटीओ को चढ़ाने के बाद म� कई िदन� तक उनका पेम�ट नह� िकया जाता है।… (�यवधान) 

िपछले कई महीन� से हमार ेयहा ँके एसटी के जो बंध ुह�, उ�ह� समय पर पेम�ट नह� िमल रहा है। जब 

हम उनसे चचा� करते ह� तो वे हम� इस बार ेम� बताते ह�।… (�यवधान) वे बेचार ेमजदूरी करते ह�, 

लेिकन उस मजदूरी का भगुतान उनको 2.5-2.5 महीने तक नह� िदया जाता है।… (�यवधान) 

िदशा क� जो कमेटी है, उस कमेटी के तहत भी यह �रपोट�  आई है िक करीब 11,540 लेबस� का 

पेम�ट 30 से 60 िदन के बीच म� िकया ह�आ है।… (�यवधान) ऐसे अिधका�रय� को सजा देने का 

�ावधान भी है।… (�यवधान) ऐसे अिधका�रय� से जमुा�ना लेने का भी �ावधान है।… (�यवधान) 

हमार ेअनसूुिचत जनजाित के लोग� को यह िवषय पता नह� होने के कारण कई महीन� तक उनके 
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भगुतान का नकुसान और मजदूर क� मजदूरी, िजससे वह अपना पेट पालता है, पेट पालने के िलए 

उसे समय पर पैसा नह� देना उसके साथ अ�याय है।… (�यवधान) म� सरकार से िनवेदन क�ँगा 

िक वह इसम� ह�त�ेप कर ेऔर उन मजदूर� को ज�द से ज�द पेम�ट िमले, ऐसी �यव�था करवायी 

जाए।… (�यवधान) बह�त-बह�त ध�यवाद।… (�यवधान) 

�ी राजीव �ताप �डी (सारण): महोदय, म� सामा�य नाग�रक� क� िचंता �य� करना चाह�ंगा।… 

(�यवधान) जैसे ही ठंड का मौसम आता है और िजस �कार से हवाई यातायात सेवाए ं�भािवत हो 

रही ह�, िवशेषकर दहेरादून हो, पटना हो, रायपरु हो, इन सभी �थान� से उड़ने वाले सबुह के िवमान 

िवल�ब से चलते ह�, िजसका प�रणाम होता है िक िद�ली म� आकर सब एकि�त होते ह� और 

लगातार तमाम आगमन िवल�ब से भारत म� चल रहे ह�।… (�यवधान) इसके पीछे मु�य कारण है 

िक ये तमाम हवाई अड्डे जो देश भर के भीतर ह�, ठंड के मौसम म� जो कैट-3 �यव�था होनी 

चािहए, िजस �कार से जो य�ं लगने चािहए, उन य�ं� के नह� लगाए जाने के कारण लो 

िविजिबिलटी टेक ऑ�स नह� हो पाते ह� और प�रणाम�व�प ये सभी िवमान लेट होते ह� और देश 

भर के लाख� पैस�जस� को इस किठनाई का सामना करना पड़ता है। … (�यवधान)       

 महोदय, िवशेष �प से िबहार म� िजतने भी पटना से उड़ने वाले िवमान ह�, अगले तीन महीने 

तक वे सब िवल�ब से उड़�गे।… (�यवधान) इसी कारण आज िबहार म� एक नए �ीन फ��ड हवाई 

अड्डे क� आव�यकता है, िजसक� मांग हमने बार-बार क� है और सरकार के पास वह लि�बत 

है।… (�यवधान) म� आपके मा�यम से आ�ह करना चाह�ंगा िक नए प�रवेश म� देश के िलए और 

खास कर दि�ण एिशया और िबहार के िलए नए �ीन फ��ड हवाई अड्डे प�रयोजना को िबहार म� 

�वीकृित दी जाए।… (�यवधान)  

म� आपके मा�यम से िबहार के माननीय म�ुयम�ंी जी से भी आ�ह क�ंगा िक जो ��ताव 

िबहार म� पड़ा ह�आ है, उसे �वीकार करके क� � क� सरकार से उसका िनमा�ण कराया जाए।… 

(�यवधान)   
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माननीय सभापित: �ी मारगनी भरत जी ने जो भी िट�पणी माननीय सद�य के िव�� क� है, 

उसको �रकाड� म� मत रिखएगा। 

… (�यवधान) 

माननीय सभापित :  �ी हसनैन मसूदी जी। 

… (�यवधान) 

�ी हसनैन मसूदी (अन�तनाग): चेयरपस�न साहब, ज�मू-क�मीर म� एक लाख के करीब डेली 

वेजस�, कैजअुल वक� स�, का�ैं�ट वक� स� दस साल से रगेलुराइजेशन का इतंजार कर रहे ह�।… 

(�यवधान)   

उनका जो वेज है, वह नह� िमल रहा है। उनके अलावा सीआईसी ऑपरटेस� दस साल से 

अपने रगेलुराइजेशन का इंतजार कर रहे ह� और इंसाफ का तकाजा कर रहे ह�।… (�यवधान) उसके 

अलावा आशा वक� स� के बार ेम� आपको मालूम है िक आशा वक� स� ने कोिवड के टाइम म� क�-रोल 

अदा िकया है। उनका जो वेतन है, जो वेज है, वह अडंर पेड है। उसके अलावा ज�मू क�मीर के 

हालात संगीन से सगंीनतर होते जा रहे ह�। हमने िनयम 193 के तहत शॉट�  िड�कशन के िलए एक 

नोिटस िदया ह�आ है।… (�यवधान) उस िड�कशन क� इजाजत दी जाए। हैदरपोरा, रामबाग, 

लावेपोरा के जो शूटआउट्स ह�ए ह�, उनक� तहक�कात के िलए हमने कॉिलंग अट�शन नोिटस िदया 

है। उस पर गौर िकया जाए, तािक ज�दी से ज�दी जो �यूिडिशयल �ोब है, वह आरभं हो, उसक� 

श�ुआत हो।… (�यवधान) 

SHRI UTTAM KUMAR REDDY (NALGONDA): Hon. Chairperson, Sir, on 

behalf of the paddy farmers of Telangana we wish to demand that the entire 

kharif paddy that has come into the market now must be procured immediately.  
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… (Interruptions) We also demand from the Government of India that no 

restriction be put on paddy sowing for the rabi crop.  

 Sir, I also wish to bring to your notice that the hon. Members of 

Parliament who are protesting here should go back and tell their Chief Minister 

to buy the paddy now … (Interruptions) They have not purchased gunny bags 

… (Interruptions) The TRS Government in Telangana has failed to procure the 

paddy … (Interruptions) 

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Hon. Chairperson, Sir, the All-

India Civil Services examination conducted by the UPSC is one of the most 

coveted examinations in the country. It is responsible for appointing the 

bureaucrats who are the backbone of our nation. The examination pattern 

requires a candidate to choose an optional subject which plays the most 

important role to qualify the main examination. There are a large number of 

subjects to choose from and it is seen that the candidates opt for the same 

subject in which he/she completed his/her graduation degree.  

 Sir, today I would like to raise the matter of thousands of aspirants from 

the Dental Sciences background. According to the aspirants, it is difficult for 

them to select an optional subject as Dentistry is not included as a subject by 

UPSC. There are several subjects like Agriculture, Animal Husbandry, Animal 

Science, Medical Science, Engineering but Dentistry is left out. This serves as 

a discouragement to the candidates from this field and they are forced to opt 

for a new subject altogether which turns to be extremely difficult for them. I 
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believe dental education has been neglected by the Government for long and it 

is high time to accord the status it deserves.  

 Sir, through you, I would like to request the Government to look into the 

matter seriously and try to include Dentistry amongst the list of optional 

subjects in the Civil Services Examination.  

 Thank you.  

�ीमती नविनत रिव राणा (अमरावती): महोदय, आपका बह�त-बह�त ध�यवाद। म� पतं�धान 

आवास योजना के िवषय पर बोलना चाह�ंगी। हमार ेआदरणीय �ाइम िमिन�टर जी का वष� 2022 

तक जो सपना है, अगर �ाउंड लेवल पर हम देख� तो आज �टेट म� जो भी िह�सेदारी के�� से 

आनी ह,ै वह िह�सेदारी हमारे रा�य म� िजतने भी लाभाथ� ह�, उनको िमल रही है।… (�यवधान) 

िपछले तीन वष� से लोग� ने अपने �लैब तोड़ िदए ह� और �लैब लगाने के िलए लोग तीन साल से 

भाड़े के घर� म� रह रहे ह�। उनको जो दूसरा और तीसरा इं�टॉलम�ट रा�य से िमलना है, वह अभी 

तक िमला नह� है।… (�यवधान) 

�ामीण �े� म� परमान�ट रिेजड�ट्स के लोग� को जो आटा िमलता है, उन लाभािथ�य� को 

बह�त िद�कत का सामना करना पड़ रहा है। उसके साथ िजतने भी पीआर काड्�स शहरी िवभाग से 

िमलने चािहए, वह भी उ�ह� िमल नह� पा रहे ह�।… (�यवधान) पतं�धान आवास योजना म� िजतने 

भी �रटायड� ऑिफसस� ह�, उ�ह� उस �े� म� वापस बैठाया गया है िक आप यह काम क�िजए। वह यह 

काम िब�कुल भी इं�े�ट से नह� कर रहे ह�। अगर आप अमरावती �े� का पूछ�गे तो वहां �रटायर 

लोग� को प�शन भी लागू है, लेिकन िजतने भी लाभाथ� लोग ह�, उनका काम करने म� यह कोई 

इं�े�ट नह� रखते ह�।… (�यवधान) उस पर एक ज�र कमेटी बनाइये, िजस भी �े� म� पतं�धान 

आवास योजना चालू है, अगर वह टाइम पर पूरी नह� हो रही है तो यह िकसक� िम�टेक है और 
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िकस वजह स ेलाभािथ�य� को उसका लाभ नह� िदया जा रहा है। इस पर कमेटी बनाइये, इतनी म� 

आपसे �र�वै�ट करती ह�ं। ध�यवाद।… (�यवधान) 

SHRIMATI VANGA GEETHA VISWANATH (KAKINADA): Sir, I thank you for 

giving me this opportunity. With respect to Andhra Pradesh, the number of 

persons covered under the Targeted Public Distribution System is 2.68 crore 

which is 61 per cent of the rural population and 41 per cent of the urban 

population.  This is grossly inadequate considering the fact that, at the national 

level, 75 per cent of the rural population and 50 per cent of the urban 

population are covered under TPDS. 

 This has resulted in a large number of needy and deserving persons 

being uncovered.   

HON. CHAIRPERSON : Make your point quickly.  

… (Interruptions) 

SHRIMATI VANGA GEETHA VISWANATH: Close to 56 lakh additional 

families are covered by the Public Distribution Scheme being implemented by 

the State Government. 

 The State Government is being overburdened due to this matter.  I 

would request that the data of the State be revisited and corrected.   

माननीय सभापित : मेरा िफर अनरुोध है िक आप कृपया अपनी-अपनी सीट्स पर वापस जाइए।  

… (Interruptions) 
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माननीय सभापित : अगर आप कुछ बोलना चाह�गे तो म� आपको अवसर देने के िलए तैयार हूॅं। 

Please call back your fellow Members to their seats. 

… (Interruptions) 

SHRIMATI VANGA GEETHA VISWANATH : I urge the Central Government 

that a comprehensive view be taken on the poverty level in the State, wider 

coverage of the population of Andhra Pradesh under TPDS be ensured, and 

the anomaly be corrected. 

HON. CHAIRPERSON: Please go back to your seats. 

… (Interruptions) 

SHRIMATI VANGA GEETHA VISWANATH : Therefore, I would request the 

honourable Union Minister, Shri Piyush Goyal to understand the plight of the 

people of Andhra Pradesh. … (Interruptions) 

SHRI BENNY BEHANAN (CHALAKUDY): Sir, in both peace and crisis, media 

plays a key role in holding Parliamentarians accountable.  Hence, restrictions 

on access to media must be made only in extraordinary circumstances and for 

a limited time period. 

 Now permission is only given to the official media -  Doordarshan, LSTV 

and RSTV have now been merged into one Sansad TV - and most of the news 

agencies are to cover the daily proceedings.  Moreover, a lottery system was 

put in place under which only 21 electronic and print media reporters were 
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allowed to enter Parliament but it is noted that English and Hindi media 

journalists are getting most of the opportunity to enter Parliament while only 

two authorised journalists from Malayalam media have got the chance so far. 

 Therefore, I urge the Government that restrictions on the media may be 

lifted and more South Indian journalists, specially from Kerala, may be given 

the chance of reporting Parliamentary matters during Session.  

माननीय सभापित : म� ��येक ऑनरबेल म�बर से �र�वे�ट कर रहा हूॅ ं िक अपनी बात स�ेंप म� 

किहए।  

… (�यवधान) 

SUSHRI MAHUA MOITRA (KRISHNANAGAR):  Sir, I would like to bring to 

the attention of this House a very important issue which is happening in the 

State of Goa right now.  

 There is an ASI protected site next to St. Cajetan Church in Old Goa and 

within the precincts of the Church, inside the protected site, there is an illegal 

construction of a luxury villa of 840 square metres.  The Chief Minister, under 

pressure, has said that he is revoking permission.  

 Sir, it is not enough to revoke permission but the illegal structure must 

also be demolished.   

�ी रमेश िबधूड़ी (दि�ण िद�ली): सभापित महोदय, आपने मझेु गरीब� के िहत म� एक साहिसक 

म�ुे पर बोलने का मौका िदया ह,ै उसके िलए आपका ध�यवाद।  
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 महोदय, िद�ली के अदंर सन् 1983 स ेले कर 1986 के बीच उस समय क� िद�ली क� 

सरकार ने गरीब भूिमहीन लोग� को �रहायशी �लॉट्स िदए थे। गरीब लोग अपने खून-पसीने क� 

कमाई से मकान बना कर वहां रह रहे ह�। लेिकन 90 के दशक म� एक फॉर�ेट ए�ट आया, 

अिधका�रय� ने मौके पर जाए बगैर उन जमीन� को, जो �लाट्स उनको िदए गए थे या कुछ भूिमहीन 

गरीब लोग� ने �ाम पंचायत क� जमीन पर जो अपने मकान बना िलए थे, अब फॉर�ेट के अिधकारी 

उन लोग� के मकान� को िगरा रहे ह�। एक तरफ देश के �धान म�ंी सभी गरीब और भूिमहीन� लोग� 

के िलए प�के मकान बनाने का काम कर रहे ह�। वह� दूसरी तरफ िद�ली सरकार िबलकुल स�ंान 

नह� ले रही है। वना� �रज मैनेजम�ट बोड� के मा�यम से उन �लॉट�, जो आज से 40-50 साल पहले 

सरकार ने एलॉट िकए थे, और �ाम सभा क� जमीन को �रज म� एलॉट िकया जाए और उनको 

प�का घोिषत िकया जाए, ऐसा मेरा आपके मा�यम से िद�ली के म�ुय म�ंी से िनवेदन है।  

�ी मनीश ितवारी (आनदंपुर सािहब): सभापित महोदय, आपका ध�यवाद िक आपने मझेु बोलने 

का समय िदया। … (�यवधान) महोदय, यह जो ऐितहािसक िकसान आंदोलन ह�आ है, िजसके 

कारण ये तीन� …  कृिष कानून वापस ह�ए ह�, उसम� सात सौ से अिधक िकसान शहीद ह�ए ह�। … 

(�यवधान) म� सरकार से यह मांग करना चाहता हूॅं िक उन िकसान� क� सूची तैयार कर के उनके 

प�रवार� को पांच-पांच करोड़ �पये मआुवज़ा िदया जाए। … (�यवधान) साथ ही, आज भी जो 

िकसान �यूनतम समथ�न मू�य क� मांग उठा रहे ह� और उनक� जो बाक� मांगे ह�, उनको भी पूरा कर 

के हमार ेअ�नदाता िकसान के साथ पूरी तरह इस सरकार को �याय करना चािहए। … (�यवधान) 

मेरा सरकार से यही आ�ह है। 

ध�यवाद।  

                                                             
 Not recorded. 
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13.00 hrs 

HON. CHAIRPERSON : Shri Ram Kripal Yadavji. Please be brief.  

… (Interruptions) 

�ी राम कृपाल यादव (पाटिलप�ु): माननीय सभापित महोदय, म� आपका और सरकार का �यान 

अपने ससंदीय �े� पाटिलप�ु लोक सभा के दानापरु िवधान सभा के अ�तग�त आ रही किठनाई क� 

तरफ ले जाना चाहता ह�ं।… (�यवधान) 

 माननीय सभापित महोदय, दानापरु िवधान सभा �े� के अ�तग�त दानापरु के�टोनम�ट है।… 

(�यवधान) वह बह�त ही परुाना के�टोनम�ट है।… (�यवधान) इस के�टोनम�ट के अ�तग�त रा�ते से 

आने-जाने वाले लोग� क� स�ंया अिधक है।… (�यवधान) ऐसे चार गांव ह�, जहां से लोग उस सव� 

रोड से लगभग 100 वष� से आया-जाया करते थे।… (�यवधान) इनम� खास तौर से लोदीपरु, 

चादँमारी रोड बह�त ही �मखु ह�।… (�यवधान) वहां के िकसान, वहां के आम जन बह�त परशेान ह�, 

चंूिक सै�य अिधका�रय� �ारा अकारण, िबना कुछ बताए ह�ए रा�ते को बंद कर िदया गया है, 

िजसक� वज़ह से लोग� को काफ� किठनाइय� का सामना करना पड़ रहा है।… (�यवधान) 

 माननीय सभापित महोदय, म� आपको बताना चाहता ह�ं िक माननीय र�ा मं�ी जी से भी 

�यि�गत �प स ेिमलकर तीन-चार दफा म�ने इसके िलए आ�ह िकया है।… (�यवधान) यही नह�, 

सेना के व�र� अिधकारी और सी.डी.एस. से भी िमलकर म�ने आ�ह िकया है, मगर अभी तक उस 

रा�ते को खोलने क� कोई कार�वाई नह� ह�ई है।… (�यवधान) 

 माननीय सभापित महोदय, म� आपके मा�यम स े माननीय र�ा मं�ी जी और अ�य 

अिधका�रय� का इस ओर पनु: �यान आकिष�त करना चाहता ह�ं िक वह रा�ता खलुवा दीिजए।… 

(�यवधान) 
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माननीय सभापित : स�माननीय सद�य, अपना िवषय संि�� म� रख�। सीधे िवषय पर आए,ं 

िजससे अिधक से अिधक माननीय सद�य� को अवसर िदया जा सके।  

… (�यवधान) 

�ी राम कृपाल यादव : महोदय, चादँमारी, लोदीपरु रोड स ेजड़ेु ह�ए चार गांव� के लोग उस रोड से 

आवागमन कर रहे थे, उनक� किठनाई को देखते ह�ए उस रोड को खलुवा दीिजए।… (�यवधान) 

माननीय सभापित : �ी एम. ग�ुमूित� जी। माननीय सद�य पहली बार बोल रहे ह�, इसका �यान 

रख�। 

… (�यवधान) 

SHRI MADDILA GURUMOORTHY (TIRUPATI): Hon. Chairman, Sir, I thank 

you profusely for giving me this opportunity to raise an important issue. Sir, I 

represent Tirupati Parliamentary constituency. Sir, the Hon. Minister of Civil 

Aviation has assured us several times that Tirupati Airport is one of the eight 

airports selected for promotion of MRO centre and Invest India, and also 

proposed to highlight Tirupati’s potential as an MRO centre. … (Interruptions) 

  I request Hon. Civil Aviation Minister to appoint a special officer for 

speedy implementation of MRO centre and Logistics Parks Project in Tirupati 

and also increase other airports’ connectivity to Tirupati International Airport 

under UDAN Scheme. I request the Minister for early consideration of 

implementing MRO project and relevant tendering. Thank you. … 

(Interruptions) 
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DR. UMESH G. JADAV (GULBARGA): Thank you, Chairman, Sir, for allowing 

me to speak in Zero Hour. … (Interruptions) 

सर, मेरी कां�टीट्य�ुसी गलुबगा� के शाहाबाद तालकुा म� �ी-कोिवड पी�रयड म� बह�त-सी 

�ेन� �कती थ�, लेिकन अब वहां �यादा �ेन� नह� �क रही ह�।… (�यवधान) वहां इंडि��यल ए�रया 

है और बह�त-से लोग वहां से अप-ए�ड-डाउन करते ह�।… (�यवधान)  

सर, आपके �ू ऑनरबेल िमिन�टर से मेरी �र�वे�ट है िक �ेन न�बर 17031/32 म�ुबई-

हैदराबाद ए�स�ेस, जो इ�पॉट��ट �ेन है, उसक� शाहाबाद म� �टॉपेज दी जाए।… (�यवधान) �ेन 

न�बर 08519 िवशाखाप�नम-लोकमा�य ितलक �ेन, िजसको हाल ही म� स�ाह म� चार िदन 

�टॉपेज दी गयी है, वही �ेन दूसरे न�बर से चलती है।… (�यवधान) उसक� �टॉपेज को और तीन 

िदन� के िलए देना है, वह भी नह� िदया गया है।… (�यवधान) �ेन न�बस� 163521, 16332/31 

और ऐसी बह�त-सी �ेन� के वहां �कने क� �यव�था कर�, यह मेरी �र�वे�ट है।… (�यवधान) यह 

बह�त ज�री है।… (�यवधान) 

SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): Mr. Chairman, Sir, it is a 

matter of grave concern that at least 50 lakh people have died in the country 

due to COVID. However, the Government has given a different statistic of 4.5 

lakh people. The story of the families of those who died due to COVID is highly 

pathetic and they have lost their breadwinners and, consequently, they are 

pushed to severe financial distress. … (Interruptions) 

 Therefore, it is the responsibility of the Central Government to provide 

proper compensation to rehabilitate them. So, I request, through you, that the 

Government should provide four lakh rupees for those who died due to COVID, 
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a demand made by my leader, Shri Rahul Gandhi. Thank you. … 

(Interruptions)  

कंुवर दािनश अली (अमरोहा): सभापित महोदय, म� एक बह�त मह�वपूण� म�ुा यहा ँउठाने के िलए 

खड़ा ह�।ँ जैसा िक सरकार ने िकसान� के िवरोध के चलते कृिष कानून वापस िलये, वैसे ही 

एम.एस.पी. पर भी िकसान� के िलए कानून लाना चािहए। … (�यवधान) 

माननीय सभापित: आपने दूसर े िवषय का नोिटस िदया ह,ै उसी पर बोिलए। आपका िवषय 

‘कोिवड-19 के कारण बंद ह�ए महािव�ालय इ�यािद’ है। आप उसी िवषय पर बोिलए। 

… (�यवधान) 

कंुवर दािनश अली : सर, मेर ेदोन� िवषय थे।… (�यवधान) 

माननीय सभापित: नह�, आप अपने िवषय पर बोिलए। 

… (�यवधान) 

कंुवर दािनश अली : सर, ठीक है। म� दूसरे िवषय पर आता ह�।ँ… (�यवधान) 

 सभापित महोदय, म� आपके मा�यम से सरकार से यह मागँ करता ह� ँ िक कोिवड-19 के 

चलते �कू�स और िव�िव�ालय बंद ह�ए थे। अभी �कू�स खलु गए, सार े ऑिफसेस खलु गए, 

लेिकन जहा ँपर देश का भिव�य तय होता है, जहा ँपर ओपन �पेस होता है, िव�िव�ालय अभी 

तक बंद ह�।… (�यवधान) खासतौर पर ऐसे िव�िव�ालय, िजसम� जािमया िमिलया इ�लािमया हो, 

जे.एन.यू. हो, अलीगढ़ मिु�लम यिुनविस�टी हो, जहा ँके छा�� ने इस देश को रोशनी िदखाई थी।… 

(�यवधान) वहा ँ के कई छा� नेताओ ंको यू.ए.पी.ए. के तहत गलत मकुदम� लगाकर जेल� म� बंद 

करके रखा है। उनको छोड़ा जाए।… (�यवधान) 
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 یہاں مدعہ اہم بہت ایک میں صاحب، چیرمین محترم): امروہہ( علی دانش کنور

 سرکار چلتے کے  مخالفت کی کسانوں کہ جیسا ہوں۔ ہوا کھڑا لئے کے اٹُھانے

 لئے کے کسانوں بھی پر ایم۔ایس۔پی۔ ہی ویسے ہیں، لئے واپس بِل کسان نے

 ہوں اتٓا پر موضوع دوسرے میں جناب،   ۔)مداخلت( چاہئیے۔ لانا قانون

  ۔۔)مداخلت(

       کہ ہوں کرتا مانگ یہ سے سرکار ذریعہ کے اپٓ میں صاحب، چیرمین

 اسکولز ابھی تھے، ہوئے بند یونیورسٹیز اور اسکولز چلتے کے 19- کووِڈ

 ہوتا طے مستقبل کا لکم پر جہاں گئے،لیکن کھُل افٓسز سارے ہیں، گئے کھُل

 طور خاص  ہیں۔ بند تک ابھی یونیورسٹیز ہے، ہوتا اسپیس اوپن پر جہاں ہے،

 علی  ہو، جے۔این۔یو۔ ہو، اسلامیہ، ملیہ جامعہ میں جس یونیورسٹیز ایسی سے

 دکھائی روشنی کو ملک نے علموں طالب کے جہاں ہو یونیورسٹی مسلم گڑھ

 غلط تحت کے  یو۔اے۔پی۔اے۔ کو علموں طالب کئی کے وہاں ۔۔)مداخلت( تھی

  ۔۔۔۔۔)مداخلت( جائے۔ چھوڑا کو ان ہے۔ رکھا کرکے بند میں جیلوں کر لگا  مقدمہ
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�ी मनोज कोटक (म�ुबई उ�र-पूव�): सभापित महोदय, िपछले कुछ िदन� म� महारा�� म� 

सामािजक सौहाद� खराब करने वाली घटनाए ंह�ई ह�। महारा�� म� अमरावती, नांदेड़, मालेगांव जैसे 

शहर� म� �ला�ड तरीके से बह�सं�यक िह�दओु,ं �यापारी इ�टेि�लसम�ट्स और घर� के ऊपर हमले 

िकए गए।… (�यवधान) ि�परुा म� जो घटना ह�ई ही नह� थी, उसको सोशल मीिडया के ऊपर 

फैलाकर लघमुितय� को रोड के ऊपर लाया गया और बह�स�ंयक िह�दओु ंक� इमारत� को टारगेट 

िकया गया।… (�यवधान) इस तरह क� घटना म� रा�य सरकार� और पिुलस क� भूिमका सिंद�ध 

है।… (�यवधान) रज़ा अकादमी और पीएफआई जैसी सं�थाओ ंक� भूिमका सिंद�ध है। इसक� जाचँ 

होनी चािहए। रज़ा अकादमी और पीएफआई जैसी सं�थाओ ंपर बैन लगना चािहए।… (�यवधान) 

िजस तरह से बह�स�ंयक िह�दओु ंको टारगेट िकया गया, पिुलस ने भी दूसर ेिदन केवल िह�दओु ं

के ऊपर कार�वाई क� है।… (�यवधान) महारा�� क� सरकार इस तरह से टारगेट करने का काम 

कर रही है।… (�यवधान) 

 महोदय, मेरा आपके मा�यम से सरकार से मागँ है िक इस तरह क� घटना क� जाचँ क� 

जाए।… (�यवधान) 

�ी उदय �ताप िसहं (होशंगाबाद): माननीय सभापित जी, सबसे पहले म� कोिवड के समय बेहतर 

�बंधन के िलए रले मं�ालय का �दय से ध�यवाद �ािपत करता ह�।ँ साथ ही आपके मा�यम से 

माननीय रले मं�ी जी से आ�ह क�ँगा िक कोरोना काल म� जो �ेन बंद ह�ई ह�, मेर ेसंसदीय �े� 

होशगंाबाद-नरिसहंपरु म� शटल और पैस�जर �ेन बंद क� गई थी। इससे छोटे-छोटे �टेशन पर �भाव 

पड़ा है।… (�यवधान)  

महोदय, मेरा आपके मा�यम से सरकार से अनरुोध है िक गरुा�, बोहानी, सालीचौका, 

जनुहेटा, बागरातवा, सोनतलाई, गुरमखड़ेी जैसे छोटे �टेशन� पर याि�य� को लाभ िमले, वहा ँके 

अप-डाउनस� को सिुवधा िमले।… (�यवधान) वहा ँशटल और पैस�जर �ेन दोबारा चालू कराई जाए। 

एक मेमू �ेन और चालू कर�, िजससे �थानीय पैसेज�स� को लाभ िमल सके।… (�यवधान) 
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 महोदय, आपने मझुे बोलने का समय िदया, इसके िलए आपका बह�त-बह�त ध�यवाद।… 

(�यवधान) 

�ी स�यद ईम�याज़ जलील (औरगंाबाद): सभापित महोदय, यह बह�त ही गभंीर बात है िक आज 

िकसान� क� मौत हमार ेिलए िसफ�  एक आकँड़ा बन कर रह गई है।… (�यवधान) यह जो िकसान� 

के िलए कानून लाया गया था, उसम� 750 िकसान� क� मौत ह�ई। मेर े मराठवाड़ा �े� के अदंर 

िपछले एक साल म� 756 िकसान� ने आ�मह�या क� ह�।… (�यवधान) इसम� औरगंाबाद िजले के 

अदंर 150 िकसान� और बीड िजले के अदंर 174 िकसान� ने आ�मह�या क� ह�। आज जब हमार े

िकसान एम.एस.पी. के बार ेम� आंदोलन कर रहे ह� तो हम इसका समथ�न करते ह�।… (�यवधान) 

 सभापित महोदय, इतनी बा�रश ह�ई है, महज़ िसफ�  पचंनाम� िकए जाते ह�, रा�य सरकार 

कहती है िक के�� सरकार का िह�सा हम� नह� िमला है, इस वजह से हम िकसान� के इं�योर�स का 

पैसा नह� दे पा रहे ह�। रा�य� और के�� सरकार के झगड़� के बीच अगर इतने िकसान आ�मह�या 

कर रहे ह� तो यक�नन इस देश के िलए बह�त िचंता क� बात है।… (�यवधान) इसिलए, हम के�� 

सरकार स ेअनरुोध कर�गे िक बा�रश क� वजह से िकसान� का जो नकुसान ह�आ है, उसके िलए 

के�� सरकार क� तरफ से एक िवशेष पैकेज वहा ँके िकसान� को िदया जाए।… (�यवधान) 

�ीमती गीता कोडा (िसंहभूम): सभापित महोदय, आपने मझुे बोलने का मौका िदया, इसके िलए 

आपका बह�त-बह�त ध�यवाद।… (�यवधान) 

 महोदय, िपछले िदन� कोरोना काल म� कई �ेन� को बंद कर िदया गया था।… (�यवधान) 

जो छोटे-छोटे �टेशसं थे, वहा ँ�ेन का ठहराव बदं कर िदया गया।… (�यवधान) म� आपके मा�यम 

से माननीय रले मं�ी जी से यह मागँ करती ह� ँिक मेर ेससंदीय �े� म� टाटा-इतवारी ए�स�ेस, टाटा-

िबलासपरु पैस�जर, टाटा-एएलएलपी ए�स�ेस, शालीमार-कुला� ए�स�ेस और जगदलपरु-हावड़ा 
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ए�स�ेस �ेन� का प�रचालन पूव� क� भािँत िकया जाए, तािक वहा ँके लोग� को आवागमन म� सिुवधा 

हो सके।… (�यवधान) 

महोदय, �ेन प�रचालन बदं होने के कारण, आज वहां के लोग रोजगार से वंिचत हो रहे ह�, 

कई ब�चे पढ़ाई नह� कर पा रहे ह� और मेिडकल फैिसिलटी लोग� को नह� िमल पा रही है। म� 

आपके मा�यम से सरकार से मांग करती ह� ं िक इन �ेन� का प�रचालन पनु: िकया 

जाए।…(�यवधान) 

SHRIMATI APARUPA PODDAR (ARAMBAGH): Sir, I would like to draw the 

kind attention of the Government towards Kamarkundu in my Arambagh 

Parliamentary Constituency, West Bengal.  There is an urgent need for 

construction of an underpass to have an easy movement of public and the 

pilgrims, who come barefoot to offer their prayers at Tarakeshwar Temple. 

They are also facing a lot of problems while crossing the railway crossing.   

 Hence, I would urge upon the Railway Minister to order an urgent survey 

for construction of an underpass or subway in Kamarkundu and sanction it in 

the interest of the public of my Constituency.  Thank you. 

�ीमती सगंीता आजाद (लालगजं): सभापित महोदय, आपने मझेु अवसर िदया, इसके िलए म� 

आपको ध�यवाद देती ह�।ं सरकार ने हर साल दो करोड़ रोजगार देने का वादा िकया 

था।…(�यवधान) उ�र �देश म� 2017 से जब से भाजपा क� सरकार बनी है, तब से आज तक 

सरकार ने कई वैक� सीज़ को िनकाला है, लेिकन उन वैक� सीज़ को अब तक भरा नह� गया 

है।…(�यवधान) �यादातर वैक� सीज़ के पच� लीक हो गए ह�।… (�यवधान) 
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 म� सरकार का �यान उन वैक� सीज़ क� तरफ आकृ� करना चाह�ंगी। 2017 म� सब-इं�पे�टर 

का पचा� लीक ह�आ, 2018 म� सहायक िश�ा भत� का पचा� लीक ह�आ, 2018 म� यूपीपीसीएल का 

पचा� लीक ह�आ, 2018 म� यूपी पिुलस, 2018 म� अधीन�थ सेवा, 2018 म� �वा��य िवभाग 

�ो�नत, 2018 म� नलकूप ऑपरटेर, 41,520 िसपािहय� क� भत�, 2020 म� 69,000 िश�क भत�, 

2021 म� बीएड परी�ा, 2021 म� ही पीईटी परी�ा, अ�टूबर, 2021 म� सहायता �ा� �कूल िश�क 

�धानाचाय� क� भत�, अग�त, 2021 म� यूपीपीजीटी नीट क� परी�ा और अभी हाल म� 28 नव�बर 

को यूपीटीईटी क� परी�ा थी, िजसका पचा�  23 तारीख को ही लीक हो गया था।… (�यवधान) 

  सभापित जी, म� आपके मा�यम से मांग करती ह� ं िक आपके �ारा �देश सरकार को 

िनद�िशत िकया जाए िक इन वैक� सीज़ को ज�द से ज�द भरा जाए। म� दो पाइंट और ऐड करना 

चाह�ंगी िक िजन अ�यािथ�य� क� आय ुसीमा ख�म हो रही ह,ै उन अ�यािथ�य� क� आय ुसीमा को 

बढ़ाया जाए और िजन 75 पस�ट गरीब अ�यािथ�य� ने इस पच� के िलए फाम� भरा था, कम से कम 

उनको आने-जाने का िकराया भ�ा िदया जाए। आपने मझेु बोलने का मौका िदया, इसके िलए 

बह�त-बह�त ध�यवाद।… (�यवधान) 

�ी िब�ुत बरन महतो (जमशेदपुर): महोदय, म� आपको ध�यवाद देता ह�ं िक आपने मझेु अित 

मह�वपूण� िवषय सदन म� उठाने के िलए अनमुित �दान क� है। मेर ेलोक सभा �े� जमशेदपरु म� वष� 

2019 म� त�कालीन मु�यमं�ी आदरणीय रघबुर दास जी, उस समय के त�कालीन रा�य मं�ी, 

भारत सरकार, जय�त िस�हा जी ने धालभूमगढ़ एयरपोट�  का िशला�यास िकया था।… (�यवधान) 

एयरपोट�  अथॉ�रटी ऑफ इंिडया �ारा लगभग 100 करोड़ �पये भी आबंिटत िकए गए थे। टाटा 

घराना जैसा भारी उ�ोग होने के बावजूद, लगभग 2,000 �माल �केल ऑटो मोबाइल सै�टर होने 

के बावजूद, आज तक वहा ंपर एयरपोट�  का काम श�ु नह� हो सका है।… (�यवधान) पि�म बंगाल, 

ओिडशा, झारखडं, इनम� झारखडं के जमशेदपरु, पि�म बंगाल के खड़गपरु और ओिडशा के 
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बालासोर, इन तीन �टेट्स क� इंडि�� यल बे�ट उसके करीब के इलाके म� पड़ती है। वहां स��ल 

माइंस होने के बावजूद एयरपोट�  का काम अभी तक श�ु नह� ह�आ है।… (�यवधान)  

 म� आपके मा�यम से माननीय मं�ी जी से आ�ह करना चाहता ह�ं िक यथाशी� जमशेदपरु 

एयरपोट�  का काम श�ु िकया जाए।… (�यवधान)  

SHRI HIBI EDEN (ERNAKULAM):  Sir, I would like to draw the attention of the 

House to a very important matter relating to the life and livelihood of the 

fishermen of our country. 

 The World Trade Organisation meeting, which is going to happen in 

Geneva in March, in the 12th Ministerial Conference, proposes to cut off all the 

subsidies including on kerosene which has been available to the traditional 

fishermen of our country.   

 I would request the Government to take a stand in this matter because 

7.28 per cent of our GDP depends on the marine wealth of our country.     

 So, the traditional fishermen whose life and livelihood are to be 

protected, India should take a stand about it in this particular Conference which 

is going to be held in Geneva.  We should support the fishermen of our country 

and continue the subsidies.   

�ी राह�ल क�वां (चु�): माननीय सभापित जी, म� आपके सामने मेर ेलोकसभा �े� च�ु म� आने 

वाली नौहर, भादरा और रावतसर तहसील का बह�त ही मह�वपूण� म�ुा उठाना चाहता ह�ं।… 

(�यवधान) �धान मं�ी फसल बीमा योजना के तहत इन तीन� �लॉ�स म� रबी का 550 करोड़ �पये 

का �लेम वष� 2020-21 का बनता है। तीन महीने हो गए ह�, बीमा इं�योर�स कंपनी आज तक 
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िकसान� को �लेम नह� दे रही है। भारत सरकार और रा�य सरकार ने अपना �ीिमयम जमा करा 

िदया है। इन िकसान� को िपछले तीन महीने से इंतजार कराया जा रहा है। ए�ीक�चर इं�योर�स 

कंपनी आए िदन नए बहाने बनाती है। बीमा पॉिलसी का �ावधान है िक अगर लेट पेम�ट देते ह� तो 

12 �ितशत �याज िदया जाएगा।… (�यवधान) 

 मेरा आपके मा�यम से सरकार से अनरुोध है िक बीमा कंपनी को पाबंद करके नौहर, भादरा 

और रावतसर के िकसान� को उनके हक का पसैा िदलाया जाए।… (�यवधान) 

SHRI T. N. PRATHAPAN (THRISSUR): Sir, the kerosene allocation to the 

Kerala State is reduced by the Union Government.  It has affected thousands 

of people in Kerala who use this for cooking, motor operations and in their 

fishing boats.  The price hike of LPG also demands more kerosene.  More 

importantly, the traditional fisher folk use kerosene in their boats.   

 I would like to know from the Union Government whether they will 

allocate more kerosene to Kerala with more subsidies.  

ADV. DEAN KURIAKOSE (IDUKKI): Sir, the 126-year-old Mullaperiyar dam is 

in a dangerous position.  The unfortunate heavy rainfall is still continuing due 

to the climate change.  If anything happens to that dam, it will be an 

international disaster and lakhs and lakhs of people will be the victims.  The 

Government should intervene in this matter.  Nobody is taking care of or 

concerned about the safety of Kerala people including our State Government.  

Our State Government is playing a faulty game.  They have agreed once with 

the Tamil Nadu Government for strengthening the baby dam but that was not 
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the issue.  The issue is with the main dam.  All the competent reports including 

the reports of the United Nations, IIT, Roorkee, IIT Delhi indicate the unsafety 

of the Mullaperiyar dam.  It is constructionally, hydrologically and 

seismologically unsafe.  It should be de-commissioned immediately.  We are 

ready to provide enough water to Tamil Nadu. 

SHRI KURUVA GORANTLA MADHAV (HINDUPUR): Respected, Sir, I would 

like to request the Government of India to enumerate the recent damages 

caused to agricultural crops, horticulture crops, roads and irrigation canals in 

recent floods in Kadapa, Nellore, Anantapur and Chittoor districts.  I request 

the Government of India to release not less than an amount of Rs. 2000 crore 

as an interim relief to the State of Andhra Pradesh.   

�ी भगवतं मान (सगं�र): माननीय सभापित जी, पजंाब म� भारतीय फौज क� �ि�या फरवरी 

2021 के िलए श�ु ह�ई थी। पजंाब म� कम से कम 16000-17000 नौजवान� ने िफिजकल टै�ट 

पास िकया, िसफ�  मेरी का�ंटीटुएसंी के 4000 लड़क� ने पिटयाला क� ट म� िफिजकल टै�ट पास 

िकया। वे तैयारी करते ह� और टै�ट करते ह�। … (�यवधान) कोरोना के चलते �रटन ए�जाम क� डेट 

क� सल हो गई। इसके बाद िफर डेट िमली और वह भी क� सल हो गई। पंजाब के 20,000 नौजवान, 

जो दशे क� सेवा करना चाहते ह�, खास तौर से संग�र के 4000 लड़के मेरे पास आए थे, म� आपके 

मा�यम से उनक� तरफ से िडफ� स िमिन��ी से मांग करता ह�ं िक ज�दी से ज�दी �रटन टै�ट क� 

तारीख तय क� जाए तािक व ेदेश क� सेवा कर सक� । ध�यवाद। … (�यवधान) 

माननीय सभापित: �ी अिनल िफरोिजया – उपि�थत नह�। 



01.12.2021        729 
 
 �ीमती �िमला िबसाई जी, ये व�र� मिहला सद�य ह�। कृपया आप लोग उनक� बात� को 

�यान से सिुनए।  

… (�यवधान) 

SHRIMATI PRAMILA BISOYI (ASKA): Respected Sir, the hon. Supreme 

Court had sought clarification from the Central Government regarding a 

petition challenging the constitutional validity of the Maternity Benefit Act. 

According to this Act a woman can get maternity benefit only if she legally 

adopts an infant who is less than three-months old. This particular law is 

discriminatory in nature as it affects not only the adopted child but also the 

orphaned and abandoned infants. A mother having an adopted child gets only 

12 weeks of maternity leave while a regular mother gets 26 weeks of leave. 

This is unfair and highly discriminatory. Therefore, I urge upon the hon. 

Minister for Woman & Child Development to bring in necessary amendments to 

the existing Act to provide equal opportunity to every mother. Through you, Sir, 

I want to draw the attention of the hon. Minister. 

माननीय सभापित: यही लोकत�ं का स�दय� और उसक� ताकत है।  

… (�यवधान) 
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SHRI C.N. ANNADURAI (TIRUVANNAMALAI): Hon. Chairperson, Sir, 

through you, I would like to draw the kind attention of the hon. Minister of 

Tourism to the huge potential of tourism development in Tiruvannamalai 

Parliamentary Constituency, Tamil Nadu. … (Interruptions) 

 The world-famous Lord Arunachalaeswarar (Shiva) Temple for darshan 

and Girivalam is a hotspot for domestic and international tourists. Proper 

planning and adequate investment on basic tourism infrastructure would yield 

high returns of revenue to the Government and generate employment for a 

large number. The world class tourism facilities would attract tourists from all 

over the world. The agrarian economy of the region would also be transformed 

into tourism economy. … (Interruptions) 

Thank you. 

�ीमती सुनीता दु�गल (िसरसा): सभापित महोदय, आपका बह�त-बह�त ध�यवाद। म� आपके 

मा�यम से माननीय रले म�ंी जी का �यान अपनी कांि�टट्यूएसंी क� तरफ िदलाना चाहती ह�।ं … 

(�यवधान) वष� 1913 म� िनिम�त उ�र रलेवे के अधीन जाखल-िहसार से�शन पर मेरी लोक सभा 

िसरसा �े� म� गाजवुाला, पथृला, जमालपरु शेखा और कुडनी �टेशन आते ह�। इन चार �टेशन� के 

आस-पास बह�त सार ेगावँ ह�। यह 108 साल परुाना से�शन है। … (�यवधान) कोरोना काल से 

पहले इस से�शन से मा� 8 जोड़ी रलेगािड़य� का सचंालन होता था, िजसम� मेरी ससंदीय �े� के 

अदंर केवल 5 जोड़ी रलेगािड़य� का ठहराव होता था। लेिकन, कोरोना काल के बाद इस से�शन म� 

केवल 5 जोड़ी रलेगािड़य� का ठहराव हो रहा है। जो मेरा इलाका है, उसम� केवल एक रलेगाड़ी का 

ठहराव हो रहा है। जमालपरु शेखा गांव म� 10 हजार लोग� क� आबादी है, लेिकन वहा ंपर एक भी 

रलेगाड़ी का ठहराव नह� है। … (�यवधान) 
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 म�, आपके मा�यम से आदरणीय रले मं�ी जी से यह आ�ह करना चाहती ह�ं िक 108 साल 

परुाने इस से�शन क� तरफ �यान िदया जाए। कोरोना से पहले जो 8 जोड़ी रलेगािड़य� के संचालन 

क� �यव�था थी, उनको िफर से श�ु िकया जाए तथा मेरी कांि�टट्यूएसंी म� िजन पाचं रलेगािड़य� 

का संचालन होता था, उनको पनु: शु� िकया जाए। अतं म�, म� कहना चाहती ह�ं िक 10 हजार क� 

आबादी वाले जमालपरु शेखा गांव म� �यादा से �यादा �ेन� का ठहराव िदया जाए। … (�यवधान) 

DR. AMAR SINGH (FATEHGARH SAHIB): Thank you, hon. Chairman Sir. 

Today, I will speak in Punjabi as I will be speaking on issues related to farmers. 

Why should MSP law be made for farmers? I will give you reasons. 

MSP on crops was started in 1966. Twenty-three crops are there for 

which MSP is being given. However, the Shanta Kumar Committee said that 

hardly 6% farmers are getting MSP. Only 2 or 3 crops only are given MSP. 

Other crops do not get MSP. So, a law on MSP is the need of the hour. I have 

given notice of a Private Member’s Bill. That should be passed. 

MSP should be linked to inflation. MSP price fixation for the current year 

must be done. For paddy, MSP has increased by 3.7% and for wheat by only 

2%. However, inflation is 4.48%. So, I urge upon the government to frame a 

timely and beneficial law on MSP. 
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�ी हनमुान बेनीवाल (नागौर) : सभापित महोदय, आपने मझेु इस मह�वपूण� िवषय पर बोलने का 

अवसर �दान िकया, उसके िलए म� आपको ध�यवाद देता ह�ं।…(�यवधान) 

सभापित महोदय, देश के अंदर जो िकसान आंदोलन चला है, उस आंदोलन म� िकसान� ने 

बड़ा सघंष� िकया है। इस आंदोलन के दौरान 700 से भी �यादा िकसान� ने अपनी शहादत दी 

है।…(�यवधान) िकसान आंदोलन के चलते जो एनडीए के सहयोगी दल थे, वे उनको छोड़कर चले 

गए ह�। उस दबाव के कारण तीन� कृिष िबल� को वापस लेना पड़ा, तीन� काले कानून र� ह�ए 

ह�।…(�यवधान) 

सभापित महोदय, इसम� 700 से भी �यादा िकसान� ने अपने हक और अिधकार� के िलए 

शहादत दी है, इसिलए मेरी एक ही मांग है िक आप उनके प�रवार� का सव� करवाइए और के�� 

सरकार उनको मआुवजा देने का एलान कर।े…(�यवधान) इसके साथ ही साथ ह�रयाणा, पजंाब, 

उ�र �देश, राज�थान और िद�ली के िकसान� पर जो मकुदमे दायर िकए गए ह�, उन मकुदम� को 

भी वापस िलया जाए।…(�यवधान) 

�ी िवजय कुमार दुबे (कुशीनगर) : सभापित महोदय, म� आपका �यान कुशीनगर के बौ� सिक� ट 

ए�रया क� तरफ ले जाना चाहता ह�,ं जहा ंभगवान बु� का महाप�रिनवा�ण �थल है।…(�यवधान) 

उस बौ� सिक� ट ए�रया को एक दाश�िनक और धािम�क �थल के �प म� दिुनया के मानिच� पर ले 

जाने के उ�े�य से बीती 20 अ�टूबर को हमार ेयश�वी �धानम�ंी जी ने वहां पर एक अतंरा���ीय 

हवाई अड्डे का उ�ाटन िकया है।…(�यवधान) 

 सभापित महोदय, म� आपके मा�यम से माननीय रले मं�ी जी से यह िनवेदन करना चाहता 

ह�ं िक पूरे देश म� एकमा� अतंरा���ीय हवाई अड्डा कुशीनगर का है, जोिक रले सिुवधा से विंचत 

है।…(�यवधान) गोरखपरु से कुशीनगर और कुशीनगर से पडरौना क� प�रयोजना के िलए िपछले 

स� म� रले म�ंालय ने उ�र �दशे क� सरकार से 50 �ितशत अनदुान मागंा था।…(�यवधान) 
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लेिकन इस कोिवड काल म� रा�य सरकार वह अनदुान देने म� अ�म है। अतः मेरा यह िनवेदन है 

िक पूण� धन आवटंन कराकर इस प�रयोजना को पूरा कराया जाए।…(�यवधान) 

SHRI K. NAVASKANI (RAMANATHAPURAM): Hon. Chairman Sir, 

Vanakkam. Thank you for this opportunity.  

In my Ramanathapuram parliamentary constituency, a new sea bridge is 

being constructed at Pamban. I request that this bridge should be constructed 

in an alternative route without affecting the inhabitants living in that area. More 

than 400 households are being affected because of the construction of this 

new sea bridge at Pamban and those who are living in that area are in utmost 

fear. I request that the construction work of the proposed sea bridge should be 

carried out in an alternative route so as to mitigate fears about displacement 

from the minds of people living in that area. 

Due to the north-east monsoon, heavy rains have affected several 

districts of Tamil Nadu, and the State Government of Tamil Nadu has been 

taking immediate and needed measures to control the situation. The Central 

team also visited the rain affected districts. I request the Union Government to 

release adequate funds, as demanded by Tamil Nadu government. 

Due to the COVID-19 pandemic lockdown, the frequency of domestic 

flight services had been reduced in Tamil Nadu earlier. I request the frequency 
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of domestic flights to be increased to their maximum, particularly between 

Madurai and Chennai.  

Fishermen live in large numbers in my parliamentary constituency. I 

request that their lives should be protected at any cost.  Thank you. 

�ी जगदि�बका पाल (डुम�रयागजं): सभापित महोदय, म� आपके मा�यम से एक अ�य�त ही 

लोक मह�व के मह�वपूण� िवषय क� ओर सरकार का �यान आकृ� कराना चाहता ह�।ँ… (�यवधान) 

कोरोना क� वैि�क चनुौती से केवल भारत ही नह�, बि�क पूरी दिुनया जूझ रही थी और हमने 

�धान मं�ी नरे�� मोदी जी के नेत�ृव म� कोिवड क� चनुौितय� का सामना िकया और साथ ही साथ 

लोग� क� जान और जहान को बचाने का भी काम िकया।… (�यवधान)  

माननीय सभापित: �लीज, आप सीधे िवषय पर आइए। 

… (�यवधान) 

�ी जगदि�बका पाल : म� कहना चाहता ह� ँिक आज िफर से एक नया वे�रएटं, जो पूरी दिुनया के 

सामने खतरा बन चकुा है, वह ओमी�ोन है। उस ओमी�ोन के खतर ेसे अभी भारत अछूता है।… 

(�यवधान) भारत ने 1 िदस�बर से एक मेिडकल �ोटोकॉल क� गाइडलाइन को जारी िकया है िक 

12 कं�ीज़ से आने वाले लोग� का आर.टी.पी.सी.आर. होगा और नेगेिटव आने के बावजूद भी उ�ह� 

7 िदन के िलए होम �वारटंीन रहना होगा।… (�यवधान) इसम� िनि�त तौर से रा�य सरकार� को 

भी सहयोग करना होगा िक कह� इसके िव�� जाग�कता के िलए चनुौती ख�म ना हो जाए। िजस 

तरीके से इसम� 30 �यूटेश�स हो रहे ह� और �पाइक �ोटीन को लेकर इसके जीनोम के डाटाबेस 

बनाने क� बात हो रही है तो यह एक बह�त मह�वपूण� िवषय है। म� एक आिखरी लाइन कहना चाहता 

ह� ँिक हर िजले म� टे�ट ह�गे, टे�ट लै�स ह�गी, हर तहसील म� ह�गी।… (�यवधान)  
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�ी तीरथ िसंह रावत (गढ़वाल): सभापित महोदय, आपने मझुे बोलने के िलए मौका िदया, उसके 

िलए म� आपको ध�यवाद देता ह�।ँ देश के अ�दर एक िश�ा नीित बनी थी और िजसका हम सब 

लोग� ने और पूरे देश ने �वागत िकया था, लेिकन साथ ही म� कहना चाह�ंगा िक उ�राख�ड के 

अदंर िवषम भौगोिलक प�रि�थितयां ह�।… (�यवधान) मैदान भी ह�, पहाड़ भी ह�। आज भी पहाड़ के 

दूर-दराज के �े�� म� अ�छी िश�ा नह� है। म�ने िपछले समय म� भी यह िवषय उठाया था और 

�ि�या आगे बढ़ी थी।… (�यवधान) हर �लॉक म� के��ीय िव�ालय खलुने चािहए और िजस तरह 

से �ि�या आगे बढ़ी, उसके तहत लोग� ने जगह भी दी है और अ�य सिुवधा उपल�ध भी करवाने 

क� बात क� है।  

मा�यवर, मेरी आपके मा�यम से भारत सरकार से और िश�ा म�ंी जी से यह िडमांड है िक 

यह �ि�या आगे बढ़े और हर �लॉक म� एक के��ीय िव�ालय खलेु, िजससे वहा ंके ब�चे अ�छी 

िश�ा �ा� कर सक� ।… (�यवधान)  

डॉ. आलोक कुमार सुमन (गोपालगजं): सभापित महोदय, ध�यवाद। देश म� �ामीण पय�टन क� 

सभंावनाओ ं को पहचानते ह�ए टू�र�म म�ंालय ने ‘�वदेश दश�न योजना’ के अतंग�त 15 �ामीण 

थीमेिटक सिक� ट� क� पहचान क� ह,ै िजसका ल�य �ामीण अथ��यव�था को पनु: मजबूती दनेा है 

तथा घरलूे एवं अतंरा���ीय पय�टक� को देश के �ामीण पहलू क� झलक िदखाना है।… (�यवधान) 

अत: म� आपके मा�यम से माननीय पय�टन म�ंी जी से िनवेदन करता ह� ँ िक मेर े ससंदीय �े� 

गोपालगजं म� ि�थत थावे पीठ, जहां मा ँदगुा� का भ�य मंिदर ह,ै उसको �वेदश दश�न योजना म� 

शािमल िकया जाए।… (�यवधान)  

�ी सुशील कुमार िसंह (औरगंाबाद): सभापित महोदय, आपने मझेु बोलने के िलए मौका िदया, 

उसके िलए ध�यवाद।  
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महोदय, म� देश के सामने और सरकार के सामने एक ऐसे िवषय को उठाने जा रहा ह�,ँ 

िजससे लाख� लोग �भािवत ह�।… (�यवधान) देशभर के िविभ�न िजल� म� लाख� क� सं�या म� ऐसे 

बंदी ह�, िजनके ऊपर जो मकुदमे ह�, उन मकुदम� के आधार पर उनको जो अिधकतम सजा िमल 

सकती है, चाहे दो साल क� हो, पांच साल क� हो या सात साल क� हो, तो या तो मकुदम� क� 

सनुवाई नह� ह�ई है या उनके फैसले नह� आए ह� या िफर सनुवाई हो गई है, लेिकन उनको छुड़ाने 

वाला कोई नह� है। उनका जमानतदार बनने के िलए कोई तैयार नह� है। ऐसे लोग उनके िव�� 

मकुदम� म� िनधा� �रत सजा से अिधक िदन� से जेल म� ह�।… (�यवधान) मेरा आपके मा�यम से और 

इस सव��च सदन के मा�यम से भारत सरकार से यह िनवेदन है िक ऐसे लाख� क� स�ंया म� जेल� 

म� बंद बंिदय� को िविभ�न अवसर� पर, चाहे पिंडत दीनदयाल उपा�याय जी क� जयंती हो, 

प�ुयितिथ हो या पिंडत �यामा�साद मुखज� क� जयंती हो, प�ुयितिथ हो या िकसी अ�य िवशेष 

अवसर पर ऐसे बंिदय� को �रहा िकया जाना चािहए। मेरा यह िनवेदन आपके मा�यम से भारत 

सरकार से है।… (�यवधान) 

माननीय सभापित: माननीय सद�यगण, बह�त बड़ी स�ंया म� माननीय सद�यगण अपना िवषय 

रखना चाहते ह�। हम कोिशश कर�गे िक 6 बजे के प�ात शू�य काल िफर स ेिलया जाए। आप धयै� 

रिखए और �ती�ा क�िजए।  

… (�यवधान) 
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 LIST OF MEMBERS WHO ASSOCIATED THEMSELVES WITH THE 
ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC 

IMPORTANCE 
 

सद�य, िजनके �ारा अिवल�बनीय लोक मह�व के 
िवषय उठाये गये। 
 

सद�य, िज�ह�न े उठाए गए िवषय� 
के साथ �वय ंको स�ब� िकया। 

Shri Raghu Rama Krishna Raju Shri Malook Nagar 
Shri Kuldeep Rai Sharma 
Shri Dhanush M Kumar 
Dr.  DNV. Senthilkumar S. 

Shri Satyadev Pachauri Shri Girish Chandra 
Shri Devaji Patel 
Shri Malook Nagar 
Shri Dhanush M Kumar 
Dr. DNV. Senthilkumar S. 
Shri B.B. Patil 

Shri Gopal Shetty Shri Malook Nagar 
Shri B.B. Patil 

Shri Parbatbhai Savabhai Patel Shri Devaji Patel 
Dr. Nishikant Dubey Shri Gopal Shetty 

Shri Uday Pratap Singh 
Shri S. C. Udasi 
Shri Devaji Patel 

Dr. Shashi Tharoor Shri Dhanush M Kumar 
Dr. DNV. Senthilkumar S. 

Shri K. Shanmuga Sundaram Shri Dhanush M Kumar 
Dr. DNV. Senthilkumar S. 
Shri Kuldeep Rai Sharma 

Shri Satyadev Pachauri 
Shri Devaji Patel 
Shri Dilip Saikia 
Shri Rahul Ramesh Shewale 
Shri Ravindra Kushawaha 

Kunwar Pushpendra Singh 
Chandel 
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Shri Devaji Patel 
Shri Rajiv Pratap Rudy 
Sushri Mahua Moitra 
Shri Ramesh Bidhuri 
Shri Manoj Kotak 
Shri Uday Pratap Singh 
Shrimati Navneet Ravi Rana 
Shri Ravindra Kushawaha Shri B.B. Patil 
Shri Devaji Patel Shri S. C. Udasi 

Shri Kuldeep Rai Sharma 
Adv. A. M. Ariff Shri Dhanush M Kumar 

Dr. DNV. Senthilkumar S. 
Shri Lavu Srikrishna Devarayalu Dr. DNV. Senthilkumar S. 
Shri S.R. Parthiban Shri Dhanush M Kumar 

Dr. DNV. Senthilkumar S. 
Shri Kuldeep Rai Sharma 

Shri Hasnain Masoodi Dr.  DNV. Senthilkumar S. 
Shri Kuldeep Rai Sharma 

Shri Benny Behanan Dr.  DNV. Senthilkumar S. 
Shri Kuldeep Rai Sharma 
Shri Dhanush M Kumar 

Shri Manish Tewari Dr.  DNV. Senthilkumar S. 
Shri Dhanush M Kumar 
Shri Kuldeep Rai Sharma 

Shri B. Manickam Tagore Dr. DNV. Senthilkumar S. 
Shri Dhanush M Kumar 
Shri Kuldeep Rai Sharma 

Kunwar Danish Ali Dr.  DNV. Senthilkumar S. 
Shri Ravindra Kushawaha 
Shri Satyadev Pachauri 
Shri Gopal Shetty 
Shri Saptagiri Sankar Ulaka 
Shri Dilip Saikia 

Shri Kuldeep Rai Sharma 
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Shri Raghu Rama Krishna Raju 
Dr. Shashi Tharoor 
Shri Naranbhai Kachhadiya 
Shri Bhagwant Mann 
Shrimati Pramila Bisoyi 
Sushri Sunita Duggal 
Dr. Amar Singh 
Shri Vijay Kumar Dubey 
Shri Jagdambika Pal 
Shri Tirath Singh Rawat 
Shri Sushil Kumar Singh 
Shri Uday Pratap Singh 

 
 
 
 
 

Shri Manoj Kotak Shri S. C. Udasi 
Shri B.B. Patil 

Shrimati Navneet Ravi Rana Shri Kuldeep Rai Sharma 
Shri Malook Nagar 

Shrimati Pratima Mondal Shri Dhanush M Kumar 
Dr. DNV. Senthilkumar S. 
Shri Kuldeep Rai Sharma 

Shri A. Raja Shri Dhanush M Kumar 
Dr. DNV. Senthilkumar S. 
Shri Kuldeep Rai Sharma 

Shri K. Navaskani 
 

Shri Kuldeep Rai Sharma 
Shri Dhanush M Kumar 
Dr. DNV. Senthilkumar S. 

Shri C. N. Annadurai 
 

Shri Kuldeep Rai Sharma 
Shri Dhanush M Kumar 
Dr. DNV. Senthilkumar S. 

Shrimati Aparupa Poddar 
Shrimati Sangeeta Azad 
Shri Bidyut Baran Mahato 
Shri Hibi Eden 
Shri Rahul Kaswan 
Shri Hanuman Beniwal 

Shri Kuldeep Rai Sharma 
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Shri Rahul Ramesh Shewale 
Shri Rajiv Pratap Rudy 
Reddy, Shri Uttam Kumar 
Shrimati Vanga Geetha Viswanath 
Sushri Mahua Moitra 
Shri Ramesh Bidhuri 
Shri Ram Kripal Yadav 
Dr. Umesh G Jadav 
Shri Syed Imtiaz Jaleel 
Shrimati Geeta Kora 
Dr Dhal Singh Bisen 
Shri Rattan Lal Kataria 
Shri Gaurav Gogoi 
Shri Maddila Gurumoorthy 

Shri Kuldeep Rai Sharma 
Shri Malook Nagar 
Shri Girish Chandra 

Shri Ramdas Tadas 
Shri Parbatbhai Savabhai Patel 

Shri Kuldeep Rai Sharma 
Shri B.B. Patil 

 

माननीय सभापित: सभा क� काय�वाही 2 बजकर 35 िमनट तक के िलए �थिगत क� जाती है।  

13.35 hrs 

The Lok Sabha then adjourned till Thirty Five Minutes past 
 Fourteen of the Clock. 

_________ 
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14.35 hrs 

The Lok Sabha re-assembled after Lunch at Thirty Five minutes past 
Fourteen of the Clock. 

(Dr. (Prof.) Kirit Premjibhai Solanki in the Chair) 

14.36 hrs 

MATTERS UNDER RULE 377  

HON. CHAIRPERSON: Hon. Members, the matters under Rule 377 shall be 

laid on the Table of the House.  The Members who have been permitted to 

raise matters under Rule 377 today and are desirous of laying them may 

personally hand over the text of the matter at the Table of the House within 20 

minutes.   

Only those matters shall be treated as laid for which text of the matter 

has been received at the Table within the stipulated time.  The rest will be 

treated as lapsed. 

… (Interruptions) 

14.37 hrs  

At this stage, Dr. G. Ranjith Reddy and some other hon. Members came 

and sat on the floor near the Table. 

… (Interruptions) 

 

 
                                                             
 Treated as laid on the Table. 
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(i) Regarding establishment of Health Care Centres in Jhansi District 

SHRI ANURAG SHARMA (JHANSI): As per the Lancet Oncology study, India 

reports about 1.3 million cancer cases annually and almost eight per cent of 

total deaths. This is likely to increase in the next 5-to-10 years due to delay in 

diagnosis and treatment owing to the pandemic. Similarly, there is also an 

increase in the cases of Heart disease.  

Jhansi has five assembly segments which are mostly populated by 

backward-class people. Most of the patients with cancer and heart disease in 

the district find it difficult to get the treatment. They need to travel to Lucknow 

or Delhi to get their treatment done. The care of non-communicable diseases 

is dependent on the stage of diagnosis, and any disruption will impact 

treatment and survival. Therefore, I would like to request the Health Minister to 

take necessary steps to establish healthcare centres which will help Cancer 

and Heart disease patients to get treatment in Jhansi district. 
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(ii) Need to accord the status of  full-fledged railway station to Sadisopur 

Railway Station in Pataliputra Parliamentary Constituency, Bihar 
 

�ी राम कृपाल यादव (पाटिलपु�):   हमार ेससंदीय �े� पाटिलप�ु के मनेर िवधानसभा,िबहटा 

�खडं के सािदसोपरु रलेवे �टेशन को पूण� �टेशन का दजा� िदए जाने क� मांग करता ह� ँ मेरी इस 

मांग के िन�न कारण ह� :- 

 1. सािदसोपरु रलेवे  �टेशन िबहटा हवाई अड्डा ( िनमा�णाधीन) का िनकटतम रलेवे �टेशन ह,ै  

2. सािदसोपरु से आईआईटी स�ंथान िबहटा क� दूरी मा� 6 km है. 

 3. सािदसोपरु रलेवे �टेशन पर लगभग 40 गावँ के लोग �ितिदन सफर करते ह.ै 

 4. रलेवे �टेशन से दूध िव�ेता, स�जी िव�ेता एवं दैिनक मजदूर� का िबहार क� राजधानी पटना 

से �यापार हेत ु यातायत का म�ुय साधन रेल है.  

5. िबहार क� राजधानी एव ंअ�य सरकारी �ाइवटे िचिक�सा के िलए लोग रले का उपयोग  करते है. 

सािदसोपरु रलेवे �टेशन से AIIMS क� दूरी लगभग 12 km है। �टेशन को पूण�  �टेशन का दजा� 

िमल जाने से आम जन� को बह�त ही सिुवधा िमल सकेगी। अतः सरकार स ेअनरुोध है िक इस 

मह�वपूण� िवषय पर िवचार करने क� कृपा क� जाए । ध�यवाद  
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(iii) Need to restore railway services discontinued during Covid-19   
Pandemic in Wardha Parliamentary Constituency, Maharashtra 

 

�ी रामदास तडस (वधा�):  म� माननीय रले मं�ी जी का �यान अपने संसदीय �े� वधा�  (महारा��) 

क� मह�वपूण� सम�या क� ओर आकृ� करते ह�ए कहना चाहता ह� ं िक कोिवड-19 महामारी के 

दर�यान रेल मं�ालय के मा�यम से रले सेवा म� बड़े पैमाने पर बदलाव िकए गए थे। 

रले ए�स�ेस मेल गािड़य� के अनेक �टॉपेज र� िकए गए थे, अनेक रले गािड़या ँर� ह�। क� 

गई थी। व�र� नाग�रक को िमलने वाला कंसेसन िवशेष �ेन सेवा म� बदं िकया गया है। इन सभी 

कारण� से �वासी वग� म� रोष बढ़ता जा रहा है। 

वत�मान म� कोिवड टीकाकरण मिुहम तेज गित से �गित पर है। हवाई सेवा एवं रोड �ांसपोट�  

सेवा भी सामा�य हो गई है। ऐसी ि�थित म� रले सेवा सामा�य करने हेत ुआम जनता भारी मांग कर 

रही है। 

रले मं�ी जी से आ�ह है िक कोिवड के पूव� जो रले सेवाए ँउपल�ध थ�, उ�ह� त�काल �भाव 

से पनुः� �ारभं करने के सदंभ� म� उिचत िनण�य लेने क� कृपा कर� । 
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(iv) Need to expedite Ara-Kochas-Bhabua Road and Bhabua Road to Maa 

Mundeshwari Dham railway line projects in Bihar 

 

�ी छेदी पासवान (सासाराम):  आरा-कोचस-भभआु रोड तथा भभआु रोड से मां म�ुडे�री धाम 

तक रले पथ का बजटीय �ावधान वष� 2014-15 म� िकया गया ह�, परतं ुउ� योजना के िनमा�ण म� 

िवलंब होने से आिदवासी बाह��य इलाका आधिुनक सिुवधाओ ंसे वंिचत है। िबहार के कैमूर िजला 

अतंग�त 'माता मुंडे�री धाम' तेलहार कु�ड, हरश�ु�ह, जगदहवॉ बांध इ�यािद भी पय�टक� क� �ि� 

से मह�वपूण� �थान रखता है, जहां रा��ीय �तर के पय�टक� का आना-जाना लगा रहता है। अत: 

इस योजना का शी� िनमा�ण करने हेत ुरले मं�ालय को िनद�िशत करने क� कृपा क� जाए। 
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(v) Regarding providing connectivity under PMGSY to habitations having 

a population of 100+ in Nandurbar Parliamentary Constituency 
 

DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): PMGSY provides that 

habitations with a population of 250+ in plain areas and 100+ in North-Eastern 

and Himalayan states, Desert areas, Tribal (Schedule V) areas and 100+ for 

selected tribal and backward districts as identified by the Ministry of Home 

Affairs as per Census, 2001 were to be covered under the scheme. My 

constituency of Nandurbar is a Schedule V area with low human development 

index & high malnutrition cases & has been declared as an aspirational district 

with a major tribal population along with hilly terrain. Residents are under 

extreme distress because they are unable to travel for treatment and medical 

aid due to poor maintenance and connectivity of roads. I request the 

Government to provide connectivity under PMGSY to habitations having a 

population of 100+ in Nandurbar to ensure ease of travelling to residents of 

these unconnected habitations which are not covered under PMGSY at the 

earliest to speed up development 
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(vi) Need to upgrade Post Office Passport Sewa  
Kendra, Ajmer, Rajasthan 

 
�ी भागीरथ चौधरी (अजमरे):  अजमेर सभंाग म�ुयालय पर सचंािलत पो�ट ऑिफस पासपोट� 

सेवा के�� अजमेर 4 माच� 2018 से िनर�तर आमजन को अपनी सेवाय� द ेरहा है। यहॉ पर वत�मान 

म� अजमेर संभाग के चार� िजला यथा अजमेर-भीलवाडा-नागौर-ट�क के साथ-साथ पाली एवं 

राजसमदं संसदीय़ �ै� के �यापारी वग�, उ�मी वग�, उ�चिश�ा म� अ�ययनरत छा�-छा�ाओ ं के 

साथ-साथ आमजन को पासपोट�  सबंधी सेवाओ ंका आंिशक लाभ ही िमल रहा है, लेिकन वत�मान 

आव�यकताओ ं को म�यनजर रखते ह�ए उ� पासपोट�  सेवा के�� अजमेर म� त�काल पासपोट�, 

पीसीसी क� सिुवधा, स�यािपत करने वाले स�म अिधकारी के अभाव आिद के साथ-साथ अ�य 

िवभागीय सेवाओ ं का सम� लाभ उ� भी वािंछत वग� को नह� िमल पा रहा है। वत�मान मे 

राज�थान �देश म� रीजनल पासपोट�  अिधकारी जयपरु के अधीन चार �थानो पर यथा- जयपरु-

जोधपरु-उदयपरु एव ंसीकर म� ही पूण� पासपोट�  सेवा के�� सचंािलत है और अजमेर म� सचंािलत 

पो�ट ऑिफस पासपोट�  सेवाके�� का काय�भार �देश के अ�य िजला म�ुयालय� पर सचंािलत 

पो�ट ऑिफस पासपोट�  सेवा के�� से अिधक है। अतः अजमेर (राज�थान) सभंाग म�ुयालय पर 

वत�मान म� सचंािलत पो�ट ऑिफस पासपोट�  सेवा के�� अजमेर को आगामी िवभागीय काय� 

योजनाओ ंके अ�तग�त पूण� पासपोट�  सवेा के�� म� �मो�नत कराने क� स�म िवभागीय �वीकृती 

जारी कराकर मझेु अन�ुिहत कराव�, तािक अजमेर-भीलवाड़ा-नागौर-ट�क-पाली-राजसमंदआिद 

ससंदीय �े�� के वािशदं� को उ� पूण� पासपोट�  सेवा के�� अजमेर का समिुचत लाभ िमल सके।  
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(vii) Regarding inclusion of Balurghat Railway Station under Station 
Redevelopment Project 

 

DR. SUKANTA MAJUMDAR (BALURGHAT): I raise the demand to include 

the Balurghat Railway Station under  Station Redevelopment Project and 

develop Balurghat Railway Station with infrastructure facilities including 

drinking water, passenger shed, display board, construction of separate toilet 

for women, air-conditioned waiting room and hotel. The Buniadpur Railway 

station has only one railway platform which creates problem to passengers 

while boarding/deboarding at the railway platform. Therefore, I request the 

Ministry of Railways to sanction the construction of at least 3 new platforms 

with permanent shades equipped with all other basic public amenities/facilities 

at the Buniadpur Railway station. 
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(viii) Need to increase salary of vocational trainers employed in 
government schools in Delhi 

 

�ी रमेश िबधूड़ी (दि�ण िद�ली):   म� सरकार का �यान 2015 से िद�ली के 334 सरकारी 

�कूल� म� काय�रत 725 वोकेशनल �ेनर� को उिचत वेतन न िमलने के कारण वोकेशनल �ेनर� क� 

दयनीय ि�थित क� ओर आकिष�त करना चाहता ह�।ं Skill Development के अतंग�त ये िश�क 

�कूल� म� IT (Information and Technology), Beauty and Wellness, Travel and 

Tourism, Banking and Financial Services, Electrical Technology, Physical 

Education, Retail, Healthcare 31 Security Trade म� �ेिनंग देने का काम करते ह�। हजार� 

ब�च� को इनक� वजह से बडी बडी MNC Companies म� नौकरी िमली ह�। िद�ली सरकार इन 

िवषय� से होने वाले लाभ का िज� तो हमेशा करती है, पर�त ुइन िश�क� को सही वेतन नह� देती 

है और एक तरह स ेउनका शोषण कर रही है। वोकेशनल �ेनर� क� सैलरी 2015 म� बीस हजार 

�पये िनधा��रत ह�ई थी, जो िक अभी तक 6 साल से ि�थर बनी ह�ई है। पर�त ुहक�कत म� उनको 

मा� सोलह हजार �पए के लगभग सैलरी िमलती है। आज के समय म� जो unskilled Worker के 

�यूनतम वेतन के समान भी नह� ह�। वोकेशनल �ेनर� ने िद�ली के म�ुयम�ंी और िश�ा म�ंी को 

इस िवषय म� कई बार �ापन िदया पर िकसी ने भी इस बात का सं�ान नह� िलया है। कॉ��े�ट 

एज�िसय� के मा�यम से जसेै अभी कछ लोग आढितय� स ेपैसा खाकर िकसान� के नाम पर अपनी 

दकुान चलाने क� कोिशश कर रहे ह�। वैसे ही उसी पैटन� पर िबचौिलय� के �ारा वेतन देते ह� सोलह 

हजार और चार हजार �पए बीच म� ही खा जाते ह�। हर साल लगभग ढाई से तीन करोड़ �पए का 

घोटाला हो रहा है। केजरीवाल �ारा अपने चहेत� को कॉ��ै�ट देकर उनका शोषण िकया जा रहा 

है। माननीय उप रा�यपाल महोदय इस मामले म� स�ंान ल� और इनको �याय िदलाने क� कोिशश 

कर�। परमान�ट कम�चा�रय� को बोनस िमलता है, इ�ह� �यूनतम वेतन भी नह� िमल रहा है। इनको 

सभी सिुवधाओ ंसे अलग रखा गया है और इनका शोषण िकया जा रहा है। आने वाले समय म� ये 
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इस लायक भी नह� रह�गे िक कह� सरकारी या अ�छी जगह नौकरी कर सक� । इनके जीवन को 

लटकाया जा रहा है। मेरा सवेंदनहीन िद�ली के म�ुयमं�ी से िनवेदन है िक वोकेशनल �ेनर� क� 

सैलरी को ज�द से ज�द बढ़ाया जाए िजससे वो भी स�मानपूव�क अपना जीवन जी सके। 
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(ix)  Need to reform the judicial system 

 

�ी गोपाल शे�ी (म�ुबई उ�र):  म� सरकार का �यान िदनांक 18 िसत�बर, 2021 म� कना�टक 

रा�य बार काउंिसल, ब�गल�ु �ारा िदवगंत �यायमूित� एम.एम. शांतनगौडर को ��ांजिल देने के 

िलए आयोिजत िकए गए काय��म म� माननीय उ�चतम �यायालय के मु�य �यायाधीश �ारा िदए 

गए उस उ�ोधन क� ओर िदलाना चाह�गँा, िजसम� उ�ह�ने कहा है िक हमारी �याय �यव�था मूल 

�प से औपिनवेिशक होने के कारण भारतीय आबादी क� ज�रत� के िलए उपय�ु नह� है। अत: 

हमारी कानून �णाली/कानून �यव�था को दशे के मतुािबक बदलने क� ज�रत है तथा �याय 

िवतरण का सरलीकरण हमारा अपना �वयं का होना चािहए तथा �याय िवतरण �णाली को और 

अिधक पारदश�, सलुभ और �भावी बनाने क� आव�यकता है। उ�ह�ने अपने उ�ोधन म� वैकि�पक 

िववाद समाधान क� ज�रत पर जोर दतेे ह�ए यह भी कहा है िक वकैि�पक िववाद समाधान 

ससंाधन� को बचाने और कोट�  म� लंिबत मामल� को कम करने म� मदद करगेा तथा वैकि�पक 

िववाद तं� जैसे िक म�य�थता और सलुह का उपयोग प�� के बीच िखचंाव को कम करने म� मदद 

करगेा एव ंइससे ससंाधन� क� भी बचत होगी और साथ ही ऑ�टरनेिटव िड��यूट मैकेिन�म कोट� 

म� लंिबत मामल� को कम करने म� मददकारी होगा, िजससे लंबे समय तक चलने वाले मकुदम� से 

छुटकारा िमलेगा और समय क� भी बचत होगी। 

माननीय म�ुय �यायाधीश ने अपने उपरो� उ�ोधन म� यह भी कहा है िक आम आदमी 

अदालत� और अिधका�रय� से सपंक�  करने से डरते ह�। अदालत का दरवाजा खटखटाते समय उसे 

डर नह� लगना चािहए तथा �याय �णाली ऐसी होनी चािहए िक जज और कोट� के सामने सच 

बोलने म� आम आदमी को िहचिकचाहट न हो और हम� यह नह� भूलना चािहए िक िकसी भी �याय 

�णाली का के�� िबंद ुवादी, यािन िक �याय चाहने वाला ही होता है तथा �ामीण लोग अ�ेंजी म� 

काय�वाही नह� समझते ह�, वे उन तक� या दलील� को भी नह� समझते ह� जो �यादातर अ�ंेजी म� 
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होते ह�। अ�ंेजी, उनके िलए एक िवदेशी भाषा है। ऐसे म� वे �याय पाने के िलए �यादा पैसा खच� 

करते ह� तथा अदालत� को वािदय� के अनकूुल होना चािहए, तािक वे अिंतम लाभाथ� तक पह�ंच 

सके। 

इस संबंध म� मेरा सरकार से अनरुोध है िक माननीय म�ुय �यायाधीश के उपरो� उ�ोधन 

के परामशा�नसुार देशिहत म� आव�यक पहल िकए जाने हेत ुसकारा�मक कदम उठाए।ं  



01.12.2021        753 
 

(x) Regarding four-laning of National Highway No.  24  
(Bareilley - Sitapur) in Uttar Pradesh 

 
�ी अ�ण कुमार सागर (शाहजहापँुर):  म� सरकार को अवगत कराना चाह�ंगा िक उ0�0 रा�य म� 

बरलेी-सीतापरु रा��ीय राजमाग�-24 �े� का म�ुय माग� ह,ै िजसके चौड़ीकरण एव ं 4 लेन का 

िनमा�ण काय� िवगत 11 वष� से चल रहा है िक�त ुअभी तक यह माग� अधूरा पड़ा ह�आ है। इस माग� 

क� ल�बाई लगभग 160 िक.मी. को ऐरा इ�फा इंजीिनय�रगं क�पनी के �ारा सन् 2010 से िनमा�ण 

काय� श�ु कर सन् 2019 म� अधूरा बनाकर छोड़ िदया गया तथा इस माग� म� लगभग 100 िक.मी. 

सीधे भाग पर 4 लेन का काय� परुानी क�पनी �ारा िकया गया। िक�त ु इस माग� पर बनने वाले 

लगभग 50 पलु/�लाइओवर का काय� तो श�ु नह� िकया गया था या तो अधूरा छोड़ िदया गया 

और शेष काय� अथॉ�रटी �ारा नया टे�डर करके िदस�बर 2019 म� काय� श�ु कराया गया। 

इस शेष काय� का िव�तृत सव��ण कर डी0पी0आर0 बनाने का काय� आई०सी०टी० 

क�पनी को िदया गया, लेिकन इस क�पनी �ारा अनबु�ध गठन तक कोई भी डी0पी0आर0 

अथॉ�रटी को नह� िदया गया ओर अथॉ�रटी �ारा िबना िव�ततृ सव��ण के ही अिनि�त मा�ाओ ंके 

आधार पर अनबंुध का गठन कर िदया गया। त�प�ात जून 2020 म� िव�ततृ डी0पी0आर0 तथा 

अतंतः नव�बर 2020 म� डी0पी0आर0 अथॉ�रटी को जमा क� गई। तब से आज तक अथॉ�रटी के 

�थलीय अिधका�रय� �ारा वे�रएशन ऑड�र न �वीकृत कर िवभागीय िलखा पढ़ी म� �ोजे�ट को 

फंसाकर रखा ह�आ है। 

म� यह भी अवगत कराना चाह�ंगा िक काय�दायी स�ंथा क� पया�� मशीनरी (3 सैट ऑफ 

�ला�ट एव ंमशीनरी) साइट पर अनपुयोिगत खड़ी ह,ै �य�िक काय� �थल के अनसुार काय� िकये 

जाने हेत ुआव�यक वे�रएशन ऑड�र अथॉ�रटी के �थलीय अिधका�रय� �ारा लगभग 1.5 वष� से 

लि�बत डाल रखा है। अब अिधका�रय� �ारा इस काय� को बाटंकर लगभग �0 200 करोड़ का 

नया टे�डर करने क� कूट रचना क� जा रही है, प�रणाम�व�प काय� को पूण� करने म� और अिधक 
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देरी होगी। लेिकन, काय�दायी सं�था वे�रएशन ऑड�र शी� से�शन होने पर पूरा काय� 6 माह म� 

परुाने रटे पर करने के िलए तैयार है। 

अतः जनिहत म� सरकार से अनरुोध है िक काय�दायी सं�था से पूरा काय� परुाने दर� पर ही 

कराये जाने हेत ुसमिुचत कदम उठाए,ं तािक उपरो� सड़क का िनमा�ण काय� तरु�त पूरा हो सके। 
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(xi)  Need to open 'Rani Ki Vav', a world heritage site at Patan, Gujarat at 

night also for tourists 

�ी भरतिसहंजी शंकरजी डाभी (पाटण): मेर ेसंसदीय �े� पाटण म� सोलंक� यगु म� िनिम�त रानी 

क� वाव िव� िवरासत �मारक, भारतीय परुात�व सव��ण के अतंग�त सरंि�त �मारक है एवम 

सरकार ने रानी क� वाव १०० �पये के नोट पर अिंकत कर के िव� को इस क� पहचान करवाई ह�. 

इस �मारक को देखने के िलए हर रोज देश-िवदेश से सैकड़� पय�टक और मलुाकाती आते है। यह 

वाव पय�टक� के िलए सूय�दय से लेकर सूया��त तक खलुी रहती है। अगर �मारक पर राि� के समय 

रोशनी क� जाये और वाव को राि� म� पय�टको के िलए खलुा रखा जाए तो मलुाकाितय� क� सं�या 

म� काफ� बढोतरी होने से पय�टन �थल क� �याित  के साथ �थानीय लोगो को रोजी रोटी �ा� 

करने म� सहायता िमलेगी। भारत म� कई �मारक� को देर राि� तक पय�टक� के िलए खलुा रखा 

जाता है। यह सिुवधा रानी क� वाव के िलये उपल�ध होना आव�यक ह�।  

माननीय स�ंकृित म�ंी जी से मेरा आ�हपूण� अनरुोध है िक इस ��ताव के सदंभ� म� 

आव�यक काय�वाही हेत ुभारतीय परुात�व सव��ण को िनद�श देने का क� कर�। 
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(xii) Regarding speedy completion of remaining work pertaining to NH-19. 

 

SHRI RAJIV PRATAP RUDY (SARAN): I would like to draw the attention of 

the Government towards the physical progress of the NH-19. 87% has been 

completed that is 49.31 km out of 66.74 km length. Although the work on 

construction of the NH had begun a decade back, it could not be completed 

due to  shortage of funds, court cases and protests by contractors. However, it 

has now been revived. On 30th October, 2021, a proposal for an additional 

fund of Rs. 191 crore was sent to NHAI for approval of competent authority. 

There has been an inordinate delay in the completion of its construction. I 

request the National Highways Authority of India, Ministry of Road Transport 

and Highways to take cognisance of the matter and direct speedy completion 

of the project.  
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(xiii) Need to constitute a committee at district level for monitoring 
implementation of Jal Jeevan Mission scheme 

 

�ी राह�ल क�वां (चु�):  जल जीवन िमशन भारत सरकार क� एक बह�त ही बेहतरीन योजना है 

िजसके तहत 2024 तक देश क� अिधकतर आबादी तक पीने का पानी नल के मा�यम से पह�चँाने 

का भारत सरकार का उ�े�य है, और माननीय �धानमं�ी �ी नर�े� मोदी जी के िनद�शन म� उ� 

काय� अपनी पूण� गित से चल रहा है | लेिकन िपछले काफ� िदन से पूरे राज�थान भर से इस 

योजना म� अिनयिम�ताओ ंक� अनेक िशकायत� लगातार आ रही ह� | राज�थान म� काफ� �थान� 

पर काय� क� गणुव�ा और ि�या�वन म� काफ� कोताही बरती जा रही है िजसक� वजह से इतनी 

मह�वपूण� योजना को काफ� नकुसान हो रहा है | इसके साथ साथ �ामीण �े� के गावँ� म� तो 

कने�शन िकये जा रहे ह� लेिकन वहां पर काफ� आबादी खेत� म� ढािणय� म� भी िनवास करती है, 

लेिकन उ�ह� इस योजना से नह� जोड़ा जा रहा है | िजसक� वजह से �ामीण �े� का आम आदमी 

इस बेहतरीन योजना से विंचत रह रहा है | 

अतः मेरा सरकार से अनरुोध है िक िजला �तर पर �थानीय ससंद सद�य क� िनगरानी म� 

एक सिमित का गठन िकया जाये तािक इस बेहतरीन योजना का बेहतरीन ि�या�वन गणुवतापूण�  

और समय पर करवाया जा सके और साथ ही �ामीण �े� म� ��येक घर तक नल पह�चँाया जाये 

तािक ढािणय� म� बस ेनाग�रक� को भी इस योजना का लाभ िमल सके | 
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(xiv) Regarding upgradation of Thiruparankundram Railway Station in 
Madurai District 

 

SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): I would like to urge the 

Government to announce Thiruparankundram Railway Station in Madurai 

District, Tamilnadu as the junction and take appropriate action to upgrade this 

station with all facilities. Thiruprankundram is one of the busiest stations since 

majority of trains running towards southern districts like Thirunelveli, Tutocurin, 

Thiruchendur, Senkottai, Nagarkoil, Kanniyakumar, Thiruvananthapuram and 

Quilom are crossing this station. At the same time, trains from these southern 

districts are being operated through this station to various destinations of other 

states including Bengaluru, Mumbai, Mysuru etc. Under the circumstances, in 

case of expansion of Madurai Airport and functioning of upcoming All India 

Institute of Medical Science, this station would become more congested since 

the number of passengers would be manifold in future.  

 Therefore, I would like to urge the Government to upgrade this station as 

the Junction and take necessary action for its development with enhanced 

passenger facilities.         
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(xv) Regarding alleged exorbitant rate in conduct of COVID-19 Antigen 
Tests at the Rajiv Gandhi International Airport  

at Shamshabad, Hyderabad 

 

SHRI KOMATI REDDY VENKAT REDDY (BHONGIR): I would like to bring to 

the kind notice of the Government about the fact regarding Antigen tests for 

Covid-19 being conducted at high rates at the Rajiv Gandhi International 

Airport at Shamshabad, Hyderabad.  

It is stated that some private organisations are conducting Antigen tests 

on a compulsory basis for the passengers who are leaving for abroad from the 

RGI Airport which has become costly with exorbitant collection of fee of Rs. 

4,500/- for each test from each passenger just before the departure of flight 

despite the passengers having reports of negative RTPCR which they have 

taken 72 hours before their departure. In this regard, many passengers have 

brought this matter to the notice of the undersigned to take up this issue to do 

justice in the matter.  

Therefore, I request the Hon’ble Minister of Civil Aviation, to kindly 

intervene in the matter and do the needful  
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(xvi) Regarding declaration of wild boars a vermin 

 

ADV. DEAN KURIAKOSE (IDUKKI): The issue of problematic wild boar is 

very serious in the state of Kerala. A request was submitted to the Central 

Government to declare the animal as a vermin on 01/11/2020, in exercise of 

the powers conferred by Section 62 of the wildlife protection act, 1972. 

However, this was returned by the centre, directing the state to use Section 

11(1)(b) of Wildlife Protection Act, 1972 utilising the services of Panchayati Raj 

Institutions. However, the state has been utilising Section 11(1)(b) since 2011 

and it has been found ineffective in curbing the issue. The crop loss and other 

risks posed by the Wild Boar is causing a great toll on the lives of people who 

live close to the forests. I urge the Government to take immediate decision and 

declare the wild boar to be a vermin under Section 62 of WPA, 1972. 
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(xvii) Regarding recruiting faculty members from SC/ST/OBC 
communities under Mission Mode 

 

DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN (CHENNAI 

SOUTH): Caste-based discrimination against people from marginalised caste 

backgrounds is highly concerning. Our educational institutions are witnessing a 

rise in such instances. In this regard, in August, the Ministry of Education 

asked institutions such as IITs, Indian Institutes of Management (IIMs), 

National Institutes of Technology (NITs) and central universities to fill faculty 

positions by actively recruiting faculty members from SC/ST/OBC communities 

under the “Mission Mode” by September 2022. The ministry also sought a 

monthly report on the actions taken by these institutions to fill the vacant 

positions. Some IITs brought out notices for the special recruitment drive. But 

the process is not taking place as actively as it should be. I request the Union 

Government to take active measures to ensure a speedy recruitment drive in 

the above-mentioned institutions. The monthly reports should be made publicly 

available in order to ensure transparency and accountability in the process. A 

special high-level committee needs to be set up to ensure that the recruitment 

drive is carried out in accordance with the constitutional principles of 

reservation. 
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(xviii) Regarding relief measures for Andhra Pradesh affected by rain and 
flood related incidents 

 
SHRI P.V. MIDHUN REDDY (RAJAMPET): The recent extensive rainfall has 

caused devastating floods in Kadapa, Chittoor, Anantapur and Nellore districts 

in Andhra Pradesh in November. Continuous rainfall has inundated 1402 

villages and four towns including the Temple city of Tirupati, affecting nearly 

1.83 Lakh people in the four districts. As per newspaper reports, rain and 

flood-related incidents have claimed 41 lives. In terms of damage to 

infrastructure pertaining to roads and buildings, power, panchayat raj, rural 

water supply and sanitation, the total loss would run into thousands of crores 

which is yet to be estimated. 

 The Central share to the SDRF over the previous years was inadequate 

to provide the disaster relief measures to mitigate the loss. Further, even the 

sanctioned amount was not fully transferred. I request the Hon’ble Home 

Minister to sanction substantial interim relief to Andhra Pradesh and depute an 

Inter Ministerial Central Team to assess the loss.  
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(xix) Regarding service conditions of Home Guards 

SHRI MAGUNTA SREENIVASULU REDDY (ONGOLE): I want to draw the 

attention of the Government towards the problems of Home guards. Their 

services are equal to police personnel and casualties are also there throughout 

the country during police operations but they are getting very meagre wages 

when compared to other Police forces. They are demanding for regularization 

of their services for a long time.  

During the year 1947, Govt. of India formulated an Act regarding the 

utilization of the services of the Home Guards. The State Government is 

paying daily wages to the Home Guards. Recruitment is taking place since 

1962. Almost all of them belong to the communities of SCs, STs, BCs and 

OCs. Their services were mentioned in Home Guard Act as “self voluntary 

services”. This “self voluntary service” word may be deleted and their services 

may be regularized and pay and allowances may be sanctioned at par with 

Police Personnel working in BSF, CRPF, CASF, RAF, RPF, RPSF and Police, 

Fire, Prohibition, Excise, Forest, Jails, Rta. and also absorbed in the uniform 

service departments. In Andaman Nikobar, the services of Home Guards were 

regularized vide IA .No.01/2009 in Civil Appeal No.3379/2009, dated 10-09-

2009. The Government of India also regularized the above orders vide Home 

Ministry letter No.N-U-114040/22/2009, ANL dated 28-1-2015. I request the 

Government to take necessary steps and necessary instructions may be 
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issued to the State Governments on the above demands of Home Guards of 

the Country.           

 

(xx) Need to sanction an underpass or subway at Kamarkundu in 
Arambagh Parliamentary Constituency, West Bengal 

 

SHRIMATI APARUPA PODDAR (ARAMBAGH): I would like to draw the kind 

attention of the Government towards Kamarkundu in Arambagh Parliamentary 

Constituency, West Bengal. There is an urgent need of underpass for the easy 

movement of public and the pilgrims who face problems and go barefoot to 

Tarakeshwar Temple to offer prayers. I urge the Railway Ministry to do a 

survey for the construction of an underpass or subway in Kamarkundu and 

sanction it in the interest of the public. 
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(xxi) Need to fix guaranteed price of cow milk 

�ी सदािशव िकसान लोखंडे (िशड�):   सरकार को अवगत कराना चाह�गँा िक मेर े संसदीय �े� 

िशरडी और पूर ेमहारा�� रा�य म� िकसान कृिष के साथ-साथ द�ुध �यवसाय के �प म� बड़े पैमाने 

पर डेयरी �यवसाय म� लगे ह�ए ह�। िवगत कुछ वष� से दूध का कारोबार िकसान� के िलए काफ� 

नकुसानदहे सािबत हो रहा है। इसका �मखु कारण यह है िक दूध क� क�मत कम और उ�पाद 

श�ुक म� िनरतंर विृ� हो रही है। आज एक लीटर दूध के उ�पादन मे 27 �पए का खच� आता है 

तथा वह� द�ुध उ�पादक िकसान को एक लीटर दूध क� क�मत मा� 18 से 22 �पए िमलती है तथा 

श�ुआती िदन� म� जहां गाय अ�छी मा�ा म� दूध देती है, वह� कुछ महीन� बाद दूध कम हो जाता है 

और 6 या 7 वष� बाद गाय पूरी तरह से दूध देना बंद कर देती है। ऐसी ि�थित म� गो-ह�या पर 

�ितबंध होने क� वजह से िकसान बांझ गाय को बेच नह� पाते ह� और साथ ही उसक� देखभाल भी 

नह� कर पाते ह�, िजस कारण उ�ह� आिथ�क तंगी का सामना करना पड़ता है। 

के�� सरकार िकसान� को उनक� उपज का लाभकारी मू�य िदलाए जाने के िलए �ितब� 

है तथा इस िनिम� िकसान� को ग�ना एव ं अ�य फसल� क� वािजब क�मत भी िदलाया जाना 

सिुनि�त िकया ह�आ है। यिद गाय द�ुध उ�पादक� को द�ुध का वािजब मू�य नह� िमलता है तो यह 

उनके साथ �याय नह� होगा। 

अत: ऐसी ि�थित म� मेरा सरकार से अनुरोध है िक िजस �कार से ग�ने एव ंअ�य फसल� 

के िलए गारटंी क�मत िकसान� को महुैया करायी जाती है, उसी �कार से द�ुध उ�पादक िकसान� 

को भी गाय के दूध के िलए 32 �0 �ित लीटर क� गारटंीकृत क�मत िदए जाने हेत ुसमिुचत कदम 

उठाए जाए।ं 
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(xxii) Need to look into the root causes of increasing number of cancer 
patients in the country 

 

�ी कौशले�� कुमार (नालंदा):  क� सर के रोिगय� क� स�ंया िदन�िदन बढ़ती जा रही है। सभी 

अ�पताल� म� क� सर रोिगय� क� स�ंया म� लगातार बढ़ो�री दज� क� जा रही  है। यह महामारी से 

कम नह� है। देश म� क� सर के इलाज के िलए वैसे ही बह�त कम स�ंथान ह�। जहा ँ तक 

अ0भा0आयिुव��ान सं�थान (ए�स), नई िद�ली का �� है, वहा ँतो इलाज हो रहा है, िक�त ुअ�य 

भाग� म� अवि�थत िकसी भी ए�स म� क� सर का इलाज नह� होता है। मा� टाटा मेमो�रयल क� सर 

स�ंथान एक ऐसा सं�थान है, जहा ँक� सर का इलाज हो रहा है वह भी िसफ�  पह�चँ के रोिगय� के 

िलए, िजनके पास धन क� �यव�था है। गरीब मरीज तो पैसे के अभाव म� जीवन से हाथ धो रहे ह�। 

कुछ �ाईवेट क� सर स�ंथान ह�, पर�त ुवहा ँक� फ�स और इलाज का खच� काफ� अिधक है, जो िक 

गरीब� के बस क� बात नह� है। 

  िपछले कुछ वष� म� क� सर के रोिगय� क� सं�या म� बेतहाशा विृ� ह�ई है। एक �रसच� के 

अनसुार वष� 2021 तक करीब 18 लाख क� सर के नये रोगी हो जाय�गे। सदन म� सरकार कह चकु� है 

िक 70 से अिधक क� सर सं�थान पूर ेदेश म� खोले जा रहे ह�, मगर उसक� ि�थित अभी तक �प� 

नह� है और जमीनी �तर पर कुछ भी िदखाई नह� दे रहा है। सरकार को इस सम�या के जड़ म� 

जाने क� आव�यकता है। देखना चािहए िक क� सर एकाएक �य� बढ़ रहा है? इसके �थायी उपाय 

पर भी �यान दनेे क� आव�यकता है। क� सर म� हो रही बेतहाशा  विृ� पर रोक लगाने के िलए 

आव�यक कदम उठाने के िलए म� सरकार से िनवेदन कर रहा ह�,ँ तािक समय रहते इस भयावह 

महामारी पर िनय�ंण पाया जा सके।        
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(xxiii) Regarding pollution caused by sugar mills in Amroha 
Parliamentary Constituency, Uttar Pradesh 

कंुवर दािनश अली (अमरोहा):  मेर ेसंसदीय �े� अमरोहा िविभ�न उ�ोग� खास कर चीनी िमल� 

के कारण होने वाले �दूषण से बरुी तरह �भािवत ह� । अमरोहा म� 3 चीनी िमल� और एक दूसरी 

चीनी िमल िडि�टलरी आिद बना रहे ह�। ये उ�ोग भूजल म� खतरनाक रासायिनक िनव�हन कर वाय ु

और जल �दूषण पैदा कर रहे ह�, गंगा तथा उसक� सहायक निदया ँम� डायर�ेट जहरीले रसायन 

डाल रहे है। सीपीसीबी के िदशा-िनद�श� और एनजीटी के िनद�श� का अमरोहा और हापड़ु म� ि�थत 

इन चीनी िमल� और िडि�टलरी �ारा किथत �प से उ�लंघन िकया जा रहा है, प�रणाम�व�प हर 

साल हजार� िनवािसय� क� भयंकर बीमा�रय� से अकाल म�ृय ुहो जाती है। मेरा अनरुोध है िक इन 

उ�ोग� �ारा तथा आसपास के कारखान� �ारा िकए गए उ�लंघन क� जांच के िलए एक क� �ीय टीम 

मौके पर भेज� तािक लाख� लोग� के जीवन क� सरु�ा हो सके। 

(इित)حلقہ پارلیمانی میرا  صاحب، اسپیکر محترم): امروہہ( علی دانش کنور 

 الٓودگی والی ہونے سے وجہ یک ملوں چینی کر خاص انڈسٹریز مختلف امروہہ

 چینی دوسری ایک اور ملیں چینی 3 میں امروہہ ہے۔ متاثر بہت سے وجہ کی

 کیمیکل خطرناک میں انڈسٹریزبھوجل یہ ہیں۔ رہے بنا وغیره ڈسٹلری مل

 کی اس اور گنگا ہیں۔ رہے کر پیدا الٓودگی میں پانی اور ہوا کرکے استعمال

 کے سی۔پی۔سی۔بی ہیں۔ رہے ڈال کیمیکل لےزہری ڈائریکٹ میں ندیوں مددگار

 ملوں چینی ان  مقیم میں ہاپوڑ اور امروہہ کا ہدایات کی این۔جی۔ٹی۔ اور ہدایات

 نتیجے کے جس ہے۔ رہی جا کی ورزی خلاف کر بوجھ جان دواره  ڈسٹِلری اور

 ہو اموات سے بیماریوں خطرناک کی انسانوں میں تعداد کی ہزاروں سال ہر میں

 کے پاس اسٓ اور سے انڈسٹریز ان کہ ہے گزارش سے اپٓ لہٰذا ں۔ہی رہی
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 ٹیم مرکزی ایک لئے کے جانچ کی  ورزی خلاف گئی کی ذریعہ کے کارخانوں

  سکے۔ جا کیا محفوظ کو زندگیوں کی لوگوں لاکھوں تاکہ بھیجیں پر موقع

 شکریہ       

 



01.12.2021        769 
 

(xxiv) Regarding affordable medical treatment for Spinal  
Muscular Atrophy disorder 

 

SHRI SYED IMTIAZ JALEEL (AURANGABAD): Spinal Muscular Atrophy 

(SMA) is a genetic disorder characterized by weakness and wasting Atrophy in 

muscles used for movement Skeletal muscles. It is caused by loss of 

specialized nerve cells. SMA mostly affects small babies and children at very 

early age. Babies with severe SMA type 1 do not live beyond to 1 or 2 years, 

Type 2 & 3 live up to teenage and adulthood. However, they are confined to 

wheelchair and go through Scoliosis of spine, poor lung functions about 625 

patients exist in India. There are three life saving medicines approved for SMA 

by US FDA. However none of them are yet available in India.  

However a reimbursement pathway would be needed for this. 

 I request the honourable Minister to intervene to arrange access and 

affordability of treatment and cure for muscular Atrophy, Rare life threatening 

Neuro Muscular genetic Disorder &also make this medicine available in India 

so that all the SMA patients get a chance to live. 
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(xxv) Regarding redressal of grievances of opium poppy  
crop growers of Rajasthan 

�ी हनमुान बेनीवाल (नागौर):   राज�थान के भीलवाड़ा व िचतौड़गढ़,उदयपरु सिहत मेवाड़ �े� 

के अफ�म उ�पादक िकसान� क� सम�या व मांगो क� तरफ सरकार का �यान आकिष�त करते ह�ए 

िकसान� क� मंशा के अन�ुप मािफ� न के िनयम को हटाया जाए �य�िक इस िनयम के हटने से ही 

िकसान� को बराबर बारी म� प�े िमल�गे,साथ ही िजस डोडे का सरकार खेतो म� िड�पोजल करवाती 

है उसका मवुावजा िकसान� को िदया जाये व दवाई आिद म� काम आने वाले अफ�म के उ�पाद 

कोिडन फॉ�फेट का िवदशे से आयात बंद करके उसे भारत मे ही अ�याधिुनक मशीन� लगाकर 

इसके उ�पाद बनाये जाए तािक अफ�म उ�पादक िकसान� को सही भाव िमल सके साथ ही 1998 

के बाद िजन िकसान� के अफ�म के प�े िनर�त िकये गए ह�,  उ�ह� वािपस प�े देकर और नए प�े 

मेवाड़ �े� के िकसान� को िदए जाए ं व अफ�म तोल का प�रणाम तरु�त िकसान� को वह� देना 

चािहए जहां तोल िकया जाता है I 

________ 
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14.38 hrs 

ASSISTED REPRODUCTIVE TECHNOLOGY (REGULATION) BILL, 2020 

माननीय सभापित : अब सहायता �ा� जननीय �ौ�ोिगक� (िविनयमन) िवधयेक, 2020 पर चचा� 

कर�गे।   

 माननीय मं�ी जी । 

THE MINISTER OF HEALTH AND FAMILY WELFARE AND MINISTER OF 

CHEMICALS AND FERTILIZERS (SHRI MANSUKH MANDAVIYA): Hon. 

Chairperson, Sir, I rise to move: 

“That the Bill for the regulation and supervision of the assisted 

reproductive technology clinics and the assisted reproductive 

technology banks, prevention of misuse, safe and ethical practice of 

assisted reproductive technology services and for matters 

connected therewith or incidental thereto, be taken into 

consideration.” 

सभापित महोदय, यह एिस�टेड �र�ोडि�टव टे�नोलॉजी िबल पहले 14 िसत�बर, 2020 

को पािल�याम�ट म� आया था और लोक सभा ने उसे �ट�िडंग कमेटी को भेजा था। �ट�िडंग कमेटी ने 

उस पर िव�तार से िवचार िकया। िवचार करने के बाद �ट�िडगं कमेटी क� �रपोट�  आई। इस �रपोट�  म� 

कई सझुाव आए ह�, उन सझुाव� को भी हमने �यान म� िलया है। … (�यवधान) 

सभापित महोदय, एिस�टेड �र�ोडि�टव टे�नोलॉजी �या है? फ�मेल से ओवम लेकर, मेल 

के �पम� से लेबोरटेरी म� एि��यो डेवलप करके, उसे िफर से फ�मेल म� इ��लांट करने क� जो पूरी 
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�ोसेस होती है, इस �ोसेस को एिस�टेड �र�ोडि�टव टे�नोलॉजी कहा जाता है। इस िबल के कई 

पहलू ह� और इसे लाने क� आव�यकता इसिलए ह�ई है िक देश म� आज के िदन म� कई ऐसी 

�लीिन�स चल रही ह�, जो आईवीएफ कर रही ह�। उनको रगेलेुट करना था और रगेलेुट करने क� 

आव�यकता इसिलए होती है िक इसम� कई ऐसी �यव�थाए ंहोती ह�, िजनम� ओवे�रयन ि�टमलेुशन 

करने के िलए इंजे�शन भी देना होता है, िजससे उस मिहला के हे�थ पर भी इफे�ट हो सकता है। 

उसम� एग �र�ाइवल क� �ोसेस भी होती है, आईवीएएफ और इं�ा-यूटराइन इनसेिमनेशन क� सारी 

�ोसेस होती है, एि��यो �ांसफर क� �ोसेस होती है और एि��यो रखने के िलए ब�िकंग क� �यव�था 

होती है। इस सारी �यव�था को रगेलेुट करने के िलए, म� यह िबल इस स�माननीय सदन म� ला रहा 

ह�ं। सदन इसके ऊपर िवचार कर ेऔर इसे पा�रत कर।े… (�यवधान)            

HON. CHAIRPERSON: Motion moved: 

“That the Bill for the regulation and supervision of the assisted 

reproductive technology clinics and the assisted reproductive 

technology banks, prevention of misuse, safe and ethical practice of 

assisted reproductive technology services and for matters 

connected therewith or incidental thereto, be taken into 

consideration.” 

SHRI KARTI P. CHIDAMBARAM (SIVAGANGA): Respected Chairman, Sir, it 

is quite heartening to finally debate a Bill in this House. It has been a long time 

since we have had the opportunity to debate a Bill. I would like to first thank my 

Party President, Mrs. Sonia Gandhi, for giving me the opportunity to be the first 

speaker to speak on a Bill in this Session. 
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 While we have over a billion people in India and we always consider 

India to be an overpopulated country, there are many people who are unable 

to have children and who find the benefit from assisted reproductive 

technologies. So, it is essential that this technology is available to all, it is 

regulated also, and it may be ensured that best medical practices are followed 

while this technology is made available to all. 

 Sir, indulge me a little bit. I am a great admirer of our puranas, 

ithigaasams and epics. I grew up reading Amar Chitra Katha. I do not even 

know whether Amar Chitra Katha is still around or not but I grew up reading 

Amar Chitra Katha. When I was growing up, my maternal grandmother told me 

many fables and stories. This is a Government which professes to draw 

inspiration from our puranas, from our ithigaasams, and from our epics. 

Government Ministers have spoken about pushpak viman. Even research was 

sought to be done on the existence of pushpak viman and on the science 

behind it. The Prime Minister has alluded to Ganesha when he was addressing 

a conference of doctors in 2014. I come from Sivaganga. Pillaiyarpatti is the 

biggest and the most famous temple over there, and we are all great devotees 

of Ganesha. In fact, there is not a single day that goes by where I do not say: 

“एकदतंाय िव�हे, व�त�ुडाय धीमिह, त�नो दतंी �चोदयात्।” 

 The Prime Minister, when he spoke to the doctors said that evidence of 

plastic surgery was there because Ganesha has an elephant head. The head 

was fitted to a human being. It is a different matter but I have always wondered 
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how an elephant head of that circumference can be fitted to a human. But still, 

we draw inspiration from our puranas. Our epics have so many instances of 

unconventional births. The Mahabharata is the starting point of that. If you look 

at the Kuru Dynasty of the Kauravas, Dhritarashtra and Gandhari could not 

have children. Duryodhana was also known by the name of Suyodhana. In 

fact, we must have a debate on why Duryodhana is not called as Suyodhana. 

His real name is Suyodhana. Somebody must explain this to me at some point 

in time. In fact, the legend is that all the Kuru princes, the hundred of them 

were born in earthen pots. We always believe that this is the beginning of the 

test tube baby. It perhaps came from this inspiration. This is what your 

Government believes. Your Government always draws inspiration from epics. 

Similarly, in the case of Pandavas, you know that King Pandu was 

cursed by Durvasa. He could not have children through Kunti or Madri. In fact, 

Kunti had to invoke the Gods to have children. That system was called Niyoga. 

Surya was the father of Karna; Dharma was fathered by Yama; Arjuna was 

fathered by Indra; Bhima was fathered by Vayu; and Nakula and Sehdev were 

fathered by Ashwini. So, the system of Niyoga was there in those days. 

 In Kerala, the most revered God, Ayyappa is said to have been born by 

the union of Shiva and Vishnu. That is why he is called Hari Hara Suta. In 

Tamil Nadu, the most revered God is Murugan. In fact, my parents have 

named me after the same God. Karti is one more name for Murugan. He was 
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born from the netrikan, which is the third eye of Shiva. So, unconventional 

births are mentioned in our puranas throughout. 

This Government always says it draws inspiration from these puranas. 

But this law which they have drafted is not inspired by the liberal Hindu epics. 

In fact, this law has been drafted by somebody who has got a regressive, 

colonial, and Victorian mindset. This law has not come from the Hindu liberal 

traditions. This law has come from the completely regressive, Victorian, and 

colonial mindset. I will tell you why. This law excludes many people, rather than 

it includes. When I have given you so many instances of unconventional births 

and unconventional unions in our Hindu epics, this law only allows married 

people to have access to this technology. It does not allow LGBTQ people to 

have access to this technology. It does not allow single men to have access to 

this technology. So, this law is actually a Victorian law; it is not a Hindu law. 

 So, do not ever say that you are a Government which is actually 

propagating Hindu values. The Hindu values are liberal values. You are, in 

fact, propagating a Victorian colonial value. … (Interruptions) I do not know 

Hindi. I did not know Hindi earlier and I do not know Hindi even now.  

 This law does not take into account the new realities of India. Of course, 

these new realities are not new realities. These were there in our ancient 

scriptures. Those unions which were always there, were suppressed by the 

colonial mentality. These unions must also be given access to this technology. 
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The LGBTQ population, live-in couples, and single men must also have access 

to this technology if they want so.  

 This law is discriminatory. This law violates article 14 of the Constitution 

as well as the Puttaswamy judgement of the hon. Supreme Court. The liberty 

of procreation and choice of family life are an intrinsic aspect of the 

fundamental right to privacy. Every individual who is mentally and physically fit 

to be a parent and also financially fit, must be able to avail these technologies 

and you cannot discriminate people by the lifestyle choices they make and 

deny them access to this technology.  

 This law again is patriarchal. That is again a hallmark of this 

Government and the hallmark of all it says. A person who is capable of 

donating an egg, has to be married and has to have a child who is at least 

three years old; only then can she become a donor. A single woman cannot be 

a donor. Again, this reeks of patriarchy. According to this Government, unless 

a woman fulfils the role of becoming a mother in an established union, she 

cannot become a donor. This is again shameful. You again take away the right 

of an individual to decide to be a donor or not. This aspect has to be looked 

into. The Minister needs to address this issue. He should definitely give an 

answer on why only married women and that too who have a child and whose 

child has to be three years old, can become a donor of the egg.  

 There is something which is very troubling in this law. This law says that 

you can send the embryo for determining any pre-existing deficiencies. This is 
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very problematic because you are not defining what these pre-existing 

heritable life-threatening genetic diseases are. This almost borders on 

eugenics, where you want to do selection, where you want to decide what kind 

of children can be born and what kind of children cannot be born. So, the 

Minister must definitely address this issue. He should address as to why these 

specific diseases which they want to prevent have not been defined and 

leaving a very gaping hole there. 

 The Surrogacy Bill was passed in this House without a debate. That Bill 

is still pending in the Rajya Sabha. So, it has not yet become a law. But this Bill 

says that there is going to be an Oversight Board which will draw its powers 

from the Surrogacy Act. Why are you bringing this Bill when that Bill has not 

become a law?   

 There are many conflicts between these two laws. Why do you need to 

have two Bills? Why could both not be combined? The Surrogacy Bill says that 

you must keep record of 25 years. This Bill says you must keep the record for 

ten years. Again, the Oversight Board will draw its powers from the Surrogacy 

Act. The Surrogacy Bill has not become an Act yet. So, how are you going to 

establish the Board where you are drawing the powers from that Act which is 

not there? So, there is a lot of conflict. The Minister must address as to why 

there is a haste in bringing this Bill when that Bill has not been passed? And 

why is there a need to have two separate Bills, instead of having one 

combined Bill, which deal with pretty much the same subject? 
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 Another issue has not been addressed. It could be problematic. It is a 

very sensitive issue. A child born through a donor, after the age of 18, might be 

curious to find out who the father is. That right is not given here. I accept that 

there is a privacy right of the donor. There must be some sensitivity in this. The 

ICMR has suggested that the characteristics of the donor must be revealed to 

the child. The identity, of course, cannot be given because most donors are 

anonymous. So, that sensitivity has not been handled in this Bill. The Minister 

must inform us how he is going to handle this sensitive issue. As I said, it is a 

very sensitive subject. I accept that. There is no politics in it. It is a very 

sensitive subject and he must deal with it.  

 As far as complaint mechanism goes, only the Board can complain. An 

individual cannot complain. So, you are really taking away the fundamental 

right of a person from going to court. Only the Board can go to court and not 

the individual. Again, this is very problematic. You cannot take away the 

fundamental right of a person to go to court. The Board is only established by 

the Surrogacy Act and the Surrogacy Act has still not been established. So, 

that is another lacuna which you must address. 

 You want the Aadhaar card for the donor because you want to identify 

the donor through that Aadhaar card. But the donor has to be anonymous. 

What if there is a leak of data? What are we doing to protect that because a lot 

of people are donors, but you do not want their identities to be there? It is 

because they have no legal right over the child. So, lots of issues of privacy, 



01.12.2021        779 
 
lots of issues of fundamental rights and lots of issues of discrimination are very 

much there and we must take them into account.  

 The clinics are not regulated. They are becoming commercial 

establishments. The Minister knows that. IVF is a very, very expensive 

procedure. People go through many cycles before they have any success in it. 

It is a very expensive procedure. There is no control over its pricing. There is 

no control over how these clinics are established. But you prohibit the donors 

from charging anything because you do not want commercial exploitation of 

that. There is a lot of merit in that, but there must be some balance. While you 

are not regulating the medical practice, you are completely regulating the 

surrogacy part of it. So, there must be some balance between them and there 

must be some clarity in it.  

 The other thing that has not been addressed is this. This is a very 

expensive procedure. Many people from all strata of society want to have 

children of their own. What is the provision for them who do not have money? 

Is there any programme which the Government is proposing by which people 

who do not have the resources can also access this technology? This 

technology cannot be available only to the rich. This technology must be 

available to everybody who wants to have children. It should be accessible to 

all. So, the Government must definitely address this issue as well.  

 As I said in the beginning, this is the Government which always says that 

it draws inspiration from our puranas. But this Government is not at all acting in 
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the way in which I have been taught Hindutva by my grandmother. This 

Government is a Victorian colonial Government and it acts like that. Every act 

of this Government is colonial. This Bill is also a colonial Bill and not a Bill 

which is true to our faith, which is liberal, which accommodates everybody, 

looks at different kinds of relationships, and looks at all kinds of things 

encompassing all philosophies. That all-encompassing philosophy has always 

been lacking in this Government. This Bill is yet another example of that. 

Thank you very much.  

DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): Sir, I rise to support the 

Assisted Reproductive Technology (Regulation) Bill, 2020. In India, assisted 

reproductive technology has remained unregularized for a long, long time.  

 Baby Manji Yamada Versus Union of India was the first case wherein 

the Supreme Court had remarked on the importance of developing a strong 

legislative framework to govern surrogacy which is a common method of 

assisted reproductive  technology in India. This judgement also holds critical 

importance because it was decided upon by the judges under the presumption 

of legality of surrogacy agreements and surrogate motherhood. This 

judgement also acts as the precursor to the Surrogacy (Regulation) Bill, 2019 

which was passed by the Lok Sabha in August, 2019 after which it was 

referred to the Select Committee.  

 The Surrogacy (Regulation) Bill bans commercial surrogacy. However, it 

has allowed altruistic surrogacy to the intending infertile Indian married couples 
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between the age of 23-50 years for females and 26-55 years for males.  The 

reason why we need regulation of the assisted reproductive  technology is that 

lots of studies have been done in this field. Since 2002, studies have reported 

that India has boomed as a major centre for assisted reproductive  technology, 

especially surrogacy. A report by the Confederation of Indian Industry in as 

early as 2002 estimated that the practice will generate about two billion dollars 

to three billion dollars per year till 2012.   

 The 129th report of the Parliamentary Standing Committee on Health and 

Family Welfare on the Assisted Reproductive  Technology Bill, 2020 had also 

highlighted the growing market for assisted reproductive  technology facilities 

and a growing demand for the same. A market research by Fortune Business 

Insights on assisted reproductive  technology has found that the high 

prevalence of infertility among citizens is responsible for the booming market 

for assisted reproductive  technology. 

 A report by the Ministry of Women and Child Development also 

emphasized that there has been an increase in the number of foreign couples 

coming to India who opt to travel to India to have surrogate children. There can 

be lots of reasons behind that. One reason is that there is a legislative 

prohibition in some of the countries. That is one of the reasons why foreign 

couples come to India. One of the most important reasons why foreign couples 

come to India is that earlier there was a lack of any legislation which was 

having regulation over assisted reproductive technology. The second reason is 
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that the cost of assisted reproductive technology in India was much, much 

lower than in other parts of the world.  

 The increasing influx of foreigners to India for the Assisted Reproductive 

Technology procedures has been one of the key reasons for medical tourism 

in India. The heightened financial disability among women -- of a particular 

section of the society -- in India has been an important factor that aids these 

practices. The prospect of earning money in exchange of providing support for 

the Assisted Reproductive Technology procedures has made many women in 

India an easy target for rich and wealthy couples who want to have children 

through Assisted Reproductive Technology.  

This has paved way for ‘Womb on rent’ as a concept of earning 

livelihood for the destitute women with no financial resources to back them. So 

far, we have seen that mostly the under-privileged women come forward for 

giving services or helping in Assisted Reproductive Technology, particularly for 

becoming surrogate mothers. This, in turn, leads to a lot of exploitation of 

women, abandonment of children, and there is commercialisation seen in this 

field.  

Initially, Assisted Reproductive Technology came on a humanitarian 

ground to assist those couples who are infertile and who cannot have their own 

children. But, unfortunately, over a period of time, a lot of commercialization 

has taken place. Hence, we need the regulation of Assisted Reproductive 

Technology (Regulation) Bill. 
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 This Assisted Reproductive Technology Bill addresses an array of 

issues that have been observed in practices prevailing in India. The Bill 

provides for eligibility criteria for couples who want to avail the benefits of 

Assisted Reproductive Technology, and eligibility criteria for those who are 

rendering services related to Assisted Reproductive Technology. It also 

mandates proper registration of Assisted Reproductive Technology clinics and 

banks to enhance scrutiny of their functioning by authorities constituted by the 

Government under this Act. 

 As regards the objectives of the Bill, it seeks to regulate Assisted 

Reproductive Technology services including the In-Vitro Fertilisation, egg 

retrieval, embryo transfer, and surrogacy among many other Assisted 

Reproductive Technologies. Firstly, the Bill was drafted with an objective for 

regularizing the registration of the Assisted Reproductive Technology clinics 

and banks; secondly, regularising the age and other criteria for couples who 

are looking to avail for the benefits of Assisted Reproductive Technology; 

thirdly, specifying the number of embryos to be planted to the uterus of a 

woman; fourthly, disallowing sex selection at every stage of the Assisted 

Reproductive Technology process; and fifthly, ensuring penal provisions for 

unethical practices in the Assisted Reproductive Technology clinics.  

 How is registration going to benefit us? I would like to share a data with 

this august House. As of 2017, only 20 per cent of the IVF clinics and two per 

cent of the functional Assisted Reproductive Technology clinics were 
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registered under ICMR. This means that 80 per cent of the IVF clinics were not 

registered and 98 per cent of the Assisted Reproductive Technology clinics 

were not registered. This indirectly means that we had no control over what 

was happening. They were not accountable if any mishap happened there 

because they were not registered. So, lots of these issues were coming up and 

that is why this registration is of prime importance to all of us.  

 A centralised registry of the Assisted Reproductive Technology clinics is 

the first step towards ensuring transparency in the service that they are 

providing. This point is very important. Anything in Assisted Reproductive 

Technology has to be transparent. Unfortunately, in the past, we have seen 

that not many things were happening in a transparent manner. Hence, 

transparency will come once there is a national registry for registering Assisted 

Reproductive Technology clinics in the country. This will also help in ensuring 

legitimacy in their clientele and regularise the cost at which these services are 

being provided. This will also allow the Government to monitor the quality of 

services that are being provided by these entities, which is critical to ensure 

the health safety of mother and child who are involved in the Assisted 

Reproductive Technology process. Registration will also further ensure strict 

adherence to the guidelines issued by the Government including submission of 

the documents and proof of manpower who are trained for these complex 

procedures.  
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When we talk of Assisted Reproductive Technology, it is a very complex 

procedure, and we need to have skilled manpower working in those Assisted 

Reproductive Technology clinics.  

15.00 hrs 

 There will be a uniform format which will ensure that the quality is equal 

everywhere and same services are provided in all the clinics. This will also 

enhance the coverage of insurance scheme. I would like to thank the hon. 

Minister particularly for bringing in this Bill. I would like to highlight that in the 

past very scant insurance coverage was seen in the ART procedures. Most of 

the times, what happens is that - and normally also – pregnancy has an 

inherent risk. Nobody sitting here can say that this lady during her pregnancy 

will not have any complications. Complications can arise at any point of time. 

We have seen in the past that lots of legal issues have also come up. 

Therefore, insurance of those women is very important. 

 For conditions like when there is a complication of placenta previa where 

it is supposed to not continue the pregnancy because it becomes a high-risk 

pregnancy. In some cases, like the surrogate mother, couple wants the mother 

to give birth to the child. So, the doctors go for a conservative pregnancy. 

Then, that can become life threatening also to the mother. Therefore, having 

insurance coverage for the mother is very important. I thank the hon. Minister 

for especially addressing that issue also. 
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 This ART Bill allows the following beneficiaries to avail the benefits of 

the Assisted Reproductive Technology: one is the Indian married couples, 

male and female; single Indian females; single foreign females; and married 

foreign couples, male and female. I was listening to my colleague on the other 

side who was speaking of – why single males or only males cannot be a part of 

this? Then, a lot of people also question, why single male is not allowed to take 

the benefit of the Assisted Reproductive Technology. According to the 

Adoption Rules of 2017 in our country, a single male cannot adopt a girlchild. 

According to this Bill, sex selection of the embryo is not permissible. So, even if 

a male wants to adopt a child, it is difficult in the earlier stages to know that the 

conceived child or the child which is going to be born, is a male or female. Sir, 

it is because of this practical issue, it is not possible to have single male go for 

the ART procedures.  

The rights and duties of the ART Clinics is very important because this is 

where the entire procedure is going to take place. The ART Clinics must 

ensure that the women who are approaching to the ART Clinics for their 

services are above the legal age of marriage and below the age of 50 years 

whereas the men who are approaching the clinics for their services are above 

the legal age of marriage and below the age of 55 years.  What happens is 

this. In the past we have seen that there are many such cases, I will not say all, 

but in many clinics, many unmarried girls are going; many unmarried girls are 

participating in this ART procedure. A lot of exploitation has been done in the 
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past. If a female is married and has her own child, many a time it also happens 

that while giving birth to a child, she might have a complication and because of 

which in the future, she might not be able to give birth to any child. That is the 

reason why it is essential that she is married and she has her own child. Then 

only, she should be going for the Assisted Reproductive Technology services.  

          According to the Bill, the ART Clinic must also ensure that the oocyte 

donor is between the age of 23 and 35 years of age. It also says that the donor 

may donate oocyte only once in her lifetime and only seven oocytes shall be 

retrieved from the donor. Why only seven? I would also like to address that 

because when a female oocyte is retrieved, she is given Ovulation Induction 

Drugs (OID). There have been studies in the past when women are given too 

many high doses of OID to get more oocytes. This has been practiced in many 

ART clinics. They want more oocytes; then, they can make more money out of 

it. That is the reason why the Bill says, only seven oocytes because when we 

give OID, it causes ovarian hyperstimulation syndrome; in mild cases, it just 

secretes fluid in the body. 

 But in severe cases, it can be life threatening to the female whom we are 

giving these drugs to get the oocyte. So, it is very properly put in clause here. 

 In the best interest of the oocyte donors, the Bill also mandates that the 

oocyte shall be retrieved from a woman who has been married like I already 

said and she should have at least a child of three years of age. Under section 

22, the Bill mandates for an informed consent from all the parties which are 
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involved in the procedure of the ART technology. To further affirm the well 

being of an oocyte donor, the Bill mandates that there must be an insurance 

coverage in favour of the oocyte donor as well.  

 The most important thing I feel when we talk of ART procedure is the 

professional counselling of both the commissioning couple as well as the 

woman who is involved in this procedure. It is very important that the ART 

clinic must professionally counsel about the implications, the success rate and 

also guide them to make an informed decision which is very important. I am 

glad that the Bill also speaks on this.   

 Any information at the ART clinic about the single woman or the 

commissioning couple is to be kept confidential which is very important 

because we all think of privacy these days. I think this is very, very important.  

 Every ART clinic and bank must have a grievance redressal cell. If 

anybody has any complaint or anybody wants to take up any issues, the 

grievance redressal cell will definitely be addressing those issues. 

 I would commendably congratulate the Government because recently, 

the National Family Health Survey-5 has come which has shown that India has 

a higher number of female citizens than male citizens. Though this indicates a 

significant and definite improvement in the space of gender equality at birth, 

this was also achieved through the relentless and constant work of the 

Government to ensure the same.  
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 When we are talking of technology, it can be a boon and a curse at the 

same time. Therefore, to ensure that the technology is used ethically, this Bill 

expressly prohibits sex selection at all stages of the procedure. Section 21 

prohibits sex selection. Section 32 lays down penalty for those who engage in 

sex selection. Section 32 mandates imprisonment for a period extending from 

five to ten years. The Bill mandates that the rights of the child born through 

Assisted Reproductive Technology will have the same rights as that of a 

biological child born to the commissioning couple. The child will have the same 

rights, responsibilities and privileges that are otherwise available to a biological 

child under any law in force. Section 33 states that if the parents or the medical 

practitioner abandons the child, the person responsible will have to pay a fine 

of Rs. 5 lakhs to Rs. 10 lakhs for the first offence. If this is being done 

subsequently, they will be liable to be imprisoned for a term of eight to twelve 

years along with a fine which is above Rs. 10 lakhs and less than Rs. 20 lakhs.  

 Different authorities to regulate the ART have also been put in place. To 

ensure maximum coverage among laws, the National Board, State Board and 

the National Registry shall be the same as the National Board that was 

mentioned in the Surrogacy Bill. The National Board will be constituted under 

sub-section 1 of section 15 of the Surrogacy Act. The powers and functions of 

the National Board will be to advise the Central Government on policy matters 

related to the ART. The National Board will remain the central policy making 

authority to bring uniformity in access, treatment services and quality across all 
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clinics. They shall also govern the ART services provided, nature of services 

provided and the outcome of the services. However, since the penalties are 

different for both the Bills, the offences and penalties under the ART Bill will be 

administered by the registration authority under the ART Bill. According to 

section 40 of the Bill, these three authorities or the officers authorised by these 

may search the premises of any facility where they think that any offence under 

this Act has taken place. 

 Under the quick development of technology and science along with the 

vast expansion of ART facilities in India, there is a real and urgent need to 

introduce a legislative framework to regulate the functioning of these entities. 

 There are numerous social, legal, ethical, and scientific aspects to the 

ART procedures that need to be taken into account while devising the 

framework to govern the ART practices in India. The Bill has analysed ART 

landscape in India and has effectively addressed all the issues and 

malpractices that are there. The Bill has elaborately laid down a framework that 

expressly prevents exploitation of women and children involved in ART 

procedures and carries the best interests of donors and biological parents 

forward.  

 Sir, we see that these days a lot of celebrities are using surrogacy to 

have children. Many celebrities who have already had their own biological 

children are also going in for surrogacy. This Bill will definitely ensure that 

people who are in need, the couples who are infertile, can avail the benefits of 
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ART. It is not that just because somebody who has lots of money and does not 

want to carry a pregnancy can go for this. I think these things also will be 

checked upon by this Bill. 

 Sir, lastly, I would like to make a small suggestion before I finish. Section 

12 speaks of the State Board and its composition. In the composition, it says 

that an eminent medical practitioner will be one of the members on the Board. 

Instead of having ‘eminent medical practitioner’, if we have an ‘eminent 

gynaecologist or obstetrician’, I think that will be more appropriate in the 

context of the Bill.  

 Sir, with these words, I wholeheartedly support the Bill. Thank you. 

 

SHRI GAUTHAM SIGAMANI PON (KALLAKURICHI): Mr. Chairman, Sir, 

thank you for giving me this opportunity to express my views on this Assisted 

Reproductive Technology (Regulation) Bill, 2020.  

 As a DMK Member of Parliament concerned over State powers, first I 

wish to start with the powers of the National and State Boards as provided in 

the Assisted Reproductive Technology (Regulation) Bill, 2020. Section 8 of the 

Bill states that the powers of the State Boards and every provision is only an 

insistence to follow the directions of the National Board. Sir, then I do not find 

any reason to have a State Board. The easiest way would have been to have a 

branch each of the National Board in every State like the Union Government 
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officers already existing. So, the present Government has taken on itself the 

sole responsibility of regulating the emerging field. This obsession of this 

Government is very established now.  

 Next, as a Medico, I wish to register a strong protest on behalf of the 

medical community. This Bill in the guise of stringent rules, tries to project the 

medical practitioners of assisted reproductive medicine as willing or conscious 

defaulters. Sir, regulating a medical practice need not focus so much on 

criminalising the whole process. Registration, maintenance of proper records 

and following protocols as provided in the Act is fine. But proposing stringent 

criminal clause and punishment provisions does not seem to be fair. Periodical 

inspections, monitoring, and summoning registered clinics for verifying the 

records and enquiry is all right. But search and seizure of records are 

thoroughly unwarranted. Tomorrow if a clause is added, arrest and remand 

can also be provided under this Act. 

 Sir, there is room for irregularities in every service and regulating the 

same is in order. But medical service works on a different footing. Every 

decision taken can be interpreted in more than two ways. When so much care 

is taken to deal with the ‘complaint’ part, not a clause is there to protect or 

even defend the medical practitioner. As the Government is aware, this is an 

ever-growing new field and innovative methodologies are added every now 

and then. Hence, there should be a clause to defend the medical decisions 

taken in specific situations. The field has agencies who could exploit the 



01.12.2021        793 
 
commissioning couple and the doctors as well. Hence, the following few points 

need to be addressed immediately.  

1. The National and State Boards should necessarily have Assisted 

Reproductive Technology experts on them. 

2. The complaints could range from clerical errors to critically technical 

ones. So, the complaint redressing mechanism should not be handled 

by non-medico bureaucracy/police alone. The Complaints Evaluation 

Committee should have an ART expert in the panel. 

 There should be a clause to punish the complainant if the complaint is 

proved false.  This will discourage false and motivated complaints. 

 Lastly, the criminal and punishment clause providing for long 

imprisonment should be removed.  Defaulters and offenders should be dealt 

with as per the CrPC.  

 Thank you, Sir. 
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DR. KAKOLI GHOSH DASTIDAR (BARASAT): Thank you, Sir.  Our country 

has, for long, awaited the legislation on Assisted Reproductive Technology.  

Nearly 60 million people of this country of adult age group were waiting for the 

legislation because nearly 60 million people at a time of the reproductive age 

group in this country suffer from infertility who are unable to bear a child after 

one year of unprotected coitus, that is, nearly 30 million couples.  So, it is at 

least laudable that the hon. Minister and the Government have brought this 

Bill, though the Surrogacy Bill was like putting the cart before the horse.  It was 

brought here before.  Surrogacy cannot take place unless in-vitro fertilisation 

takes place.  So, we brought the cart; now we are bringing the horse. 

 What I would like to say is this.  I completely agree with Mr. Karti here in 

point about the exclusion of single parents, transgenders and LGBT couples at 

this age; they should be brought in.  They also have a right to become parents.  

Extracorporeal fertilization, that is what ART is, which is fertilization outside the 

human body, has been compared to man’s landing on moon.  It is so specific, 

so sensitive and so super-specialised.  People who have been working on it for 

30-40 years have devoted their lives to make the baby happen. 

Extracorporeal fertilization means taking out the gamete, that is the oocyte 

from the woman, and the sperm from the male partner, and mimicking 

completely whatever we have inside us, the human beings.  In physiological 

terms, it is known as milieu interieur.  We mimic this situation outside in the 

laboratory, in the computer which has oxygen, carbon dioxide, humidity as we 
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have in our body and the baby is formed outside.  This is a very, very difficult 

task.  But it is a proud moment for India that we are contemporary with 

Professor Robert Edwards and Mr. Patrick Steptoe of the Bourn Hall Clinic, 

Cambridge.  They have been given the Nobel Prize but our own scientist Prof. 

 Subhash Mukherjee was not.  But he was a contemporary of not only 

Professor Robert Edwards and Mr. Patrick Steptoe but also of Townsend of 

Australia and Harvard Johns of the United States.  He was a Bengali.  I am 

proud of that.  But he had to commit suicide because the then Government, the 

Left Front Government ridiculed him.  They did not believe that he did it.  So, 

he committed suicide.  I have a very sensitive feeling towards him.  I am 

humble that I was his physiology student.  After his death, his work was taken 

up by one of his colleagues and another student, Dr. Baidyanath Chakraborty 

and Dr. Sudarshan Ghosh Dastidar, who not only carried forward his work, but 

also reported the first successful IVF pregnancy from Asia in the Third World 

Congress at Helsinki, Finland in 1984.   

 Before we go deep into the Bill, from my side, I would like to elaborate a 

little bit on the procedure.  It is because the procedure has a great significance 

to this Bill today.  As Dr. Gavit was saying that ovarian hyperstimulation might 

take place. Ovarian hyperstimulation is a killer disease.  It is not talking about 

Gynaecology.  Sometimes an IVF laboratory is mixed up with a pathological 

laboratory.  It has nothing in common.   
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 A pathologist knows nothing about the IVF.  He has never handled the 

gametes.  An ovum is 100 microns in diameter, about as wide as a strand of 

hair, and can only be seen under microscope.  A sperm is much smaller than 

that.  When in vitro fertilization takes place, these two are mixed in petri dish.  

Though it is called test tube baby these days, most people do not use test 

tubes.  They use petri dishes.  This petri dish is then put in the incubator for the 

baby to develop on its own.   

There is an advancement to this, which is known as intracytoplasmic 

sperm injection.  In case the sperm is so slow, or so less in number, hair-thin 

pipettes are used to place the sperm in an equipment called the 

micromanipulator, where the tail of the sperm is crushed and it is then injected 

into an ovum to develop into a baby.  This is called intracytoplasmic sperm 

injection, which is a much superior technology than ART or IVF.   

To master this technique of catching hold of sperm, by using joysticks, in 

the robotic movement and putting it in the ovum, a doctor spends his life time.    

When we are talking about the National Board or the State Board, we are not 

mentioning who is going to be its member.  With due respect to the 

administrator, with due respect to the officers who are going to be the 

members of the Board, I would like to say that they have no knowledge about 

these equipment, or the scientific procedure involved.  So, if they themselves 

do not know or understand the procedure, how are they going to catch hold of 

those erring clinics?  How will they be able to know who is doing wrong, 
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cheating the patient, and who is actually doing AID but saying that he has done 

ICSI.  What is the difference between the two? 

AID is Artificial Insemination by Donor.  It is a very simple and easy 

technique.  A woman who is ovulating comes to the doctor saying that her 

husband’s sperm count is very low.  A doctor who knows about ICSI will say 

that he can use his husband’s sperms.  Even we have an advanced technique 

to ICSI, that is TESA, in which a single sperm can be taken out by cutting the 

testis of a man and then following ICSI.  In this way, the doctor can assure the 

patient that the baby will have the genetic material of its own father because it 

is his sperm which he has taken out and used.  But, if a doctor is trying to 

cheat, he can take somebody else’s sperm from the sperm bank and use it.  If 

the administrator of the Board does not know about this procedure, he will not 

be able to find out whether the patient has been cheated.  So, it is completely 

wrong, erroneous, and – mind my words – I would say that some …  person 

has coined this term of administrator in the Board.  It is not done.  The National 

Board or the State Board cannot be formed like this. 

Bengal has a role in the renaissance.  Bengal has come up again 

through music, culture, and art because of our hon. Chief Minister, Kumari 

Mamata Banerjee.  Some Member was talking about poor patients.  Kumari 

Mamata Banerjee has opened a state-of-art ART Centre of Excellence in a 

State Government hospital of West Bengal where poor patients can take the 

                                                             
 Not recorded 
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benefit of free IVF or ICSI treatment.  This has already been started.  If the 

Government want to control or stop the patients from being cheated, such 

centres must be opened in the Government sector because the private sector 

has been cheating the patients.  I will here mention only the name of the State 

and not the name of the doctor because I do not want to highlight her.  In 

Gujarat there was a lady, who nearly owned a whole village, who used to go to 

poor ladies, give them food for one year, take out their ovum, make them 

surrogate mothers and cheat them.  I do not want to name her.  I am sure the 

Government knows about her.  I have just mentioned the State.  I do not want 

to mention the name of the person because it is not the State which is erring 

but it is that particular doctor who is erring. 

So, there are doctors who want to err and cheat patients. This kind of a 

National Board and a State Board is completely erroneous because unless the 

doctor or the member of the Board knows about the subject, they cannot catch 

hold of the patients.  

The provision with regard to the registry is good. The clinics should be 

registered. The clinics should be made accountable and they should be putting 

in the data that how many oocytes were retrieved. 

Dr. Heena Gavit was talking about hyperstimulation. Each woman 

ovulates once a month in the reproductive age group. But when we are doing 

this artificial insemination, we are giving them injections depending upon her 

hormonal status and too many eggs might come out. The eggs might be so 
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many -- that is called hyperstimulation -- that there is extravasation for fluid in 

the third space and she might get collected fluid in her abdominal ascites. 

Even fluid might collect in her thorax or hydrothorax and she might die. So, you 

have to know where to stop this stimulation of the injections and to stop that, a 

qualified doctor, who has been working on the subject for the last 20 or 25 or 

30 or 40 years, must see the result of the rising blood E2 level every day. So, 

unless the Board is qualified enough, it will not be able to catch it. How do you 

see how many eggs are coming out? You cannot see it from the top. So, for 

that, we do a transvaginal ultrasound daily. We measure the doppler blood flow 

daily and we measure the size of the follicles daily. So, one doctor has to sit 

throughout the day and night measuring the follicles every day in the woman to 

see that she will not die.  

It is a very humble moment for me. I am this country’s first Transvaginal 

Ultrasound Sonologist. I started my work in 1980-81. I have forgotten the year. 

Maybe, it is more than 42 years. So, unless you know how many eggs she is 

bringing out, you cannot caution her that she might die. You just stop the 

medicines and the injections, take out the follicles and let her live. There 

should be a qualified person in the Board. The Bill says nothing about the 

qualified persons. We cannot have so many boards – one board here, one 

board there and everywhere. Here a prick, there a chick, and everywhere a 

chick chick. We do not have so many qualified people in this country. There 

are a few qualified people who have been working for the last 20 or 30 or 40 
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years. So, you might have one single board and it might be a centralised 

reporting telling who is doing what. Many clinics have been cheating women. 

Many women have lost their lives. Many women have lost their properties 

trying to get a baby because everybody wants to have a baby after marriage. 

Nowadays, before marriage, young people want to have a baby. Now, we have 

to keep up to the times. If they are of age, why cannot we give them a benefit 

of becoming parents? We should be able to do that. Science is there.  

Another erroneous term here is the ‘bank’. This is not the State Bank in 

Kolkata or the State Bank in Delhi. It is talking about ‘gamete’ banks. Where to 

get the gametes from? As far as male is concerned, it is very easy. Males 

know how to take out the samples. That is treated and the same is put in the 

bank. But for the women again, she has to stimulate it with injections. The 

folliculometry has to be done through the transvaginal ultrasound -- the serial 

rise of the estradiol level like I was talking for the patient -- and then, through 

the vagina, the ovum retrieval has to be done. So how do you form an ovum 

bank without the qualified people? Who trains the qualified people? As far as I 

know, even till date, we do not have an ART degree here in the country. 

Please let me tell you that Gynaecologists are not ART specialists. Dr. Heena 

Gavit, I am sorry to say this. Gynaecology has only one chapter on it. Williams 

has only one chapter maybe. Gynaecologists, per se, are not infertility 

specialists. Infertility specialists are those who have worked with the gametes. 

They are the ones who have been doing it for twenty years and who know the 
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subject right from the beginning. So, who will form the Board and who will 

monitor the bank?  

You were also talking about the gamete bank and zygote bank, that is, 

an embryo bank. To form the embryo, you need an IVF lab. So, unless there is 

a proper and a government-monitored IVF laboratory with serious, sincere and 

experienced doctors, how do you form a gamete? As I have told you earlier, 

take the oocyte from the lady through the transvaginal ultrasound and take the 

sperm from the man if it is a masturbated specimen and if he does not have a 

semen outside, then cut the testis and take it out. This is called TESA or 

PESA.  

 You put them together and make the baby. Then, you put the embryo in 

the bank. So, you need a laboratory. The bank and the laboratory must be in 

the same place because if the bank is somewhere and the laboratory is 

somewhere, you take out the egg here and make the baby here and carry it to 

the bank. It will die on the way. The baby is smaller than your hair strand.  

This Bill today, I think, also goes to support corporates. There are 

corporates and we know about them. I do not want to mention the names here. 

They have come into India.  They are mostly international corporates.  It will 

support them because the international corporates will be using foolhardy 

gullible patients. They will tell them that they will get them donor. They take 

money from them and do not give to the donor or to the surrogate. So, this will 

support the corporates and not the poor people of the country. It will not 
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support the sixty million brothers and sisters who are looking for a child, for 

whom this Bill is being brought today and for that case, I am so grateful to the 

Minister.  

 Hon. Minister should give a thought to the things that I have been 

speaking about. This Bill has to be changed. It has to go to scrutiny and the 

Board must be manned by people who know the subject. But banks have to be 

completely abolished unless it is associated with an IVF laboratory manned by 

the people who know the subject and who are not actually pathologists. I am 

not trying to demean the pathologists. If a pathologist has been working on IVF 

for 30 years, then welcome them. If an hon. gynecologist is working on IVF for 

30 years, then welcome them. Otherwise, every gynecologist is not an IVF 

specialist because it is not taught in MBBS or MD curriculum. You have to give 

thought to all these things before we come to the Bill to pass it. Thank you so 

much Sir.  
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DR. BEESETTI VENKATA SATYAVATHI (ANAKAPALLE): Thank you 

Chairperson Sir.  

 On behalf of YSR Party and under the dynamic leadership of Shri Y.S. 

Jaganmohan Reddy garu, I stand here to support the Bill. Many previous 

Speakers like Dr. Kakoli Ghosh and Dr. Heena have highlighted many points.  

While hearing Dr. Kakoli Ji’s speech, I felt like I am hearing gynecology class 

during my post-graduation days. It is a pleasure that I am here with you all.  

 Respected Chairperson Sir, from my Party, I want to make a few points 

about the Bill. The Assisted Reproductive Technology (Regulation) Bill, 2020 

provides for the regulation and supervision of the assisted reproductive 

technology clinics and assisted reproductive technology banks. So, this Bill is 

for regulation, prevention of misuse, safe and ethical practice of assisted 

reproductive technology services and the matters connected therewith.   

 Chairperson Sir, this Bill also intends to protect the affected women and 

children from exploitation, support the oocyte donor with an insurance cover, 

regulate multiple embryo implantation and protect the children born through 

ART.  The Bill, further, aims to regulate cryopreservation of sperm, oocytes 

and embryo by the ART Banks and intends to make pre-genetic implantation 

testing mandatory for pre-existing heritable or genetic diseases only for the 

benefit of the child born through assisted reproductive technology.  
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 So, again, Chairperson Sir, India’s fertility industry is an integral part of 

the country’s growing medical tourism industry which experienced 30 per cent 

growth in 2000 and 15 per cent growth between 2005 and 2010.  Despite so 

much activity in India, there are no standardisation protocols yet and reporting 

is still very inadequate.   

  Furthermore, there are only guidelines on ART and no law still exists. 

There has been debate on the medical, ethical and legal aspects of the ART. 

That is why, this Bill has come to regulate all these things.  

 So, to mention a few points, the Bill provides that every ART clinic and 

bank must be registered under the National Registry of Banks and Clinics of 

India. The National Registry will be established under the Bill and will act as a 

central database with the details of all ART clinics and banks in the country.   

State Governments will appoint Registration Authorities for facilitating 

the registration process.  

 Hon. Chairperson, Sir, a child born through ART will be deemed to be a 

biological child of the commissioning couple and will be entitled to the rights 

and privileges available to a natural child of a commissioning couple. A donor 

will not have any parental rights over the child. These are the few 

regularisation points that I wanted to make.  

 The other point is about the establishment of Boards. With regard to the 

national and State Boards, the Bill provides that the national and State Boards 
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for surrogacy constituted under the Surrogacy Regulation Bill, 2019 will act as 

a national and State Board respectively for the regulation of the ART services 

also. The key powers and functions of the national Board include advising the 

Central Government on ART related policy matters and reviewing and 

monitoring the implementation of the provisions of the Bill. Any clinic or bank 

advertising or offering sex selective ART will be punishable with imprisonment 

between five and ten years, or fine between Rs. 10 lakh and Rs. 25 lakh, or 

both. No court will take cognizance of offences under the Bill except on a 

complaint made by the national or State Boards or by any officer authorised by 

the Boards.  

 The Standing Committee also made some recommendations. The 

Committee noted that the cost of ART services varies across clinics. It 

recommended that a Standard Operating Procedure should be formulated to 

ensure the uniform cost of ART services and also adhere to global quality 

standards. Further, a monitoring mechanism should be set up under the 

national Board to prohibit commercialisation of ART services by the private 

sector providers.  

 Sir, before I conclude, I would like to submit that the Bill is a welcome 

legislation and the impact of it would be that it would bring about the 

registration of all the clinics; it would control unethical ART practices; it would 

improve the quality of ART services; it would facilitate framing of requisite 
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policies as we would be having all the data; and most importantly, the needy 

couples would be more sure of the ethical practice of ART.  

 At present there are only six IVF clinics in Government sector, namely, 

in AIIMS, Lady Hardinge, PGI, Chandigarh, KGM Lucknow, Army Hospital 

Delhi and Pune, while remaining thousands of IVF centres are in the private 

sector. So, the Government should ensure that each medical college or 

premier Government hospitals or institute must have IVF for ART facilities so 

as to enable the common poor masses to avail the services of ART.  

 Sir, finally, from our State of Andhra Pradesh I would like to highlight that 

post-bifurcation of the State – since the hon. Health Minister is present here – 

absence of tier I cities in the State has resulted in no scope for private 

healthcare sector to provide super-speciality healthcare services in the State. 

This is only possible through setting up of public sector institutions. Hence, I 

would like to request the Government, through you, to approve the proposal for 

setting up of 13 new medical colleges that have been submitted already by our 

hon. Chief Minister, Shri Y S R Jaganmohan Reddy Garu.  

 Sir, thank you for very much for giving me this opportunity to discuss the 

provisions of the Bill.  

 Thank you.  
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डॉ. आलोक कुमार सुमन (गोपालगजं): सभापित महोदय, म� आपको ध�यवाद देता ह�ं िक आपने 

मझेु दी अिस�टेड री�ोडि�टव टे�नोलॉजी िबल पर बोलने का मौका िदया। यह िवधेयक देश म� 

मिहलाओ ंके क�याण के िलए उठाया गया एक मह�वपूण� कदम है। जसैा िक हम सभी जानते ह� िक 

ससंद म� दी सरोगेसी (रगेलेुशन) िबल, 2020 को पेश करने और दी मेिडकल टिम�नेशन ऑफ 

�ेगन�सी (अम�डम�ट) िबल, 2020 को मंजूरी देने के बाद इस िवधेयक को वत�मान स� म� लाया गया 

है, जो मिहलाओ ंके �जनन अिधकार� के सरं�ण के िलए एक सराहनीय पहल है। 

 महोदय, पूरे िव� म� लाख� क� तादाद म� प�ुष एव ंमिहलाए ंसतंान के अभाव म� तनाव म� 

जीते ह�। अपने देश म� री�ोडि�टव टे�नोलॉजी का ल�बा इितहास है। 25 जलुाई, 1978 को िव� म� 

पहला टे�ट ट्यूब बेबी पैदा ह�आ।   

हमारा देश �र�ोडि�टव टे�नोलॉजी के �े� म� काफ� आगे बढ़ा। इसके प�रणाम�व�प वष� 

1978 म� तीन महीने बाद 3 अ�टूबर को दूसर ेटै�ट ट्यूब बेबी ने ज�म िलया और मेिडकल �े� म� 

िडबेट का िवषय बन गया। इसके साथ ही सोशल एडं लीगल इ�पलीकेशन पर चचा� श�ु हो गई। यह 

भारत क� बह�त बड़ी उपलि�ध थी। मेिडकल �े� म� इसका �भाव ऐसा पड़ा िक अनमुान लगाया 

गया क ि◌ वष� 2026 तक 4500 करोड़ �पये क� माक� ट इस टे�नोलॉजी के िव�तार से होगी। 

भारत एिशयाई देश� म� इस टे�नोलॉजी का उपयोग करने वाला तीसरा देश होगा।  

 म� सदन को बताना चाहता ह� ं िक आईसीएमआर के आंकड़� के अनसुार देश म� 512 

एआरटी ि�लिनक एनरो�ड ह� जबिक वष� 1999 म� केवल 60 एआरटी ि�लिन�स थे। वष� 1978 म� 

आईवीएफ के आने से एआरटी के बार ेम� िडबेट श�ु ह�ई। साथ ही साथ वष� 1985-86 म� पहली 

बार सरोगेसी �ारा मदरह�ड म� सफलता िमली। भारत म� वष� 2002 म� सरोगेसी अलाऊ ह�आ। बढ़ती 

ह�ई वै�ािनक सफलता को �यान म� रखते ह�ए ज�री हो गया िक �र�ोडि�टव टे�नोलॉजी क� 

एिथकल गाईडलाइन तैयार क� जाए। वत�मान िवधेयक को, इस �े� म� मजबूती दनेे के साथ, िबना 

एनरोलम�ट के ि�लिन�स को रगैलेुट करने के िलए लाया गया है। 
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 महोदय, वष�1985 म� पूर ेिव� म� 10 लाख ब�च� का ज�म ह�आ। एआरटी का िव�तार ह�आ, 

लेिकन यह टे�नोलॉजी काफ� ए�सप�िसव है। िव� �तर पर िवकासशील देश� म� मा� 18 से 40 

परस�ट ही इसक� सफलता है। इसिलए मेरा सरकार को सझुाव है िक इसक� कॉ�ट को 

इफेि�टवली रगैलेुट िकया जाए तािक आम आदमी और गरीब प�रवार को इस टे�नोलॉजी का 

लाभ िमल सके। 

 महोदय, ए�स क� �रपोट�  के अनसुार 120 से 180 लाख कप�स भारत म� हर साल 

इ�फटा�इल कपल के �प म� डाइ�नोज़ होते ह�। इस िबल से सबसे �यादा फायदा यह है िक सहायक 

�जनन तकनीक क� सेवाओ ंको यह कं�ोल करगेा और बांझ दंपितय� म� एआरटी के तहत नैितक 

तौर तरीक� को अपनाए जाने के संबंध म� कह� अिधक भरोसा पैदा करगेा। यह िबल नेशनल बोड�, 

�टेट बोड�, नेशनल रिज��ी, �टेट रिज��ेशन अथा�रटी से जड़ेु ि�लिनक� और एआरटी ब�क� को 

रगैलुर ट�स� �ोवाइड करगेा।  

 िपछले कुछ वष� के दौरान एआरटी का चलन काफ� तेजी से बढ़ा है। भारत म� तेजी से 

एआरटी स�टस� और हर साल होने वाली एआरटी साइक�स क� स�ंया म� सवा�िधक विृ� ह�ई है। 

देश म� एआरटी ने खासकर, इन-िव�ो फट�लाइजेशन, बांझपन के िशकार तमाम लोग� म� नई 

उ�मीद जगा दी है। इससे जड़ेु कई कानूनी, नैितक और सामािजक मु�े भी सामने आए ह�। आज 

भारत �लोबल फट�िलटी इंड��ी के म�ुय क� �� म� शािमल हो गया है और �र�ोडि�टव मेिडकल 

टू�र�म भी तेजी से बढ़ रहा है।  

 भारत म� �र�ोडि�टव ि�लिनक हर तरह क� सेवाए ं ऑफर कर रहे ह�। जैसे इन-िव�ो 

फट�लाइजेशन, इं�ा-साइटो �लाि�मक �पम� इंजे�शन, गैमेट इं�ा फैलोिपयन �ासंफर, जाइगोट 

इं�ा फैलोिपयन �ांसफर, ि� इ�पलाटेंशन, जेनेिटक डाइ�नोिसस, �ायो ि�जव�शन ऑफ गमेैट्स 

एडं ए��यो एडं यूज ऑफ फट�िलटी मेिडकेशन और जे�टेशनल सरोगेसी जैसी अनेक सेवाए ंमहैुया 

कराने के बावजूद अब तक �ोटोकॉल का कोई मानक�करण नह� हो पाया है। इस बार ेम� सूचनाए ं
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देने का चलन काफ� हद तक अपया�� है। इस िबल के आने से मिहलाओ ंएव ंब�च� को शोषण से 

सरं�ण �ा� त होगा।  

 एआरटी ि�लिनक म� आईवीएफ रसेीिपएट्ंस का डाटा भी उपल�ध नह� है। अभी तक 

आईसीएमआर ही एआरटी ि�लिन�स को पूरे देश म� ए�ेिडटेशन, सपुरिवजन और रगैलुराइज 

करती है। इस िबल के आने से एआरटी ि�लिन�स म� हर पहलू पर �यान िदया जाएगा। म� बताना 

चाहता ह� ं िक माननीय म�ुयमं�ी नीितश कुमार जी �ारा इंिदरा गांधी आयिुव��ान सं�थान पटना, 

जो िबहार का �ीिमयम है�थ स�टर ह,ै म� िडपाट�म�ट ऑफ �र�ोडि�टव मेिडसन �थािपत कराया 

गया, जो आज सराहनीय काम कर रहा है। यह इं�टीट्यूट न केवल िबहार, बि�क ई�टन� इंिडया के 

िलए भी काम कर रहा है। एआरटी िबल, 2020 के पास हो जाने से िनि�त ही िडपाट�म�ट ऑफ 

�र�ोडि�टव मेिडसन को फायदा होगा। 

 म� इ�ह� श�द� के साथ इस िबल का समथ�न करते ह�ए अपनी बात समा� करता ह�ं। 

… (�यवधान) 

माननीय सभापित : आपक� बात रकेॉड� म� नह� जाएगी।  

… (�यवधान) …  

डॉ. िनिशकांत दुबे (गोड्डा): सभापित महोदय, दादा दूसर ेक� बात� पर बह�त �वै�न करते ह�। 

यहां एक गलती हो गई थी। काकोली जी बह�त अ�छा बोल�। म� उनका बड़ा स�मान करता ह�ं, 

लेिकन जब भी उ�ह�ने ममता जी को संबोिधत िकया तो ‘�ीमती’ कहकर सबंोिधत िकया। मेरा 

आपसे आ�ह है िक उस नाम को सधुार िलया जाए। स�ुी या कुमारी जो भी ममता बनज� जी ह�, 

वह िलख िदया जाए। वह ‘�ीमती’ नह� ह�। … (�यवधान) 

                                                             
 Not recorded. 
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HON. CHAIRPERSON:  We will check it.  

… (Interruptions) 

माननीय सभापित: कोई अ�य बात रेकॉड� म� नह� जाएगी। 

… (�यवधान)…   

 

                                                             
 Not recorded. 
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�ीमती सगंीता आजाद (लालगजं): ध�यवाद सभापित महोदय, आपने मझेु अिस�टेड 

�र�ोडि�टव टे�नोलॉजी िबल पर अपना िवचार रखने का मौका िमला, उसके िलए म� आपके साथ-

साथ अपनी बह�जन समाज पाट� क� मिुखया बहन कुमारी मायावती जी का भी आभार �य� करती 

ह�ं। इस िवधेयक के बन जाने के उपरा�त सरोगेसी के �े� म� अवैध �प से हो रहे �यापार पर 

�ितब�ध लगाने व सामािजक कुरीितय� को रोकने म� �भावी कदम होगा। इस िबल के बदौलत 

बांझता से ��त अनेक �यि�य� को न केवल एक आशा क� िकरण िदखाई देती है, अिपत ुइसम� 

िविधक, नैितक और सामािजक मुदद� को भी िव�तार से सि�मिलत िकया गया है। लेिकन, इसके 

चलते बह�त सी कानूनी, नैितक व सामािजक चनुौितया ंभी सामने आई ह�। एआरटी िपछले कुछ 

वष� म� बह�त तेजी से िवकिसत ह�आ है। भारत म� एआरटी के��� क� सं�या और हर साल क� जाने 

वाली एआरटी �ि�याओ ंक� स�ंया म� बड़े पैमाने पर विृ� ह�ई है। भारत िवगत वष� म� इस वैि�क 

�जनन उ�ोग के �मखु के��� म� से एक बन गया है, िजसम� जननीय िचिक�सा पय�टन एक 

मह�वपूण� काय�काल है। भारत म� ि�लिनक-यु�मक दान, अतंगभा�शयी वीय�सेचन, इं�ा 

िव�ोफिट�लाइजेशन, इ��ा साइटो�लाि�मक �पम� इंजे�शन, पूव� गभ�रोपण अनवुांिशक िनदान और 

जे�टेशनल सरोगेसी जैसी लगभग सभी एआरटी सेवाए ं �दान करते ह�। भारत म� इतने अिधक 

काय�कलाप� के बावजूद, इस संबंध म� अभी तक �यायाचार� का कोई मानक�करण नह� ह�आ है। 

अभी भी बह�त कम मामल� क� जानकारी िमल पाई है। 

 इसके अलावा, ए.आर.टी. को िविनयिमत करने के िलए कोई कानून नह� है। इसे िदशा-

िनद�श� के मा�यम से ही िविनयिमत िकया जाता है। एआरटी िबल का उ�े�य एआरटी ब�क� और 

�लीिनक� को िविनयिमत करना है। एआरटी सरुि�त और नैितक अ�यास को अनमुित देता है और 

मिहलाओ ंतथा ब�च� को शोषण से बचाता ह,ै लेिकन िवधेयक िसफ�  िववािहत, िवषम ल�िगक जोड़� 

और िववाह क� उ� से ऊपर क� मिहलाओ ंको एआरटी का उपयोग करने क� अनमुित देता है परतं ु

एकल प�ुष, समल�िगक जोड़े और एल.जी.बी.टी.�यू.आई. �यि�य� तथा जोड़� को एआरटी तक 

पह�चँने से बाहर करता है। यह सिंवधान के अन�ुछेद 14 और प�ुा�वामी फैसले म� िनधा��रत िनजता 
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के अिधकार का उ�लंघन करता है। जहा ँसव��च �यायालय ने कहा है िक िववाह क� पिव�ता, 

�जनन क� �वतं�ता, पा�रवा�रक जीवन क� पसदं और होने क� ग�रमा सभी �यि�य� के िलए 

समान है। 

 महोदय, िवधयेक म� अ�डादाता क� िलिखत सहमित क� आव�यकता होती है, लेिकन 

�ि�या से पहले या उसके दौरान उसक� काउंसिलंग या उसक� सहमित वापस लेने क� �मता 

�दान नह� करता है। उसे वेतन, समय और �यास के नकुसान के िलए कोई मआुवजा या खच� क� 

�ितपूित� नह� िमलती है। शारी�रक सेवाओ ंके िलए भगुतान करने म� िवफल रहने से म�ु �म का 

गठन होता है, जो सिंवधान के अन�ुछेद 23 �ारा िनिष� है।  

 िवधेयक म� पूव� ��यारोपण आनवुािंशक परी�ण क� आव�यकता होती ह,ै जहां �ूण पहले 

से मौजूद आनवुािंशक जीवन के िलए खतरा या आनवुािंशक रोग� से पीिड़त होता है। इसे 

कमीशिनंग पािट�य� क� अनमुित के साथ अनसुधंान के िलए दान िकया जाता है। इन िवकार� म� 

िविशि�करण क� आव�यकता है। यह यूजेिन�स के एक अनमुय काय��म को बढ़ावा देने वाला िबल 

है। िवधेयक के पूव� स�ंकरण� �ारा �ूण का उपयोग करके अनुसंधान को िविनयिमत िकया है, िजसे 

वापस िलया जाना चािहए।  

हालािंक िबल और एसआरबी �मशः एआरटी व सरोगेसी को िविनयिमत करते ह�ए दोन� 

�े�� के बीच काफ� ओवरलैप है, िफर भी िबल एक साथ काम नह� करते ह�। कोर एआरटी �ि�या 

को अप�रभािषत छोड़ िदया गया है। इसम� से कोई एसआरबी म� प�रभािषत है, लेिकन िबल म� नह� 

है। युगल, बांझपन, एआरटी �लीिनक और ब�क� को चालू करने क� प�रभाषाओ ंको िबल के बीच 

िसं�नाइज़ करने क� आव�यकता है। िबल एसआरबी के तहत सरोगेसी बोड� को एआरटी के िलए 

सलाहकार िनकाय� के �प म� काय� करने के िलए नािमत करता है, जोिक वांछनीय है। हालांिक 

दोन� िवधयेक� ने पंजीकरण के िलए कई िनकाय� क� �थापना क� है, िजसके प�रणाम�व�प 

दोहराव होना है। यह इस िबल क� कमी है।  
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दोन� िवधयेक के तहत समान अपमानजनक �यवहार के िलए अलग-अलग सजा दी जाती 

है। इस िवधयेक के तहत अपराधी जमानती है, लेिकन एसआरबी के तहत नह� है। इस िवधेयक के 

तहत 10 साल के िलए और एसआरबी के तहत 25 साल का �रकॉड्�स बनाए रखना होता है। 

सरोगेसी �लीिनक, एआरटी �लीिनक �ारा क� गई एक ही कार�वाई िविभ�न िनयम� को आकिष�त 

करती है। िबल म� �लीिनक और ब�क� के िलए एक िशकायत �को� बनाए रखने क� आव�यकता है, 

लेिकन ये एकतरफा ह�गे। इसके बजाय �लीिनक� म� नैितकता सिमितयां होनी चािहए एवं अिनवाय� 

परामश� सेवाए ंभी �लीिनक� म� �वतं� होनी चािहए। 

पीसी-पीएनडीटी िबल के िवपरीत एआरटी जीवन बनाने के बार ेम� है। िचिक�सा लापरवाही 

के िलए हमारे पास वत�मान म� कई सार ेकानून ह�। एआरटी िवधयेक म� जेल सिहत इतनी कड़ी सजा 

देने क� कोई अिनवाय�ता नह� है। जैसा िक हम सभी को �ात है िक इस िबल के पास हो जाने के 

उपरांत रा��ीय व रा�य �तर पर एक बोड� गिठत िकया जाना है और उन बोड� क� काय� �णाली 

तथा दािय�व को िनव�हन के सबंंध म� िविदत िकया गया है। 

मेरा सरकार को यह सझुाव है िक के�� सरकार �ारा बनाए जाने वाले इस संबिंधत बोड� म� 

अनसूुिचत जाित व अनसूुिचत जनजाित के सद�य� को भी �ितिनिध के �प म� अव�य रखा जाए। 

इसके साथ ही, यह सेले�ट कमेटी का ��ताव है िक रा�य म� तीन मिहला िवशेष�� के सद�य के 

�प म� रखा जाए। इसके साथ ही साथ रा�य म� 10 अित�र� सद�य जो सरोगेसी �े� म� अनभुव 

रखते ह�, उनको नािमत करने के िलए सेले�ट कमेटी म� िसफा�रश क� गई है। इन 10 अित�र� 

सद�य� म� भी कम से कम 4 अनसूुिचत जाित व अनसूुिचत जनजाित क� मिहलाओ ंव प�ुष� को 

रखा जाए, िजससे इसको कं�ोल िकया जा सके।    

सभापित महोदय, आपने मझुे इस िवधेयक पर बोलने का अवसर �दान िकया, उसके िलए 

म� आपके �ित बह�त-बह�त आभारी ह�ं।  
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Mr. Chairman, Sir, I 

stand here and thank the hon. Minister for bringing this very important Bill to 

Parliament today. I would like to congratulate my colleague Kakoli Ghosh who 

has outdone herself in her speech today. It was really one of the finest 

speeches we have heard in Parliament after a long time. She was very 

patiently heard by everybody. My colleague Sangeeta Azad is not a doctor, my 

colleague Karti Chidambaram, and Dr. Satyavati, who herself is an MD, have 

thrown a lot of light on a very serious subject. 

 Sir, I am not a doctor. But I do understand the trauma a couple goes 

through. I was just talking to my friend Kanimozhi about the same thing. When 

such a Bill comes up, it really makes you to introspect and think about your life 

that something which comes so easily to millions of women, there is a cross-

section of couples or human beings who have such difficulty in having a child. I 

think having a child is one of the happiest moments for any woman in this 

world. So, I congratulate the hon. Minister for bringing this Bill. But I would just 

like to ask him a few questions and give some suggestions to him. I think this is 

a very wonderful and one of the finest debates where, I think, we have all 

learnt something new today. 

 I would like to ask the hon. Minister as to how the Surrogacy Bill and this 

Bill are going to complement each other, because there was one big point 

which everybody has made and I would also like to highlight. I am not going to 
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repeat any points which have been made earlier by my colleagues and they 

are all very valid. 

We all feel that besides the couples who want the children, there is a 

cross section of single people in this country today, who also want to have 

children especially the LGBTQ community, and a single father, which I think 

Karti Chidambaram talked about. Here, Heena Gavit clarified that because of 

the Adoption Rule, 2007, single men cannot adopt a girl; and because they 

cannot adopt a girl, they cannot avail of this Bill. I think, this is something, we 

as a society need to introspect.   I agree, a single father is a man, and I think, 

here we will have to talk to the Minister of Women and Child Development.  I 

would request the hon. Health Minister to speak to the hon. Minister of Women 

and Child Development.  Maybe, a lot of us can also help and contribute, and 

work out on it after an extensive discussion. 

 But I feel that we should not deprive any human being, who deserves or 

wants to have a child.   So, just to leave any man out because there are some 

adoption rules, will not be fair.  Rules are made by all of us and they have to be 

inclusive.  That is the beauty of legislation.  So, why do we not put all the bright 

minds together, take technical people who have worked on this, and see how 

we can make best use of it? Everybody can make use of all such legislations 

that we make and this being one of the most important one. 

 Another point, which I would like to make to the hon. Minister, who is so 

patiently listening to us is, what Kakoli Ghosh also said.  It is really about the 
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timing of the Bill.  ‘The horse before the cart or the cart before the horse’, is 

what  has happened.  But I think, we must expedite this and make sure that the 

Bill, which is pending before the Rajya Sabha, is moved so that we can 

integrate the two Bills.  You can make sure that they are implemented 

flawlessly in this country.  

 Kakoli Ghosh extensively talked about the technicality of people, who 

will be on the Committee.  I propose to the hon. Minister, with the permission of 

all my colleagues, that why don’t you start with Parliament?  We have 

Satyavathi-ji and Kakoli Ghoshi-ji who are so qualified. So, why does the 

Parliament not promote such people, who genuinely want to do something?  

They have done things on the field and it is not that the first time they would be 

doing it.   Heena is also a doctor.  So, they can choose and make sure that this 

Committee has got people who are working on the field.  I have nothing 

against it.  It is wonderful that there should be Secretaries in the Committee.  

As Dr. Kakoli Ghosh said, we have no objection to Secretaries being there in 

the Committee.  But then, the Secretaries, who are going to be there, have to 

be highly qualified like my friends Dr. Satyavathi, Dr. Kakoli and Dr. Heena.   

So, I feel that the Committee has to be very, very critical.   If I am put on this 

Committee, I am not sure whether I would be able to contribute like all these 

women colleagues who are  so qualified to do it. So, I think, it is going to be 

very, very important of how to get this Committee going. 
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I would like to highlight one more point to the hon. Minster.   There is a 

pre-implementation genetic testing.  Will you be allowing this?  The technical 

part of pre-implementation genetic testing is that this is not for sex 

determination but it is for disease determination. So, what is the Government 

line on this?  What would the Mantralya like to propose for this testing?  It is 

because the parents would not really want to give birth to a child who could be 

having deformity.  It is the question of the life of the parents and the child. We 

do not even know how long the child will live.  Normally, it would be either 

down syndrome or epilepsy or cerebral palsy.  There are so many issues that 

the parents go through.  So, if there is a chance that we could address this as 

an extension, it would be good. I am sure, Kakoli Ghosh-ji and Satyavathi-ji 

would throw some light on this later on and explain to us whether this kind of  

technology can be made use of. I am saying it because this Bill seems to be 

silent on disease control. So, can you guide us on how we can take this 

forward? 

 About the clinics and technicians, the other Members have already 

spoken extensively. But to make this affordable to all, why don’t you give it as 

a project to every State?  You may give a target to every State.  We would 

want firstly the skilled workers to do it.  Whatever I understand from the speech 

of Dr. Kakoli Ghosh is that it is a highly technical and skilled job.  There are a 

lot of times and even in Government hospitals, we do not get people even to 
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do simple sonographies.   So, here, the big question is that if we do not have 

technicians for a simple sonography, how are we going to expand the ART?  

 So, is the Government doing something through the Skill Development 

Department to make sure that we put this as an agenda as a top priority 

programme for any Government, be it our State or your State or the country as 

a whole?   Why don’t you take the help of FOGSI, which includes great 

gynaecologists?  They have also written to you. They have a great 

organisation in India.  

16.00 hrs 

 I think, the COVID-19 has taught all of us that the entire medical 

fraternity has exceptionally delivered and, actually, outdone themselves during 

COVID-19 times.  Why are we looking at only putting everybody in jail?  Jail is 

not the solution.  The doctors are not criminals.  They have proved to be God 

right now in India.  In COVID, who has saved our lives?  It is the administration 

which has worked overtime and all the doctors and medical workers who 

worked so hard during the COVID-19 pandemic.  Therefore, I urge the hon. 

Minister to find a way out.  Just putting in jail all our doctors may not be a 

solution.  Why do not you take the help of IMA or FOGSI or all such 

organisations instead of putting criminal charges on doctors? Is there not a 

way where their institute, IMA or the FOGSI, can punish the doctors instead of 

us punishing and putting them in jail?  I do not think, putting them in jail is 

going to be a solution.  I think, this is something about which you must talk to 
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all doctors.  Your MoS, Bharati tai, is also a doctor.  Why do you not ask her to 

talk to the fraternity?  Sanjay bhai, who is sitting here, is also a doctor.  I am 

sure, they will all agree with what I am saying.  This is not about you versus us 

but this is largely a social goal that we have to achieve.  We have to make sure 

that the doctors of this country feel very secure and safe.  We cannot threaten 

our doctors.  So, this is a very good act that you all are doing.  Technically, I 

am not sure if India is really ready and sound and, therefore, I urge the hon. 

Minister, in his reply, to see how we, as States, can work better with you to 

improve the situation of all the women.  

 Just a last line that I would like to read what the lady Gita Aravamudan, 

an award-winning journalist, said in the book, Baby Makers: The Story of 

Indian Surrogacy.  She said in her book: “The Constitution gives a woman the 

right to reproduce or not to reproduce as she wishes and she has the right to 

privacy when she makes her reproductive choices.”  So, this has to be 

incorporated in the Bill.  If I have the right to reproduce, I mean, I can hire a 

surrogate.  I can go in for IVF whether I am a transgender or a lesbian or a 

divorcee.  I have this right as I wish.  This is a woman who has lent her womb, 

who has all these rights.  So, I request you to be considerate.  This is not a 

gender issue; this is a social issue.  I think, sometimes, some things should be 

dealt with the heart.  Thank you, Sir.  
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�ी अनुभव मोहतंी (के��पाड़ा): आपने मझुे इस गभंीर िवषय पर बोलने का मौका िदया, इसके 

िलए आपको ध�यवाद देता ह�ं। 

 सर, म� अपनी बात वह� से श�ु क�ंगा, जहां पर माननीय सद�य सिु�या सलेु जी ने अपनी 

बात ख�म क� है। This is, definitely, not a gender issue.  It is an issue for all of us.  

We have to think above genders.   

16.03 hrs   (Dr. Kakoli Ghosh Dastidar in the Chair)  

प�ुष होने के नाते, म� इस िवषय पर यह कहने पर गव� करता ह�ं िक हम आज इस िबल के मा�यम 

से सरोगेसी और जीवन दनेे क� बात कर रहे ह�। साथ ही, हम आज इस चीज पर चचा� कर रहे ह� िक 

कैसे मिहलाओ ंको सरु�ा �दान कर�, उनको हर तरह से �ोटे�शन द� और कॉमिश�यल सरोगेसी म� 

िकसी तरह क� िमसइटंरि�टेशन न क� जाए और उसम� िकसी तरह क� कर�शन न रहे, उस पर 

कैसे रोक लगाए।ं The Assisted Reproductive Technology Bill aims to regulate ART 

banks and clinics, allow safe and ethical practice of ARTs, and protect women 

and children from exploitation. The Bill was introduced to supplement the 

Surrogacy (Regulation) Bill, 2019, which awaits consideration by the Rajya 

Sabha after review by two parliamentary committees.  

मैडम, भारत के िविध आयोग क� 228 व� �रपोट�  म� भी इस चेतावनी के साथ कॉमिश�यल 

सरोगेसी पर रोक लगाने क� िसफा�रश क� गई थी िक सामािजक उ�े�य� और उ�े�य� के उिचत 

मू�यांकन के िबना, अ�प� नैितक आधार पर िनषेध जो सरोगेसी क� सेवा कर सकता है, तक� हीन 

होगा। यह िबल ऐसी अनमुित देता है, िजसम� केवल करीबी �र�तेदार ही सरोगेट मदर हो सकती है। 

इसे िडफाइन िकए िबना ही करीबी �र�तेदार कौन हो सकता ह,ै वह वा�तव म� किठन होगा। आज 

भी हम िह�द�ुतान म� जैसे प�रवार� म� रहते ह�, I belong to a joint family. िह�द�ुतान म� आज 



01.12.2021        821 
 
भी �वाइंट फैिमलीज ह� और पूरा प�रवार एक साथ रहता है, वहां पर हम उ�मीद कर� िक हमारे ही 

प�रवार का कोई सद�य सरोगेसी के िलए राजी हो और वह आगे आए । 

 Through this Bill, we are going to give more benefits to the people who 

want to be parents. सरोगटे वह हो सकता है, जो पांच साल तक िववािहत हो, िजसक� आय ु

25 से 35 वष� के बीच हो और उसका अपना एक ब�चा हो। यह सरोगेट मदर क� शारी�रक 

�वाय�ता और पसंद पर रा�य� �ारा एक मोरल इ�पोिजशन है, �य�िक मानदंड अिववािहत 

मिहलाओ ंको सरोगेट के �प म� काय� करने क� अनमुित नह� देता है। 

मैडम, िबल म� ऐसे कप�स को शािमल नह� िकया गया है, जैसे इटंरफेथ और इटंरका�ट 

जोड़े ह�। नॉम�ली िह�द�ुतान म� इंटरफेथ और इंटरका�ट जोड़े होते ह�, जहां पर ऐसी शािदयां होती 

ह�, वहा ं इनको अपने फेथ या अपनी का�ट से अलग कर िदया जाता है और इनको �याग िदया 

जाता है तो इनको कहां से करीबी �र�तेदार िमल�गे? अगर ये मा-ंबाप बनना चाह� तो उनके प�रवार 

के लोग ही उनके साथ नह� ह� तो ये कहां से सरोगसेी के िलए िकसी मां को चनु�गे या कोई लेडी 

उनके प�रवार से आगे आएगी, जो इनको सरोगेसी म� मदद कर?े There is a valid point to 

think on this. Through you, Madam, I would request the hon. Minister to look 

into this matter very gravely. इस ��तािवत कानून के अनसुार केवल हेटेरोसे�सअुल 

कप�स कम से कम पांच साल से िववािहत, िज�ह� िचिक�सक�य �प से इनफटा�इल के �प म� 

�मािणत िकया गया है, सरोगेसी का िवक�प चनु सकते ह�। इसम� अनमै�रड कप�स, 

हेटेरोस�सअु�स, िसंगल, तलाकशदुा या िफर जो िवडो औरत� ह�, उनको िकसी तरह क� सिुवधा 

नह� दी गई है और उनको इसम� िकसी तरह से शािमल नह� िकया गया है। More importantly, 

the Bill discriminates against LGBTQ individuals who do not have the legal 

right to marry in India even after progressive judgments by the hon. Supreme 

Court in NALSA vs. Union of India, 2014, and Navtej Singh Johar vs. Union of 
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India, 2019. In Devika Biswas vs. Union of India (2016) 10 SCC 726, the hon. 

Supreme Court recognised the right to reproduction as an important 

component of right to life under Article 21. Thus, restricting A.R.T. and 

surrogacy only to heterosexual relationships would be a violation of Article 21. 

… (Interruptions) This is a clear violation of Article 21. These restrictions also 

agitate against the concept of right to equality under Article 14 of our 

Constitution. इसम� दो-दो आिट�क�स को ये ��ेट िडफाई कर रहे ह� और उनको ऑनर नह� कर 

रहे ह�। माननीय म�ंी जी, आप जवाब देते व� इसम� थोड़ी सी �लै�रटी रिखए और हम� �ान द� तो I 

will be obliged. अगर ये इन आिट�क�स को वायलेट करते ह�, वे राजी होते ह�, So, I urge 

upon him to kindly reconsider this Bill. I do not think, we should come with a 

haste, so much of hurriedness, कोई गलत चीज़ ले आए,ं िजससे हम सबको, पूरे देश को 

असिुवधाओ ंका सामना करना पड़े। इसके अित�र� िबल कॉमिश�यल सरोगेसी पर �ितबंध लगाकर 

एक मिहला क� अपनी पसंद क� आिजिवका क� �ैि�टस करने का अिधकार छीनता है। कॉमिश�यल 

सरोगेसी को िविनयिमत और मॉिनटर करने के िलए सही उपाय� के साथ कॉमिश�यल सरोगेसी पर 

�ितबंध लगाने क� कोई आव�यकता नह� है, जो विंचत मिहलाओ ंके िलए आय का एक �ोत है।  

मैडम, म� आपको बता दूं िक और आप मेरी बात पर न हंसे, �य�िक आप माननीय मं�ी जी 

ह� तथा म� चाहता ह�ं िक एक मिहला को केवल शोषण के िशकार के �प म� दखेा जाना गलत होगा, 

न िक एक समान अिधकार रखने वाले नाग�रक के �प म�। आप इस िबल से उसे सरोगेट मदर के 

�प म� काम करने के अिधकार से विंचत कर रहे ह�।  

मैडम, म� आपके मा�यम से यह भी कहना चाह�ंगा, जो मझुसे पहले सिु�या जी ने भी कहा 

है। The Bill prohibits and penalises abandonment or rejection of the surrogate 

by the couple post-birth. This Bill defines ‘abandoned child’ by defining 
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grounds of abandonment as ‘physical mental defect or infirmity, or being more 

than one in number’ excluding ‘sex of the child’. 

मैडम, हम से�स ऑफ चाइ�ड पहले से भी जान जाएगें। In this aspect, the Bill does 

not address the plight of such surrogate child found non-genetically connected 

with either of the parents post-birth due to mishaps arising out of switching or 

swapping of the donated frozen gametes of couples in clinics or labs or in 

sperm banks. The Bill is unclear if such a surrogate child is allowed to be 

abandoned or rejected or left in adoption home or orphanage. The Bill needs to 

address these issues very clearly.  

मैडम, इसम� और एक बात भी है, जो डॉ�टस� िदन-रात मेहनत करते ह�, कोिवड का समय 

था, कोई भी व� त  हो, देश म� ऐसी कोई भी ि�थित पैदा होती है, they are the frontline 

warriors. Madam, the penalty for taking life like in abortions, sex determination, 

cannot be same for giving life which the ART seeks to do. It can never be the 

same. दोन� बह�त अलग-अलग चीज� होती ह�। इस पर गौर फरमाया जाना चािहए। 

 मैडम, अतं म� म� यह कहना चाह�ंगा िक जब भी हम ब�च� के बार ेम� बात करते ह�, तो म� 

इसिलए इमोशनल हो जाता ह�ं, �य�िक मझुे ब�च� से बह�त लगाव है, म� ब�च� से बह�त �यार करता 

ह�ं। मझेु ऊपर वाले से इतना आशीवा�द िमला है िक मझेु ब�च� से बह�त �यार िमलता है। हालांिक, म� 

अभी तक िपता नह� बन पाया ह�,ं कोई भी वजह हो, लेिकन मझेु ब�च� से लगाव ह,ै इसिलए म� 

कहना चाह�ंगा िक we are talking about surrogacy. We are talking about giving birth 

to a child. उसको दिुनया म� लाना चाहते ह�, लेिकन जैसे हमने एट द सेम टाइम एब� डन क� बात 

कही है, वैसे ही एक पित या प�नी, वे मैरडे क�पल ह�, जैसा िक आपने कहा है िक जो पांच साल से 

शादीशदुा ह�, िज�ह� ब�चा नह� हो रहा है, तो वे ब�चा कर सकते ह�, 25 साल से 35 साल क� 
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मिहला सरोगेट मदर हो सकती है। जब एक क�पल शादी के बाद एक दूसर ेसे िडवोस� लेना चाहते ह� 

या अलग होना चाहते ह�, उस व� त ब�चे के बार ेम� �यादा कोई नह� सोचता है। वहां पर ब�चा 

पैर�टल एिलनेशन का िशकार होता है। यह अलग-अलग िडपाट�म�ट डील करता है। हमारा सिंवधान 

हम� बह�त सारी सिुवधाए ंदतेा है, बह�त राइट्स देता है, लेिकन डीपली कने�टेड, जैसे यह एक वेब 

क� तरह होता है, एक चीज दूसर ेसे कने�टेड होती है, दूसरा तीसर ेसे कने�टेड होता है, तीसरा 

चौथे से कने�ट होता है और चौथा सातव� से कने�टेड होता होगा। ये सारी चीज� कने�टेड होती ह�। 

हम� पैर�टल एिलनेशन पर भी नजर रखनी चािहए। इसम� लॉ िमिन��ी क� भूिमका है, वमेुन एडं 

चाइ�ड िमिन��ी क� भी भूिमका है।  

 मैडम, म� आपके मा�यम स ेयह अनरुोध करना चाह�ंगा िक there has to be a separate 

Ministry, especially for children. जो चाइ�ड डेवलपम�ट िमिन��ी के नाम से जाना जाए, जो 

�पेशली ब�च� के �वा��य एवं उ�म भिव�य के िलए फोक�ड हो।  

 म� इससे पहले भी सदन म� कह चुका ह� ं िक िह�द�ुतान म� हर साल 80,000 से लेकर 

1,32,000 ब�चे पैर�टल एिलनेशन का िशकार होते ह� और वे अपनी िजदंगी म� �यादातर गलत 

रा�ते को चनुते ह�। वे �ग एिड�शन क� ओर जाते ह�, वे टेर�र�ट अटैक म� शािमल होते ह� या 

ि�िमनल ऐि�टिवटीज म� शािमल होते ह�। उ�ह� �रलेशनिशप म� भरोसा नह� रहता है।  

Madam, please give me one minute. I will conclude. उनको िकसी �र�ते पर 

भरोसा नह� रहता है। आज क� तारीख म� पूर ेभारत म� ऐसे ब�च� क� सं�या डेढ़ करोड़ से �यादा 

है। यह हमार ेदेश के िलए साइल�ट एपीडेिमक है। हम उनको कैसे बचाए,ं ब�च� को कैसे प�रवार के 

साथ जोड़ कर रख�। आप सरोगेसी के िलए कह रहे ह�। म� इसका समथ�न कर रहा ह�ं या िवरोध कर 

रहा ह�ं, उससे �यादा कह�ंगा िक कृपया इसको इतनी ज�दबाजी म� न लाए।ं इसम� और कुछ चीज� ह�, 

िजन पर आपको गौर फरमाना चािहए। सेले�ट कमेटी क� �रपोट�  के अनसुार आपको जो-जो चीज� 

बोली गई ह�, वे पूरी तरह से इसम� ऑनर नह� ह�ई ह�। So, I would request you to kindly 
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reconsider this, take a little more time, rethink, and bring some more 

amendments. Then, if it really helps the children of our nation, we can again 

have a discussion in this House and unanimously pass it. Thank you so much.  

 मैडम, आपने मझेु इस िबल पर बोलने का मौका िदया है, इसके िलए म� अपनी पाट�, बीजू 

जनता दल क� तरफ स,े नवीन सर क� तरफ से आपको ध�यवाद देता ह�।ं 

PROF. RITA BAHUGUNA JOSHI (ALLAHABAD): Madam, I stand here in 

support of the Assisted Reproductive Technology (Regulation) Bill, 2020. I 

have been very closely listening to all the hon. Members, who have spoken on 

the Bill and let me confess that I was really overwhelmed by the speeches that 

have come in. I would rather confess that I am not a medico, and my degree as 

a Doctor comes from a PhD in humanities.   

सार ेतकनीक� िवषय आ चुके ह�, उन पर बात करने क� बजाए म� मानवीय प� पर अपनी 

बात को यहा ँपर ��ततु क�ँगी। 

 हम एक वेलफेयर �टेट ह�, एक क�याणकारी रा�य ह�। हमारा सिंवधान हम� बराबरी के 

अिधकार के साथ ही बह�त-से अिधकार �दान करता है। हम एक पेि�आक� ल सोसायटी भी ह�, यािन 

िक हम एक प�ुष �धान समाज म� रहते ह�। सभी एिशयािटक कं�ीज ऐसी ही ह� । आप सोिचए िक 

ऐसी �यव�था है, िजसम� एक मिहला प�रवार को बेटा नह� दे पाती है, तो उसे िकतनी हीन �ि� से 

देखा जाता है, उसे अभािगन माना जाता है, उसे कोसा जाता है। अगर वह सतंान ही न दे पाए, तो 

मिहला क� ही गलती मानकर िजस �कार से उसे प�रवार म� वेदना सहनी पड़ती है, हम लोग उसके 

��य� गवाह ह� �य�िक हम लोग समाज म� घूमते ह�। 21व� सदी है। समय बदल रहा है। यह स�य है। 

कई नई-नई तकनीक�  आ रही ह�, िजससे बांझपन को समा� िकया जा सकता है। अब तो यह त�य 
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भी सामने आ गया है िक बांझपन या संतान न होने का कारण केवल मिहला म� ही कमी नह�, बि�क 

कह�-न-कह� प�ुष म� भी कमी हो सकती है। इन सभी बात� के अतंग�त दिुनया भर के वै�ािनक� ने 

नई-नई सम�याओ ंको दखेते ह�ए जो आिव�कार िकए, उनम� एक आिव�कार यह भी था, िजसे 

सबसे पहले टे�ट ट्यूब बेबी के नाम से जाना गया। तब म� भी बह�त यंग थी, मझेु लगता था िक यह 

कैसे हो सकता है? जो �िढ़वादी लोग थे, वे कहते थे िक हम �कृित के िखलाफ जा रहे ह�, जो 

�ाकृितक �प से �यव�था है, हम उसके िखलाफ जा रहे ह�। लेिकन धीर-ेधीर ेयह यथाथ� बन गया। 

यह इस तरह से यथाथ� बना िक पहले पढ़े-िलखे लोग� ने और बाद म� सामा�य लोग� ने इसे �हण 

करना श�ु कर िदया। आज चाहे आप आईवीएफ किहए या उसे िकसी और नाम से बलुाइए, आज 

आईवीएफ और सरोगेसी के मा�यम से सतंान �ाि� हक�कत बन गई है। 

 अब यह �यव�था एक �चलन बन चकु� है। जब एक �यव�था को लोग �वीकार करने लगते 

ह�, तो उसके िलए होड़ लगती है, उसक� तरफ लोग भागते ह�। जब लोग भागते ह�, तो हम और आप 

चाह� या न चाह�, उसका �यावसायीकरण होता है। इस �यावसायीकरण म� शोषण होता है। जब शोषण 

होता ह,ै तो सरकार को ऐसी �यव�था लानी पड़ती है, जो पारदश� �यव�था हो, शोषण म�ु 

�यव�था हो, लेिकन वह लोग� तक सिुवधा को पह�ंचने म� िव�न न पैदा कर।े इसी प� को ए�ेस 

करने के िलए, इसके समाधान के िलए यह िबल लाया गया है। म� तकनीक� बात� पर नह� जाती ह�।ँ 

सभी ने उन बात� के बार ेम� कहा है। पर आप खदु सोिचए, पहले डॉ. गािवत ने, डा. बोस और िफर 

डॉ. स�यवती ने इसके िजतने भी मेिडकल पहलू ह�, उनको हमार ेसामने रख िदया है। एक बात तो 

स�य है िक िवषय बह�त ही जिटल है। इसिलए इस जिटल �यव�था म�, इस �ि�या म�, केवल 

िवशेष�� को ही ह�डल करना चािहए, उसम� ह�त�ेप करना चािहए। लेिकन आज �या हो रहा है? 

िजस तरह से आज गांव-गांव म� झोलाछाप डॉ�टस� ह�, आज आप िकसी भी गली-मोह�ले म� जाइए 

तो आपको आईवीएफ से�टर िमल जाएगा। वह से�टर चाहे एक छोटे-से कमर ेसे चल रहा हो, चाहे 

िकसी बड़े �लीिनक म� हो या िकसी अ�छे हॉि�पटल म� हो, लेिकन अब यह एक �यवसाय जैसा बन 
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गया है। इसम� िबचौिलए आ गए ह�। शोषण होता है। इसका इलाज इतना महंगा है िक कोई भी तीस-

चालीस लाख �पए मांग लेता है। हमारे एक साथी ने कहा िक इसका �यावसायीकरण मत ब�द 

क�िजए, लेिकन म� पूछना चाहती ह� ँिक इस �यावसायीकरण म� लाभ िकसको िमलता है? �या उस 

मिहला को लाभ िमलता ह,ै जो अपने शरीर को, अपनी जान को खतर े म� डालती है या उस 

िबचौिलये को, जो उसे लेकर आता है या वह, जो अपनी गरीबी से, अपने प�रवार के दबाव म� 

आकर सरोगेट होने के िलए राजी हो जाती है। 

 इन सारी बात� म�, हम चाहते ह� िक ये दोन� �यव�थाए ंरह�, चूंिक ये िलं�ड (जड़ुी) ह�I हम 

लोग जानते ह� िक अि�सटेड �र�ोडि�टव टे�नोलॉजी और सरोगेसी दोन� िलं�ड ह�I इसी वजह से 

आईसीएमआर ने वष� 2005 म� इस पर चचा� श�ु क� िक इस टे�नोलॉजी के िजतने भी �लीिन�स 

और ब��स ह�, उनको रगेलेुट करने क� आव�यकता पर जोर िदया ।  

 इसके िलए वष� 2008 म� पहला �ा�ट लाया गया, लेिकन िफर लॉ कमीशन ने कहा िक इसे 

और `ि��ंज�ट` (स�त) बनाने क� आव�यकता है, इसे और `��ांग` क�िजए, इसे `��े�देन` 

(मजबूत) क�िजए। वष� 2014 म� िबल आया, िफर वष� 2019 म� भी िबल आया, दोन� िब�स आए, 

िफर वे रा�य सभा म� जाने के बाद सेले�ट कमेटी को भेज िदये गये। �ट�िडंग कमेटी ने इस पर 

अपनी `ओिपिनयन`(मत) दी । अब यह िबल आया है, तो इस िबल को कब तक टाल�गे?  

 देिखए, 12-14 साल हो चकेु ह�। आप इस िबल को दो प�� से देिखए। एक प� कानून का है 

और दूसरा प� िनयम का है। आप कानून तो बनाइए, िनयम बनते रह�गे। िनयम बनाने म� सरकार को 

जो भी सझुाव हम और आप द�, उन सझुाव� को �हण कर के, जो भी सभंव है, उसको लागू करने 

क� आव�यकता है, उसको लागू करना चािहए।  

सभापित महोदया, आप इस �यव�था के बारे म� खदु सोिचए। एक िववािहत कपल डॉ�टर 

के पास जाता है, िजसके पास सतंान नह� है। तीन करोड़ से �यादा िववािहत कप�स आज �ती�ा 
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कर रहे ह� िक उनको ब�चा हो । जब वे जाते ह�, तो उनका टे�ट होता है, उनका स�पल िलया जाता 

है, िफर उसको �टोर िकया जाता है, इसके बाद उसका इन-िव�ो फिट�लाइज़ेशन होता है, िफर 

सरोगेसी होती है या मिहला �वयं ही आईवीएफ के मा�यम से गभ�वती बनती है।  

इतनी जिटल �यव�था म� यिद आप कोई िनयम नह� बनाएगं,े तो म� आपसे कह रही ह�,ं जो 

मेरा अनभुव है, इसका द�ुपयोग लगातार होता चला जाएगा। िकसी सद�य ने ब�च� के से�स 

िडटरिमनेशन के बार ेम� कहा तो कुछ ने कहा िक आप ऐसा �य� कर रहे ह� िक िसगंल पैर�ट नह� बन 

सकते? इस कानून म� लड़िकय�-मिहलाओ ंको आईवीएफ का अिधकार िदया जा रहा है। जो उ� 

क� िलिमटेशन है, उसके बार ेम� आप भी जानते ह� । जो गिेमट होती है, उसक� जो �वािलटी है, वह 

िकस उ� म� कैसी रहती है। प�ुष का 55 वष� तक तो मिहलाओ ंका 35 वष� तक गेिमट ��ांग होता 

है। ब�चा सरोगेट से होना है या आईवीएफ से होना है, वह ब�चा कैसा होगा, उसके िलए बह�त 

मह�वपूण� है िक हम `साइंिटिफकली` वै�ािनक तरीके से आगे बढ़�।  

यह बह�त आव�यक होता है, इसीिलए हर पल, हर कदम सतक�  रहने क� आव�यकता होती 

है। जहा ंतक अ�य िवषय ह�, िजनके बार ेम� माननीय सद�य� ने कहा िक यह टे�नोलॉजी बह�त कम 

लोग� को आती है। हम� यह िचंता �य� है िक ि�लिन�स कम हो जाएगें? हम� िचंता �य� है िक ब��स 

कम हो जाएगें? हम� ये िचंताए ंनह� होनी चािहए, िसफ�  इतनी िचंता होनी चािहए िक यह �ोसेस 

सरलता से ए�सपट्�स के हाथ म� हो और अिधक खच�ला भी न हो।  

म� गवन�म�ट से ज़�र �र�वे�ट क�ंगी, उ�ह� चािहए िक वे देख� िक कैसे इस पूर ेिस�टम को, 

इस �यव�था को आम आदमी तक पह�ंचाया जा सकता है, गरीब तक पह�ंचाया जा सकता है, जो 

इसके खच� को बदा�शत नह� कर सकता। जहा ंतक सजा क� बात ह,ै हम सब जानते ह� िक अगर 

कोई (स�त) कार�वाई नह� होती है, तो कोई सनुता भी नह� है। आप दिेखए िक हमार ेराइट्स होते 

ह�, अ�यव�थाए ं होती ह�, परंत ु जब वह िनयम से बंधते ह�, तब ही स�सेसफुल होते ह� । अत: 
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`ि���ज�ट मेजस�` नैिससरी ह�, �य�िक इ�ह� के मा�यम से हम इसको ��ीमलाइन करने क� ि�थित 

म� आ सकते ह�।  

इसके अलावा, जो भी ब�चा पैदा होता है, उस ब�चे को `अडॉ�ट` करना  (गोद लेना) 

पैर�ट्स क� िज�मेदारी हो जाती है। जो कमीशिनगं पैर�ट्स ह�, उ�ह� उस ब�चे को लेना ही लेना है। वह 

ब�चा िकन हालात� म�, कहां पर पैदा ह�आ, हम सरोगेसी क� बात कर रहे ह�, वह भी जानना बह�त 

किठन हो जाता है। इसिलए, आईवीएफ हेत ुरिज��ेशन क� �यव�था क� गई है । रिज��ेशन हेत ु

�टेट लेवल सपोट�  क� भी �यव�था है । यह बात भी आ रही है िक बोड्�स बन�गे और वह �या कर�गे? 

बोड्�स के िलए तो िबलकुल `ि�लयर मैनडेट` है िक वे �यव�था क� �टडी कर�गे, और सलाह द�गे। वे 

देख�गे िक सही तरह से मॉिनट�रगं हो रही है या नह� हो रही है । िनयम� का ठीक से इंि�लम�ट हो रहा 

है या नह� हो रहा है ।  

बोड� म� कौन लोग होने चािहए, इस पर बह�त लोग� ने सलाह दी है। म� भी इस बार ेम� कह�ंगी 

िक जो लोग इस िवषय को समझते ह�, उनका बोड� म� होना बह�त आव�यक है। िवशेष� िचिक�सक� 

को बोड� म� होना चािहए, �य�िक वे ही समझ पाएगं े िक कैसे, �या करना है। आप इन-टोटैिलटी 

देिखए, यह जो पूरा िबल आया है, यह पारदिश�ता को लाते ह�ए, शोषणवादी �यव�था को समा� 

करते ह�ए, एक कुशल और बह�त ही �पिेशलाइ�ड मा�यम से लोग� को सतंान दनेे के िलए है।  

सभापित महोदया, इसीिलए म� इस िबल के प� म� खड़ी ह�ं और म� चाहती ह�ं िक सदन इस 

िबल को पास कर ेऔर हमने जो सझुाव िदए ह�, उन सझुाव� को िनयम� के अदंर लाकर सरकार 

उनका �ावधान कर।े  

म� इ�ह� श�द� के साथ आपका आभार �य� करती ह�ं िक आपने मझुे बोलने का अवसर 

िदया। ध�यवाद। 
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SHRI N. K. PREMACHANDRAN (KOLLAM): Madam Chairperson, I have a 

Point of Order. 

HON. CHAIRPERSON : Under what rule? 

SHRI N. K. PREMACHANDRAN : It is under rule 376 and rule 66 of the Rules 

of Procedure and Conduct of Business in Lok Sabha. 

 Madam Chairperson, as per rule 66, a Bill which is dependent wholly or 

partly upon another Bill pending before the Houses may be introduced in the 

House in anticipation of the passing of the Bill on which it is dependent, 

provided that the second Bill shall be taken up for consideration and passing in 

the House only after the first Bill has been passed by the Houses and assented 

to by the President. I am quoting rule 66 because of this reason. Kindly go 

through clause 3, clause 4, clause 6, and clause 7 of the Bill. Clause 3 of the 

Bill says that the national board to be constituted under sub-section 1 of 

Section 15 of the Surrogacy Act shall be the national board for the purpose of 

this Act. Where is the Surrogacy Act? The Surrogacy Act has not been passed. 

The Surrogacy Bill is pending before the Upper House. That has not been 

passed. How can this House pass a law depending upon another law? … 

(Interruptions) Madam, let me please elucidate my case. … (Interruptions) 

माननीय सभापित : आपने बता िदया है। आपको भी बोलने का मौका िमलेगा, अभी दूसर ेसद�य� 

को बोलने दीिजए। 
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SHRI N. K. PREMACHANDRAN : My point is that this Bill cannot be taken for 

consideration. This Bill cannot be discussed. My Point of Order is, this Bill 

cannot be taken for discussion. Why? It is because we are depending on 

another Act, that is, the Surrogacy Act, which has not come into existence. 

That is still pending in Rajya Sabha. 

HON. CHAIRPERSON: I will draw the attention of hon. Speaker, and we will 

get back to you. Let us continue with this now. 

SHRI N. K. PREMACHANDRAN : Madam, let me elucidate my point. The 

Speaker can very well suspend rule 66. There are so many precedents in the 

House by which rule 66 was suspended, and then the Bill was taken for 

consideration and passing. No Surrogacy Act is there. We are going to pass a 

Bill, depending on an Act which is not in existence. We are referring to an Act 

which is not in existence. It is identical to the Surrogacy Bill, which is pending 

before the Rajya Sabha. It is improper, it is unfair, and it is not the propriety of 

the House actually. How can it be passed? Suppose the Bill is passed, then 

what would be its impact because another Act is not in existence. That is 

pending before the Rajya Sabha. Rule 66 is very clear about this. In such a 

case, the other Bill has to be passed by both Houses and assented to by the 

President, and then only, this Bill can be taken for consideration. If that be the 

case, what is the propriety of this House in legislating or taking into 

consideration and in passing of this Bill? So, it is quite unfair. It is not as per 

the legislative practices. There are precedents in the House by which the hon. 
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Speaker has suspended rule 66. But at the same time, without suspending rule 

66 this Bill cannot be taken for consideration. That is my point. 

 So, my submission is, kindly defer this Bill for some other day till the 

ruling comes. Let the ruling on this issue come. Then only, this can be taken 

for discussion. Otherwise, it is not fair on the part of the Government. 

माननीय सभापित :  मं�ी जी, �या आप इस िवषय पर जवाब देना चाहते ह�? 

�ी मनसुख मांडिवया : माननीय सभापित जी, सरोगेसी िबल लोक सभा म� पेश ह�आ था और पास 

होने के बाद रा�य सभा म� भेजा गया। उसके बाद तरुतं एआरटी िबल भी लोक सभा म� लाया गया। 

जब रा�य सभा ने िबल िसले�ट कमेटी को भेजा, िसले�ट कमेटी और �ट�िडंग कमेटी ने उस पर 

िडटेल अ�यास िकया। अ�यास करने के बाद उ�ह�ने कहा िक सरोगेसी िबल और एआरटी िबल, 

दोन� िबल� को रा�य सभा म� एक साथ टेक-अप करना है इसिलए सै�ांितक तौर पर बात ह�ई िक 

दोन� िबल साथ म� ही लाए जाए।ं उ�ह�ने ही �र�म�ड िकया है िक दोन� के िलए अलग-अलग बोड� 

बनाने क� ज�रत नह� है। दोन� म� कॉमन बोड� बने, िजससे �यव�था और सिुवधा बने इसिलए ऐसा 

िकया है। सभी स�मािनत सद�य चाहते ह�, चाहे लोक सभा के ह� या रा�य सभा के ह�, िक यह 

रगेलेुशन होना चािहए। एआरटी भी होना चािहए, सेरोगेसी भी होना चािहए। यिद इसे रगेलेुट करना 

है तो साथ म� करना चािहए। दोन� के िलए एक ही बोड� बने, �य�िक सेम टाइप के दोन� िबल ह�, 

इसिलए �र�म�डेशन के आधार पर हमने िबल रा�य सभा म� िवलि�बत िकया है। यह िबल लोक 

सभा से पा�रत होने के बाद रा�य सभा म� दोन� िबल एक साथ टेक-अप िकए जाएगें। 

माननीय सभापित : ठीक है, ध�यवाद। 

 �ी हसनैन मसूदी जी। 

… (�यवधान) 
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माननीय सभापित : मं�ी जी ने आपको बता िदया है। दो िबल रा�य सभा म� एक साथ पा�रत ह�गे। 

… (�यवधान) 

माननीय सभापित : आपको जवाब िमल जाएगा, अभी इस िबल पर चचा� होने दीिजए। 

… (�यवधान) 

SHRI MANSUKH MANDAVIYA: Madam, the point is this. सरोगेसी िबल लोक सभा 

म� प�िडंग नह� है। वह रा�य सभा म� प�िडगं है। लोक सभा ने उसे पा�रत कर िदया है। … (�यवधान) 

माननीय सभापित : �ेमच��न जी, मं�ी जी ने जवाब दे िदया है। यह सेम िबल है। मसूदी जी, अब 

आप बोिलए। 

… (�यवधान) 

HON. CHAIRPERSON : Nothing is going on record. 

… (Interruptions) …  

SHRI HASNAIN MASOODI (ANANTNAG): Madam, let me at the outset 

congratulate the hon. Minister for bringing this comprehensive legislation. It is 

a good attempt to fill up a legislative vacuum and a good attempt at providing a 

legislation for a subject that is important which required a legislation. 

 The urge to have a child is there maybe for religious or psychological 

reasons because there is a belief that one survives through a child. So, in that 

background, people who are not blessed with a child are prone to exploitation 

                                                             
 Not recorded. 
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or vulnerable to exploitation. They have been exploited in the absence of a 

valid law to regulate assisted reproductive technology. It is a right law. It is a 

right step in the right direction.  

 My friends have pointed out some lacunae which need to be addressed 

by the hon. Minister. The first and the foremost difficulty is the technical 

difficulty. This Bill depends on the Surrogacy Act and that law is yet to mature 

into an Act. We know that there are different stages in a legislation. That is still 

a Bill. As was pointed out, clause 3 says that the National Board to be 

constituted would be the same as that of the clause 5 of the Surrogacy Bill. But 

that Act is not in existence. That is yet to come. So, this may create some kind 

of technical difficulties in the days to come.  

 Secondly, as pointed out by learned Members, this is discriminatory in 

some respects. An effort is required to be made by the hon. Minister to give a 

re-look and remove those areas because it leaves out some segments of the 

society that should have been benefited by this legislation and should have 

been made eligible for the benefits of this legislation. But they have been left 

out. In that regard, there should be some re-look and the benefits under this 

legislation should be extended to those groups as well.  

 Dr. Heena pointed out that the difficulty in extending the benefits of this 

legislation to a male more than 21 years of age is because there is a 

prohibition in adoption. But that does not sound convincing. Of course, there 

are reasons why they are left out. It is because the girl child should not be 
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exposed to some kind of exploitation. That is why adoption was prohibited. But 

that can be dealt with by other means, by having some other regulations so 

that those problem areas can be covered. But the benefits cannot be denied. 

Otherwise, we would keep some segments of the society left out. The 

argument that is put forward to say that this benefit should be denied to a 

male, because the child may be a girl child, and when the adoption is 

prohibited how can the male have that child, does not hold good in the case of 

LGBTQ. Of course, the Bill makes a good effort as regards the prohibition on 

pre-implementation of genetic testing.  

 But Section 25 of the Act keeps pre-implementation genetic testing an 

open-ended provision. You say in the provision, ‘such other purposes as may 

be prescribed.’ This makes it an open-ended provision and this gives a kind of 

scope for misuse of this provision. If you identify the disease for which the pre-

implementation genetic testing can be done, you better identify it with certainty 

than to keep it open ended.  

 The Act has some important provisions and takes care of some 

important aspects of the matter. The first one is about transfer of human 

gametes and embryos to any country outside. Section 30 takes cares of it. 

Again, Section 31 is very important. Section 31 (1) says, `the child born 

through assisted reproductive technology shall be deemed to be a biological 

child of the commissioning couple and the said child shall be entitled to all the 

rights.’  Section 31(2) says, `a donor shall relinquish all parental rights over the 
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child or children which may be born from his or her gamete.’ This used to be a 

question of dispute between the natural child, the donor, and the child or the 

commissioning couple. These areas are covered. 

 Lastly, I would like to talk about the pricing aspect. Madam, your speech 

has made us realize the advantage of having an expert in the House. To be 

very honest, we do not know many things. I do not know particularly the money 

aspects of the problem which were highlighted by you. You made us 

understand that. It is the job of an expert and I wish that you are made the first 

chief of the national Board that is contemplated under the Act, so that you can 

give disha and direction to this new legislation. But one thing is very important. 

Madam, we were told only by you that there are 60 million people who are in 

the queue, who are not blessed with a child and who will depend on this 

assisted reproductive technology. They will be indirectly benefited by this Act 

and will be saved from the exploitation which is so common in this field. But 

this Act should also take care of the cost of this  assisted reproductive 

technology. Unless and until it is done, it will be a luxury, it will be restricted to 

a creamy layer. It will be restricted to only 60 million people. But what about the 

people who cannot afford it? So, the Bill should also take care of the cost or 

regulate the cost. What about the BPL families or the families which are not 

blessed with a child and which will depend on this technology but cannot afford 

it because they do not have the sufficient resources? So, I would request the 
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hon. Minister to give a thought to this aspect as well, so that the benefits under 

the Act become available to that segment of the society as well.  

 With these words, I conclude my speech.  
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ADV. A.M. ARIFF (ALAPPUZHA):  Madam, before entering into the 

discussion, I would like to submit to the hon. Speaker Madam that you should 

consider the point of order raised by the senior Member. The clarification given 

by the hon. Minister has not sufficient relation with Rule 66 of the Rules of 

Procedure. Madam, please consider the point of order raised by Shri N.K. 

Premachandran.  

Even though I support the intention of the Bill, I would like to submit 

some suggestions and criticisms which have come from the various corners of 

the society and also been published in the medical journals. I think the hon. 

Minister will consider all the suggestions and the criticism in this regard at the 

time of clause by clause consideration. All other Members who spoke earlier 

pointed it out that the Bill excludes same sex couples and the live-in couples 

from accessing ARTs. The Bill missed an opportunity to recommend that 

reproductive rights, which are internationally and constitutionally recognized as 

universal, be extended to live-in couples and same sex couples.  

It is noteworthy that the eligibility for access to surrogacy under the SRB, 

2019 includes a medically necessitated condition, but the ART Bill, 2020 

restricts it only to infertility. It has failed to fully address the right of donors, 

especially egg donors. This is despite the fact that hormonal treatment is 

necessary for an egg donor, and the procedure for extraction of eggs is 

invasive and can potentially be life-threatening too.  
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The Bill recommends insurance coverage for the donor for 12 months 

and also social security insurance, the parameters of which are not clear. It 

also recommends the payment of maternity benefits to an egg donor who 

suffers from miscarriage. This is perplexing as a gamete donor is not carrying a 

pregnancy. So, the question of a miscarriage does not quite arise. 

There is no provision for donor compensation or even the 

reimbursement of expenses for loss of salary, time, and effort. The labour 

involved in producing and sharing biomaterial for the benefit of third parties is 

not recognised. Any compensation is available only when there is an untoward 

medical incident by way of a miscarriage. This is justified in keeping with the 

altruistic nature of the ART Bill, 2020. 

The crucial definitions in both Bills remain unsynchronised. For example, 

the SRB, 2019 does not define ART, ART clinics or ART banks. The ART Bill, 

2020 defines these terms. Then, there are terms defined in the SRB, 2019, but 

not in the ART Bill, for example, fertilisation, implantation, foetus, and sex 

selection. The definition of infertility differs between the two Bills. Given the 

overlap between surrogacy and ART procedures, precision in and consistency 

between the two Bills, when it comes to medical terms, are critical. 

Several stakeholders have criticised the ART Bill, 2020 for prescribing 

long prison sentences with punishment being disproportionately high in relation 

to the offence committed. Differential treatment of defendants who have 

committed the same offences under both Bills will constitute arbitrary executive 
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action, which is unconstitutional. The Bill has omitted intervening on significant 

issues with constitutional ramifications such as access to ARTs and 

compensation for the egg donor.  

As some of my previous speakers pointed out, permitting medical 

tourism and access for foreigners changes the economics of the ART 

market. In the absence of pricing regulation for ART clinics and banks, these 

organizations will continue to grow unbridled such that only the wealthiest can 

access ARTs excluding millions from the non-elite socio-economic 

groups who aspire to form families. Meanwhile, women who provision 

reproductive materials and labour will continue to be devalued, uncompensated, 

and unprotected as underground markets for egg donors and surrogacy 

would thrive. 

Also missing entirely in the ART Bill, 2020 is any mention of the 

rights of the child born out of ARTs to know their parentage, which is 

crucial to their best interests, and is increasingly accepted as a norm globally 

and was protected under previous drafts of the ART Bill. Thank you, Madam. 
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SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, Madam 

Chairperson. 

 Madam, I rise to support this Bill subject to the reservation that I have 

made at the time of raising my Point of Order regarding the procedural 

irregularity in considering this Bill at this juncture because the Surrogacy Bill is 

pending before the other House. It has not yet been passed and assented to 

by the President. Since it has not become an Act of Parliament, referring to 

provisions of that particular Bill, which has to be passed by Parliament, is not a 

good legislation. It is a bad legislative practice. I hope that the hon. Speaker 

may give a Ruling on this issue. Subject to the reservation of that Ruling, I am 

making some of the points on this Bill.  

 I would like to know only one point from the hon. Minister. Suppose, the 

other House, in its own wisdom, is not passing the Bill - it depends on them; it 

is not mandatory that the Bill should be passed by the other House - what 

would be the fate of this Bill? The hon. Minister has to explain this  because 

the legislative wisdom of Lok Sabha cannot be taken for granted. This is in the 

legislative domain. You cannot take it for granted that the other House would 

pass the Bill and the hon. President, will give assent to the Bill. Suppose the 

President is not giving assent to the Bill, suppose the President is returning the 

Bill, what would be the fate of this Bill? So, please don’t take Parliament, 

please don’t take Lok Sabha for granted. We are having the right in our own 

legal or legislative domain; we are having the legislative supremacy in passing 
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the Bill and the same should be respected. So, first of all, I make my 

reservation with the hope the ruling may come from the hon. Speaker. 

 Madam, I support the Bill in many senses. Madam, your speech was 

well heard by the House and the same was appreciated.  The medical 

perspective of the Bill and the ethical and other issues have already been 

covered by most of the learned speakers. The Assisted Reproductive 

Technology (Regulation) Bill is to provide for the regulation of ART services in 

the country. I support the Bill. There are many defects and concerns in the Bill.  

Still, I am supporting the Bill because something is better than nothing. Now a 

days, there is nothing to regulate the ART services; its growth is mushrooming 

in the country. 

According to the research study conducted by an institution on medical 

technology based in Bengaluru, – it has now available in the public domain - 

ten to 15 per cent of the married couples in India are facing infertility. That 

means, 27.5 million of married couples in India are facing infertility. This means 

that it is one of the lucrative businesses by which money or business can be 

made by exploiting these poor people or these married couples, who do not 

have a child. So, definitely, regulation is highly required. Since there is no 

regulatory mechanism to supervise and monitor these ART services, definitely, 

it is the need of the hour. I support the Bill with certain reservations and 

objections.  



01.12.2021        843 
 

The second point is regarding the definition of assisted reproductive 

technology services. The definition includes all techniques that seek to obtain a 

pregnancy by handling the sperm or oocyte outside the human body and 

transferring the gamete into the reproductive system of a woman.  

Madam, I have gone through the Standing Committee Report. There are 

detailed discussions about the definition of ART services but unfortunately 

none of the observations made by the Committee has been adopted by the 

Government in redefining the definition of ART services. It is quite unfortunate 

on the part of the Government. This definition has to be elaborated; this 

definition has to be further explained. This is my suggestion.  

During the last few decades, there is a growth of Art services, especially 

in India. We have gone through this Bill and have gone through many 

documents. It is very astonishing to see there that India is becoming one of the 

major centres of global fertility industry, and thereby, India is becoming a 

reproductive tourism centre. That means, it is becoming a lucrative business; 

that means definitely the commercialisation of ART services is going to 

happen. I do appreciate the Government and the hon. Minister for bringing this 

Bill. We have to have some mechanism to regulate ART services. The 

commercialisation of ART services has to be regulated and restricted because 

it is a humane service to be provided to the married couple, who do not have 

any issue or children. There were guidelines in our country but they are not 

sufficient to meet the purpose. 
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The ART services involve medical, legal and social issues. To an extent, 

we are able to contain or address the legal issues.  

 But as far as the social issues and ethical issues are concerned, I do not 

think the Bill is sufficient to meet the purpose. That should also be addressed. 

In the Standing Committee’s report, it is very clear but, unfortunately, nothing 

has come out. I did not hear the introductory speech of the hon. Minister. The 

Committee cautions the Government. The second para of the report, ‘The 

general observations and recommendations of the Standing Committee’ 

states: “The Committee however believes that the Government should make 

efforts to undertake a study to work on the cause of infertility instead of 

allowing the private sector to maximise the profit by marketing ART services.  

The Committee in this regard also recommends that the Government 

should enhance ART services in each medical college or district hospitals by 

opening infertility clinics so that the poor masses can avail the ART facilities. 

The Committee strongly decides that the ART facilities should not be confined 

to the ‘bourgeoise class’. It is the word that was used by the Standing 

Committee. This shall not be confined to the bourgeoise class, the capitalist or 

the rich people in the country. In this regard, the Committee cautions the 

Government not to allow commercialisation venture. At IVF centres, 

commercialisation of gamete donation must be prohibited in letter and spirit by 

effective implementation of the provisions of the proposed legislation ensuring 

that the ART services do not expand as money making business. This 



01.12.2021        845 
 
observation is very vital and the Government should definitely address this 

issue. Otherwise, it will create big concerns among the public at large.  

Most of the hon. Members have spoken regarding consent. I am not 

supporting the argument given by most of the learned Members about it not 

being allowed to the single male. I do not support it because there are many 

things a single male is not allowed to access in a country like India because 

our ethos, culture, and traditions are not permitting him to do it. Sometimes, 

section 377 is scrapped by the hon. Supreme Court and, sometimes, in future, 

it may allow it. But for the time being, what the Government has done is the 

best. I fully support it. I am not supporting the argument given by most of the 

learned Members regarding the first point.  

My second concern is about the violation of Article 14. In the case of 

Justice Puttaswamy vs. Union of India, the Supreme Court held the sanctity of 

marriage, the liberty of procreation, the choice of family life, and the dignity of 

all individuals irrespective of social status from the aspects of privacy. This is 

an act of privacy. Is the right to privacy being protected by this legislation? How 

can the Government ensure through this legislation this right to privacy? There 

are the chances or loopholes in the law by which the details can be leaked to 

some other sources that will be causing grave repercussions. That is my first 

concern. 

My third concern is regarding Article 23 of the Constitution. A woman 

receives no compensation or reimbursement of expenses for loss of salary, 
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time, and effort, failing to pay for services and unpaid labour which are 

prohibited by Article 23 of the Constitution which is against exploitation.  

Another part is regarding the commissioning parties which only need to 

obtain an insurance policy. Is the amount of insurance fixed? Is the minimum 

ceiling limit fixed? Is the time also fixed?  

The fourth concern is the about absence of a qualified medical person in 

the State level regulation authority who may understand the nuances of 

infertility and IVF treatment. His absence would become problematic. I have 

given a notice of the amendment. If the hon. Minister can see me, I would 

request to him to accept that amendment. Let it be a woman medical 

professional, who is aware of these issues, in the State authority.   

 The last point which I would like to make is that there is going to be 

multiplicity of legislation on this larger issue. There is the Surrogacy Bill, there 

is the Medical Termination of Pregnancy Bill, and then there is this ART 

(Regulation) Bill. Why three Bills? Why can we not have a comprehensive Bill 

covering all these three aspects? Multiplicity of laws on the same issue leads 

to confusion and is bad for implementation. The issues of surrogacy and ART 

services are closely related. I, therefore, urge upon the Government to come 

with a comprehensive Bill covering all these three aspects of surrogacy, 

medical termination of pregnancy, and the ART services. With these words, I 

conclude. Thank you. 
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�ीमती नविनत रिव राणा (अमरावती): सभापित महोदया, आपका बह�त-बह�त ध�यवाद। 

Surrogacy helps infertile, childless couples to have children of their own. I 

totally support this. हमार ेकई माननीय सद�य� ने इस िवषय पर बोला है। हमारी भारती मैडम 

है, जो इस िडपाट�म�ट क� रा�यम�ंी है। बह�त सार ेलोग� ने अलग-अलग तरीके से अपनी बात� रखी 

ह�। हमारी चेयरपस�न ने भी इस िवषय पर अपने बह�त सारे सजेशसं िदए ह�। हम लोग इस िवषय से 

�रलेटेड नह� ह�, डॉ�टर नह� ह�। अभी हम जो कुछ बोल रहे ह� या सजेशन लाए ह�, वे हम बह�त सार े

ए��पट्�स व डॉ�टस� से बात करके लाए ह�। िजस �े� से म� िबलॉ�ग करती ह�,ँ वहा ँके ऐसे पेश�ट्स 

से सपंक�  करके ही म� यहा ँपर बता रही ह�।ँ  

 Madam, this Surrogacy (Regulation) Bill, 2019 was introduced by the 

Minister of Health and Family Welfare in Lok Sabha on 15th July, 2019. उसके 

बाद अभी यह िवषय चचा� म� आया है। िजस �कार से बताया गया िक बह�त साल� से इस पर चचा� 

हो रही है। यह िवषय हर कमेटी म� अलग-अलग चीज� पर चचा� के िलए गया है और उसके बाद 

अभी यह िवषय यहा ँआया है। हमार ेपास कुछ चीज� ह�, िजनके बार ेम� म� बोलना चाह�गँी। The Bill 

defines surrogacy as a practice where a woman gives birth to a child for an 

intending couple and hands over the child after the birth to the intending 

couple. The Bill in its present form adopts a need-based approach rather than 

a rights-based approach. The rights of the surrogated mother, of the unborn 

child, and of the person to parenthood must be given highest priority while 

formulating the regulation by striking a perfect balance. Now we have concern 

for three parties in this, Madam, the unborn child, the surrogated mother, and 

the intending couple. So, while passing the Bill, we have to take care of the 

rights of all these three parties. Commercial surrogacy is banned and at 
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present; only relatives can be involved in surrogacy. We have to look at the 

practical issues in a male-dominated society.… (�यवधान) 

          मैडम, यह ठीक है िक आपने इसे करे�ट िकया। म� आपको बताना चाह�गँी िक उसी समय से 

ही िड�कशन हो रहा है। … (�यवधान) This is what is happening. 

माननीय सभापित: मैडम, आप चेयर क� तरफ ए�ेस क�िजए। 

… (�यवधान) 

�ीमती नविनत रिव राणा: मैडम, तब से हम लोक सभा म� सनु रहे ह�। Shri Premachandran 

has also asked the Minister how this Bill came to Lok Sabha when it is not 

passed in Rajya Sabha. We all have discussed about this and the Minister is 

also sitting in the House. This is the confusion that is happening here. Madam, 

I will just keep my suggestions before the House. Very senior Members have 

also mentioned this in their speeches. I am sorry I do not know what is going 

on.  

माननीय सभापित: मैडम, आप बोिलए। 

… (�यवधान) 

�ीमती नविनत रिव राणा: मैडम, तब �या होगा? जब आपने बोला है िक �रलेटेड सेरोगेसी नह� 

करनी चािहए, उसम� एक चीज क� बह�त सम�या होगी, �य�िक िजस देश म� हम रहते ह�, वहा ँथोड़ा-

सा मेल डोिमनेिटंग है। अगर िकसी फैिमली मे�बस� या �लड �रलेशन को हम फोस� करते ह� िक 

आपको यह करना है, नह� तो म� नह� रखूगँा। इसके साथ सेरोगेटेड बेबी नह� करके िदया तो आपके 

यहा ँ�ॉ�लम आएगंी। 

 मैडम, म� मं�ी महोदय से �र�वे�ट क�ँगी, इसम� आपने जो भी मे�शन िकया है, उसके िलए 

मेरा एक छोटा-सा सजेशन है। इस संबंध म� म�ने ए��पट�  से भी बात क� है। Commercial 

surrogacy is banned. िजस तरीके से अभी एक ‘िममी’ िप�चर आई थी, वह एक कमिश�यल 
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मूवी थी। उसम� िदखाया गया था, हमार ेएक कुिलग ने म�शन िकया है िक बाहर के लोग� के िलए यह 

एक कमिश�यल देश बन चकुा है। बाहर से कोई भी यहा ँआकर �रल ए�रया म� जाता है, �ाइबल 

ए�रया म� जाता है और they just borrow the womb of one woman. वह उस बेबी को लेकर 

चला जाता है। अगर उसको कुछ हो जाता है और If the baby is not perfectly okay, then 

they leave the surrogate mother in the lurch and move away without even 

informing her. यह उस िप�चर म� कमिश�यली िदखाई िदया है। उसको हमने बैन कर िदया है। 

परतं,ु हमने फैिमली के ऊपर जो डाल िदया है, उस पर भी हम� �यान रखना पड़ेगा। 

17.00 hrs 

उसम� भी कई चीज� पर नोटीिफकेशसं लानी पड़�गी। … (�यवधान)  

मैडम, जो 60 िमिलयन कप�स ह�, जो अभी भी पैर�ेट्स बनने के िलए इ�छुक ह�, ऐसी 

फैिमलीज़ के िलए, ऐसे कप�स के िलए, हम लोग� को यह �यान रखना चािहए िक जो �रल 

ए�रयाज़ म� ह� या �ाइबल ए�रयाज़ म� जो गरीब लोग रहते ह�, हमार ेपास उनके बह�त सार ेइ�यूज़ 

आते ह�। बड़े लोग बड़े शहर� म� इसे कर पाते ह�, पर हम िजस �े� को िबलांग करते ह�, अमरावती, 

िवदभ� या महारा�� के ऐसे जो िपछड़े इलाके ह�, जहां पर कोई िकसान है या मजदूर है या हाथ 

मजदूर है, ऐसी फैिमलीज़ के िलए अवेयरनेस लाना और सरकारी योजना लाना, िजसके मा�यम से 

वे अपने आपको पैर�ट्स बना सक� , इसके िलए ईजी और ए�सेज़ अमाउंट से हम उनक� �या मदद 

कर सकते ह�, यह उ�ह� पैर�ट्स बनाने के िलए बह�त मह�व रखता है। 

मैडम, मेरे कुछ सजेशंस थे और बह�त सार ेइ�यूज़ भी इस बीच म� आ गए। म� बस इतने ही 

सजेशसं मं�ी जी को दूगंी। आपका बह�त-बह�त ध�यवाद। 
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SHRI P. RAVINDHRANATH (THENI): Thank you, hon. Chairperson, Madam, 

for giving me the opportunity to support this Bill.  I thank the hon. Health 

Minister for bringing this important Bill. 

 I come from Tamil Nadu which has huge infrastructure and development 

potential in the medical sector.  It has the second-highest Artificial 

Reproductive Technology (ART) clinics in the country.  Also, it is a hub for 

medical tourism.  Hence, any legislation which will regulate these practices will 

increase medical tourism which will lead to an increase in revenue. 

 I would like to point out that raising a family is an important aspect of life 

in Indians. India faces a lot of burdens in terms of infertility with at least 27 to 

30 million reported cases of the same, and it is on the rise in India.  With this 

spirit, the Government has introduced this Bill that will regulate ART services in 

the country.  I would like to add that with this, couples will feel more confident 

and will view the ART methods as ethical.   

 I would like to highlight that the Bill has a slew of advantages.  This Bill 

provides safe and ethical ART methods.  The doctors will be allowed to test, 

thus preventing any genetic disease.  Also, this Bill will establish regulatory 

boards at the State and national level. 

 India is a world leader in ART methods.  The industry is currently 

expanding at a CAGR of 18 to 19 per cent and is expected to touch INR 25 

billion.  I would like to highlight that only one per cent of the infertile couples 
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come for treatment and this Bill will help in removing the stigma and will be of 

great help. 

 It is important to note that currently 50 per cent of the IVF cycles are 

performed in India by unorganised clinics.  I would like to point out to the Chair 

that this increases risk, and this Bill will go a long way in minimising this.  

Currently, no regulations are in place and the entry barriers are low.  Hence, 

this Bill is absolutely necessary to bring regulation and ensure that norms are 

met. 

 I would like to highlight another angle which is economic.  India is a hub 

for medical tourism and hence this Bill will provide regulations.  This will offer 

numerous benefits such as economies of scale, promotion, branding and fair 

pricing, etc. combined with high quality of care and service.  It is a huge 

opportunity for the medical tourism sector and will pave the way for India to 

become a global leader. 

 With this, I extend my heartiest congratulations to hon. Prime Minister 

Shri Narendra Modi ji for his guidance.  On behalf of my party, AIADMK, I 

support this Bill.   

 Thank you, Madam. 
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SHRI K. NAVASKANI (RAMANATHAPURAM): Thank you Madam.  I will not 

say a lot.  The Assisted Reproductive Technology (Regulation) Bill is a much-

awaited piece of legislation.  However, there are certain key areas of concern.  

There are certain drawbacks in the Bill in its current form which need to be 

addressed.  I hope the Government will be able to answer the concerns that I 

have.  I will briefly raise them here.  Unless these areas are addressed, 

bringing such a key legislation with such massive drawbacks would have 

severe ramifications in the future.  I will ask few questions point-by-point, and 

the Minister can clarify if my concerns hold value or not. 

 The first question on the ART Bill in the current form is the question of 

discrimination.  The Bill defines the ‘commissioning couples’ as infertile married 

couples in Clause 2(g).  This is highly discriminatory and violates the Right to 

Equality guaranteed under Article 14 of our Constitution and the Right to Life 

under Article 21. 

 The ART Bill also does little to protect the egg donor.  Though there is a 

provision for insurance, there is no monetary compensation provision in the Bill 

for the loss of salary, time and effort.  There is no provision for the donor 

withdrawing her consent at any point after giving her consent, even though the 

same has been provided for the commissioning couples.  This too hurts the 

interest of the donor. 

 The Bill still retains the very existing heritable life threatening or genetic 

diseases clause for the pre-implantation genetic testing, even though the other 
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purposes as may be prescribed, has been dropped.  This is a vast definition 

and would be misused as a loophole. 

 Thank you. 
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SHRIMATI PRATIMA MONDAL (JAYNAGAR): Madam, I rise to speak on the 

Assisted Reproductive Technology (Regulation) Bill, 2020.  I got an opportunity 

to hear an excellent debate, especially from you Madam, and all other hon. 

Members on this important Bill.  So, for me today is the first day of the Winter 

Session. 

 I have a very small query and I would like to ask the hon. Minister to 

clarify the norm set for the eligibility to avail the facility of ART.  According to 

Clause 2(g) ‘commissioning couple’ means an infertile married couple, and 

Clause 2(a) states ‘woman’ meaning ‘any woman above the legal age of 

marriage’ is eligible to avail the ART route of reproduction.  This means that 

unmarried women have an option to become mothers.  So, it is a very welcome 

small step in the right direction.  But I would say that it is contradictory to the 

provision contained in the Surrogacy Bill passed by the Lok Sabha. 

 The Surrogacy Bill allows only infertile couples to opt the method of 

surrogacy, which itself is a form of Assisted Reproductive Technology.  On the 

one hand, single women are allowed to bear child through IVF or ICSI but if the 

intending mother is infertile, she cannot consider surrogacy as an option.  So, 

what kind of law is this?  The provisions contained in one law are contradictory 

to the other though both are absolutely related.  So, I would like to request the 

hon. Minister to clarify the same. 

 I would also like the hon. Minister to ensure that no discrimination is 

made in ART clinics against unmarried women seeking to be mothers through 
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ART.  There must be a provision which specifically mentions that discrimination 

against the unmarried women is a punishable offence. 

 Other Members have already spoken about the single men and the 

LGBTQ community wanting to be fathers.  This is absolutely unconstitutional 

as the right of individuals wanting to be parents is curbed. 

 I would also request the Minister to kindly elaborate Clause 35(1) under 

Chapter 5 which states: 

“No court shall take cognizance of any offence punishable under 

this Act, save on a complaint made by the National Board or the 

State Board or by an officer authorized by it.” 

 Does this mean that any aggrieved couple or any individual cannot 

approach the Judiciary directly? Do they have to register a complaint to the 

boards or the officers? If so, then it is making the situation even more difficult. 

This is absolutely unacceptable and is a burden on the people who are already 

suffering. So, I sincerely hope that the hon. Minister acknowledges these 

issues and explain the ambiguity.  

 I would like to conclude by repeating that this Bill is extremely important 

but the provisions are not up to the mark. Therefore, these must be amended.  
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam 

Chairperson, an exhaustive discussion has already taken place on the ART 

Bill. I think, virtually, I have been orphaned by the arguments that need to be 

proposed from my end. 

 Hon. Minister, Dr. Mansukh Mandaviya Ji, you have listened to the entire 

deliberations with rapt attention and I think, all the salient points -- that have 

been raised by my colleagues -- have been properly noted and the same will 

be addressed later. I am certainly optimistic about it. 

 Madam Chairperson, principally, there is no qualm to say that we have 

no objection with this kind of a legislation provided that certain loopholes, 

lacunae and deficiencies, are dealt with in a proper manner. Most of the hon. 

Members, especially from the Opposition side, have raised valid arguments 

with regard to the Bill while supporting the essence of the Bill principally.  

मांडिवया जी, यह एक बड़ी इंड��ी है। यह आपको मानना पड़ेगा। िह�द�ुतान म� �ीटम�ट 

एक इंड��ी बनता जा रहा है। आप हम� बताइए िक अभी इस इंड��ी का �या हाल है? कोिवड के 

चलते इसके ऊपर �या असर पड़ा है? हम चाहते ह� िक िह�द�ुतान म� इस तरह क� इडं��ी बने। 

�य�िक हमार े पास कािबिलयत है। हम चाहते ह� िक कािबिलयत से हमार े देश के लोग भी कुछ 

कमाए।ं हमार े िह�द�ुतानी लोग एक के बाद एक कािबिलयत िदखा रहे ह�। कल-परस� अ�वाल 

साहब ने भी िदखाया है। वे ट्िवटर के सीईओ बन गए ह�। मैडम, चेयरपस�न ने भी एक बात का िज� 

िकया है। I fully subscribe to the views which were enunciated by the hon. 

Madam Chairperson who is representing the State of West Bengal.  The first 

test tube baby, Louise Joy Brown was born on 25th July, 1978 and about two 
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months later, the world’s second and India’s first IVF-led baby, Kanupriya 

Agarwal alias Durga, was born in Kolkata. So, we are certainly proud of this 

kind of an invention and a discovery by an Indian who was hailing from 

Kolkata. Yes, that person had not been properly rewarded according to his 

capability, credibility and potentiality. But time has not gone out from our 

hands.  

17.14 hrs   (Hon. Speaker in the Chair)  

हम चाहते ह� िक सरकार अभी भी उनको सही परु�कार से नवाजे। अभी भी उनको 

परु�कार से नवाजने का समय है। म� सरकार से यह िनवेदन क�ंगा िक डॉ. सभुाष मखुज�, िज�ह�ने 

िह�द�ुतान म� पहली बार टे�ट ट्यूब बेबी को ज�म िदया, आप उनको अभी भी परु�कार से 

नवािजए, �य�िक उ�ह�ने िह�द�ुतान का नाम िसफ�  िह�द�ुतान म� ही नह� बि�क पूरी दिुनया म� 

रोशन िकया है। 

 माननीय �पीकर सर अभी पीठासीन ह�ए ह�। हमार ेऊपर बार-बार यह इ�जाम लगता है िक 

िवप� सदन नह� चलाना चाहते ह�, फला-ंफलां, बह�त सार ेइ�जाम लगाए जाते ह�।   

 महोदय, आप ज़रा �ेजरी ब�च को देिखए। आप इनसे पूिछए िक इस सदन को चलाने म� इन 

लोग� क� िकतनी िदलच�पी है। यहां पर माननीय मांडिवया जी को छोड़कर िकतने मं�ी बैठे ह�ए 

ह�?...(�यवधान) आप दिेखए।…(�यवधान) आप खदु िगनती कर लीिजए।…(�यवधान) यहा ं पर 

कोई �ंट लाइन मं�ी नह� बैठा है, सभी सेक� ड और थड� लाइन मं�ी बैठे ह�ए ह�।…(�यवधान) 

माननीय अ�य� : मंि�गण को यहां पर उपि�थत रहना चािहए।  

… (�यवधान) 

माननीय अ�य� : माननीय सद�यगण, इसम� पैरवी करने क� आव�यकता नह� है।   

… (�यवधान) 
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�ी अधीर रजंन चौधरी : आप लोग सी�रयस नह� है, यह साफ पता चलता है।…(�यवधान) हमार े

िह�द�ुतान म� दो बात� कही जाती ह�, फिट�िलटी और इनफिट� िलटी। पूरी दिुनया म� इनफिट� िलटी म� 

हमारा िह�सा 25 से 30 �ितशत है। फिट� िलटी को सामने रखकर हम� यह समझाया जाता था िक 

जनसं�या िव�फोट के चलते िह�द�ुतान क� तर�क� नह� हो पा रही है, लेिकन अब पूरा न�शा ही 

बदल गया है। नेशनल हे�थ कमेटी क� �रपोट�  आ गई है, उसम� यह दशा�या गया है िक अब हमार े

यहां फिट� िलटी दर �र�लेसम�ट लेवल से भी कम है।…(�यवधान) 

माननीय अ�य� : इसम� सरकार �या करगेी? 

… (�यवधान) 

�ी अधीर रजंन चौधरी : महोदय, म� इसिलए कह रहा ह�ं, �य�िक दशक� के �यास� के बाद इतनी 

बड़ी अचीवम�ट ह�ई है। अभी �या जनिव�फोट का रवैया चलेगा या �केगा? जब आप देश के 

आिथ�क हालत को सुधार नह� पाते ह�, तब आप यह दहुाई देते ह� िक जनस�ंया िव�फोट, 

जनसं�या िव�फोट, जनसं�या िव�फोट। तरह-तरह के �ोवोिकंग �टेटम�ट भी आते ह� िक यहां वो 

करो, वहा ंवो करो। हम जनस�ंया िव�फोट को तो सभंाल चकेु है। आज िह�द�ुतान म� यह हालत है 

िक हमार ेयहां मेल से �यादा फ�मेल क� स�ंया हो गई है। से�स रिेशयो म� 1,000 मेल और 1,020 

फ�मेल ह�। अब आप लोग �या कह�गे? म� यह आप लोग� से पूछना चाहता ह�।ं 

 माननीय म�ंी जी, शायद आप इस िबल को लाने से पहले, इसको तंद�ु�त एवं सश� 

करने के िलए जो हमारी �ट�िडंग कमेटी है, उसने काफ� मश�कत क� है। शायद आपके सम� 

उसक� �रपोट�  भी पेश क� गई होगी। म� उस �रपोट�  को सामने रखते ह�ए यह ज�र कहना चाह�ंगा िक 

यह िबल हमार े सिंवधान के आिट�कल 14 का उ�लंघन कर रहा है। Only married couple 

unable to conceive due to infertility or other medical condition and women 

above the legal marriage age that is after 18 years can avail ART services.  
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बह�त सार ेसद�य� ने यह बात कही है, लेिकन आपका �यान आकिष�त करने के िलए म� 

इसको दोहराना चाहता ह�ं। Single males, unmarried live-in couples, same sex 

couples and transgender men and women are excluded from the purview of 

the Bill. I think this is discriminatory and violate the fundamental right to 

equality under Article 14.  

देिखए, �ट�िडंग कमेटी क� यह ऑ�ज़व�शन है - The Committee recommended that 

the confidentiality of the data should conform to the law as laid in the 

Judgement of Justice K.S. Puttaswamy Vs. Union of India, the Personal Data 

Protection Bill, 2019 and the National Digital Health Blueprint issued by the 

Ministry of Health and Family Welfare.  

यह म� नह� कहता ह�,ं म�बस� यहां पर कोई मनगढ़ंत बात नह� कह रहे ह�। �ट�िडंग कमेटी ने 

सभी चीज� को म�ेनज़र रखते ह�ए, काफ� मश�कत और िव�तार से चचा� करने के बाद इस िन�कष� 

पर पह�ंची है िक यह िबल माननीय स�ुीम कोट�  के जजमेट का उ�लंघन करता है। यह कह� न कह� 

सिंवधान के आिट�कल का उ�लंघन करता है। म�ने अभी आिट�कल 14 का िज� िकया है। 

महोदय, म� यहां पर एक और बात रखना चाहता ह�ं। The egg donor’s interests are 

subordinated in the Bill. The donor receives no compensation or 

reimbursement of expenses for loss of salary, time and effort. Failing to get pay 

for bodily services constitute free labour which is prohibited under Article 23 of 

the Constitution of India.  

 यह म� नह� कह रहा ह�।ँ म� ‘डॉ. सधुा च��शेखर, कंस�ट�ट, टाटा ��ट हे�थ िस�टम 

�ांसफॉम�शन �लेटफाम�’ को कोट कर रहा ह�।ँ She also said that State level Registration 
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Authority to be established to oversee ART practices as per the Bill must 

include an Obstetrician or Gynaecologist and not just an MBBS doctor. �य�िक 

इ�फिट� िलटी और आई.वी.एफ. म� जो फक�  है, उसे हम जैसे लोग नह� समझ सकते ह�। यहा ंपर 

िजन डॉ�टस� ने चचा� म� भाग िलया था, उनसे हमने बह�त कुछ सीखा है। इसम� हम� लगता है िक यह 

बह�त जिटल �ि�या है और यह चीज भी जिटल है। जब चीज जिटल होती है तो हम� सावधानी 

बरतना भी ज�री होता है। इसिलए म� समझता ह� ँ िक आप �यादा ज�दबाजी कर रहे ह�। आप 

ज�दबाजी इसिलए कर रहे ह�, �य�िक इस लेिजसलेशन के आने से पहले एक और लिजसलेशन 

आया, एक लेिजसलेशन आने के बाद एक और लेिजसलेशन आ गया तो आप िब�कुल ि�मै�योर 

लेिजसलेशन ला रहे ह�। As per the provisions of the proposed Bill, the National and 

State Boards established under the Surrogacy Act 2020 are to function as 

Boards to oversee ART. The Surrogacy Bill, 2019 has only been passed in the 

Lok Sabha and is not yet an Act of law. यह बह�त बड़ा मु�ा है। आप जो मज� बोल देते ह� 

तो ऐसा नह� होगा। यह सदन है और सदन क� काय�वाही म� िनयम-कानून का जो अलग तरीका है, 

उसे आपको मानते ह�ए, उनका पालन करते ह�ए चलना चािहए। This betrays the haste on 

the part of the Government to proceed with a Bill when it is incumbent on 

another pending legislation. इस िबल म� बड़ी अ�प�ता िदखाई दे रही है और आप इस िबल 

को पास करके गलती कर रहे ह�, ऐसा हम� �तीत होता है। आसमान तो टूट नह� पड़ेगा, जब आप 

इतने साल� से �के ह�ए ह� और दो-दो �ट�िडंग कमेटीज़ बनी ह�ई ह�। एक सेरोगेसी पर बनी ह�ई है और 

दूसरी ए.आर.टी. पर बनी ह�ई है तो आपको �यान से सार े िवशेष�� को लेकर एक कॉि��ह�िसव 

होिलि�टक लेिजसलेशन बनाना चािहए, िजसम� हम इस तरह के लूपहो�स ना दशा�ए।ं आपको 

देखना पड़ेगा िक इस तरह के लूपहो�स �तीत ना हो पाए।ं आप आई.सी.एम.आर. क� गाइडलाइन 

को भी इ�नोर कर रहे ह�। The ICMR guidelines published in 2005 were more 

inclusive as live-in couples were eligible thereunder. The guidelines also 
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included minimum standards such as for ART counselling, clinics, laboratories, 

personnel and procedure. However, these have been left to the proposed 

National Board to prescribe. इस िबल म� इसका �ावधान �य� नह� रहेगा? इसम� एक और 

चीज है, िजसे �यान से देखना चािहए। The right of child to seek donor. ब�चे को मालूम 

होना चािहए िक डोनर कौन है। जब ब�च� को होश आता है तो वे अपने माता-िपता को ढँूढ़ते ह�। यह 

दिुनया का धम� है, लेिकन आप यह भी छीन रहे ह�। The ICMR guidelines provide that any 

child born through ART should have the right to seek information about the 

donor except the individual identity. If they apply for such information after 

attaining 18 years of age, आप �या करोगे? 18 वष� के बाद वे वोटर बन जाते ह�। वोटर बन 

जाने से उ�ह� पता नह� लगेगा िक उनके माता-िपता कौन है। The Bill is silent on the right of 

the child to seek information on reaching adulthood. आप हमार ेब�च� के िलए बह�त 

बड़ी गलती कर रहे ह�, जो ए.आर.टी. के ज�रए दिुनया म� आने वाले ह�। It may be noted that 

while ART clinics and banks are not restricted from operating, the Government 

has pushed for a ban on commercial surrogacy as per the provisions of the 

Surrogacy Bill, 2019. Some women activists have suggested that commercial 

surrogacy be reframed as compensated surrogacy and have pushed for 

women’s right to be compensated for being a surrogate.  

सबसे बड़ी िज�मेदारी लेती ह� हमारी मिहलाए।ं इस दिुनया म� हम सिदय� से यह तहजीब 

बनाकर देश चलाते ह� िक the worth of a woman is to be determined by the 

productivity of the womb, लेिकन हम नह� मानते ह� िक एक मिहला को िसफ�  एक वूम क� 

हैिसयत से माना जाए। उनक� बह�त सारी गणुव�ा है, �वािलटी है, पोट�िशयिलटी है, लेिकन िकसी 

भी सूरत म� मिहलाओ ंको विंचत न होने देने का �ावधान इस िबल म� रखना चािहए।  



01.12.2021        862 
 

दूसरी बात है – क��ल�ट मैकेिन�म। Under the proposed legislation, an 

aggrieved party cannot directly approach the court.  Only the National Board or 

the State Board or any officer authorised by the State Board can approach the 

court.  This is problematic as it could interfere with the person’s right to justice. 

इसे आपको ए�ेस करना पड़ेगा।   

Coming to posthumous reproduction after the person dies, it refers to 

reproduction by using the gamete of a deceased person. The Standing 

Committee suggested that posthumous reproduction should be permitted even 

in the absence of prior consent of the deceased unless the deceased has 

previously objected to this. आप ब�क बनाते ह�, उस ब�क म� िकसी ने रखा है, वह मर भी 

सकता है, लेिकन उसके बाद �या होगा? उससे सहमित न िमलने तक �या आप वह सीमेन या 

गैमेट इ�तेमाल कर सकते ह�? यह एक बड़ा मु�ा है, इस पर आप �यान दीिजए।  

सर, एक अ�य म�ुा है – �टैडडा�इजेशन । इसके बार ेम� भी कमेटी ने िज� िकया है। The 

Committee noted that the cost of ART services varies across clinics.  It 

recommended that Standard Operating Procedures should be formulated to 

ensure the uniform cost of ART services and global quality standards.  Further, 

a monitoring mechanism should be set up under the National Board to prohibit 

commercialisation of the ART services by private service providers. म� जानता ह�ं 

िक आप कॉरपोरट्ेस क� कंस�स� �यादा समझते ह�, लेिकन िफर भी हम� यह देखना पड़ेगा िक 

कॉमिश�यलाइजेशन के चलते हमारे गरीब लोग� के ऊपर बरुा असर न पड़े। आप यह बात देिखए। 

िह�द�ुतान म� इनफिट�िलटी के चलते हम लोग जो तरीके अपनाते ह�, जैसे आईवीएफ और अ�य 

बह�त सार ेअलग-अलग तरीके ह�, उनम� लोग� को �यूनतम िकतना पैसा खच� करना पड़ता है या एक 
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�यि� को इसम� �यूनतम �या खच� करना ज�री होता है? इसके िलए �या सरकार क� कोई सोच 

है िक कोई भी हो, हम अपनी िकसी भी मिहला के वूम को बैरने नह� रहने द�गे? जो मिहला मा ं

बनना चाहती है, उसको मा ं बनाने क� िज�मेदारी देश क� है, रा�� क� है, इसिलए िजनको ऐसी 

तकलीफ है, उस तकलीफ से ऊपर उठाने के िलए और उनको मा ंबनाने के िलए गरीब लोग� को 

सिुवधा देने के िलए आपक� �या सोच है? 

The Committee also recommended that the Department of Health 

Research should clearly define the role of ART banks and the specialists 

required in them for the screening of gamete should be done by an ART clinic 

and the bank should be responsible for the collection, storage and supply of 

gamete.   

सर, दोन� िब�स म� जो फक�  है, उस मु�े को लेकर और अ�य दो-तीन बात� करके म� अपनी 

बात ख�म क�ंगा। Although the Bill and the SRB regulate ARTs and surrogacy 

respectively, there is a considerable overlap between both the sectors.  Yet the 

Bills do not work in tandem.  हम चाहते ह� िक दोन� िब�स एक साथ काम कर�।  

Core ART processes are left undefined.   Several of these are defined in 

the SRB but not in the Bill.  Definitions of commissioning couple, infertility, ART 

clinics and banks need to be synchronised between the Bills.  A single woman 

cannot commission surrogacy but can access ART. The Bill designates 

Surrogacy Boards under the SRB to function as advisory bodies for ART which 

is desirable.   
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 However, both will set up multiple bodies for registration which will result 

in duplication or worse lack of regulation. Surrogacy clinic is not required to 

report surrogacy to National Registry. Also, the same offending behaviours 

under both the Bills are punished differently and punishments under the SRB 

are greater. Offences under the Bill are bailable, but not under the SRB.  

 Finally, records have to be maintained for ten years under the Bill, but 

for 25 years under the SRB. The same actions taken by a surrogacy clinic and 

ART clinic which are likely to be the same entity but may attract varied 

regulation. The Bill requires clinics and banks to maintain a grievance cell but 

these will be one-sided. Clinics must instead have ethics Committee. �य�िक 

इसम� सोशल, एिथकल, �रलीिजयस, इकोनॉिमकल, पॉिलिटकल बह�त सारी चीज� आ जाती ह�। 

इसम� एिथ�स कमेटी क� ज�रत है, �य�िक हमारा देश एिथ�स को मानकर चलता है और आप 

हमसे �यादा मानते ह�।  

म� इसिलए मांडिवया जी को कह रहा ह�ं िक Mandated counselling services should 

also be independent of the clinic. ि�लिनक क� काउंसिलंग सिव�स को िकसी क� रसूख से 

बाहर लेकर आना चािहए। The SRB and the Bill impose high sentences (8-12 years) 

and hefty fines. आप जानते ह� िक �ी-कंसे�शन ए�ड �ी-नेटल डाय�नोि�टक ए�ट, वष� 1994 

म� लागू ह�आ था। उसम� �या िनकला? The PCPNDT Act, 1994 demonstrates that 

enhanced punishments do not secure compliance. Lawyers and judges also 

lack medical expertise. Patients already sue fertility clinics in consumer 

redressal fora which is preferable to criminal courts. Unusually, the Bill requires 

all bodies to be bound by the directions of Central and State Governments in 
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the national interest and friendly relations with foreign States. इसम� िवदेश� से बह�त 

सार ेलोग आते ह�। िवदेश� से िह�द�ुतान के इस डेि�टनेशन पर आने क� एकदम होड़ लगी है, 

�य�िक वे जानते ह� िक िह�द�ुतान म� स�ते म� फिट� िलटी हो सकती है। Public order, decency 

and morality are being broadly phased. आजादी को हम िकसी हालत म� विंचत नह� होने 

द�गे, हम� यह सोचना चािहए। म� साथ ही साथ यह कह�ंगा िक आप दोबारा िफर से सोिचए िक दोन� 

िबल� म� कोई कॉि��ल�ट न बन जाए – सरोगेसी ए�ड एआरटी। लेिज�लेशन लाने का यह मकसद 

कभी नह� होना चािहए। म� मौके का फायदा उठाते ह�ए, अंत म� एक सवाल पूछना चाहता ह� ं िक 

आपने वादा िकया था, सरकार ने वादा िकया था िक िदस�बर महीने के अदंर िह�द�ुतान म� सभी 

को दो टीके लग जाएगें। अभी थड� वेव आने वाली है। 

माननीय अ�य� : इस पर कल चचा� कर�गे।  

�ी अधीर रजंन चौधरी: म� यह भी आपसे जानना चाहता ह�ं िक आपने इसके िलए �या तैयारी क� 

है? म�ने यह पहले ही कह िदया था िक मौके का फायदा उठाकर पूछ रहा ह�।ं म� यह िबल ि�िंसपल 

मानता ह� ंऔर सरकार से िनवदेन क�ंगा िक हमने, िवप� क� तरफ से, जो बात रखी है, उस बात 

को म�ेनजर रखते ह�ए ठोस कार�वाई क�िजए, यह आपसे िनवेदन है। ध�यवाद।  

�ी मनसुख मांडिवया : माननीय अ�य� महोदय, अिस�टेड री�ोडि�टव टे�नोलॉजी िबल, 

2020 पर स�मानीय 18 सद�य� ने अपने मह�वपूण� सझुाव िदए ह�। उनम� �ी कात� िचद�बरम जी, 

िहना गावीत जी, डॉ काकोली घोष जी, डॉ. बी. वी. स�यवती जी, डॉ. आलोक कुमार समुन जी, 

सगंीता आजाद जी, सिु�या सलेु जी, अनभुव मोहतंी जी, रीता बह�गणुा जी, ए. एम. आ�रफ जी, 

हसनैन मसूदी जी, �ेमच��न जी, नवनीत रिव राणा जी, �ितमा म�डल जी और ला�ट म� अधीर 

रजंन चौधरी जी ह�। आप सब लोग� ने अपने सझुाव िव�तार से िदए ह�।  
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मेरी अपे�ा है िक म� आप सभी को िव�तार से �र�लाई दू,ं िजससे आपको भी सैिट�फे�शन 

हो। आपका सझुाव यहां िव�तार से कैसे माना गया है और इस िबल म� कैसे उसक� आपूित� क� गई 

है, म� िबल के ऊपर �ारभं क�ं, उसके पहले म� �ट�िडंग कमेटी के स�माननीय सद�य� का आभार 

�य� करना चाहता ह�ं।  

उ�ह�ने न केवल यह िबल देखा, बि�क िव�तार से उस पर गहन अ�ययन भी िकया है, 

िबल को एक धभकार िदया। उ�ह�ने 46 सझुाव िदए ह�। उनम� से आपके 22 सझुाव सीधे तौर पर, 

अभी म� अम�डम�ट के �प म� यहां लाया ह�ं और 24 सझुाव ऐसे ह�, हम उनम� से कई सझुाव िनयम म� 

भी ले सकते ह�। इस तरह से आपका मह�वपूण� योगदान रहा है।  

आज कुल 18 स�मानीय सद�य�  ने अपने िवषय यहा ं रख ेह�। म� अपनी भावना �य� त 

करना चाहता ह�ं िक यह इंड��ी नह� है। िकसी माता-िपता को संतान चािहए, मात�ृव चािहए। यह 

मात�ृव के साथ जड़ुा ह�आ िवषय है। यह माता-िपता बनने का िवषय है, इसिलए उसको इंड��ी को 

�प म� न देखा जाए। इन भावनाओ ंको �यान म� रख कर सारा �ेम वक�  िकया गया है। जब म� 

�ट�िडंग कमेटी के बाद मं�ी बना, तो म�ने उसके िलए एक बार िफर से िव�तार से public 

consultation, stakeholder consultation िकया। कई लोग� के सझुाव िलिखत �प म� आए थे 

और िज�ह�ने वेबसाइट पर अपने सझुाव िदए थे, हम ने उनको भी िव�तार से देखा और उनम�  से 

जो कुछ भी ऐड करने क� आव�यकता महसूस ह�ई, उसे हम ने िव�ततृ �प से ऐड भी िकया है। ऐसे 

कई िवषय थे। एक 26 साल क� मिहला थी। उसक� retrieval के दौरान म�ृय ुहो गई थी। ऐसी 

ि�थित म� उनका �याल रखना आव�यक होता है। हम उसको कैसे उसम� ऐड कर�, इस �ि� से 

िबल को तैयार िकया गया है। ऐसी भी कई िशकायत� आई ह�, ऐसी कई घटनाए ंह�ई ह�, म� कई जगह 

ऐसा नह� कह सकता ह�,ं लेिकन यवुा मिहलाओ ंके वूम का कई जगह� पर कामिश�यल यूज भी ह�आ 

है। ऐसी िशकायत� हमार ेसामने आई ह�, इसिलए कोई unethical practice न हो जाए, यह भी 

बह�त आव�यक है। हम ने उसको भी िबल म� म�शन िकया है। एक 74 साल क� मिहला ने इस 
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िस�टम का उपयोग करते ह�ए एक ब�चे को ज�म िदया। एक एज के बाद यह �ैि�टस न हो, यह 

िफिजकली बह�त आव�यक होता है। हम ऐसी �ैि�टसेज को कैसे रोक� ? यह 40-42 साल से चल 

रहा है, लेिकन उसको र�ेयुलेट करना है, यह बह�त आव�यक है। हम उसे र�ेयलेुट नह� कर�गे, तो 

ऐसी unethical practices बढ़ती जाएगंी और एक इंड��ी का �व�प धारण कर ल�गी, यह 

िबलकुल उिचत नह� है। इस �ि� से कोई  unethical preservation न हो, वह भी देखने क� 

आव�यकता है। Sex selection भी हो जाता हो, यह कभी नह� होना चािहए, उसे भी रे�यलेुट 

करना था। Multiple embryo transplant करने के सबंंध म� हम� िशकायत और इंफॉम�शन िमली 

थी। एक-दो जगह पर ऐसे advertisement भी आ रहे थे। िजसम� caucasian gametes के िलए 

जहरात होती थी। यह बह�त गलत है। Gametes क� िमि�सगं हो जाए, यह �ैि�टस बन जाए िक 

हम� इस टाइप का gametes चािहए, इस टाइप का ब�चा चािहए, गोरा ब�चा चािहए, एआई वाला 

ब�चा चािहए, वह तो बह�त गलत हो जाएगा। हम� उसे कैसे रे�यलेुट कर�, इन सब ि�थितय� को 

�यान म� रखते ह�ए, आज भी एआरटी हो रहा है, ऐसे बह�त से ि�लिन�स ह�, लेिकन उनका कोई 

रिज��ेशन नह� है। हम� यह पता नह� है िक यह कौन कर रहा ह?ै ऐसे ही एआरटी के िलए, एि��यो 

के िलए जो ब�क है, उसका भी कोई रिज��ेशन नह� है। एआरटी सिव�स िकसको लेना है, िकस को 

नह� लेना चािहए, इसके िलए कोई न कोई एज िफ�स होनी चािहए, यह भी नह� है। जो डोनर है, 

उस व� त जो वूम लेना है, उसको जो �ीटम�ट करनी पड़ती है, hormone treatment करनी 

पड़ती ह,ै इसिलए कभी-कभी मिहला के हे�थ पर िनगेिटव असर पड़ता है। जैसा िक म�ने बताया है 

िक िकसी-िकसी मिहला क� म�ृयु भी हो जाती है, उसका इ�ंयोर�स हो, यह बह�त आव�यक होता है। 

इसिलए हम ने उसम� �यव�था क� है। 

जब इस �ैि�टस का उपयोग करके कोई मिहला मा ँ बनना चाहती है, तो वह िकतना 

एि��यो ले, इसको भी रगेलेुट करना आव�यक है �य�िक दो-तीन एि��यो लेने से दो ब�चे या तीन 
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ब�चे हो जाए,ं यिद कोई यह भावना पूण� करने क� कोिशश कर,े तो यह भी उिचत नह� होगा। इसके 

िलए भी इस िबल म� �यव�था क� गई है। 

 यहा ँकई स�माननीय सद�य� ने अन-एिथकल �ैि�टस से सबंंिधत िवषय उठाये। लोग� ने 

कहा िक उसम� जेल क� सजा नह� होनी चािहए। यिद कोई अन-एिथकल �ैि�टस कर,े उसको तो 

हम नह� ब�श सकते ह�। ऐसा कोई कानून नह� बनाया जा सकता है, िजसम� कोई इस तरह का 

�ॉड करके बच जाए। हालांिक हम डॉ�टस� क� इ�ज़त करते ह�, हर डॉ�टर ऐसा करगेा, यह भी 

नह� है। यहा ँयह उ�लेख िकया गया िक कोिवड क� ि�थित म� देश को डॉ�टस� ने बचाया। आज 

नह�, बि�क सिदय� से हम डॉ�टस� का स�मान करते ह�, लेिकन इस तरह क� िकसी भी अन-

एिथकल �ैि�टस के िलए हम कभी इजाज़त नह� द ेसकते ह�। इस �ि� से, इस िबल म� सजा का 

�ावधान िकया गया है। … (�यवधान) गलती कर,े ऐसा नह� है, अगर कोई अन-एिथकल �ैि�टस 

कर,े तो ऐसा नह� होना चािहए। अगर कोई अन-एिथकल �ैि�टस करके ब�चे का से�स बता द,े 

ऐसा नह� हो सकता है। 

 कोई ऐसी �ैि�टस कर ले, िजससे मिहला को नकुसान हो जाए। कोई कमिश�यली ओवम 

और एि��यो बेचने लगे, �ाइवेट िबज़नेस करना श�ु कर द।े यह तो समाज के िलए बह�त ही दखुद 

ि�थित सािबत हो सकती है। इसिलए इन सारी ि�थितय� म�, हालांिक सभी ि�थितय� म� जेल भेजा 

जाए, इसक� आव�यकता नह� है। इन सारी बात� को देखते ह�ए, हमने इस िबल म� �ावधान िकया 

है।  

 स�माननीय सद�य� ने अपने-अपने िवषय रखे ह�। उन सभी को म� एक के बाद एक लूगँा। 

उ�ह�ने अपने सझुाव िदए ह�, म� उनके सझुाव� को भी इसम� ऐड करना चाह�ंगा। इससे संबंिधत अ�य 

कानून म� भी द�ड का �ावधान है, सजा है। �ासं�लांटेशन ऑफ �मुन ऑग�न ए�ट म� भी दस साल 

क� सजा है। पीएनडीटी ए�ट म� भी सजा है। मेिडकल टिम�नेशन ऑफ �े�न�सी ए�ट म� भी सजा है। 
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सरोगेसी िबल म� भी सजा का �ावधान रखा गया है और इसी हाउस ने उसको पा�रत िकया है। 

इसिलए कोई अन-एिथकल �ैि�टस कर,े तो उसको दि�डत करना चािहए। यह भी आव�यक है। 

 यहा ँयह िवषय भी उठाया गया िक आप मिहला से मा ँबनने का अिधकार नह� छीन सकते 

ह�। हम यह अिधकार नह� छीनना चाहते ह�। हर मिहला मा ँबन सके, उसके िलए आपने जो सझुाव 

िदया था, उस सझुाव को हमने माना भी है। िसगंल मेन के अलावा, 21 वष� से ऊपर क� मिहला 

अगर िसगंल है, तो वह ऐसा कर सकती है। आज अकेले प�ुष के िलए भी गोद लेने का अिधकार 

नह� है। इसिलए कोई मिहला अगर 21 साल से ऊपर क� है, तो उसके िलए भी छु�ी क� �यव�था 

है, हम उसे भी �ितबिंधत नह� रख रहे ह�।  

 यहा ँ यह बात भी आई िक िवडो मिहला के िलए भी छु�ी होनी चािहए और डायवोस� 

मिहला के िलए भी छु�ी होनी चािहए। इसक� �यव�था सरोगेसी िबल म� है ही। िवडो और डायवोस� 

मिहला के िलए, 35 से 45 साल क� मिहला के िलए सरोगेसी के मा�यम स ेमा ँबनने का अिधकार 

�ा� ह�आ ह।ै उसम� 21 वष� से ऊपर क� सभी मिहलाए ंएआरटी का यूज कर सकती ह�। यह सझुाव 

भी हमने मान िलया है तािक भिव�य म� कोई मिहला मात�ृव चाहती है, तो वह मा ँबन सके।  

 माननीय कात� जी अपनी बात रखते ह�ए जो कह रहे थे, म� उनका जवाब देना चाह�ंगा।            

… (�यवधान) �ी �ेमच��न जी जो िवषय यहा ँरख रहे थे, आपने कहा िक दो बोड� �य� बना रहे ह�, 

एक बोड� ही बनाना चािहए। एक बोड� बनाने के िलए यह िवषय हम� यहा ँलेकर आना पड़ा। �ट�िडंग 

कमेटी ने कहा िक दोन� िब�स, एक म� कोख दूसरी मिहला को देना है। अगर प�नी को ब�चा नह� 

हो रहा है, अगर उसम� कोई कमी है या वह अपने यहा ँब�चा नह� पैदा करना चाहती है, तो तीसर े

को गोद लेती है। इसम� थड� पाट� आ जाती है, तो यह सरोगेसी हो जाती है।  

 एआरटी म� मिहला को ब�चा चािहए, लेिकन उसक� फिट� िलटी म� कोई कमी है, ऐसी िकसी 

�िुट के कारण वह एि��यो बाहर से बनवाकर अपने म� इं�लांट करवाती है, तो वह एआरटी बन 
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जाता है। एआरटी और सरोगेसी म� केवल इतना ही िडफर�स है, इसिलए स�माननीय �ट�िडंग कमेटी 

ने उस पर बह�त िव�तार से िड�कशन िकया। िव�तार से िड�कस करने के बाद उ�ह�ने िडसीजन 

िलया िक दो बोड� बनाने का कोई मतलब नह� है, एक ही बोड� बनाया जाए और दोन� एक म� ही 

काम कर ेऔर काम करने म� उसे कोई िद�कत न हो, उसक� भी इसम� सिुवधा ऑटोमेिटकली हो 

जाएगी।  

 इसके अलावा यहां एक और िवषय रखा गया था, आपने कहा िक आपका औिसट   डोनर 

प�रिणत मिहला ही होनी चािहए। आपने यह भी कहा िक एआरटी ि�लिनक पर कैसे िनयं�ण 

कर�गे? रिज��ेशन म� ऑटोमेिटकली उसका िनय�ंण हो जाए, ऐसी �यव�था उसम� ऑलरडेी क� 

गई है। इसके अलावा डॉ. िहना जी ने एक बह�त अ�छी बात कही, उ�ह�ने कहा िक इसम� कपल के 

साथ काउंसिलंग करनी चािहए, यही अ�छी बात है। देश म� आज बह�त बड़ी स�ंया म� ऐसे ब�चे ह�, 

�या काउंसिलंग करवाकर हम उनका अडॉ�शन नह� करवा सकते? अडॉ�शन करवाने क� भी 

आव�यकता है, िजससे उसको ब�चा भी िमल जाए और उसका मात�ृव का भाव भी पूण� हो। इस 

�ि� से िहना जी का भी सझुाव बह�त अ�छा है और उसको हम� सामािजक तौर पर लेना भी चािहए।  

 �ीमती सिु�या सलेु जी ने कहा िक िसंगल प�ुष को भी एआरटी का लाभ देना चािहए। यह 

िवषय सामािजक भी ह,ै ब�च� के िवकास के साथ भी जड़ुा ह�आ है और मात�ृव के साथ भी जड़ुा 

ह�आ है। हमारा कानून भी �ितबिंधत करता है िक हम प�ुष को अडॉ�शन के िलए, िकसी को गोद 

लेने क� अनमुित द�, इसिलए हमने यह �ावधान नह� रखा है। आपने जेनेिटकल टेि�टंग क� बात 

कही है, जेनेिटकल टेि�टंग का िवषय सभी केसेस म� नह� करना है, लेिकन कभी िकसी केस म� कोई 

कमी िदखाई दी, जैसे कोई एि��यो िलया और वह एि��यो नाम�ल नह� लगा, ऐसी ि�थित म� ही 

जेनेिटक टेि�टंग करनी है, बाक� जेनेिटक टेि�टंग का �ावधान नह� रखा है और न ही रखना 

चािहए।  
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 यह सरोगेसी िबल नह� ह,ै यह एआरटी िबल है, इसिलए म� आपके अ�य �वै��स का 

�र�लाई नह� दे रहा ह�ं। �ीमती सगंीता आज़ाद जी ने कहा िक उसम� आप गेिमट्स िकतने समय 

तक रख�गे? यह िवषय बह�त मह�वपूण� है और जब हम िनयम बनाएगें, तब इसको एड भी कर ल�गे। 

अिववािहत मिहला के िवषय का जो �� था, म�ने उसका �र�लाई ऑलरडेी द ेिदया है िक वह वू�ब 

नह� द ेसकती, तािक यह एक एिथकल �ैि�टस रहे और कमिश�यल न हो जाए। कई ऐसी घटनाओ ं

का म� पािल�याम�ट के �लोर पर उ�लेख नह� करना चाहता ह�,ं लेिकन एक मिहला 21 वष� के बाद 

एक बार ही एआरटी के िलए अपना वू�ब दे सके, यह ज�री है, तािक आज के बदलते समय म� यह 

�यापार न बन जाए, िबज़नेस न बन जाए। … (�यवधान) हम इसे इंड��ी के �प म� नह� देखना 

चाहते ह�, इसिलए इसको कं�ोल िकया गया है और यह सझुाव भी �ट�िडंग कमेटी ने बह�त परामश� 

के बाद ही िदया है और उसको हमने माना है। … (�यवधान) 

 एलजीबीटी का भी उ�लेख िकया गया। डॉ. को�हे जी ने उ�लेख िकया िक एलजीबीटी को 

भी उसका लाभ िमलना चािहए। �वाभािवक तौर पर एक िसंगल मिहला इसका लाभ ले सकती है। 

इससे ऑटोमेिटकली उसका लाभ भी िमल जाएगा, उसम� कोई िद�कत नह� है। आपने एक बात 

कही, िजससे म� थोड़ा असहमत ह�।ं आपने म�बस� के िलए कहा, म�बस� के िलए आपने श�द� का 

�योग िकया िक कौन ऐसा …  है, िज�ह�ने यह बना िदया, ऐसे मत किहए �य�िक उसम� टेन म�बस� 

ए�सपट्�स ह�, उसम� 10 मेिडकल �ैि�टशनर म�बस� िलए ह�। 

 मेिडकल ए�सपट्�स क� राय के आधार पर बोड� चलेगा। एि�ज�यूशन करने के िलए एक 

एडिमिन��ेटर हो, it is one thing, लेिकन उसे गाइड करने वाला और उसका कैसे एि�ज�यूशन 

करना है, उसके िलए 10 ए�सपट�  लोग� क� टीम होगी। डॉ�टस� आपके ही �लीग ह�, इसिलए 

उनके िलए ऐसे श�द �योग करने से म� सहमत नह� ह�ं। कुल-िमलाकर सभी िवषय� पर म�ने बोल 

िदया है। एक िवषय जेल क� सजा का है। हम भी नह� चाहते ह� िक िकसी को जेल हो, लेिकन 

                                                             
 Not recorded. 
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अनेिथकल �ेि�टस देख कर न कर�। कुल-िमलाकर यह िबल बह�त सोच-िवचार करने के बाद लोक 

सभा म� लाए ह�। लोक सभा से यह िबल पा�रत होने के बाद रा�य सभा म� सरोगेसी िबल प�िडंग है 

यहां �ेमच��न जी उ�लेख कर रहे थे और बह�त ����ली कोट कर रहे थे, िनयम-66 का िज� कर 

रहे थे लेिकन उसका भी समाधान जब यह िबल बनाया गया और जब लीगल �ेम वक�  म� उसके 

िलए िड�कस िकया गया और लीगल िडपाट�म�ट को भेजा गया, तब उ�ह�ने कॉलम-6 �लाज म� 

िलख ही िदया है िक यह िबल तब लागू होगा जब सरोगेसी िबल पास होगा। यह बात िबल म� ही 

म�शन क� गई है, इसिलए कोई िचंता क� बात नह� है। उसका इ��लीम�टेशन वैसे भी नह� �केगा। 

वहां जब यह िबल पास होगा, तभी इ��लीम�टेशन होगा। 

SHRI N. K. PREMACHANDRAN : Suppose the other House does not pass the 

Bill, what would be the fate of Clause 3, Clause 4, Clause 6, and Clause 7? 

�ी मनसुख मांडिवया : म� बह�त �ाता तो नह� ह�,ं लेिकन जब आपने �लाज-66 क� बात कही, तब 

म�ने बकु म� देखा। इस िबल म� सभी सद�य� ने अपने मह�वपूण� सझुाव िदए ह�। कई मह�वपूण� सझुाव 

जो िबल म� नह� ह�, जब िनयम बनाएगें, तब म� अव�य शािमल कर लंूगा। इसके अलावा भी िकसी को 

कुछ कहना है, जो सदन म� नह� कह पाए ह� और आप चाहते ह� िक आप सझुाव द�, तो आप अव�य 

दीिजए। जब ��स �ेम कर�गे तब अव�य उन सझुाव� को �यान म� रख�गे।  

 म� सभी सद�य� का आभार �य� करता ह�ं और सभी सद�य इसे सवा�नमुित स ेपा�रत कर�, 

यह अपे�ा रखता ह�ं। 

DR. KAKOLI GHOSH DASTIDAR : Sir, through you, I want a clarification 

regarding the procurement of the ovum in the ovum bank. It is because the 

ovum is not available over the counter. It will have to be produced in a lab. So, 

if the bank, that is stated in the Bill, is not accompanied by a proper and a 
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sophisticatedly-functioning IVF lab, then how will the bank store the ovum? 

The provision is there. So, how will the ovum come to the ovum bank? There 

should be a properly-functioning and a well-equipped IVF lab along with it. So, 

is there any provision for that? 

�ी मनसुख मांडिवया : यह बह�त अ�छा सझुाव है। ब�क और �लीिनक, दोन� को साथ म� िलंक 

कर�गे और दोन� को साथ म� ही मैनेज कर�गे, इस तरह क� �यव�था जब हम िनयम बनाएगें, तब 

कर�गे। 

माननीय अ�य� : कोई और माननीय सद�य �लैरीिफकेशन चाहता है? डेमो�ेसी से सार ेकाम 

होने चािहए। 

�ी अधीर रजंन चौधरी: मं�ी जी, पो�थूमस �र�ोड�शन के िलए आपक� �या राय है? यिद िकसी 

क� मृ�य ुहो जाए और उनका ओवम ब�क म� रखा है। वे अपनी इजाजत उसे यूज करने के िलए नह� 

दे सकते ह�, उसके िलए �या �ोिवजन ह?ै 

�ी मनसुख मांडिवया : यह तो आपसी सहमित से ही हो सकता है। 

�ो. सौगत राय (दमदम): यिद कोई मर जाता है और उसका �पम� ि�ज�ड� है। माननीय सद�य ने 

पूछा है िक �या उससे एआरटी से ब�चा हो सकता ह?ै  

माननीय अ�य� : मं�ी जी ने कहा है िक आपके सझुाव मान ल�ग।े  

 �ी �ेमच��न जी ने �यव�था का �� उठाया है िक सहायता �ा� जननी �ौ�ोिगक 

िवधेयक, 2020 म� सरोगेसी ए�ट का सदंभ� िदया गया है, जबिक सरोगसेी िवधेयक अभी ए�ट नह� 

बना है। सरोगेसी िवधेयक अभी ए�ट नह� बना है।  

सरोगेसी िवधेयक लोक सभा से पा�रत होने के प�ात् रा�य सभा म� लंिबत है। िनयम-66 

यह कहता है िक ऐसा िवधेयक, जो िकसी अ�य िवधयेक पर पूण�त: अथवा आिंशक �प से िनभ�र 
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हो, सभा म� िवचार िकए जाने तथा पा�रत िकए जाने के िलए केवल तभी िलया जाएगा, जबिक 

पहला िवेधेयक दोन� सदन� �ारा पा�रत िकया जा चकुा हो और रा��पित महोदय �ारा उस पर 

अनमुित दी जा चकु� हो। जैसा िक सदन को िविदत है, सरोगेसी िवधेयक लोक सभा म� 15 जलुाई, 

2019 को परु:�थािपत िकया गया था और इस सदन �ारा 5 अग�त, 2019 को पा�रत कर िदया 

गया था। वत�मान िवधयेक सरोगेसी िवधेयक पा�रत हो जाने के प�ात् 14 िसत�बर, 2020 को 

परु:�थािपत िकया गया था। चंूिक सरोगेसी िवधेयक इस सदन म� लंिबत नह� है, इस मामले म� 

िनयम-66 पूण�त: लागू नह� होता है। जहां तक िनयम के पर�तकु क� बात है, माननीय म�ंी जी ने 

पहले ही ि�थित �प� कर दी है। म� यह कहना चाहता ह�ं िक य�िप इस िवधेयक म� सेरोगेसी 

िवधेयक का सदंभ� िदया गया है, पर�त ुयह िवधेयक सरोगेसी िवधेयक पर िनभ�र नह� है। अगर इस 

िवधेयक के सहायता �ा� जननीय �ौ�ोिगक� से संबिंधत तकनीक� पहलओु ंको देखा जाए, तो यह 

िवधेयक सरोगेसी िवधेयक के िबना भी अपने आप म� पूण� है, अत: म� �यव�था के �� को खा�रज 

करता ह�ं। 

�या सदन क� काय�वाही इस िवधेयक के पा�रत होने तक और शू�य काल पूण� होने तक 

बढ़ाने क� अनुमित है?  

अनके माननीय सद�य : जी हा।ं  

माननीय अ�य�: �� यह है:  

“िक सहायता �ा� जननीय �ौ�ोिगक� �लीिनक� और सहायता �ा� जननीय 

�ौ�ोिगक� ब�क� के िविनयमन और पय�वे�ण के िलए और सहायता �ा� जननीय 

�ौ�ोिगक� सेवाओ ंका द�ुपयोग के िनवारण, उनका सरुि�त और नैितक �यवसाय 

करने के िलए तथा उससे सबंिंधत या उसके आनषुंिगक िवषय� का उपबंध करने 

वाले िवधेयक पर िवचार िकया जाए।” 

��ताव �वीकृत ह�आ। 
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माननीय अ�य� : अब सभा िवधेयक पर खंडवार िवचार करेगी।   

Clause 2      Definitions 

Amendments made: 

Page 2, omit lines 2 to 6.  (4)  

          Page 2, for lines 11 to 13,- 

substitute ‘(d) “assisted reproductive technology bank”  

means an organisation which shall be responsible for 

collection of gametes, storage of gametes and embryos and 

supply of gametes to the assisted reproductive technology 

clinics or their patients;’.        (5)                                   

           Page 2, omit line 23.             (6)                                       

          Page 2, line 34,-                 

    for   “the National Board for Surrogacy”, 

substitute “the National Assisted Reproductive Technology and   

Surrogacy Board”.          (7)  

           Page 2, for lines 36 and 37,-  

substitute- ‘(o) “National Registry” means the National  Assisted 

Reproductive Technology and  Surrogacy Registry established 

under section 9;’.             (8)       

       Page 2, lines 38 and 39,- 

omit ‘and the expression “notify” shall be construed accordingly’.   

(9)                                 
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      Page 2, line 43,-  

 for   “Registration Authority”, 

 substitute  “appropriate authority”.       (10)                           

      Page 3, line 2,- 

             for       “State Board for Surrogacy”, 

  substitute  “State Assisted Reproductive Technology and Surrogacy   

                    Board” .            (11)                                                    

Page 3, line 4,- 

  for   “2020”, 

 substitute  “2021”.            (12)                                      

Page 3, line 5,-  

  for  “the legal age of marriage who approaches”, 

substitute “the age of twenty-one years who approaches”.  (13)                          

  Page 3, after line 9,-  

insert “(3) Words and expressions used herein and not defined in 

this Act but defined in the Surrogacy (Regulation) Act shall 

have the meanings respectively assigned to them in that 

Act.".           (14) 

 

                                                      (Shri Mansukh Mandaviya) 

… (Interruptions) 
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17.57 hrs  

At this stage, Shrimati Kavitha Malothu and some other hon. Members  
left the House. 

… (Interruptions) 

माननीय अ�य� : �ी सौगत राय जी, �या आप संशोधन सं�या-88 ��ततु करना चाहते ह�?  

�ो. सौगत राय (दमदम) : महोदय, म� संशोधन मूव नह� कर रहा ह�ं।  

माननीय अ�य� : �ी एन.के. �ेमच��न जी, �या आप संशोधन सं�या-99 ��ततु करना चाहते 

ह�?  

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, my proposal of amendment 

has become infructuous because the Minister has already deleted through the 

amendments. So, I am not moving it.  

माननीय अ�य� : �� यह है :  

 “िक खडं 2, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 2, यथा संशोिधत, िवधयेक म� जोड़ िदया गया। 

Clause 3     National Board 

Amendment made: 

 Page 3, line 13, - 

 for “The National Board”, 

         substitute “The National Assisted Reproductive Technology and 

Surrogacy Board”.  (15) 

      (Shri Mansukh Mandaviya) 
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माननीय अ�य� : �� यह है :  

 “िक खडं 3, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 3, यथा संशोिधत, िवधयेक म� जोड़ िदया गया। 

 
Clause 4     Application of provisions of Surrogacy Act  

with respect to National Board 

Amendment made: 

          Page 3, line 17,- 

            for     “the National Surrogacy Board”, 

            substitute    “the National Assisted Reproductive Technology and 

Surrogacy Board”.         (16) 

      (Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह है :  

 “िक ख�ड 4, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

ख�ड 4, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

Clause 5    Powers and Functions of National Board 

SHRI MANSUKH MANDAVIYA : Sir, I beg to move: 

         “ Page 3, line 35,- 

 after “clinics”, 

 insert “and banks”,  (17)” 
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माननीय अ�य�: �ी िवनायक भाऊराव राऊत जी।  

… (�यवधान) 

माननीय अ�य�: �� यह है : 

 “ Page 3, line 35,- 

 after “clinics”, 

 insert “and banks”,  (17)”  

��ताव �वीकृत ह�आ। 

… (�यवधान) 

माननीय अ�य�:  �� यह है : 

 “िक खडं 5, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

ख�ड 5, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

18.00 hrs 

Clause 6      State Board 

Amendment made: 

 Page 4, line 2,-  

  for   “The State Board”,  

substitute  “The State Assisted Reproductive 

Technology and Surrogacy Board”. (18) 

(Shri Mansukh Mandaviya) 
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माननीय अ�य� : �� यह ह:ै 

“िक खडं 6, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 6, यथा संशोिधत, िवधयेक म� जोड़ िदया गया। 

Clause 7      Application of provisions of Surrogacy Act 
      with respect to State Board 

Amendment made: 

 Page 4, line 6,-  

  for   “the State Surrogacy Board”,  

substitute  “the State Assisted Reproductive 

Technology and Surrogacy Board”. (19) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह ह:ै 

“िक खडं 7, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 7, यथा संशोिधत, िवधयेक म� जोड़ िदया गया। 

 

Clause 8    Powers and Functions of State Board 

 

माननीय अ�य� : �ी एन.के. �ेमच��न जी, �या आप संशोधन सं�या 100 ��ततु करना चाहते 

ह�? 
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SHRI N. K. PREMACHANDRAN : Sir, I beg to move: 

Page 4, line 23,-  

   after   “enforcement” 

   insert  “, monitoring”. (100) 

 Sir, I am moving the amendment that is regarding the powers and 

functions of the State Board. Along with the enforcement and implementation, 

let it be monitoring also. Supervisory powers may also be given to the State 

Board. This is a harmless amendment. Please accept it. 

माननीय अ�य� : अब म� �ी एन.के. �ेमच��न �ारा खंड 8 म� ��ततु संशोधन सं�या 100 को 

सभा के सम� मतदान के िलए रखता ह�।ँ 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ। 

माननीय अ�य� : �� यह ह:ै 

“िक खडं 8 िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 8 िवधेयक म� जोड़ िदया गया। 

Clause 9    Establishment of National Registry of clinics and banks 

Amendment made: 

Page 4, for lines 29 to 31,-  

Substitute “9. The Central Government may, within a period of 

ninety days from the date of commencement of this 
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Act, by notification, establish for the purposes of this 

Act and Surrogacy Act, a Registry to be called the 

National Assisted Reproductive Technology and 

Surrogacy Registry.”. (20) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह ह:ै 

“िक खडं 9, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 9, यथा संशोिधत, िवधयेक म� जोड़ िदया गया। 

Clause 10    Composition of National Registry 

माननीय अ�य� : �ो. सौगत राय जी, �या आप संशोधन सं�या 89 ��ततु करना चाहते ह�? 

PROF. SOUGATA RAY : Sir, I beg to move: 

Page 4, line 33,-  

  after   “technical,” 

  insert  “psychological,”. (89) 

माननीय अ�य� : अब म� �ो. सौगत राय �ारा खडं 10 म� ��ततु संशोधन सं�या 89 को सभा के 

सम� मतदान के िलए रखता ह�।ँ 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ। 

माननीय अ�य� : �ी एन.के. �ेमच��न जी, �या आप संशोधन सं�या 101 ��ततु करना चाहते 

ह�? 
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SHRI N. K. PREMACHANDRAN: Sir, I beg to move: 

 Page 4, line 33,-  

  after   “technical,” 

  insert  “medical,”.    (101) 

 Sir, the authority may be given to inspect the premises of ART clinics 

and ART banks. It is also a harmless amendment.  

माननीय अ�य� : अब म� �ी एन.के. �ेमच��न जी �ारा खडं 10 म� ��ततु संशोधन सं�या 101 

को सभा के सम� मतदान के िलए रखता ह�।ँ 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ। 

माननीय अ�य� : �� यह ह:ै 

 “िक खडं 10 िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 10 िवधेयक म� जोड़ िदया गया। 

 

Clause 11  Funcitons of National Registry  

माननीय अ�य� : �ी एन.के. �ेमच��न जी, �या आप संशोधन सं�या 102 और 103 ��ततु 

करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I beg to move: 

 Page 4, line 35,-  

  for  “shall discharge” 

  insert  “shall not discharge any function except”. 

         (102) 
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 Page 5, omit  line 5.  (103) 

माननीय अ�य� : अब म� �ी एन.के. �ेमच��न जी �ारा खडं 11 म� ��ततु संशोधन सं�या 102 

और 103 को सभा के सम� मतदान के िलए रखता ह�।ँ 

सशंोधन मतदान के िलए रख ेगए तथा अ�वीकृत ह�ए। 

माननीय अ�य� : �� यह ह:ै 

 “िक खडं 11 िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 11 िवधेयक म� जोड़ िदया गया। 

Clause 12   Appointment of Registration Authority 

Amendments made: 

 Page 5, for lines 7 and 8,-  

substitute “commencement of this Act, by notification, 

appoint one or more appropriate assisted 

reproductive technology and surrogacy 

authorities for each of the Union territories 

for the purposes of this Act and the 

Surrogacy Act.”.  (21) 

 Page 5, for lines 10 and 11,-  

substitute  “commencement of this Act, by notification, 

appoint one or more appropriate assisted 
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reproductive technology and surrogacy 

authorities for the whole or any part of the 

State for the purposes of this Act and the 

Surrogacy Act.”.   (22)  

 

Page 5, line 12,-  

  for   “Registration Authority”,  

substitute  “appropriate authority”.  (23) 

 Page 5, line 28,- 

  for   “Registration Authority”,  

  substitute  “appropriate authority”. (24) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �ी िवनायक भाउराव राऊत। 

… (�यवधान) 

माननीय अ�य� : �ो. सौगत राय जी, �या आप संशोधन सं�या 90 और 91 ��तुत करना 

चाहते ह�? 

PROF. SOUGATA RAY : Sir, I beg to move: 

Page 5, line 6,-  
  for   “ninety days” 

  substitute “sixty days”.        (90) 

 Page 5, for line 19,-  

  substitute “(iii) an eminent woman, not having any  

     previous political affiliation”. (91) 
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माननीय अ�य� : अब म� �ो. सौगत राय �ारा खडं 12 म� ��ततु संशोधन सं�या 90 और 91 को 

सभा के सम� मतदान के िलए रखता ह�।ँ 

सशंोधन मतदान के िलए रख ेगए तथा अ�वीकृत ह�ए। 

माननीय अ�य� : �ी एन. के. �ेमच��न जी, �या आप संशोधन सं�या 104 ��ततु करना चाहते 

ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I beg to move: 

Page 5, line 19,-  

   for   “women’s organisation” 

   substitute “medical field”.         (104) 

  Sir, this is a very important amendment. At least, the Minister may give 

an assurance that it will be considered. One member in the Registration 

Authority is an eminent woman representative from the women’s organization. 

My amendment is that instead of women’s organization, let it be a woman 

representative from the medical field. Otherwise, it will be a political person. As 

such, all of us know, what is the role of a political personality in the registration 

authority? Kindly consider this amendment. The woman representative should 

be from the medical field. I am not insisting upon the division. If the 

Government can give an assurance in the House that it will be considered in 

future, definitely, I will just move the amendment and not ask for the division.   

माननीय अ�य� : अब म� �ी एन. के. �ेमच��न �ारा खंड 12 म� ��ततु संशोधन सं�या 104 को 

सभा के सम� मतदान के िलए रखता ह�।ं 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ। 
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माननीय अ�य� : �� यह ह:ै 

“िक खडं 12, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 12, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

Clause 13      Functions of Registraion Authority 

Amendment made: 

 Page 5, line 30,- 

  for   “Registration Authority”, 

substitute  “appropriate authority”.         (25) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �ी एन. के. �ेमच��न जी, �या आप संशोधन सं�या 105 ��ततु करना चाहते 

ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I am not moving the amendment.  

माननीय अ�य� : �� यह ह:ै 

“िक खडं 13, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 13, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 
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Clause 14    Powers of Registration Authority 

Amendments made: 

 Page 6, line 1,- 

for   “Registration Authority”, 

   substitute  “appropriate authority”.               (26) 

  Page 6, line 9,- 

for   “Registration Authority”, 

   substitute  “appropriate authority”.               (27) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �ी एन. के. �ेमच��न जी, �या आप संशोधन सं�या 106 और 107 ��ततु 

करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I beg to move: 

Page 6, line 6,-  

   after   “any place” 

insert   “where the provisions of this Act are applicable and 

any other place”.          (106) 

 Page 6, line 10,- 

  after  “registration”  

  insert  “suspension of registration,”.    (107) 

माननीय अ�य� : अब म� �ी एन. के. �ेमच��न �ारा खडं 14 म� ��ततु संशोधन सं�या 106 

और 107 को सभा के सम� मतदान के िलए रखता ह�ं। 

सशंोधन मतदान के िलए रख ेगए तथा अ�वीकृत ह�ए। 
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माननीय अ�य� : �� यह ह:ै 

“िक खडं 14, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 14, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

Clause 15        Registration of assisted reproductive technology clinic or 
assisted reproductive technology bank 

 
Amendments made: 

Page 6, line 20,-  

   for   “National Registry through State Board”,  

substitute  “National Registry through the appropriate assisted  

reproductive technology and surrogacy authority”.                  

                            (28) 

Page 6, lines 29 and 30,- 

   for   “Registration Authority”, 

  substitute  “appropriate authority”.              (29) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �ी एन. के. �ेमच��न जी, �या आप संशोधन सं�या 108 और 109 ��ततु 

करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I beg to move: 

 Page 6, lines 26 to 28,- 

omit “,unless such clinics and banks have applied for 
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registration and is so registered separately or till 

such application is disposed of, whichever is 

earlier”.                  (108) 

 Page 6, line 30,- 

  for  “in a position to provide” 

  substitute “providing”.                 (109) 

Sir, it is redrafting the provision in a comprehensive manner. Kindly 

accept it. 

माननीय अ�य� : अब म� �ी एन. के. �ेमच��न �ारा खडं 15 म� ��ततु संशोधन सं�या 108 

और 109 को सभा के सम� मतदान के िलए रखता ह�ं। 

सशंोधन मतदान के िलए रख ेगए तथा अ�वीकृत ह�ए। 

माननीय अ�य� : �� यह ह:ै 

“िक खडं 15, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 15, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

 

Clause 16    Grant of registration 

Amendments made: 

Page 6, lines 33 and 34,- 

   for   “Registration Authority”, 

   substitute  “appropriate authority”.              (30) 
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Page 6, line 42,-  

   for   “Registration Authority”, 

   substitute  “appropriate authority”.               (31) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : माननीय मं�ी जी, संशोधन स�ंया 32 

SHRI MANSUKH MANDAVIYA: Sir, I beg to move: 

Page 6,  for lines 43 to 46,-  

substitute  “as the case may be, as provided under sub-section (1), the 

appropriate authority shall, within a period of seven days 

from the expiry of the said period of thirty days specified 

under sub-section (1), provide a reason for the failure to 

process the application.”.        (32) 

माननीय अ�य� : �ी िवनायक भाउराव राऊत … (�यवधान) 

माननीय अ�य� : �� यह ह:ै  

Page 6,  for lines 43 to 46,-  

substitute  “as the case may be, as provided under sub-section (1), the 

appropriate authority shall, within a period of seven days 

from the expiry of the said period of thirty days specified 

under sub-section (1), provide a reason for the failure to 

process the application.”.        (32) 

��ताव �वीकृत ह�आ। 
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Amendments made: 

Page 7, line 1,- 

  for   “Registration Authority”, 

  substitute  “appropriate authority”.  (33) 

Page 7, line 8,- 

  for   “Registration Authority”, 

  substitute  “appropriate authority”.  (34)  

Page 7, after line 8,- 

insert “(7) The certificate of registration shall be  displayed 

by the clinic or bank at a  conspicuous place and 

such certificate shall  contain the duration of validity 

of such registration.”.  (35) 

                                            (Shri Mansukh Mandaviya) 
 

माननीय अ�य� : �ी िवनायक भाउराव राऊत … (�यवधान) 

�ी एन. के. �ेमच��न जी, �या आप संशोधन सं�या 110 से 112 ��ततु करना चाहते 

ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I am not moving the amendments. 

माननीय अ�य� : �� यह है: 

“िक खडं 16, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 16, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 
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Clause 17    Renewal of registration 

Amendment made: 

Page 7, line 10,- 

   for   “Registration Authority”, 

  substitute  “appropriate authority”.  (36) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �ी िवनायक भाउराव राऊत … (�यवधान) 

�� यह है: 

 “िक खडं 17, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 17, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

 

Clause 18       Suspension or cancellation of registration  

Amendments made: 

Page 7, line 14,- 

   for   “Registration Authority”, 

  substitute  “appropriate authority”.  (37) 

Page 7, line 18,- 

   for   “Registration Authority”, 

   substitute  “appropriate authority”.  (38) 

(Shri Mansukh Mandaviya) 
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माननीय अ�य� : �� यह ह:ै 

“िक खडं 18, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 18, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

 

Clause 19   Appeal 

Amendments made: 

Page 7, lines 28 and 29,- 

   for   “Registration Authority”, 

   substitute  “appropriate authority”.  (39) 

Page 7, line 31,- 

   for   “Registration Authority”, 

  substitute  “appropriate authority”.  (40) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �ी िवनायक भाउराव राऊत … (�यवधान) 

�ी एन. के. �ेमच��न जी, �या आप संशोधन सं�या 113 ��ततु करना चाहते ह�? 

SHRI N. K. PREMACHANDRAN : Sir, I am moving the amendment just to 

enhance the number of days from 30 days to 60 days. 

 I beg to move: 

Page 7, line 27,-  

    for  “thirty days” 

insert “sixty days”.  (113) 
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माननीय अ�य� : अब म� �ी एन. के. �ेमच��न �ारा खंड 19 म� ��ततु संशोधन सं�या 113 को 

सभा के सम� मतदान के िलए रखता ह�।ं 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ। 

माननीय अ�य� : �� यह ह:ै 

“िक खडं 19, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 19, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

खंड 20 िवधेयक म� जोड़ िदया गया। 

Clause 21    General duties of assisted reproduction technology  
clinics and banks 

Amendments made: 

Page 8, line 25,- 

   for   “the legal age of marriage”,   

  substitute  “age of twenty-one years”. (41) 

Page 8, line 27,- 

    for   “the legal age of marriage”,  

   substitute  “age of twenty-one years”. (42) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह ह:ै 

“िक खडं 21, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 21, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 
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Clause 22     Written informed consent 

Amendments made: 

Page 8, line 40,- 

  for   “written consent”, 

 substitute  “written informed consent”. (43) 

Page 8, lines 42 and 43,- 

 for  “an insurance coverage of such amount and for such period 

as may be prescribed”,  

substitute  “an insurance coverage of such amount as may be 

prescribed for a period of twelve months ”.  (44) 

Page 9, lines 12 and 13,- 

  for   “zygotes and embryos”, 

substitute “zygotes, embryos, ovarian and testicular tissues”. 

         (45) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह ह:ै 

“िक खडं 22, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 22, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 
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Clause 23        Duties of assisted reproductive technology clinics  
and banks to keep accurate records 

Amendment made: 

Page 9, line 38,- 

   for   “clinic and bank”, 

substitute  “clinic or bank. (46) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �ो. सौगत राय जी, �या आप संशोधन सं�या 94 ��ततु करना चाहते ह�? 

PROF. SOUGATA RAY : Sir, it is a small amendment. 

I beg to move: 

Page 9, after line 42,- 

insert  “(f) subject to provisions of this Act, the 

 executive head of the clinic or bank shall be 

 responsible for ensuring secrecy of the records 

 and any breach or violation of such secrecy 

 shall  be deemed an offence under this Act and 

 proceeded as per section 37”.  (94) 

माननीय अ�य� : अब म� �ो. सौगत राय �ारा खडं 23 म� ��ततु संशोधन सं�या 94 को सभा के 

सम� मतदान के िलए रखता ह�।ं 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ। 

… (�यवधान) 
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माननीय अ�य�: सौगत राय जी, आप हा ँतो बोलो। 

… (�यवधान) 

माननीय अ�य� : आप ही इसके न के प� म� नह� ह� तो कैसे कर�? 

… (�यवधान) 

माननीय अ�य� : �� यह ह:ै  

“िक खडं 23, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 23, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

Clause 24    Duties of assisted reproductive technology clinics  
using human gametes and embryos 

Amendment made: - 

 Page 9, line 45, -- 

  for    “harvest”, 

  substitute  “retrieve”.  (47) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : माननीय म�ंी जी, संशोधन स�ंया 48. 

SHRI MANSUKH MANDAVIYA: Sir, I beg to move: 

 Page 9, for lines 47 and 48, -- 

 substitute “(b) not more than three oocytes or 

embryos may be placed in the uterus of 

a woman during the treatment cycle in 
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such manner as may be specified by 

regulations;”.  (48) 

माननीय अ�य� : �ी िवनायक भाउराव राऊत। 

… (�यवधान) 

माननीय अ�य� : �� यह ह:ै 

Page 9, for lines 47 and 48, -- 

 substitute “(b) not more than three oocytes or 

embryos may be placed in the uterus of 

a woman during the treatment cycle in 

such manner as may be specified by 

regulations;”.  (48) 

��ताव �वीकृत ह�आ। 

Amendment made:-- 

Page 10, line 8, -- 

 after   “available”, 

 insert “in such manner as may be prescribed”.  

                     (49) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह है: 

“िक खडं 24, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 24, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 
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Clause 25    Pre-implantation Genetic Diagnosis 

Amendment made:- 

 Page 10, for lines 19 and 20,-- 

 substitute “for known, pre-existing, heritable or 

genetic diseases only”.  (50) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह ह:ै 

“िक खडं 25, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 25, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया।  

खंड 26 िवधेयक म� जोड़ िदया गया। 

 
Clause 27              Sourcing of gametes by assisted 

                             reproductive technology banks 

Amendment made:- 

 Page 11, lines 9 and 10, -- 

 omit “be an ever married woman having at 

least one child of her own with a 

minimum age of three years and to”. (51) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : माननीय म�ंी जी, संशोधन स�ंया 52. 
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SHRI MANSUKH MANDAVIYA: Sir, I beg to move: 

Page 11, line 16,- 

           for 

           substitute 

 

“identity and address”, 

“Aadhaar number as defined in 

clause (a) of section 2 of the 

Aadhaar (Targeted Delivery of 

Financial and Other Subsidies, 

Benefits and Services) Act, 2016, 

address and any other details”. (52) 

 

 

 

 

 

18 of 

2016 

माननीय अ�य� : �ी िवनायक भाउराव राऊत। 

… (�यवधान) 

माननीय अ�य� : �� यह ह:ै 

Page 11, line 16,- 

           for 

           substitute 

 

“identity and address”, 

“Aadhaar number as defined in 

clause (a) of section 2 of the 

Aadhaar (Targeted Delivery of 

Financial and Other Subsidies, 

Benefits and Services) Act, 2016, 

address and any other details”. 

(52) 

 

 

 

 

 

18 of 

2016 

��ताव �वीकृत ह�आ। 
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Amendment made: 

Page 11, omit line 20. (53) 

(Shri Mansukh Mandaviya) 

HON. SPEAKER: Prof. Sougata Ray.  

… (Interruptions) 

माननीय अ�य� : �� यह ह:ै 

“िक खडं 27, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 27, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

खंड 28 से 31 िवधयेक म� जोड़ िदये गये।  

Clause 32     Sex selective assisted reproductive technology 

HON. SPEAKER: Prof. Sougata Ray. 

PROF. SOUGATA RAY : Sir, I am not moving my amendment No. 96.  

माननीय अ�य� : �� यह ह:ै 

“िक खडं 32 िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 32 िवधेयक म� जोड़ िदया गया। 

Clause 33   Offences and penalties 

Amendments made: 

 Page 12, line 26, -- 

  for    “eight years”, 

  substitute  “three years”. (54) 
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 Page 12, line 27,-- 

  for   “twelve years”, 

  substitute  “eight years”. (55) 

 (Shri Mansukh Mandaviya)  

माननीय अ�य�: �ी िवनायक भाउराव राऊत … (�यवधान) 

 �ो. सौगत राय, �या आप संशोधन सं�या 97 और 98 ��ततु करना चाहते ह�। 

PROF. SOUGATA RAY : I am not moving my amendment Nos. 97 and 98.  

माननीय अ�य� : �� यह है : 

  “िक खडं 33, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 33, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

खडं 34 और 35 िवधयेक म� जोड़ िदए गए। 

Clause 36    Offences to be cognizable and bailable 

Amendment made: 

Page 12, line 37,- 

   for   “All the offences”, 

substitute  “Notwithstanding anything contained in the    

Code of Criminal Procedure, 1973, all the 

offences”.      (56) 

 

 

 

 

2 of 1974 

(Shri Mansukh Mandaviya) 
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माननीय अ�य� : �� यह है : 

  “िक खडं 36, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 36, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

खंड 37 िवधेयक म� जोड़ िदया गया। 

Clause 38       Power of Central Government to issue directions  
      to National Board and National Registry 

Amendments made: 

Page 13, line 10,- 

for   “Registration Authority”, 

  substitute  “appropriate authority”.    (57) 

 

Page 13, line 14,- 

  for   “Registration Authority”, 

  substitute  “appropriate authority”.     (58) 

  (Shri Mansukh Mandaviya) 

 

 

माननीय अ�य� : �� यह है : 

  “िक खडं 38, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 38, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

�ो. सौगत राय : �पीकर साहब, आप एक चीज देिखए िक मं�ी जी इतने सार ेअम�डम�ट मूव कर 

रहे ह�।… (�यवधान) वह एक नए िबल लाते, नए ढंग स े िबल बनाते और उसे �ेज�ट करते।… 

(�यवधान) अगर मं�ी जी 50 िबल लाएगें तो कैसे िबल चलेगा। … (�यवधान) 
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                     Clause 39      Power of State Government to issue directions 

   to State Board etc. 

Amendments made: 

Page 13, line 24,- 

  for   “Registration Authority”, 

  substitute  “appropriate authority”.     (59) 

Page 13, line 28,- 

  for   “Registration Authority”, 

  substitute  “appropriate authority”.     (60) 

Page 13, line 31,- 

  for   “Registration Authority”, 

  substitute  “appropriate authority”.    (61) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह है : 

  “िक खडं 39, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 39, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

खंड 40 िवधेयक म� जोड़ िदया गया। 
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Clause 41       Protection of action taken in good faith 

Amendments made: 

Page 13, line 50,-  

  for   “Registration Authority”, 

  substitute  “appropriate authority”.     (62) 

Page 14, line 2,-  

  for   “Registration Authority”, 

  substitute  “appropriate authority”.     (63) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह है : 

  “िक खडं 41, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 41, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

Clause 42      Power to make rules 

Amendments made: 

Page 14, line 16,- 

  for   “Registration Authority”, 

  substitute  “appropriate authority”.     (64) 

 

Page 14, line 17,- 

  for   “Registration Authority”, 

  substitute  “appropriate authority”.     (65) 
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Page 14, lines 19 and 20,- 

  for   “Registration Authority”, 

  substitute  “appropriate authority”.     (66) 

 

Page 14, line 27,- 

  for   “the period, the form and manner”, 

  substitute “the manner”.                   (67) 

 

Page 14, line 36,- 

  omit   “sub-clause (iii) of”.     (68) 

 

Page 14, line 37,- 

  omit   “and the period”.        (69) 

Page 14, after line 40,- 

insert  “(qa) the manner of collection of gametes 

 posthumously under clause (f) of section  24; 

(70) 

Page 14, omit lines 42 and 43.     (71) 

Page 15, line 7,- 

  for   “perishing of”, 

  substitute   “perishing or donating”.     (72) 

Page 15, for line 9,- 

substitute- “(x) the manner of performing research on 

human gametes or embryo within India under 

sub-section (2) of section 30;”.     (73) 
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Page 15, after line 11,- 

 insert “(z) any other matter which is to be, or may 

be prescribed, or in respect of which 

provision is to be made by rules.”.     (74) 

(Shri Mansukh Mandaviya) 

माननीय अ�य� : �� यह है : 

  “िक खंड 42, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खडं 42, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

 

Clause 43     Power to make regulations 

Amendments made: 

Page 15, line 17,- 

  for   “harvesting”, 

  substitute  “retrieving”.     (75) 

Page 15,  for line 18,- 

substitute         “(b) the manner of placing the oocytes or 

                                embroys in the uterus of a woman under 

                               clause (b) of Section 24; and”     (76) 

(Shri Mansukh Mandaviya) 
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माननीय अ�य� : �� यह है : 

  “िक खडं 43, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 43, यथा सशंोिधत, िवधयेक म� जोड़ िदया गया। 

खंड 44 स े46 िवधेयक म� जोड़ िदए गए। 

Clause 1    Short title and commencement 

Amendment made: 

Page 1, line 6,- 

  for   “2020”,  

  substitute  “2021”. (3) 

 (Shri Mansukh Mandaviya) 

माननीय अ�य�: �� यह है : 

“िक खडं 1, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खंड 1, यथा संशोिधत, िवधयेक म� जोड़ िदया गया। 

 

Enacting Formula 

Amendment made: 

Page 1, line 1,- 

  for  "Seventy-first", 

                    substitute   "Seventy-second".     (2) 

  (Shri Mansukh Mandaviya) 
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माननीय अ�य�: �� यह है : 

“िक अिधिनयमन सू�, यथा सशंोिधत, िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

अिधिनयमन सू�, यथा सशंोिधत, िवधेयक म� जोड़ िदया गया। 

Long Title 

Amendment made: 

Page 1,- 

  after  "assisted reproductive technology services" 

insert   "for addressing the issues of reproductive 

health where assisted reproductive 

technology is required for becoming a parent 

or for freezing gametes, embryos, embryonic 

tissues for further use due to infertility, 

disease or social or medical concerns and for 

regulation and supervision of research and 

development".  (1) 

 (Shri Mansukh Mandaviya) 

माननीय अ�य�: �� यह है : 

“िक िवधयेक का पूरा नाम, यथा सशंोिधत, िवधेयक का अगं बने।” 

��ताव �वीकृत ह�आ। 

िवधयेक का पूरा नाम, यथा सशंोिधत, िवधेयक म� जोड़ िदया गया। 
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माननीय अ�य�: मं�ी जी, अब आप यह ��ताव कर� िक िवधेयक को यथा सशंोिधत पा�रत िकया 

जाए। 

SHRI MANSUKH MANDAVIYA : Sir, I beg to move: 

“That the Bill, as amended, be passed.” 

माननीय अ�य�: ��ताव ��ततु ह�आ: 

“िक िवधेयक, यथा संशोिधत, पा�रत िकया जाए।” 

SHRI N. K. PREMACHANDRAN : Thank you very much, Sir. 

 This is the third reading of the Bill. My humble suggestion and 

submission to the hon. Minister is on the implications of the Bill is the third 

reading / discussion of the Bill. Our suggestion is that if this is implemented, 

then definitely it will be inconsistent with the Surrogacy Bill, which is yet to be 

passed in the other House. The Medical Termination of Pregnancy Bill is also 

there.  

So, a humble suggestion from our side is to please come with a 

comprehensive Bill covering all the three legislations. Otherwise, on the 

implementation side, it will be very difficult. We would urge upon the 

Government to come out with a comprehensive Bill consisting of all these 

legislations.  

 With these suggestions, I conclude. Thank you very much, Sir. 

माननीय अ�य�: �� यह है:  

         “िक िवधेयक, यथा संशोिधत, पा�रत िकया जाए।” 

��ताव �वीकृत ह�आ। 

__________ 
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�ी राजे�� अ�वाल (मेरठ): अ�य� जी, 8 जनवरी, 2021 को �धान म�ंी जन िवकास काय��म 

के अतंग�त रा�य �तरीय सिमित क� बैठक लखनऊ म� स�प�न ह�ई। इस बैठक म� उपल�ध कराए 

गए िववरण के अनसुार �धान म�ंी जन िवकास काय��म के अतंग�त िनिम�त प�रयोजनाओ ंम� से 28 

प�रयोजनाए ं ऐसी ह�, जो पूण� तो हो गई ह�, पर�त ु अभी तक ह�तांत�रत नह� हो पाई ह�। इन 

योजनाओ ंम� 14 इंटर कॉलेज, 1 आईटीआई, 4 पॉलीटेि�नक, 2 �ाइमरी �कूल, 1 हाई �कूल, 5 

पाइप वाटर स�लाई प�रयोजनाए ं ह�। इसके अित�र� 32 प�रयोजनाए ंह�तगत हो गई ह�, िक�त ु

स�बंिधत �शासिनक िवभाग� �ारा इ�ह� ि�याशील नह� िकया गया है। इनम� 20 इंटर कॉलेज, 2 

आईटीआई, 1 पॉलीटेि�नक, 1 आयवु�िदक हॉि�पटल तथा 8 हाई �कूल म� उ�चीकृत जूिनयर हाई 

�कूल ह�। उ� प�रयोजनाए ं�शासिनक �तर पर घोर लापरवाही व सरकारी धन के अप�यय के 

�ित सवेंदनहीनता को दशा�ती ह�।   

मेरा आपके मा�यम से सरकार से अनरुोध है िक इन योजनाओ ंका चयन तथा िनमा�ण 

करने वाले संबिंधत अिधका�रय� के िव�� साव�जिनक धन के अप�यय व अपने अिधकार� का 

मनमाने ढंग से ि�या�वयन तथा काय��णाली क� जांच कराकर उनके िव�� कार�वाई करने क� 

कृपा कर�। आपने मझेु समय िदया, इसके िलए म� आपका बह�त-बह�त आभारी ह�ं।  

�ी खलीलुर रहमान (जगंीपुर): माननीय अ�य� जी, मिुश�दाबाद पि�म बंगाल म� है। मिुश�दाबाद 

िजले म� कोई ईएसआई अ�पताल नह� है। हम आपके मा�यम से �म मं�ालय को ईएसआई 

अ�पताल के िलए िनवेदन करना चाहते ह�। 

 हमार ेिजले म� 32000 से भी �यादा मै�बर हो चकेु ह�। �ीटम�ट के िलए मजदूर कम�चारी को 

दूसर ेिजले म� जाना पड़ता है। यह बह�त द:ुख क� बात है। क� �ीय सरकार ने सपना िदखाया था – 

सबका साथ, सबका िवकास और सबका िव�ास। म� बह�त द:ुख के साथ कह रहा ह�ं िक इतने मै�बर 

होने के बावजूद भी उ�ह� पूरा �ीटम�ट नह� िमल रहा है, जबिक गवन�म�ट को रवेे�यू िमल रहा है। यहा ं
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�िमक कम�चा�रय� क� स�ंया देखते ह�ए ज�द से ज�द अ�पताल बनना चािहए। यही मेरा आ�ह 

है, यही मेरी गजुा�रश है। ध�यवाद। 

�ीमती शता�दी राय (बनज�) (बीरभूम): माननीय अ�य� जी, मेरी कां�टीटूएसंी बीरभूम म� 

आरओबी के िलए बह�त बार �पोजल िदए गए ह�। स�िथया म� आरओबी नह� बना, नैहाटी म� अभी 

तक श�ु नह� ह�आ, िशवड़ी म� श�ु तो ह�आ, लेिकन इतने साल से प�िडंग है। पता नह� �या काम हो 

रहा है? आपको पता है िक आरओबी बनाने म� रा�ता जाम होता है, �ैिफक जाम होता है। इतना 

�लो काम हो रहा है। यह कब ख�म होगा? मेरा कहना है िक डीआरएम को कुछ पावर दे द� तािक 

�ािसंग आिद छोटा काम करा सक� । इतनी बार �पोजल देने के बाद इतने साल� म� रले मं�ालय 

काम नह� कर रहा है। एमपीलैड से कुछ होता नह� है, फंड इतना कम है।  

 अगर रले िमिन��ी से काम नह� होगा, हम एमपी कैसे काम कर�ग?े हम िकसके पास जाए?ं 

आप बताइए। 

माननीय अ�य�: सदन म� आप आए ह�। 

… (�यवधान) 

SHRIMATI KANIMOZHI KARUNANIDHI (THOOTHUKKUDI): Sir, the 

candidates who write the UPSC Mains examination are allowed to choose their 

preferred language, out of the Eighth Schedule languages but when they write 

the Prelims examination, they have a serious obstacle, especially for the 

students who come from non-Hindi speaking background, and also students 

who are not fluent in Hindi. This being the qualifying examination, it involves 

comprehension and other language-related tasks. It gives an undue advantage 

to the candidates who are educated in Hindi or English medium curriculum. So, 
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there is no level-playing field for the candidates who come from the remote 

parts of the country. Their representation is very important. While only 26 per 

cent of the total population has Hindi as their mother tongue, 59 per cent of the 

candidates qualifying for recruitment by the UPSC alone, are chosen from the 

Hindi-speaking background. So, you can see how it works against the students 

who do not come from the same background.  

 Other examinations like the Staff Selection Commission examinations, 

the Combined Graduate Level Examinations, the examinations conducted by 

the Railways and the banking examinations are also written in either English or 

Hindi. This is against the interests of the students as they lose out to a large 

extent; the opportunities are denied to them.  

So, I urge the Government to conduct all the recruitment examinations in 

the 22 Scheduled languages of the Constitution. 

डॉ. सघंिम�ा मौय� (बदायू)ं: माननीय अ� य� जी, म� आपके मा�यम से सदन का �यान मेर े

लोकसभा �े� बदायूं क� ओर आकिष�त करना चाहती ह�ं। पूव� क� उ�र �देश सरकार ने बदायू ं�े� 

म� अडंर�ाउंड केबिलंग का काम करवाया था और िसफ�  शहर का काम लगभग 150 करोड़ �पये म� 

ह�आ था। आज क� तारीख म� 150 जगह से �यादा खािमया ं िमली ह�। इसका कारण है िक 

अडंर�ाउंड केबिलंग म� �यादातर काम करने के बजाय ��ाचार ह�आ है। 

 वहां पर जगह-जगह केबल बॉ�स और तार खलेु ह�ए ह� और मानक के अन�ुप गहराई भी 

नह� है। उसके कारण बरसात म� दज�न� से �यादा बेजबुान जानवर� क� मौत हो चकु� है। छोटे-छोटे 

ब�च� क� और �ाइवेट लाइनमेन क� भी मौत हो चकु� है। अभी जलुाई म�, हमार े यहा ं िव�ानंद 
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कॉलेज के गिणत के �व�ा �ी एच.एन.िसंह जी क� मौत भी अडंर �ाउडं केबल क� वजह से ही ह�ई 

है। 

 म� आपके मा�यम से चाहती ह�ं िक इस मामले क� जांच कराकर ��ाचा�रय� के िखलाफ 

कार�वाई क� जाए। हमारी सरकार, जहां भी हमने किमयां बताई है, उसको देख रही है। लेिकन, एक 

बार पनु: अपने �तर से काय� को िफर से करवाया जाए, िजससे हमारी बदायंू क� जनता सरुि�त रह 

सके। बह�त-बह�त ध�यवाद। 

माननीय अ�य� : डॉ. भारतीबेन डी. �याल – उपि�थत नह�। 

SHRIMATI CHINTA ANURADHA (AMALAPURAM): The Andhra Pradesh 

Reorganization Act, 2014 declared the Polavaram project as a national project 

with the Central Government being made responsible for the execution of the 

project. Owing to the delays in the project execution and significantly higher 

compensation for land acquisition, rehabilitation and resettlement in the light of 

the applicability of the provisions of the Right to Fair Compensation and 

Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013, 

there has been a significant cost overrun on this account. Various Central 

committees such as Technical Advisory Committee and Revised Cost 

Committee have accorded approvals for the enhanced project cost. What 

remained a cause of concern for the people of the State is the stand taken by 

the Central Government in limiting their responsibility to the extent of the 

project expenditure at the 2013-14 price level indicating that the State should 

mobilize the remaining funds from its own sources.  
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Further, the Central Government also seems to be absolving itself of the 

responsibility for the project execution to the extent of the drinking water 

component, despite the fact that the drinking water component is usually 

clubbed with the irrigation component in any National Project. These 

unfortunate occurrences have the potential to jeopardize the future of a project 

that is regarded as the lifeline of the State, and a long-cherished dream of the 

people of Andhra Pradesh. Hence, it is requested that full funding be provided 

and the completion of the project by the Government of India be ensured in 

line with the letter and spirit of the provisions of the Andhra Pradesh 

Reorganization Act, 2014. 

�ीमती रजंीता कोली (भरतपुर): ध�यवाद अ�य� महोदय। म� आपका �यान अपने ससंदीय �े� 

के िसमको वैगन फै��ी क� ओर आकृ� करना चाहती ह�ं, जो िकसी समय राज�थान क� सबसे 

बड़ी औ�ोिगक ईकाई के �प म� शमुार रही है।  

 अ�य� महोदय, एक समय भरतपरु शहर क� रोजगार क� लाइफ लाइन कही जाने वाली  

िसमको वैगन फै��ी वत�मान समय म� अपने अि�त�व के िलए संघष� कर रही है। यह फै��ी बंद होने 

के कगार पर है। वत�मान म� इस फै��ी का सचंालन टीटागढ़ वैग�स �ारा िकया जा रहा है। इस 

फै��ी �ारा भरतपरु शहर के करीब चार हजार लोग� को रोजगार िमलता था, लेिकन अब 200 

लोग� को भी रोजगार नह� िमल पा रहा है। वत�मान म� इस फै��ी म� उ�पादन कम करवाया जा रहा 

है और फै��ी क� ल�ड यूज को प�रवित�त करने का �यास िकया जा रहा है तािक उ� फै��ी को 

बंद िकया जा सके। इससे मेर ेससंदीय �े� म� रोजगार का एक बड़ा साधन छीना जा रहा है।  
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 म� आपके मा�यम से सदन से अनरुोध करती ह�ं िक िसमको वैगन फै��ी को पूण� �मता के 

साथ सचंािलत िकया जाए तथा भरतपरु जनता को इस फै��ी �ारा िवकिसत क� गई सिुवधाओ ंसे 

विंचत न िकया जाए। ध�यवाद।  

KUMARI GODDETI MADHAVI (ARAKU): In 2014, the then Hon. Prime 

Minister had made an assurance on the floor of the Rajya Sabha on 

20.02.2014 that the resource gap in the successor State of Andhra Pradesh 

occurring during the period between the appointed date and the date of 

acceptance of the 14th Finance Commission recommendations by the 

Government of India has to be compensated through the regular Union Budget 

for the Financial Year 2014-15. Sir, as per the accounts for the Financial Year 

2014-15, audited by the CAG, the revenue deficit for the period from 2nd June 

2014 to 31st March 2015 was Rs. 16,078.76 crore.  

माननीय अ�य�: जब तक आपके पास �रकॉड� न हो, तब तक िकसी आ�ासन के बार ेम� मत 

बोिलए। 

KUMARI GODDETI MADHAVI : Sir I would like to request the Finance 

Minister through you, Sir, to compensate the State of Andhra Pradesh 

adequately. 

�ीमती �वीन ओझा (गौहाटी) : अ�य� महोदय, म� बह�त ही संवेदनशील िवषय के बार ेम� बोलना 

चाहती ह�।ं हम सभी को मालूम है िक समाज म� रहने वाले सभी लोग� को समान अिधकार िमलना 

चािहए। िवशेषकर, हमार ेसमाज म� जो हमार ेसफाई कम�चारी ह�, उनक� वजह से हम सभी के शहर 

साफ-सथुर े रहते ह�। उनका कोिवड म� जो रोल था, वह बह�त ही अ�छा था। उनके �ित हमारी 
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िज�मेदारी भी बनती है। म�ने गवुाहाटी म� देखा है िक जो हमार ेसफाई कम�चारी ह�, उनक� �ितिदन 

क� आजीिवका और जो उनके घर ह�, वे अभी तक सही से नह� बने ह�। वहां पर जो �कू�स ह�, अभी 

वे भी �ॉपरली नह� बने ह�। 

 महोदय, इसीिलए म� आपके मा�यम से सरकार से यह िवनती करना चाहती ह�ं िक वे लोग 

िजस प�रवेश म� रहते ह�, उसको सधुारा जाए। उ�ह� अ�छी तरह से घर बनाकर िदया जाए और वहा ं

पर जो �कू�स ह�, वे काफ� खराब हालत म� ह�। म� आपसे यह अनरुोध करती ह�ं िक सरकार सफाई 

कम�चा�रय� क� आजीिवका को पूरी तरह से ठीक कर।े वे नगर, शहर, गांव और सभी जगह� पर सही 

तरीके से साफ-सफाई करके हम� सही तरीके से रहने म� अपना सहयोग �दान करते ह�। 

SHRI E.T. MOHAMMED BASHEER (PONNANI): Sir, I would humbly seek the 

Government’s urgent intervention with regard to the Calicut airport. The Calicut 

International Airport must be allowed to operate wide-bodied aircraft without 

further delay. We met the Minister and everybody concerned in this regard. 

The operation of wide-bodied aircraft was stopped there after the air crash. 

Now the report says that the aircraft was not responsible for that crash in the 

airport and it was a mistake on the part of the pilot. We have met everybody 

concerned and nothing has been done by them so far.  We humbly submit that 

urgent steps should be taken to restart the operation of wide-bodied aircraft at 

the Calicut airport. Unfortunately, we lost the Haj Embarkation Point also 

because of stoppage of operation of wide-bodied aircraft. I humbly request the 

Government to restore the Haj Embarkation Point also.  

 Sir, the RTPCR test rate being charged from passengers going abroad 

is exorbitant. While they have now got a chance to go abroad after the Covid-
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19 pandemic, they are paying such a huge amount for the test. I request the 

Government to reduce the rate and make it reasonable.  

 Sir, there are other issues also like charges at the airport and other 

things. I humbly request the Government to take a very positive action in this 

regard. I hope the Government will realise the fact and take every step 

possible to reduce the difficulties of passengers depending on the Calicut 

airport. Thank you.  

माननीय अ�य� : डॉ. सकुा�त मजूमदार - उपि�थत नह�। 

डॉ. राजदीप राय जी। 

डॉ. राजदीप राय (िस�चर) : अ�य� महोदय, नॉथ�-ई�ट म� एमएफ रलेवे के अधीन िव�टाडोम 

�ोजे�ट क� श�ुआत गुवाहाटी से हाफलांग तक ह�ई है। लेिकन गवुाहाटी से हाफलांग तक का जो 

रा�ता है, जो टोपो�ाफ� है, उसम� �ाकृितक स�दय� उतना �यादा नह� है। अगर ये िव�टाडोम 

�ोजे�ट (�ेन) हाफलांग से आगे बदरपरु तक के िलए कर िदया जाता है, तो वहां के नॉथ�  कछार 

िह�स और बोराइल र�ज के बीच िजतने भी �ाकृितक स�दय� ह,ै जो पैस�जस�, िविजटस� और टू�र�ट 

ह�, उन लोग� को वह देखने का मौका िमलेगा। 

 महोदय, म� आपके मा�यम से माननीय रले मं�ी जी से यह कहना चाहता ह�ं िक जो 

िव�टाडोम �ोजे�ट है, जो गवुाहाटी से हाफलांग तक जाता है, उसको आगे बदरपरु तक बढ़ाया 

जाए तो बह�त अ�छा होगा। उससे टू�र�ट� को भी फायदा होगा।  

�ी मलूक नागर (िबजनौर) : साहब, आपने मझेु बोलने का अवसर �दान िकया, उसके िलए 

आपका बह�त-बह�त ध�यवाद। म� सबसे पहले माननीय �धानमं�ी जी को िदल से ध�यवाद देता ह�ं, 



01.12.2021        920 
 
�य�िक उ�ह�ने िकसान� क� भावनाओ ं और िकसान� के संघष� को �यान म� रखकर तीन� कृिष 

कानून वापस िलए ह�।  

 दूसरा, म� यह भी �ाथ�ना करता ह�ं िक बाक� िकसान� क� जो मांग है, वे उसके बार े म� 

सहानभूुितपूव�क सोचकर उस पर भी िनण�य ल�। माननीय �धानमं�ी जी ने कल पूर ेिव� के �तर पर 

इितहास रचा है। उ�ह�ने पूव� �धानम�ंी जी को अपने हाथ से कुस� देकर बैठाया है, उ�ह� जो 

स�मान िदया है, वह िकसान� को स�मान िदया है, �य�िक देवगौड़ा जी िकसान ह�, वे िपछड़ी जाित 

से ह�। उ�ह�ने िकसान� और िपछड़ी जाित को जो स�मान िदया है, उसके िलए भी म� माननीय 

�धानमं�ी जी को िदल से ध�यवाद देता ह�ं। 

 तीसरा, कुछ लोग� ने गौतम बु� नगर के दादरी म� गजु�र स�ाट िमिहर भोज पर कं�यूजन 

करने क� कोिशश क�। उ�र �देश म� आने वाले चनुाव म� राजनीितक �प से उसे भनुाने क� जो 

लोग कोिशश कर रहे ह�, उस पर म� साफ तौर से कहना चाहता ह� ँिक उस पर िकसी तरह का कोई 

झगड़ा नह� है, �य�िक पूव� �धान म�ंी �ी अटल िबहारी वाजपेयी जी ने अ�र धाम पर गजु�र स�ाट 

िमिहर भोज क� �ितमा का अनावरण िकया था। �ेटर नोएडा म� माननीय �धान मं�ी नर�े� मोदी जी 

ने परुात�व िवभाग क� गैलेरी म� गजु�र स�ाट िमिहर भोज मूित� का अनावरण िकया। िद�ली के पूव� 

म�ुय म�ंी �वग�य सािहब िसहं वमा� जी ने गजु�र स�ाट िमिहर भोज नाम से एन.एच. 24 का 

उद ्घाटन िकया। म� यह कहना चाहता ह� ँिक जो लोग कं�यूजन कर रहे ह� और गलत-गलत तरह से 

पो�ट कर रहे ह�, उनके िखलाफ कानूनी कार�वाई होनी चािहए। इस बार ेम� बहन कुमारी मायावती 

जी ने ट्वीट िकया ह,ै जो िक देश क� बड़ी नेता ह�। अिखलेश जी ने ट्वीट िकया है। इसम� कोई 

कं�यूजन नह� है। कुछ लोग इस तरह क� घटनाए ंकर रहे ह�, उनके िखलाफ कानूनी कार�वाई क� 

जाए और म� यह मांग करता ह� ँिक जो इितहास म� और पाठ्य�म� म� अिंकत है, गजु�र स�ाट िमिहर 

भोज और गजु�र �ितहार, उनके नाम से गुज�र ना हटाया जाए। 
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DR. BEESETTI VENKATA SATYAVATHI (ANAKAPALLE): Thank you, 

Speaker, Sir. Extensive rainfall has caused devastating floods in Kadapa, 

Chittoor, Anantapur and Nellore districts of Andhra Pradesh in early November 

this year.  Continuous rainfall has inundated 1402 villages and four towns 

affecting nearly 1.83 lakh people in four districts.  As per reports, rain and 

flood-related incidents have claimed 41 lives till now in the State. 

 In terms of damage to infrastructure pertaining to roads and buildings, 

power, panchayati raj, rural water supply and sanitation, the loss would run into 

thousands of crores of rupees. 

 My request through you, Speaker, Sir, to the hon. Minister of Agriculture 

and to the Central Government is to release interim funds of about Rs.1000 

crore immediately to save our State of Andhra Pradesh. 

 Thank you very much, Sir. 

�ी अनरुाग शमा� (झासंी): अ�य� महोदय, ध�यवाद। म� बुदंेलख�ड से आता ह�,ँ जहां पर कुछ 

िदन पहले �धान म�ंी जी आए थे और उ�ह�ने हम� िवशेष �प से पानी क� बह�त बड़ी सौगात दी थी 

और इस साल हमार ेयहां पर पानी भी अ�छा बरसा है, लेिकन वहां पर एक टेरोली तहसील है, जो 

बामौर, िचरगावं, गरुसराय और मऊरानीपरु से जड़ुी ह�ई है। यहां पर तीन चार जगह� ऐसी ह�, जैसे 

भसनेह, कारी और दमना, जहां पर साढ़े तीन हजार हे�टेयर से भी �यादा जमीन अिसिंचत रह गई 

है। यहां पर नाबाड� �ारा वष� 2018 म� 250 करोड़ �पये क� एक प�रयोजना बनाई गई थी। वह 

योजना तब से अभी तक लंिबत पड़ी ह�ई है। म� आपके मा�यम से मं�ी जी से आ�ह करना चाहता 

ह�,ँ यूपी सरकार से आ�ह करना चाहता ह� ँ िक 250 करोड़ �पये क� प�रयोजना बाक� रह गई है 
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और अगर यह प�रयोजना दे दी जाए तो उस पूरे 3000 हे�टेयर म� ि��ं�लर के मा�यम से हम 

अ�छी खेती कर पाएगें।  

डॉ. एस. टी. हसन (मरुादाबाद): सर, बह�त-बह�त शिु�या। एजकेुशन तालीम हमार े देश म� �ाइम 

इंपॉट�स क� चीज है, लेिकन बदि्क�मती से हमारी �ॉयो�रटी िल�ट म� यह बह�त नीचे है। म� 

मरुादाबाद का एक ऐसा ही मामला आपके स�ंान म� लाना चाहता ह�।ँ तकरीबन 43 साल पहले एक 

यूिनविस�टी का काम िकया जा रहा था, जो हयातलु उलूम जािमया अरिबया के नाम से थी। उसक� 

जमीन का अिध�हण कर िलया गया था। 42 साल पहले वह जमीन ले ली गई, लेिकन आज तक 

सरकार ने उस जमीन पर कोई काम नह� िकया। 

वहां पर झािड़यां ह� और अधूरी िबि�डं�स पड़ी ह�ई ह�। मेरी आपके मा�यम से सरकार से 

िडमा�ड है, चूंिक यह िवषय एजकेुशन से जड़ुा ह�आ है, िक इस पर �यान देते ह�ए उसक� मैनेिजगं 

कमेटी को, उसके िज�मेदार लोग� को यह जमीन वापस क� जाए, तािक वहां पर एक अ�छा 

एजकेुशनल इं�टीट्यूशन बनाया जा सके। 

�ी तािपर गाव (अ�णाचल पूव�): माननीय अ�य� महोदय, अ�णाचल �देश म� चाइना बॉड�र से 

जड़ेु अपर-िसंयाग िडि���ट, िशयोमी िडि���ट, वे�ट-िसंयाग और िसयंाग िडि���ट का नेशनल 

हाइवे न�बर 13 ला�ट मॉनसून बा�रश म� ही वाश-आउट हो गया था। आज 7वां महीना चल रहा है, 

लेिकन अभी तक उसका अ�टरनेट माग� नह� बना है। वहां गाड़ी तो छोड़ दीिजए, अभी इंसान भी 

वहा ंसे �ॉस नह� हो पा रहा है। यह हाइवे केवल पि�लक यातायात के िलए नह� है, इसक� वजह से 

चाइना बॉड�र पर तैनात हमार ेपैरािमिलटरी और आम� जवान� के िलए भी बह�त तकलीफ हो रही 

है। इसिलए म� आपके मा�यम से िमिन��ी ऑफ रोड �ांसपोट�  एडं हाइवेज से यह �र�वे�ट क�ंगा 

िक पासीघाट और पािंगन के बीच जो लै�ड �लाइड के कारण �भािवत �लॉक है, उसको एक 

अ�टरनेट रोड बनाकर ज�दी से ज�दी �र�टोर िकया जाए। यही मेरी मांग है। ध�यवाद।  
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DR. M.K. VISHNU PRASAD (ARANI):  I come from Arani Parliamentary 

Constituency of Tamil Nadu.  In my Parliamentary Constituency two new 

railway lines, namely Tindivanam-Tiruvannamalai and Tindivanam-Nagari, 

were proposed in the year 2009 but till now the work has been stalled as far as 

the proposed Tiruvannamalai to Tindivanam railway line is concerned.  I do not 

know why.  A question was raised and it was said that land acquisition was the 

problem.  It has again been activated.  I urge upon the Union Government, 

through you, Sir, to expedite the process to lay these railway lines immediately 

for the public use. 

 Most importantly, in my Arani Parliamentary Constituency there are 

three villages, namely, Manjarabad in Polur, Peranamallur and Savalambari, 

that is in Vandavasi.  These places are rich in population but there are no 

banks in and around that area.  People have to walk around five kilometres or 

go by road transport.  I had represented this case to the hon. Finance Minister 

and had requested him to get a new bank branch opened in that area or at 

least a single-manned bank branch in these three places. 

 Last but not least, Tamil Nadu has seen the worst ever rainfall in the 

history.  Our poor farmers have toiled for so many months and finally their 

crops have been severely damaged.  So, I would request the Union 

Government to release minimum Rs.25,000 per acre for crop loss to the 

agriculturists so that their lives can be saved. 

 Thank you very much. 
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DR. DNV SENTHILKUMAR S. (DHARMAPURI):  Vanakkam Speaker, Sir.  I 

would like to bring to the notice of this House a rare disorder that affects mostly 

children.  It is called muscular dystrophy.  It is very rare that around 3,500 boys 

have been affected by this muscular dystrophy disease, and around 800 

children have been affected by the spinal muscular atrophy.  To cure this 

disease, medication or the gene mutation therapy should be given before two 

years of age or there is a greater possibility of losing the child. 

 The cost of the drug is around Rs.16 crore.  The only way by which the 

parents can procure this drug is by private funding.  Not all can do so, and 

even after achieving the target there is a GST of Rs.4 crore on this drug.  Our 

Chief Minister, Thiru M.K. Stalin had written to the Finance Minister to waive off 

the GST of Rs.4 crore on this drug.  It should not be done on case-specific 

basis.  There should be a blanket ban of GST and the drug should be made 

available to everybody at an affordable cost. 

 As Article 21 ensures health for all, I would urge the Union Government, 

through you, Sir, to invoke compulsory licensing clause under Indian Patent 

Act drawing a parallel with TRIPS Agreement policy measures, taking route of 

trade margin rationalisation for capping the price to make the drug for SMA 

affordable to everybody in this country. 

 Thank you, Sir. 

SHRI D.M. KATHIR ANAND (VELLORE): Hon. Speaker, Sir, first of all, I 

would like to thank you for conducting the business of the House and passing 

all the amendments with a smiling face.  
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 In the past years, Tamil Nadu has seen a vast devastation due to floods. 

I urge upon the Union Government to release the relief fund or intermediate 

fund urgently to save the people who have been affected by floods.  

 My constituency is Vellore, Tamil Nadu. In Vellore, there is a hospital 

called Christian Medical College. People from all over India come there for 

treatment. Each and every patient comes there with their family members. The 

rent for rooms for the guests is very high. It is nearly Rs. 30,000 or Rs. 40,000 

or Rs. 50,000. Even many Members have called upon me to assist them. I 

urge upon the Union Government to set-up a ‘Yatri Niwas’ in Vellore 

constituency so that people coming to CMC Hospital for medication can stay 

there at a cheaper cost and can be benefitted. 

 In my previous speeches, I had mentioned about a Kendriya Vidyalaya 

in Vellore constituency. Land for building a school has already been allocated. 

It has really been two years now and the project has not yet started.  

Therefore, again, I urge upon the Union Government to give us funds for 

constructing a new building and for the infrastructure as well so that, at least, in 

the next financial year, we can go for the admissions. Thank you, hon. 

Speaker, Sir. 

�ी होरने िसहं बे (�वशासी िजले) : सर, म� आपके मा�यम से माननीय गहृ मं�ी जी से यह जानना 

चाहता ह� ं िक जो समझौता 2011 और 2021 म� ह�आ है, वह 125th और 6th शैड्यूल अम�डम�ट 

िबल इस सेशन म� लाने क� �या कोई सभंावना है?  
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�ी िववेक नारायण शेजवलकर (�वािलयर) : माननीय अ�य� महोदय, गत िदन� भोपाल म� 

माननीय �धान मं�ी जी �ारा हबीबगंज रलेवे �टेशन का नामकरण �वतं�ता सं�ाम सेनानी रानी 

कमलापित के नाम पर िकया गया है। देश के पहले नविनिम�त िव��तरीय सिुवधाओ ंसे य�ु इस 

रलेवे �टेशन को माननीय �धान मं�ी जी ने देश को समिप�त िकया। यह गौरव म�य �देश को �ा� 

ह�आ है।  

म� इसी कड़ी म� बताना चाह�ंगा िक �वािलयर रलेवे �टेशन का िवकास और िव�तार कर इसे 

हवाई अड्ड� जैसी सिुवधाओ ं से य�ु करने क� योजना पर काम �ार�भ हो चकुा है। 

आईआरएसडीसी – भारतीय रलेवे �टेशन िवकास िनगम �ारा यह काय� पीपीपी (पि�लक �ाइवेट 

पाट�नरिशप) आधार पर िकया जाना है। यह 240 करोड़ �पये क� योजना गत दो वष� से अिधक 

समय से आकार ले रही है। मेरी जानकारी के अनसुार आरएफपी आमिं�त करने व टे�डर आिद क� 

�ि�या के �तर पर यह योजना आकार ले रही है।  

 माननीय अ�य� महोदय, म� बताना चाह�ंगा िक �वािलयर का वत�मान रलेवे �टेशन हैरीटेज 

इमारत� क� �ेणी म� आता है। इसका िव�तारीकरण व आधिुनक�करण इसके मूल �व�प को 

सहेजकर ही िकया जाना चािहए। इस योजना के काया��वयन म� गित लाने क� आव�यकता है। जैसे 

माननीय �धान मं�ी जी ने देश को आ��त िकया है िक नवीन संसद भवन व स��ल िव�टा का 

िनमा�ण वष� 2023 तक पूण� हो जाएगा। म� आपके मा�यम से माननीय रले मं�ी जी को िनवदेन 

करना चाह�ंगा िक �वािलयर के रलेवे �टेशन के िव�तार व आधिुनक�करण के काय� म� तेजी लाने हेत ु

आव�यक कार�वाई कर� और संसद के इसी काय�काल के पूव� इसका लोकाप�ण माननीय �धान म�ंी 

जी के कर कमल� से कराय�।  

�ी जसबीर िसहं िगल (खडूर सािहब) : ऑनरबेल �पीकर सर, थ��यू।  

माननीय अ�य� : सबको पया�� समय और पया�� अवसर िमलेगा। 
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�ी जसबीर िसहं िगल : सर, म� आपके मा�यम से माननीय गहृ मं�ी जी के �यान म� लाना चाहता 

ह�ं िक वष� 2018 म� जो हमारी स��ल आ�ड� फोस�ज ह�, उनक� भत� के िलए 1 लाख 09 हजार 

क� िडडेट्स ने �रटन टे�ट �लीयर िकया था। इ�ह� लोग� ने इसका िफिजकल टै�ट और मेिडकल 

टे�ट भी �लीयर कर िलया था। इनम� से 55 हजार लोग� को �वॉइिनंग िमल गई ह,ै बाक� 54 हजार 

लोग अभी भी �वॉइिनंग क� उ�मीद म� ह�।  

19.00 hrs 

मेरी गहृ मं�ी जी से गजुा�रश है िक कृपया करके उन ब�च� को अपना आशीवा�द द� और 

उ�ह� जॉइिनंग लैटर िदलवा द�, �य�िक उनम� से �यादातर ब�चे ओवर एज हो गए ह�। 

 सर, म� आपसे एक और िनवेदन करना चाहता ह�ं िक तरणतारण बॉड�र वाला िजला है। यहा ं

पर सबसे बिढ़या बासमती चावल होता है। वह ए�सपोट�  होता है और इसने दूर-दूर तक देश का 

नाम ऊंचा िकया है। िपछले िदन� बेमौसमी बरसात ह�ई, बासमती चावल क� हजार� एकड़ क� 

फसल बबा�द हो गई। वहां जो सरकार क� कमेटी गई, उसने देखा िक उसम� िसफ�  5-23 �ितशत 

तक दाना रह गया है और बाक� सार ेका नकुसान हो गया है।  

 मेरी सरकार से गजुा�रश है िक कृपा करके उन िकसान� िजनक� बासमती चावल क� फसल 

तबाह ह�ई है, उ�ह� 40 हजार �पए �ित एकड़ मआुवजा िदया जाए, तािक वे लोग उजड़ने से बच 

सक� । ध�यवाद। 

डॉ. सजंय जायसवाल (पि�म च�पारण): अ�य� महोदय, पहले म� भारत सरकार और हमार े

वै�ािनक� को बधाई देना चाह�ंगा, �य�िक उ�ह�ने 12-18 साल के ब�च� पर जो कोवै�सीन का 

टे�ट िकया है, वह सफल ह�आ है और आज उसक� सबसे �यादा ज�रत है। ओिम�ॉन वे�रएटं 

साउथ अ��का म� आया है, वह नौजवान� को �यादा पकड़ रहा है।…(�यवधान) 

माननीय अ�य� : कल कोिवड पर चचा� होगी। 
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डॉ. सजंय जायसवाल : मेरा एक ही अनुरोध है िक म� 12-18 साल के ब�च� को कोवै�सीन का 

टीका दनेे के िलए मं�ी जी से अपील करना चाहता ह�।ं रा�य सभा म� भी चचा� ह�ई है, हम सारी 

तैयारी कर रहे ह� िक हम उसे एयरपोट�  पर कैसे रोक� , लेिकन वायरस को नह� रोका जा सकता है।  

 मेरी आपके मा�यम से माननीय �वा��य म�ंी जी से अपील होगा िक जब 12-18 साल के 

ब�च� पर कोवै�सीन के टे�ट �रज�ट आ चकुा है, तो िजन ब�च� ने �कूल और कॉलेज म� जाना 

श�ु िकया है, जो िव�ालय खलु गए ह�, एक आइड�टी से आइड�टीफाई करके, जैसे हमने पहले 

हे�थ वक� स� को टीका िदया था, वैसे ही 12-18 साल के जो ब�चे �कूल जा रहे ह�, उनको 

कोवै�सीन दनेा तरुतं श�ु िकया जाए।  

माननीय अ�य� : कल जब कोिवड पर चचा�  हो, तो मेरा सदन से आ�ह रहेगा िक हम कोिवड पर 

सकारा�मक चचा�  कर� िक िकस तरह से हम ने माननीय संसद सद�य होते ह�ए कोिवड के समय म� 

काम िकया है, �या इनोवेशन िकया है। हम ने िकस तरह से अपनी जनता को सरुि�त रखने के 

िलए काम िकया है, तािक उस इनोवेशन से अ�य माननीय सद�य भी �ेरणा ल� और देश के अ�य 

जन�ितिनिध भी �ेरणा ल�, ऐसी हमारी अपे�ा है।  

19.03 hrs    (Shri Rajendra Agrawal in the Chair) 

SHRI GAUTHAM SIGAMANI PON (KALLAKURICHI): Sir, I rise to express 

the untold hardships faced by the students who aspire to seek admission into 

medical and dental courses in Tamil Nadu.  

 Under the able guidance of our leader Thalapathy Stalin, Tamil Nadu 

Assembly has passed the resolution  unanimously and it is pending on the 

Governor’s Table.  
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So, I urge upon the Home Ministry to take immediate action in this 

regard. 

 For the past five years, NEET has adversely affected the students from 

socially and economically weaker sections and particularly those who hail from 

villages and rural areas.  

 About 20 students in Tamil Nadu committed suicide due to mental 

pressure caused by NEET.  Further, NEET has caused great mental agony for 

the students since they are asked to take the exam weeks immediately after 

completing rigorous board examinations at 10+2 level.  

 NEET has also encouraged mushrooming of coaching centres and has 

legalised collection of exorbitant coaching fees ranging from five lakhs to ten 

lakhs per student, a sum that is unaffordable for most.  

 So, I urge upon the Health Ministry and also the Home Ministry to take 

immediate action on the exemption from the NEET. Thank you, Sir.  

�ी सुरशे क�यप (िशमला): सभापित महोदय, मेरा ससंदीय �े� िशमला है। यह एक ऐितहािसक 

शहर है, जो पय�टन क� �ि� से िव� व के मानिच� पर अपनी पहचान रखता है। जब स ेकोिवड आया 

है, तब से, वष� 2020 स ेयहा ंहवाई सेवाए ंबंद ह�। यहां एलायंस एयर का एटीआर-42 हवाई जहाज 

आता था और अपनी सेवाए ंदे रहा था, लेिकन कोिवड आने पर हवाई सेवाए ंबदं होने के बाद यहां 

हवाई सेवाए ंदोबारा श�ु नह� ह�ई ह�। जब ि�थित सामा�य ह�ई, तब भी यहां हवाई सेवाए ंबंद रही ह�।  
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पहले एटीआर-42 लगभग तीस-प�तीस लोग� को लेकर आता था, लेिकन वापसी म� केवल 

आठ-दस लोग� को ही लेकर जा सकता था, �य�िक हवाई प�ी छोटी थी। अब हवाई प�ी को बड़ा 

कर िदया गया है, लेिकन अभी तक हवाई सेवाए ंश�ु नह� क� गई ह�।  

 म� आपके मा�यम से माननीय म�ंी जी से आ�ह करता ह� ँिक शी�ाितशी� यहा ँहवाई सेवाए ं

श�ु कर दी जाए ंतािक पय�टन को बढ़ावा िमले और आम लोग� को भी सिुवधा िमल सके। 

कँुवर पु�पे�� िसहं च�देल (हमीरपुर): माननीय सभापित महोदय, म� अपने संसदीय �े� हमीरपरु, 

जो बुंदेलख�ड �े� के अतंग�त आता है, क� एक बह�त बह�त बड़ी सम�या को इस सदन म� सात-

आठ बार रख चकुा ह�।ँ यह िवषय रा��ीय राजमाग� से सबंंिधत है।  

 हमार ेयहा ँकानपरु से सागर तक रा��ीय राजमाग� है। जब उ�र �देश म� सपा और बसपा 

क� सरकार थी, उस समय वहा ँ पर बीओटी �ोजे�ट म� िकसी एक �ाइवेट क�पनी को अ�ूवल 

िदया गया। उ�ह�ने केवल टू-लेन रोड बनाई, फोर-लेन रोड नह� बन पाई। इसका द�ुप�रणाम ह�आ, 

�य�िक हमार ेयहा ँसे माइिनंग के िलए हजार� क� स�ंया म� ��स वहा ँसे जाते ह�।  

 आपके मा�यम से भारत सरकार से मेरा िनवेदन है िक उस बीओटी �ोजे�ट के साथ-साथ 

उनको इस बात के िलए बा�य िकया जाए या भारत सरकार �ारा कानपरु से सागर तक के रा��ीय 

राजमाग� को फोर-लेन शी�-से-शी� बनाया जाए। जो िवषय म� बता रहा ह�,ँ आप सोच�गे िक यह 

अित�योि� है। हाइवे के िकनार े बह�त-से गांव ह�। एक-एक गांव के तीस-चालीस ब�च� क� म�ृय ु

बाइक ए�सीड�ट के कारण हो चकु� है। अनेक दखुद म�ृयु हो गई ह�। बह�त-से पेर�ट्स ने अपने ब�च� 

क� नौकरी छुड़वा दी है। उनको कहा गया है िक आप घर� म� सरुि�त रह�। जब तक फोर-लेन रोड न 

बन जाए, तब तक लोग वहा ँ से न चल�। कानपरु से घाटमपरु, हमीरपरु, भरवा, समेुरपरु, मोदहा, 

कबरई, महोबा आिद �े� इससे �भािवत ह�। आपके मा�यम से मेरा यह िवशेष आ�ह है।  
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इसी के साथ म� एक बात यह भी जोड़ना चाहता ह� ँ िक जब तक यह फोर-लेन नह� बन 

जाता है, तब तक हमार ेयहा ँ�क� के आवागमन को केवल रात म� कर िदया जाए। ऐसी �यव�था 

बनाई जाए तािक �क वाल� को भी िद�कत न हो और जो �े�वासी बाइक और कार से चलते ह�, वे 

कम से कम िदन म� सगुमता से चल सक� ।  

माननीय सभापित  : �ी िनहाल च�द चौहान। 

 �ी दीपक बैज। 

�ी दीपक बैज (ब�तर): माननीय सभापित महोदय, छ�ीसगढ़ म� आज से धान क� खरीदी श�ु 

ह�ई है। पूर े �देश म� लगभग 20 लाख से अिधक िकसान� क� लगभग एक लाख मीि�क टन से 

अिधक क� धान खरीदी होनी है। लेिकन के�� सरकार के �ारा छ�ीसगढ़ सरकार को बारदाना न 

देने के कारण िकसान� क� धान खरीदी �भािवत हो रही है।  

 अत: म� आपके मा�यम से के�� सरकार से आ�ह करता ह� ँ िक छ�ीसगढ़ सरकार को 

त�काल बारदाना �दान िकया जाए तािक िकसान� क� धान खरीदी हो सके।  

SHRI VIJAYKUMAR ALIAS VIJAY VASANTH (KANNIYAKUMARI): During 

the last few weeks normal life in the State of Tamil Nadu was affected heavily 

due to the North-East monsoon rains. The State has recorded the highest 

rainfall of 55 per cent in the last five years. The Delta region and the 

Kanniyakumari district are the major affected areas. As regards 

Kanniyakumari, agricultural land to the tune of four thousand hectares has 

been damaged. Many people have lost their homes and have moved to the 

relief camps and public properties like roads, water bodies and other 

infrastructure have been greatly damaged. I have submitted a memorandum to 

the Central team, which recently visited Kanniyakumari, seeking fund worth Rs. 
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260 crore for immediate relief from the Central Government for restoration 

work. Besides, the Government of Tamil Nadu has requested for Rs. 3000 

crore for relief and rehabilitation work.  

 Sir, I would like to urge upon the Union Government to release an 

adequate amount immediately for relief work.  

 Thank you.  

�ी राजू िब� (दािज�िलंग): माननीय सभापित महोदय, दािज�िलंग म� जीटीए के नाम से एक 

ऑटोनॉमस बॉडी चलती है, म� उसके िवषय म� कुछ मह�वपूण� िब�द ुआपके सामने रखना चाह�ंगा। 

 हम सब जानते ह� िक दािज�िलंग को अलग रा�य बनाने क� मांग बह�त परुानी है। इसके साथ 

ही दो बार सेमी-ऑटोनॉमस बॉडी को लेकर �योग ह�ए ह�। वष� 1988 म� दािज�िलंग-गोरखा िहल 

काउंिसल बनी और वष� 2012 म� के�� सरकार, पि�म बंगाल सरकार तथा दािज�िलंग क� लोकल 

पॉिलिटकल पाट� के मा�यम से जीटीए बना। वष� 2017 म� जीटीए का अि�त�व समा� हो चकुा है 

और जो उसके मेन िस�नेटरीज थे, उ�ह�ने भी जीटीए से पूरी तरह �यागप� द ेिदए और जीटीए को 

िडसॉ�व कर िदया। 

 ह�आ यूं िक वष� 2017 के बाद दािज�िलंग पर एक �हण सा लग गया। पि�म बंगाल क� 

टीएमसी सरकार उसको लेकर राजनीित कर रही है। वैसे भी टीएमसी का कभी भी गोरखा के �ित 

अ�छा �यवहार नह� रहा। वष� 2017 के बाद बगैर चनुाव के अभी तक जीटीए िकसी नॉन-इलेि�टड 

�यि�, कभी िकसी �योरो�ैट या उनके िकसी पॉिलिटकल िम� को बैठाकर चलाया जा रहा है। 

इसक� वजह से �े� क� जनता का बह�त नकुसान ह�आ है।  

 अभी हाल ही म� के�� सरकार, पि�म बंगाल सरकार और वहां क� जो एलाय�स पाट� है, 

उनके बीच �ाइिपटाइट-टॉ�स �टाट�  ह�ई है िक दािज�िलंग तराई डूअस� क� जो लंबे समय से चली 
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आ रही मांग है, उसका कोई राजनीितक समाधान िनकाला जाए। उनके बीच यह वाता� चल रही है, 

लेिकन इसी बीच पि�म बगंाल क� मु�य मं�ी दािज�िलंग जाती ह� और दोबारा जीटीए चनुाव कराने 

क� बात करती ह�। इससे दािज�िलंग का माहौल दोबारा खराब हो रहा है।  

 सभापित महोदय, म� आपके मा�यम से के�� सरकार से िनवदेन करता ह�ं िक जीटीए का 

चनुाव िबलकुल नह� होना चािहए, उसे के�� सरकार पूरी तरह खा�रज कर द,े �य�िक के�� 

सरकार भी उसम� िस�ने�ी है। दूसरी बात यह है िक जो �थायी राजनीितक समाधान होगा, उससे 

रा�� का भला होगा, गोरखाओ ंका भला होगा और उस �े� म� रहने वाली जनता का भी भला 

होगा। इससे िसि�कम का भी बह�त फायदा होगा, �य�िक जाने-अजंाने िसि�कम का भी बह�त 

नकुसान होता रहा है। आपका बह�त-बह�त ध�यवाद। 

�ी �रतेश पा�डेय (अ�बेडकर नगर) : आदरणीय अिध�ाता महोदय, आपका बह�त-बह�त 

ध�यवाद। 

 महोदय, मा�यवर कांशी राम साहब जी करोड़� दिलत�, शोिषत� और वंिचत� के मसीहा ह�। 

इ�ह�ने अपने सामािजक काय� से देश के सबसे विंचत और िपछड़े वग� को जाग�क कर के देश क� 

म�ुय धारा, चाहे वह राजनीितक रही हो या सामािजक रही हो, उसम� लाने का काम िकया है। आज 

उनक� मृ�य ुके 18 वष� उपरांत भी मा�यवर साहब करोड़� लोग� को अपने हक-हकूक क� लड़ाई 

लड़ने के िलए �ेरणा देने का काम करते ह�। बह�जन समाज पाट� क� मिुखया बहन कुमारी मायावती 

जी ने अपने व��य म� इस बात को रखने का काम िकया है िक बह�जन समाज पाट� मा�यवर काशंी 

राम साहब जी को भारत र�न क� उपािध िदलाने के िलए परुजोर अपनी मांग लोक सभा म� रखने 

का काम करगेी।  

 आज उसी म�ेु को लेकर हमारी पाट� बहन कुमारी मायावती जी के िनद�श� पर इस देश के 

सबसे बड़े सामािजक प�रवत�क को भारत र�न िदलाने के िलए आपके मा�यम से माननीय �धान 
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मं�ी जी को बताना चाहती है। यिद समाज के सबसे विंचत और शोिषत लोग� के मसीहा को यह 

भारत र�न नह� िदया जाता है, तो यह सरकार क� इन वग� के �ित उसक� गैर-िज�मेदारी को 

िदखाने का काम करगेी।  

 अत: आपके मा�यम से िनवेदन है िक मा�यवर काशंी राम साहब जी को भारत र�न क� 

उपािध �दान क� जाए। ध�यवाद। 

�ी संगम लाल गु�ा (�तापगढ़) : माननीय सभापित जी, �धान मं�ी �ामीण सड़क िनमा�ण योजना 

के अतंग�त भारत सरकार �ारा रा�य सरकार को सड़क� के िनमा�ण हेत ुधन महुैया कराया जाता है, 

लेिकन पीएमजीएसवाई म� जो धनरािश उपल�ध कराई जा रही है, उसम� मॉिनट�रगं के अभाव म� वह 

मूल �प से सचंािलत नह� हो पा रही है।  

पीएमजीएसवाई हेत ुएक पथृक से डेिडकेटेड यूिनट �थािपत क� जानी चािहए िकंत ुउ�र 

�देश म� पीएमजीएसवाई म� पीड��यूडी �ारा �थािपत एक पथृक खडं होने के बावजूद भी कुछ 

जनपद� म� आरईएस को अलग से इसका काय� दे िदया गया है।  

मेर ेलोक सभा �े� �तापगढ़ म� �ामीण अिभयं�ण सेवा िजसम� पथृक से इस काय� के िलए 

न तो अिभयंता है न ही तकनीक� सेवा के अनसुार कम�चारी ह�, िफर भी उ�ह� यह काय� स�प िदया 

गया और उनके �ारा मनमाने तरीके से ट�डर आिद �ि�या अपनाकर गलत तरीके से सड़क� का 

िनमा�ण आरभं करा िदया गया है। मनमाने तरीके से सभी काय� आनन-फानन म� करके भारत 

सरकार के पैसे का बड़े पैमाने पर द�ुपयोग िकया जा रहा है। 

अतः म� आपके मा�यम स ेमाननीय �ामीण िवकास मं�ी जी से मांग करता ह�ं िक जनपद 

�तापगढ़ म� �धान मं�ी सड़क िनमा�ण योजना हेत ुआविंटत धनरािश के सापे� अपनाई गई �ि�या 

और उसके सापे� आरभं िकए गए काय� तथा मानक के अन�ुप न होने के बावजूद भी आरईएस 

िवभाग को स�पे गए काय� के िलए भारत सरकार क� एक उ�च �तरीय तकनीक� टीम गिठत कर 



01.12.2021        935 
 
दोषी �यि�य� के िव�� कार�वाई ��तािवत कराते ह�ए उ�र �देश म� पूव� से �थािपत 

पीएमजीएसवाई के पीड��यूडी के अलग से खडं के मा�यम से ही काय� सपंािदत कराए जाने हेत ु

िनद�श िनग�त कराने का क� कर�।  

DR. K. JAYAKUMAR (TIRUVALLUR):  Hon. Chairman Sir, I thank you for 

giving me this opportunity. 

 I rise here to mention a few points about the NEET Examination, its 

discrepancies and the confusion that have taken place in it. There are quite a 

lot of representations made to me. One or two persons have personally met 

me and complained about the discrepancies that have occurred in the NEET 

Examination. One such complaint is from a student by name Adithya Krishna 

from Salem. His application number is 210410020958 and he belongs to 

Salem. He has appeared for the examination and applied under the Scheduled 

Caste category.  

 The hall ticket has been sent mentioning that he is appearing under 

Scheduled Caste category, but, when the results had been published and the 

merit list had been drawn, he was selected under the General Category. This 

was a great setback in his life. It is destroying the lives of youths. This agency, 

that is, National Testing Agency should act more responsibly about the future 

of the people.  



01.12.2021        936 
 
 Therefore, through you, I would request the hon. Minister to look into this 

matter and set right these discrepancies not only for him but also for other 

students. Thank you.  

SHRI M. SELVARAJ (NAGAPATTINAM): Sir, I wish to bring to your kind 

notice that the northeast monsoon has advanced unexpectedly this year and 

caused innumerable and irreparable damages to the livelihood of the farmers 

and severely caused losses in more than three lack acres of cultivable land in 

Tiruvarur, Nagapattinam, Mayiladuthurai and Tanjaur delta regions.  

 It has rained this year more than 200 per cent over the average rainfall 

in this part of Tamil Nadu due to which Samba, Thaladi paddy crops have fully 

submerged which were ready for harvest. It has been rendered waste and the 

farmers are in great losses.  

 Even house and hut has been destroyed due to heavy rain and there 

has been water logging for more than 15 days. Most of the houses under Indira 

Awas Yojana and Prime Minister Awas Yojana were heavily damaged which 

needs to be compensated by the Government. Roads have also been 

damaged due to heavy erosion which need to be constructed from the Central 

funds.  

 Our hon. Chief Minister of Tamil Nadu, Thiru M.K. Stalin, took the 

necessary steps. … (Interruptions) 

HON. CHAIRPERSON : Please make your point.  
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SHRI M. SELVARAJ: Sir, one minute. He met the affected people and 

provided necessary amenities. Therefore, I would request, through you, that 

the Government should take immediate steps to give compensation to the 

farmers for the loss of cultivation to the tune of Rs.30,000 per acre 

immediately. … (Interruptions) 

HON. CHAIRPERSON: Shri Girish Chandraji. 

… (Interruptions) 

SHRI M. SELVARAJ: Our hon. Chief Minister wrote a letter to the hon. Prime 

Minister for sanction of funds from the National Disaster Management Fund. I 

would like to request, through you, the Union Government to release the fund 

immediately.  

�ी िगरीश च�� (नगीना): सभापित जी, म� आपके मा�यम से सरकार का �यान अपने �े� के 

लोक मह�व के �� पर िदलाना चाहता ह�ं। मेर ेसंसदीय �े� नगीना, उ�र �देश के निजयाबाद, 

मालगोदाम से आदश� नगर तक फुट ओवर ि�ज बनाने क� मांग दो दशक� से चली आ रही है। इस 

ि�ज के न होने से लोग� को काफ� परशेानी का सामना करना पड़ता है। निजयाबाद म� हमार ेजो 

छा�-छा�ाए ंजाते ह� या जो अ�य लोग भी जाते ह�, वे फुट ओवर ि�ज न होने के कारण दघु�टना��त 

हो जाते ह�। निजयाबाद रलेवे �ैक पर लगभग 150 गािड़यां रोज गजुरती ह�। ऐसे म� रलेवे �ैक को 

पार करना खतर े से खाली नह� है। इस नगर क� आबादी के बीच, रलेवे �ािसंग के बीच अनेक� 

दघु�टनाए ंहो चकु� ह�। म� आपके मा�यम से सरकार से चाहता ह� ं िक निजयाबाद म� मालगोदाम से 

आदश� नगर तक फुट ओवर ि�ज बनाने का काम श�ु कर।े 
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�ी िदले�र कामैत (सुपौल): सभापित जी, मेर ेसंसदीय �े� सपुौल, िबहार के छातापरु �खडं के 

अतंग�त पैकेज स�ंया बीआर 35आर189, प�रयाही से मेहदीपरु, गेराघाट और प�रयाही-�तापगजं 

रोड के बीच िमचैया घाट आरसीसी पलु तथा पैकेज स�ंया बीआर 35आर131 टी3-लालपरु रोड, 

िसमनी घाट सरुसर नदी पर आरसीसी पलु क� अ�यंत आव�यकता है। बाढ़ के समय उपरो� 

�थान� पर पलु न होने के कारण �े� क� लाख� जनता को िद�कत� का सामना करना पड़ता है 

तथा �ित वष� लाख� लोग बाढ़ म� डूब कर मर जाते ह�।  

 महोदय, लोक िहत म� उ� तीन� पलु� का िनमा�ण काय� �धान म�ंी सड़क योजना के 

अतंग�त कराया जाए। 

SHRI P. RAVINDRANATH (THENI): Mr. Chairman, Sir, the Government had 

introduced Pradhan Mantri Fasal Bima Yojana aimed at boosting the safety of 

the crops to protect the interest of farmers. 

 Sir, the Government has allocated Rs. 16,000 crore during the year 

2021-22 which is Rs. 305 crore more than the previous year’s allocation. 

However, less than 12 per cent of 14.6 crore land owning farmers in the 

country alone were covered under crop insurance during the last Kuruvai 

season. This is despite the fact that 52 per cent of the country’s farm land does 

not have assured irrigation facility and depends only on the monsoon. 

 Sir, in Tamil Nadu, for the last year’s Samba season, the insurance 

companies had collected crop insurance premium of Rs. 3,176 crore from 

13.01 lakh farmers, but paid a compensation of Rs. 1,597 crore to about six 

lakh farmers. So, the maximum compensation paid to the farmers was only 19 
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per cent. Our Tamil Nadu farmers are suffering a lot due to the recent heavy 

rain. 

 So, I request the Government, through you Sir, that they should enhance 

the incentive-linked crop insurance scheme to ensure that the farmers get 

maximum of the insured amount as compensation. 

�ी संजय सेठ (राचँी): सभापित महोदय, मेर ेलोक सभा �े�-रांची, जो झारखडं क� राजधानी है, 

वहां पर वष�-2011 म� रा��ीय खेल ह�ए थे। उस समय खेल गांव क� �थापना ह�ई थी। सैकड़� करोड़ 

�पये क� लागत से खेल गांव बना और आयोजन भी बह�त अ�छा ह�आ था, लेिकन इतने वष� बाद 

अब उस खेल गांव का उपयोग नह� हो पा रहा है। आप सभी को यह पता है िक झारखंड के ब�चे, 

चाहे ओलिंपक हो, कॉमनवे�थ हो, चाहे हॉक� हो, चाहे फुटबॉल हो, हर खले म� आयोिजत बड़ी 

�ितयोिगताओ ंम� पदक जीतकर लाते ह� और देश का स�मान बढ़ाते ह�। मेरा आपके मा�यम से यह 

��ताव है िक उस खेल गांव म� खले िव�िव�ालय और आच�री, फुटबॉल तथा हॉक� अकादमी क� 

�यव�था हो, तािक हमार ेब�च� के सपन� को पंख िमल�। वे रा�� का नाम ऊंचा कर�गे और दशे का 

नाम ऊंचा कर�गे। हमार ेयहां इ��ा���चर मौजूद ह�, बस ज�रत इस बात क� है िक के�� सरकार 

और हमारा खेल मं�ालय उस पर नजर रख ेऔर तरु�त खेल अकादमी क� घोषणा कर।े ध�यवाद।  
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DR. AMOL RAMSING KOLHE (SHIRUR): Honourable Chairman Sir, Thank 

you. 

Soyabean is a very important crop as far as rural economy of 

Maharashtra is concerned. Farmers fetched remunerative prices for it last year. 

Hence cultivation of this crop is increased this year. But, due to the unseasonal 

and heavy rains before harvesting, farmers had been landed in trouble. Now 

the decision of importing 12 lac MT of Soyabean residue cakes has been taken 

by the Central Government. Subsequently, Government decided to fix ceiling 

on stocks of oil seeds and edible oils and also relaxed the import duty on 

edible oils. Due to this, soyabean crop price has come down drastically. 

Now after yielding to the demand of Poultry Breeders Association, the 

Central Government has decided to import in additional 5.5 lac MT of 

soyabean residue cakes. This decision will devastate the soyabean farmers 

completely. Hence, through you, I would like to request the Central 

Government to revisit their decision. Thank you. 

डॉ. उमेश जी. जाधव (गुलबगा�): सभापित महोदय, मेरा ससंदीय �े�, गलुबगा� बह�त बैकवड� है। 

माइ��ट वक� स� हमार े पास �यादा ह�। हमार े म�ुय मं�ी जी ने गलुबगा� म� मेगा टे�सटाइल पाक�  

गलुबगा� म� बनाने के िलए �रकम�डेशन भेजा है। हमार ेपास पया�� मा�ा म� पानी, जमीन है और स��ल 

गवन�म�ट क� जो भी �र�वायरम�ट्स ह�, उ�ह� हम फुलिफल करते ह�। अत: आपके मा�यम से म� 

माननीय �धान मं�ी जी से �र�वै�ट करना चाहता ह�ं िक मेर ेसंसदीय �े� गलुबगा� म� एक मेगा 

टे�सटाइल पाक�  ज�दी से ज�दी बनवाने क� कृपा कर�। ध�यवाद।  

                                                             

 English translation of the speech originally delivered  in Marathi. 
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�ी अ�दुल खालेक (बारपेटा): सभापित महोदय, मझुे बोलने का मौका दनेे के िलए आपका बह�त-

बह�त ध�यवाद। सबको पता है िक असम रा�य म� बीच-बीच म� एिव�शन होता रहता है। हम 

एिव�शन के िखलाफ नह� ह�, लेिकन िकसी भी एिव�शन के पहले ऑ�टरनेिटव �रहैिबिलटेशन 

�लान तैयार होना चािहए, �य�िक िबना ऑ�टरनेिटव �रहैिबिलटेशन �लान के एिव�शन के फद�र 

एन�ोचम�ट का रा�ता खलुता है।   

इसिलए यह होना चािहए और �पेशली िसत�बर महीने म� दरा�ग िजले म� जो एिव�शन ह�आ 

था, लगभग 1200 प�रवार बेघर ह�ए ह�। सरकार ने उनको एक जगह रखा है। उनके िलए कोई 

मेिडकल फैसेिलटी नह� है। वहा ँतीन ब�च� क� मौत ह�ई है। उ�ह� वहा ँकोई हे�थ फैसेिलटी नह� है। 

िसत�बर महीने म� �पेिशयली 23 िसत�बर को जो घटना ह�ई थी, िस�यो�रटी फोस� के 27 लोग� ने 

एक �यि� क� ह�या क� थी और डेड बॉडी के ऊपर, एक फोटो�ाफर, जो पिुलस का था, उसने 

डाि�सगं क� थी।  

महोदय म� चाहता ह� ँिक हमार ेअ�य� जी को इस सदन क� एक छोटी कमेटी दरा�ग िजले के 

ढालपरु ए�रया म�, ग�खटुी ए�रया म� भेजनी चािहए तािक वहा ँ�या ह�आ था, इसका पता चल सके। 

जो वहा ँ कै�प म� एिवि�टेड लोग ह�, उ�ह� हे�थ फैसेिलटी िमले, मेिडकल फैसेिलटी िमले, उनको 

पीने के पानी क� सिुवधा िमले, उ�ह� रहने क� जगह िमले। म� अ�य� जी से वहा ँएक टीम भेजने क� 

गजुा�रश करता ह�।ँ ध�यवाद।  

�ी गोपाल जी ठाकुर (दरभंगा): महोदय, हम देश के यश�वी �धान मं�ी �ी नर�े� भाई मोदी जी 

को सम�त िमिथला क� तरफ से ध�यवाद देना चाहते ह�, िज�ह�ने दरभंगा और स�पूण� िमिथला के 

मखाना को समझने का काम िकया। उ�ह�ने मखाना के िवकास के िलए हजार� करोड़ �पये िपछले 

बजट म� देने का काम िकया।  
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 महोदय, मखाना क� उपज म�ुय �प से िसफ�  िमिथला �े� म� होती है तथा पूर ेदेश के 

उ�पादन क� लगभग 80 से 90 फ�सद उपज िमिथला के इस िवशाल �े� म� ही होती है। मखाना 

िमिथला �े� क� �मुख फसल है। इसक� मह�ा को देखते ह�ए ��ेय अटल िबहारी वाजपेयी जी क� 

सरकार म� 28 फरवरी, 2002 को िमिथला के के�� दरभगंा म� रा��ीय मखाना अनसुधंान के�� क� 

�थापना क� गई थी तािक मखाना का िवकास उ�च �तर पर हो सके।  

 महोदय, देश के यश�वी �धान मं�ी आदरणीय �ी नर�े� भाई मोदी जी ने िमिथला �े� क� 

इस �मुख फसल मखाना क� विै�क मागँ को देखते ह�ए इसके �यापार को अतंरा���ीय �तर पर ले 

जाने क� बात कही तथा देश को आ�मिनभ�र बनाने का माग� �श�त करते ह�ए आिथ�क मजबूती 

�दान करने हेत ुवोकल फॉर लोकल का आ�ान िकया तािक �थानीय उ�पाद� को बढ़ावा िमले।  

 महोदय, मखाना िमिथला व 8 करोड़ िमिथलावािसय� क� सां�कृितक पहचान का �तीक है। 

अत: आपके मा�यम से म� माननीय मं�ी जी से आ�ह करता ह� ँिक मखाना का जीआई टैग िमिथला 

मखाना के नाम से िकया जाए तािक िमिथला �े� क� स�ंकृित और पहचान बनी रहे। बह�त-बह�त 

ध�यवाद। 

SHRI NANDIGAM SURESH (BAPATLA): Honourable Chairman Sir, there is 

a need to release funds for MNREGA which are due to our State. A sum of 

Rs.4,976/- crore are pending, which should be released immediately. Another 

sum of Rs.1,186/- crore are due against labour wages and Rs.3,790/- crores 

are due against material expenditure. As a result of these outstanding dues 

labourers are facing difficulties. Similarly, there are many works pending in our 

State. In this regard, our honourable Chief Minister Shri YS Jagan Mohan 

Reddy has made requests to the Union Government on many occasions. 
                                                             
 English translation of the speech originally delivered  in Telugu. 
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Therefore, the Union Government may kindly release all pending dues, by 

taking into consideration the difficulties and financial crisis that our State of 

Andhra Pradesh is facing. Kindly take the initiative to release these funds at 

the earliest. In this context, I request Honourable Minister for rural development 

to do the needful. Thank you. 
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*SHRI G. SELVAM (KANCHEEPURAM): Sir, in my Kancheepuram 

Parliamentary Constituency, agricultural land, industries, etc. have been 

affected very much due to recent heavy rains. My constituency comprises a 

large number of people, including the weavers and fishermen. One after the 

other, three cyclones have played havoc in my constituency. Even now there is 

continuous heavy rain. A Central team visited the affected places. I hope that 

the team might have submitted its Report. The hon. Chief Minister of Tamil 

Nadu Thalapathi Shri M.K. Stalin had written a letter to the hon. Home Minister 

requesting to provide adequate funds aimed to provide relief to the flood 

affected people by mitigating their sorrows and sufferings besides restoring the 

agricultural lands inundated by rains. 

I therefore request you to accept the demand of Hon. Chief Minister of 

Tamil Nadu and release immediately the funds demanded by him to protect the 

rain affected people of Tamil Nadu, particularly the people of my 

Kancheepuram constituency.  

The Chennai - Bengaluru National Highway is very much affected due to 

recent rains. People have to face a bumpy ride. This National Highway of NHAI 

should soon be restored and revamped for helping smooth public transport in 

my area. Thank you for this opportunity. 

 

                                                             
*
 English translation of the speech originally delivered in Tamil. 
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�ी खगेन ममुु� (मा�दहा उ�र): माननीय सभापित जी, शू�य काल म� अ�यंत मह�वपूण� िवषय को 

उठाने क� अनमुित दनेे के िलए म� सव��थम आपको ध�यवाद दनेा चाहता ह�ं। महोदय, म� आपके 

मा�यम से यह बताना चाहता ह�ं िक भारत म� रहने वाली अनसूुिचत जनजाितय� म� सबसे बड़ी 

स�ंया संथाल क� है। इसे देखते ह�ए हमार ेदेश के त�कालीन �धान म�ंी, हम सब के आदश� �वग�य 

अटल िबहारी वाजपेयी जी क� पहल पर सन् 2003 म� 92 व� सिंवधान सशंोधन के �ारा सथंाली 

भाषा को संिवधान क� आठव� अनसूुची म� शािमल िकया गया, जो वष� 2004 से लागू ह�आ। 

जनजातीय समाज के �ित �वग�य अटल जी �ारा िदए गए इस स�मान के िलए म� पूर ेजनजातीय 

समाज क� तरफ से सराहना करता ह�ं और �दय से ध�यवाद �ािपत करता ह�।ं  

महोदय, म� कहना चाहता ह�ं िक सन ्2004 से आज तक लगभग 17 वष� बीतने के बाद भी 

सदन म� संथाली भाषा के ि�भाषीय �या�याकार क� िनयिु� नह� क� गई है, िजसके कारण इस 

भाषा का समुिचत िवकास नह� हो पा रहा है। ससंद के दोन� सदन� म� कई माननीय सांसद सथंाली 

भाषा से ह�, जो चाहकर भी अपनी बात सथंाली भाषा म� नह� कर पाते ह�। 

महोदय, म� आपके मा�यम से संसद के दोन� सदन� म� सथंाली भाषा के ि�भाषीय 

�या�याकार क� �थायी �प से िनयिु� का ��ताव करता ह�ं। ध�यवाद। 

�ी संजय भािटया (करनाल): महोदय, इकनॉिमकली वीकर से�शन म� िजस तरह से सामा�य 

�ेणी म� 10 �ितशत का �रजव�शन िदया जाता है, अ�य �ेिणय� क� तरह उसम� भी आय ुसीमा म� 

छूट और उनक� फ�स म� छूट दी जानी चािहए। मेरी ऐसी �ाथ�ना है। ध�यवाद। 

माननीय सभापित: �या बात है, आपने बह�त स�ेंप म� बोला है। 

�ी रामिशरोमिण वमा� (�ाव�ती): महोदय, म� आपके मा�यम से सरकार का �यान अित ग�भीर 

िवषय क� ओर िदलाना चाहता ह�ं, जो सीधे-सीधे देश के अ�नदाता िकसान� से जड़ुा ह�आ है। आज 

िकसान क� माली हालत बद से बदतर होती जा रही है। देश का िकसान बह�त लगन के साथ खून-
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पसीना बहा कर िदन-रात मेहनत करके अ�न उगाता है। वत�मान म� िकसान के गेह�ं का रटे मािक� ट म� 

1400-1500 �पये �ित ि�वंटल िबक रहा है। यही हाल धान का भी है। जबिक आज से चार-पाँच 

साल पहले देखा जाए तो गेह�ं व धान क� क�मत माक� ट म� आज के रटे से �ित ि�वटंल 300-400 

�पये �यादा थी। इसके साथ-साथ िकसान क� खतेी म� उपयोग होने वाले खाद, बीज, कृिष य�ं, 

डीजल व िसंचाई आिद के ससंाधन� के मू�य म� बेतहाशा विृ� होती जा रही है। वह� िकसान जो 

फसल पैदा कर रहा है, उसका दाम घटता ही जा रहा है और सरकार कह रही है िक िकसान क� 

आय दोगनुा हो गई है। जबिक वा�तव म� उनक� ि�थित िदन-ब-िदन बदतर होती जा रही है। 

 महोदय, म� आपके मा�यम से सरकार से मागं करता ह�ं िक िकसान� क� माली हालत को 

देखते ह�ए िकसान� के कृिष ऋण पर लगने वाले �याज को पूरी तरह से माफ िकया जाए तथा कृिष 

�े� म� उपयोग म� आने वाले ससंाधन� के मू�य म� काफ� कमी क� जाए, िजससे कृिष को लाभकारी 

बनाया जा सके और िकसान� क� आय दोगनुी हो सके। ध�यवाद। 
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LIST OF MEMBERS WHO ASSOCIATED THEMSELVES WITH THE 
ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC 

IMPORTANCE 
 

सद�य, िजनके �ारा अिवल�बनीय लोक 
मह�व के िवषय उठाये गये। 
 

सद�य, िज�ह�न े उठाए गए िवषय� के 
साथ �वय ंको स�ब� िकया। 

Shri Vivek Narayan Shejwalkar 
Shri Jasbir Singh Gill 
Dr. Sanjay Jaiswal 

Kunwar Pushpendra Singh 
Chandel 
Shri Malook Nagar 

Shri Suresh  Kashyap 
Shri Raju Bista 
Dr. Sanghamitra Maurya 
Shrimati Ranjeeta Koli 
Shrimati Queen Oja 
Dr. Rajdeep Roy 
Shri Anurag Sharma 
Shri Sangam Lal Gupta 
Shri Sanjay Seth 

Kunwar Pushpendra Singh 
Chandel 

Dr. M. K. Vishnu Prasad 
 

Shri K. Navaskani 
Dr. DNV. Senthilkumar S. 

Shrimati Chinta Anuradha Shri K. Navaskani 
Shri Gautham Sigamani Pon Dr. DNV. Senthilkumar S. 

Shri K. Navaskani 
Dr. DNV. Senthilkumar S. Shri K. Navaskani 

Shri Ritesh Pandey 
Shri D.M. Kathir Anand Dr. DNV. Senthilkumar S. 

Shri K. Navaskani 
Shri E. T. Mohammed Basheer 
 

Dr. DNV. Senthilkumar S. 
Shri K. Navaskani 
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Shrimati Kanimozhi Karunanidhi Dr. DNV. Senthilkumar S. 
Shri K. Navaskani 

Shri G. Selvam 
Shri M Selvaraj 
Dr. K. Jayakumar 

Dr. DNV. Senthilkumar S. 

Shri Malook Nagar 
Shri Ritesh Pandey 

Shri Girish Chandra 

Shri Girish Chandra 
Shri Ramesh Bidhuri 

Shri Malook Nagar 
 

 

माननीय सभापित : सभा क� काय�वाही ग�ुवार, 2 िदसंबर, 2021 को �ात: 11 बजे तक के िलए 

�थिगत क� जाती है। 

19.34 hrs 

The Lok Sabha then adjourned till Eleven of the Clock on Thursday, December 
02, 2021/Agrahayana 11, 1943 (Saka). 

 

____________ 
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